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 and  small  entrepreneurs,  and  for
 matters  connected  therewith  and
 incidental  thereto,  be  taken  into
 consideration:—  ’

 “Enacting  Formula

 That  at  page  i,  line  l,  for  the
 words  ‘Twenty-sixth  Year  the
 words  ‘Twenty-seventh  Year’  be
 substituted.”  ?

 The  motion  was  adopted,

 /  lenacting  Formula
 MR.  SPEAKER:  The  question  is:

 “That  at  page  i,  line  4  for  the
 words  ‘Tweuty-sixth  Year’  the
 words  ‘Twenty-seventh  Year’  be
 substituted.”

 The  motion  was  adopted.

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  I  beg  to  move:

 “That  the  amendment  made  by
 Rajya  Sabha  in  the  Bil]  be  agreed
 to.”

 WR.  SPEAKER:  The  question  is:

 “That  the  amendment  made  by
 Rajya  Sabha  in  the  Bill  be  agreed
 to.”

 The  motion  was  adopted.
 a

 0  brs.

 URBAN  LAND  (CEILING  AND
 REGULATIONY  BILL

 HE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  I  beg  to  move*.

 “That  the  Bill  to  provide  for  the
 imposition  of  a  ceiling  on  vacant
 land  in  urban  agglomerations,  for
 the  acquisition  of  such  land  in  ex-
 eéss  of  the  ceiling  limit,  to  regulate
 the  construction  og  buildings  on  such
 lend  and  for  matters  connected

 therewith,  with  a  view  to  prevent-
 ing  the  concentrafion  of  urban  land
 in  the  hands  of  a  few  झडाकपाक  and
 speculation  and  profiteering  therein.
 and  with  a  view  to  bringing  abeut
 an  equitable  distribution  of  land  in
 urban  agglomerations  to  subserve
 the  common  good,  be  taken  into
 consideration.”

 At  the  very  outset  I  would  like  to
 draw  the  attention  of  the  House  to  the
 fact  that  this  is  one  of  the  point  em-
 phasized  by  the  Prime  Minister  in  fer
 20-point  programme,  With  the  m-
 dulgence  of  the  House,  I  would  like  to
 quote  from  her  speech  on  that  occas.
 ion:

 “Fortunes  have  been  made  out  of
 urban  land  at  the  nation’s  expense.
 Speculation  ४  land  and  concentra-
 tion  of  urban  property  have  led  to
 glaring  inequalities  and  to  a  great
 deal  of  haphazard  urban  growth.
 Legislation  is  being  initiated  to  im-
 pose  ceilings  on  the  ownership  and
 possession  of  vacant  land,  to  &st-
 quire  excess  land,  to  restrict  the
 plinth  area  of  new  dwelling  areas
 and  to  socialise  urban  and  urbanis-
 able  land.”

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Not  a  word  regarding
 property.

 SHRI  K.  RAGHU  RAMAIAH:  You
 have  your  patience,  and  I  will  have
 T™y  say.

 I  would  like  the  House  to  recapitu-
 late  also  the  election  manifesto  of  the
 Indian  National  Congress  of  97]  and
 972  and  the  economic  policy  resolu.
 tion  passed  by  the  AICC  in  1979,  I
 would  like  to  quote  from  the  econo-
 mic  policy  resolution

 The  AICC  resolution  of  978  point-
 edly  urged  as  follows:

 “Positive  urbanisation  policy  is  ur.
 gently  needed.  All  urbanisable  land

 *Moved  with  the  recommendation  of  the  President



 fits,  assure  planned  growth  of  our
 cities  and  provide  capital  for  social
 housing  programmes.  Such  oro-
 grammes  need  massive  investment
 which  may  not  be  otherwise  avati-
 ab.  Ww

 We  have  been  watching  the  various
 developments  in  the  urban  areas  in
 the  country.  On  the  one  side  there
 has  been  great  migration  from  rural
 areas  into  towns  and  particularly  the
 metropolitan  cities  resulting  in  con-
 gestion  in  the  areas  concerned.  On
 the  other  ade,  great  speculation  is  tak-
 ing  place  in  the  purchase  of  land
 which  is  naturally  limited.  A  lot  of
 black  money  has  gone  into  it.  While
 the  demand  for  land  has  increased  be-
 cause  of  influx  of  people  from  rural
 area  to  the  urban  area—there  has  been
 difficulty  in  securing  enough  and  ade-
 quate  land  for  housing  the  economical-
 ly  weaker  people.

 It  is  true  that  there  has  been  some
 amount  of  private  construction  going
 on  all  these  years,  but  our  experience
 has  shown  that  this  construction  is
 meant  to  benefit  the  middle  and  the
 richer  class,  that  is  to  say,  except
 whatever  is  built  in  the  public  sector,
 most  of  what  is  built  in  the  private
 sector  has  not  been  of  a  nature  which
 would  help  the  economically  weaker-
 sections  of  the  community.  And,  as  I
 said  also,  there  has  been  great  specu-
 lation.  Therefore,  as  I  mentioned  just
 now,  over  the  years,  there  has  been  @
 pressing  demand  both  in  the  All  India
 Congress  Organization  and  in  the
 country  that  there  should  be  a  ceiling
 put  On  property  so  that  there  can  be
 a  rapid  socialisation  of  scarce  material
 like  land.

 Tha  original  concept  was,  as  the
 House  is  aware,  that  there  should  be  a
 cefling  on  the  basis  of  valuation,  whe-
 there  #  ig  Ra.  lakh,  Re.  2  lakhs,  Ra.  8
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 lakhs,  Rs.  5  lakhs,  and  it  should  apply
 not  only  to  land  but  to  buildings  also.
 On  further  consideration,  we  have
 come  to  the  conclusion  that  thet  is
 not  either  feasible  or  advisable.  Take,
 for  instance,  the  valuation  concept.
 The  value  of  land  varies  from  place  to
 place,  in  fact,  in  the  same  city,  it
 can  vary  from  one  part  to  the  other
 part  Values  also  change  from  time  to
 time,  The  values  in  973  are  not  neces-
 sanly  valid  in  1974,  Values  also  change
 when  the  importance  of  the  town  goes
 up  and  down.  And  also,  if  we  merely  fix
 ceiling  on  the  value  of  land  then  a
 profiteer  can  buy  up  all  the  land  within
 that  ceiling  depriving  the  community
 of  proper  distribution  of  land.  There-
 fore,  after  deeply  considering  this
 matter  going  in  depth,  this  concept  of
 putting  a  ceiling  on  the  basis  of  valu-
 ation  had  to  be  given  up.

 Again  a  question  arose  whether  we
 should  apply  this  ceiling  to  vacant  land
 only  or  to  buildings  also,  We  found,  on
 a  study  of  this  subject,  also  many
 many  difficulties  in  applying  this  ceu-
 ing  to  existing  buildings.  When  we
 say,  for  instance,  that  any  building
 whose  plinth  area  is  in  excess  of  300
 or  500,  as  the  case  may  be,  is  to  ‘be
 divided  by  meets  and  bounds  and  the
 rest,  that  is,  whatever  is  excess,  is  fO
 be  taken  over  by  the  State,  there  will
 be  great  anomalies,  as  you  can  im.
 agine,  depending  on  whether  it  is  @
 building  which  can  be  convenciently
 divided  or  not.  It  varies  from  build-
 ing  to  building.  And  secondly,  I  do
 not  know,  whether  it  is  wise  to  im-
 pose  an  absolute  stranger  on  the
 family  living  there.  There  are  grave
 problems  connected  with  that  and,
 therefore,  it  has  been  thought  that  we
 should  confine  ourselves  to  vacant
 land.  That  does  not  mean  that  we  are
 not  going  to  do  anything  about  the
 existing  buildings.  This  Bill  is  only  a
 beginning  of  the  process  of  socialisa-
 tion  of  urban  property,

 We  have  in  mind  a  series  of  pack-
 age  measitres  which  will  take  care  of
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 the  built  wp  property.  |  shall  enumer.
 ate  what  we  have  in  mind.  The  meus.
 ures  are:  Imposition  of  urban  land
 tax  on  vacant  land;  imposition  of
 utban  land  tax  on  land  and  buildings
 where  such  land  is  in  excess  of  the
 epecified  limits  and  buildings  also;  im-
 position  of  tax  on  built  up  area  in  ex-
 cess  of  the  specified  limits;  imposition
 of  development  charges  on  lang  when
 these  are  developed;  imposition  of
 conversion  charges  where  the  land  is
 proposed  to  be  used  for  a  purpose
 different  from  the  one  for  which  it  was
 to  be  used;  imposition  of  restriction  on
 éransfer  of  agricultural  land  with  the
 urban  agglomeration  without  permis-
 sion;  removal  of  certain  types  of  res-
 trictions  imposed  by  the  Master  Plans,
 zonal  regulations,  municipal  bye-laws
 which  militate  against  the  concept  of
 urban  ceiling.

 You  might  legitimately  ask’  why  are
 you  not  imposing  this  right  now?  The
 whole  problem  is  the  jurisdiction  of
 the  Parliament.  It  should  be  remem-
 ered  that  it  cames  only  under  article
 252,  “Land”  falls  under  Entry  8  of
 the  State  List  and  only  to  the  extent
 we  are  empowered  under  article  252
 of  the  Constitution  that  we  can  go
 ahead  with  this  measure.  As  the
 preamble  to  the  Act  itself  has  indicat-
 ed,  about  i!  States  or  so  have  passed
 resolutions.  Chapter  1,  Clause  l,  sub-~
 clause  (Z)  has  mentioned  the  States
 which  have  passed  resolutions  under
 article  252.  I  would  like  to  quote  arti.
 cle  252  here.  It  reads  as  follows:

 “Tf  it  appears  to  the  Legislatures
 of  two  or  more  States  to  be  desirable
 that  any  of  the  matters  with  respect
 to  which  Parliament  has  no  power
 to  make  laws  for  the  States  except
 as  provided  in  articles  249  and  250
 should  be  regulated  in  such  States
 by  Parliament  by  law,  and  if  resolu.
 tions  to  that  effect  are  passed  by  32)
 the  Houses  of  the  Legislatures  of
 those  States,  it  shall  be  lawful  for

 Parliament  to  pass  an  Act  for  305
 gulating  that  matter  sceordingly

 considers  that
 ceiling  on  urban  immovable  pro-
 perty:

 Whereas  the  imposition  of  such
 ceiling  and  acquisition  of  urban  im-
 movable  property  in  excess  of  that
 ceiling  or  matters  with  respect  to
 which  Parliament  has  no  power  to
 make  laws  for  the  States  except  5
 provided  in  articles  249  and  250;

 Whereas  it  appears  to  this
 Assembly/Counci]  to  be  desirable
 that  the  afoesaid  matters  should  be
 regulated  in  the  States  by  Par-
 hhament  by  lew;

 Now,  ‘therefore,  in  pursuance  of
 sub-clause  WM  of  article  252  of  the
 Constitution,  this  Assembly/Council
 hereby  resolves  that  the  imposition
 of  ceiling  on  urban  immovable  pro-
 perty  and  acquisition  of  such  pro-
 perty  in  excess  of  the  ceiling  and  all
 matters  connected  therewith,  anctl-
 lary  and  incidental  thereto  should
 be  regulated  in  the  State.  by  Par-
 liament  by  law.”

 As  the  hon.  Members  will  notice,  the
 wording  of  the  resolution  is,  “whereas
 the  imposition  of  such  ceiling  and  ac-
 quisition  of  urban  immovable  property
 in  excess  of  that  ceiling  and  all  matters
 connected  therewith”,  So,  the  au-
 thority  given  to  Parliament  is  only  in



 ed  regarding  taxation.

 The  idea  is  to  tax  buildings  beyond
 a  certain  limit  ora  certain  value,
 whatever  may  be  found  feasible,  in
 such  a  manner  that  it  discourages  lux-
 ury  buildings....

 SHRI  DINESH  SINGH  (Pratap-
 garh):  Residential  and  commercial.

 SHRI  K.  RAGHU  RAMAIAH:  It  ap-
 plies  to  both.  It  is  a  matter  of  judg-
 ment  to  what  extent  the  commercial
 building  is  required  for  that  purpose
 It  will  be  for  the  State  Governments
 to  impose  such  limits  as  they  might
 ultimately  decide  keeping  in  view  the
 guide-lines.  That  is  why  the  Bill  78
 confined  now  only  to  the  ceiling  on
 vacant  land.

 Now,  I  would  like  to  give  some  of
 the  broad  features  of  the  Bill  in  so
 far  as  they  relate  to  the  vacant  land.
 We  have  divided  all  the  urban  aggio-
 merations  jin  the  country  into  four
 basic  categories,  A,  8,  0,  and  D  A
 relates  to  the  Metropolitan  cities.
 Delhi,  Calcutta,  Bombay  and  Madras;
 B  relates  to  urban  agglomerations
 having  a  population  of  ten  lakhs  and
 above;  C  relates  to  urban  agglomer-
 ations  having  a  population  of  three
 lakhs  and  above  and  D  relates  to  ur-
 ban  agglomerations  having  a  popula-
 tion  of  two  lakhs  and  above.

 In  regard  to  A,  the  ceiling  is  500
 sq.  metres;  in  regard  to  B,  iLe.,  for  ten
 lakhs  and  above,  it  is  000  sq.  metres:
 for  C  it  is  500  sq.  metres  and  for  D
 it  is  2000  sq.  metres.  We  have  also  au.
 thorised  the  State  Governments,  should
 they  choose  to  do  so,  to  extend  it  to
 urban  agglomerations  with  a  popula-
 tion  of  above  656  lakh  and  below  two
 lakhe  and  #  they  adopt  it,  what  ap.
 plies  द  category  D  will  apply  to  them.
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 The  Bill  also  seeks  to  impose  restric.
 tions  on  the  plinth  area  which  can  be
 built  upon  within  the  area  which  I
 have  indicated  just  now.

 Now,  there  are  two  or  three  other
 important  aspects  of  the  Bill  to  which
 I  would  like  to  draw  the  attention  of
 the  House.  One  is  in  regard  to  com-
 pensation  and  the  other  in  regard  to
 certain  important  exemptions  we  have
 given  The  compensation  payable  has
 been  indicated.  In  the  case  of  vacant
 land  which  can  be  assessed  for  rental
 purposes  or  whose  rent  can  be  assessed,
 at  8)  tiames  the  average  annual
 rent,  and  it  will  take  into  account  the
 rent  for  the  last  five  years.  Where  it
 is  not  assessable,  the  compensation
 will  be,  in  the  case  of  agglomerations
 A  and  8  an  amount  not  exceeding
 Rs.  30  per  sq.  metre  and,  for  the  other
 two  categories  C  and  D,  a  sum  not  ex..
 ceeding  Rs.  8  per  sq  metre.  The
 amount  wil]  be  payable  from  the  time
 a  notification  is  issued  that  the  Gov-
 ernment  has  taken  over,  and  25  per
 cent  of  that—not  exceeding  Rs  25,000
 —will  be  paid  in  cash  and  the  rest
 will  be  paid  in  bonds  earrying  an  in-
 terest  of  5  per  cent  That  is  about
 compensation

 Now,  we  have  made  exemptions  in
 the  case  of  certain  categories  like  the
 State  Government  property,  Central
 Government  property,  charitable  en-
 dowments,  banks,  societies  registered
 under  the  Societies  Registration
 Act...

 AN  HON.  MEMBER:  Religious  en-
 dowments  also?

 SHRI  K.  RAGHU  RAMAIAH:  Yes,
 religious  endowments  are  also  cover.
 ed.

 SHRI  R.  «  PANDEY  (Rajnand-
 gaon):  What  about  war  widows?

 SHRI  K.  RAGHU  RAMAIAH:  They
 are  hardly  distinguishable  from  any
 other  citizen  in  this  context.  For  this
 purpose,  we  are  making  no  distinction.
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 There  are  other  exemptions  which  I

 must  bring  to  the  noting  of  the  House.
 The  intention  of  this  Bill  is  not  to  pro-
 hibit  any  private  construction;  it  is  to
 encourage  private  construction,
 Therefore,  we  have  provided  that  if
 any  person  comes  forward  and  says
 that  in  his  vacant  land  he  is  going  to
 build  a  construction  and  give  it  to  the
 weaker  sections  of  the  coxmunity,
 then  the  State  Government  is  em
 powered  not  to  put  any  ceiling  on  the
 property,  provided  they  agree  to  build
 it  in  such  a  manmer  as  the  State  Gov-
 ernment  may  want,  to  subserve  the
 common  good  of  the  weaker  sections
 of  the  community.

 AN  HON.  MEMBER:  Will  they  do.
 nate  it  or  give  it  for  rent?

 SHRI  K.  RAGHU  RAMAIAH:  It  is
 subject  to  such  terms  and  conditions
 as  the  State  Government  may  make.
 We  leave  it  to  the  State  Government.

 Then,  the  second  point  is  that,  be-
 cause  the  Bill  is  really  a  complicated
 measure  dealing  with  complicated
 matters,  we  have  authorised  the  State
 Government,  in  a  sort  of  blanket
 manner,  to  exempt  all  cases  of  hard-

 It  is  conceivable  that  fn  an  existing
 building,  there  may  be  a  very  small
 bit  somewhere  which  may  be  in  ex-
 cess,  It  is  not  the  intention  to  harass
 people  in  such  cases  or  in  any  way  in.
 jure  their  interests,  Therefore,  it  {s
 left  to  the  State  Governments  to
 grant  the  necessary  exemption  in  such
 cases.  Again,  in  regard  to  clubs,  AS-
 sociations  of  literary  and  scientific
 value  and  so  on,  or  schools  or  colleges
 and  other  educational  institutions,  it
 ‘will  be  open  to  the  State  Governments,

 rind
 are  satisfied  that  it  is  a  bona

 institution,  to  give  such  exemp.
 tions  as  they  think  At,

 AN  HON,  MEMBER:  What  about
 govertiment  bungelows?

 Ree)
 SHRI  x.  RAGHY  RAMAIAH:  Gev-

 ernment  bungalows  are  exempt.  “She-
 Central  Gowarnment  ang  State  Gov-
 ernment

 —
 ate  oxempt

 = cause  the  under!
 that  the  Central  hana  ttin  ay  ee and  tate
 Governments  are  responsible  authori-
 tles  and  whatever  they  do,  they  do  for
 the  commen  good.

 These  are  some  of  the  basic  features
 of  the  Bill.  I  shalj  certainly  listen
 with  great  interest  to  the  comments
 from  both  sides  of  the  House,

 SHRI  N  K.  P.  SALVE  (Betul):
 What  about  transfer  of  super-struc-
 ture  only——transfer  of  flats?

 SHRI  K,  RAGHU  RAMAIAH:  I  am
 glad,  my  attention  has  been  drawn  to
 some  other  features  also.  In  regard  to
 buildings  where  there  are  large  com-
 pounds—with  vacant  land  therein—
 what  we  have  said  is  that  whatever  ig
 to  be  left  unbuilt  under  the  building
 regulations,  not  exceeding  500  sq.
 metres  plus  another  500  sq.  metres  will
 be  exempt  from  the  operation  of  thie.

 Then,  there  are  two  other  salient
 features.  In  order  to  stop  speculation
 and  also  to  facilitate  Government  tak-
 ing  over,  if  necessary,  the  sale  of
 urban  property  is  banned  for  a  certain
 period.  Then,  Government  has  the
 right  of  pre-emption  I¢  they  want  to
 sell,  even  within  the  ceiling  limit,  they
 have  to  get  the  permission  of  the  Gov.
 ernment,  and  Government  have  the
 first  option  to  purchase—

 SHRI  N.  K.  P.  SALVE:  My  question
 was  this:  where  only  transfer  of  super.
 structure  in  a  multi-storeyeg  building
 is  involved,  where  the  transfer  does
 not  include  transfer  of  landed  build-
 ing,  whether  clause  27  of  the  Bill
 would  hit  such  a  transfer.

 SHRI  K.  RAGHU  RAMAIAB:  ‘You
 cam  raise  it  when  that  Clause  comes
 up.
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 SAL  DINESH  SINGH:  It  there  is  8
 mdti«asteteved  building,  can  a  flat  in
 that  be  sold  or  not--where  there  is  no
 question  of  excess  of  land  involved?

 SHRI  दे,  RAGHU  RAMAIAH:  What
 I  have  said  covers  that  also.  You  can-
 not  sell  any  property,  whether  it  is
 part  of  a  multi-storeyed  building  or
 whether  it  is  a  single  unit  by  itself.
 This  is  our  imtention.

 AN  HON.  MEMBER:  That  may  be
 your  opinion.

 SHRI  K.  RAGHU  RAMAIAH:  When
 we  come  to  that  Clause,  we  will  look
 into  it.

 DR.  RANEN  SEN  (Barasat):  May  I
 seek  another  clarification?  Has
 Schedule  I  been  prepared  with  the
 help  of  State  Governments  or  is  it
 that  the  Central  Government  has  just
 prepared  it?

 SHRI  K.  RAGHU  RAMAIAH:  On
 the  basis  of  the  Census  Reports  of
 i97].

 MR.  SPEAKER:  Have  you  finished?

 SHRI  K.  RAGHU  RAMAIAH:  Yes,
 for  the  time  being.

 MR,  SPEAKER:  Motion  moved:

 ‘That  the  Bill  to  provide  for  the
 imposition  of  a  ceiling  on  vacant
 land  in  urban  agglomerations,  for
 the  acquisition  of  such  lang  in  ex-
 cess  of  the  ceiling  limit,  to  regulate
 the  construction  of  buildings  on
 such  land  and  for  matters  connect_
 ed  therewith,  with  a  view  to  pre-
 venting  the  concentration  of  urban
 land  in  the  hands  of  a  few  persons
 and  speculation  and  profiteering
 therein  and  with  a  view  to  bringing
 about  an  equitable  distribution  of
 land  in  urban  agglomerations  to  sub.
 serve  the  common  good,  be  taken
 into  consideration.”

 Uroan  Land  (Cell.  ax
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 There  are  three  amendments  given
 notice  of  for  circulation  and  referring
 to  a  Select  Committee.  Is  Mr.  Daga
 moving  his  amendment?

 SHRI  M.  C.  DAGA  (Pali);  Yes,  Sir.

 MR.  SPEAKER:  Mr.  Sequeira.  He
 is  not  present.

 MR  DINEN  BHATTACHARYYA:
 He  is  not  pregent.  Mr.  Krishan  Chan-
 dra  Halder.

 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  Yes,  Sir;  I  am
 moving.

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 “That  the  Bill  to  provide  for  the
 imposition  of  a  ceiling  on  vacant
 land  in  urban  agglomerations,  for
 the  acquisition  of  such  land  in  ex-
 cess  of  the  ceiling  limit,  to  regulate
 the  construction  of  buildings  on
 such  land  and  for  mattera  connect-
 ed  therewith,  with  a  view  to  pre-
 venting  the  concentration  of  urban
 land  in  the  hands  of  a  few  persons
 and  speculation  and  profiteering
 therein  and  with  a  view  to  bringing
 about  an  equitable  distribution  of
 land  in  urban  agglomerations  to
 serve  the  common  good,  be  re-
 ferred  to  a  Select  Committee  con-
 sisting  of  5  members,  namely:—

 a  Shri  R.  द  Bade
 (2)  Shri  Raghunandan  Lal

 Bhatia
 (3)  Shri  Hiralal  Doda
 (4)  Shri  Dinesh

 Goswami
 (8)  Shri  Indrajit  Gupta
 (6)  Shri  C.  H.  Mohamed  Koya
 (7)  Shri  Natwarlal  Patel
 (8)  Shri  K.  Raghu  Ramaiah
 (9)  Shri  P.  Narasimha  Reddy

 (10)  Shri  Erasmo  de  Sequeira
 (l)  Dr.  H,  P  Sharma
 (12)  Shri  B.  R  Shukla

 Chandra
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 (8)  Shri  Tayyab  Hussain

 (14)  Shri  K.  ए,  Unnikrishnan,
 and

 (18)  Shri  G.  Viswanathan,
 ~with  instructions  to  report  by  the  ist.
 April,  1976."  aM.

 SHRI  KRISHNA
 HALDER:  I  beg  to  move:

 “That  the  Bill  be  circulated  gor
 the  purpose  of  eliciting  opinion
 thereon  by  the  I5th  May,  1976"

 CHANDRa

 SHRI  DINESH  JOARDER  (Malda): Mr,  Speaker,  Sir,  20  gpite  of  the  state.
 ment  made  by  the  hon.  Minister  as
 a  matter  of  apology  for  not  going  in
 for  rmposition  of  ceiling  or  ban  on  the
 urban  property  as  a  whole,  I  would  lke
 to  state  that  this  Bill  is  a  hoax  and
 fraud  made  on  the  people  of  this  coun-
 try  after  such  a  long  and  protracted
 announcements  and  declarations  made
 by  the  ruling  party  in  the  last  few
 years  that  they  would  go  for  imposi-
 tion  of  ceiling  on  the  urban  properties.
 Now  they  have  come  with  this  Bill
 for  imposition  of  ceiling  on  the  urban
 land  only  This  is  a  mouse  that  has
 come  out  of  the  big  mountain  of  the
 promises  and  the  announcements  made
 by  the  ruling  party  and  the  Govern.
 ment  in  response  to  the  popular  de-
 mand  of  alj  the  parties  as  well  as  my
 party,  the  Communist  Party  of  India
 (Marxist),  and  also  every  section  of
 the  people  of  our  country.  The  de-
 mand  was  for  a  ban  and  ceiling  on  the
 urban  property  as  a  whole.

 Sir,  in  the  Statement  of  objects  and
 Reason,  the  Minister  has  himself
 started  by  saying  that  there  has  been
 a  demand  for  imposing  a  ceiling  on
 urban  property  also,  but  without  going
 any  explanation.  why  they  have  aban-
 doned  that  idea  of  imposing  a  ceiling

 -on  urban  property,  they  have  now
 come  forward  with  this  Bill  to  impose
 a  ceiling  on  the  urban  vacant  land
 only.  This  is  how  the  ruling  party
 has  been  giving  hoax  after  hoax  to

 4he  people  of  our  country.  In  the

 Reg.)  BiG
 name  of  30-point  Programme,  9  ह...
 ful  umbrella  raised  before  the  eyes  of
 people,  and  in  the  cover  of  it,  thay
 are  now  taking  away  all  the  rights  and
 privileges  and  civil  liberties  of  the
 people.  In  the  name  of  20-Point  Pro-
 gramme,  they  have  introduced,  passed
 and  amended  MISA,  the  Press  Centor
 and  Regulation  Laws,  etc.,  etc,,  the
 Draconian  laws,  and  have  taken  away
 the  right  of  freedom  of  speech  and  all
 other  civil  liberties  of  the  citizen  of  a
 free  country.  Similarly,  they  nave
 passed  other  laws  in  this  ParHament
 with  the  help  of  their  massive  majori-
 ty  and  in  the  name  of  20-point  Pro-
 gramme,  these  hoax  and  frauds  are
 being  played  day  after  day  on  the  peo-
 p'e  of  our  country.

 We  know,  that  when  the  land  re-
 forms  question  came  77  im  the  rural
 areas,  it  was  with  a  view  to  ensure
 equitable  distribution  of  land  to  the
 people,  particularly  to  the  tillers  and
 the  peasantry  as  a  whole  of  the  rural
 areas.  One  of  the  other  objectives  of
 imposition  of  ceiling  on  the  rural  areas
 was  that  the  wealth  of  the  rich  land-
 lords  and  the  zamindars  which  out  of
 the  surplus  of  the  harvest  that  the
 landlords  get  every  year,  they  kept
 locked  for  unproductive  use,  a  part  of
 the  national  wealth  which  was  not  al-
 lowed  to  be  used  for  productive  invest-
 ments  and  for  development  and  other
 welfare  purposes  of  the  State,  that
 should  be  prevented.  The  abolition  of
 the  feudal  lords  and  landlords  was  for
 one  of  the  said  objectives.  After  the
 enforcement  of  the  Land  Reform  Acts
 and  State  Acquisition  Acts,  now  the
 landlords  and  the  big  zamindars  who
 have  received  a  large  amount  of  com-
 pensation  from  the  goyernment  and
 are  also  retaming  vast  tracts  of  land
 in  benami  and  in  pseudonyms  and
 also  by  forcible  occupation  of  the  vest-
 ed  land,  they  are  getting  huge  amount
 of  the  surplus  of  the  harvest  and  di-
 verting  that  money  towards  urban
 citles  where,  with  that  money,  they
 are  purchasing  land,  constructing
 buildings  and  also  furnishing  them  in
 such  a  ieurious  manner,  Thus  a  large
 part  of  wealth  is  blocked  and  wasted
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 on  furniture,  fittings,  fixtures  marble
 stones  and  other  materials  of  the
 buildings  which  are  not  at  all  useful
 rather  for  unproductive  purposes.
 Thus,  the  purpose  of  having  a  ceiling
 on  rural  agricultural  land  has  thus
 been  frustrated,  to  a  lerge  export.

 We  also  know  that  a  huge  part  of
 the  black  money  and  the  untouched
 wealth  of  the  ricn  people  is  now  being
 invested  in  urban  properties  as  the
 safe  investment.  Thus,  a  large  part
 of  the  national  wealth  and  productive
 resources  which  are  coming  into  the
 hands  of  the  rich  people  as  their  cap)-
 tal  gains  are  being  invested  in  these
 urban  properties  and  are  not  being
 given  opportunity  for  investment  in
 the  productive  activites  of  the
 national  life.  It  was  demanded  that
 this  should  be  stopped  and  the  resour-
 ces  mobilised  from  these  sources  after
 putting  and  imposing  a  ceiling  on  the
 urban  property  as  well,  that  part  of
 the  wealth  should  be  taken  away
 under  the  control  of  the  State  and
 diverted  into  productive  investments
 This  was  mainly  the  objective  of  the
 demand  for  the  imposition  of  a  ceiling
 on  the  urban  properties.  There  was
 also  profiteering  and  racketing  in  the
 purchase  and  sale  of  urban  land  in  big
 cities  And,  what  is  happening  nowa-
 days  is  that  most  of  the  millde  class
 and  poor  people  having  properties,
 particularly,  land  and  buildings.  in  big
 cities  are  being  directl;  or  indirectly
 forced  to  alienate  those  properties  in
 favour  of  the  big  and  rich  people  in
 the  cities  Now,  the  land  and  build-
 ings  in  the  urban  areas  are  being  con-
 centrated  in  the  hands  of  a  few  parti-
 cular  individuals.  Also  most  of  the
 buildings  and  other  urban  properties
 that  were  previously  owned  by  the
 poor  and  middle-class  people  are  now
 going  into  the  hands’  of  these  parti-
 cular  persons  who  have  a  lot  of  black
 money  and  untaxed  wealfh  under  their
 command,

 That  is  why  we  demanded  that  this
 sort  of  profiteering  and  racketeering
 in  the  purchase  and  sale  of  the  urban
 tard  as  well  as  the  buildings  should  be
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 stopped  and  there  should  be  an  imposi-
 tion  of  ceiling  on  both  the  lands  and  the
 buildings  in  the  urban  areas.  But  now
 in  the  Bill  we  see  that  only  a  part—a
 small  part—and  a  fringe  of  that  popu-
 lar  demand  has  been  touched.  With
 the  imposition  of  this  Bill  only  a
 small  portion  of  the  urban  properties
 and  very  few  persons  have  been  effect-
 ed.  Some  economists  said  that  hardly
 10,000  people  would  have  ‘een
 affected.  That  is  a  very  small  frag-
 ment  of  the  total  urban  population  of
 our  country.

 It  is  also  known  that  a  study  group
 was  appointed  by  the  Government  com-
 prising  of  high  officials  to  go  through
 the  problems  on  this  subject.  But  we
 do  not  know  the  result  of  that  study
 group  and  where  is  the  report  and
 what  are  their  recommendations?
 That  has  not  been  made  known  to  the
 Members  of  this  House  or  the  other
 House,

 It  has  been  laid  down  in  the  Direc-
 tive  Principles  of  our  Constitution  vide
 Article  39.  It  says—

 “that  the  ownership  and  control  of
 the  material  resources  of  the  com-
 munity  are  so  distributed  as  best  to
 subserve  the  common  good;  that  the
 operation  of  the  economic  system
 does  not  result  in  the  concentration
 of  wealth  and  means  of  production
 to  the  common  detriment”.

 The  Hon’ble  Minister  very  conveni-
 ently  chose  some  phraseology  from
 this  Directive  Principles  of  the  con-
 stitution  and  used  in  his  statement  of
 Objects  and  Reasons,  but  the  Bill  has
 been  drafted  in  such  a  manner  that
 the  spirit  of  the  Directive  Principles
 has  not  been  taken,

 There  is  strong  lobby  that  is  working
 inside  the  ruling  party  as  well  as  the
 Government  for  not  going  to  impose
 the  ceiling  on  the  urban  property  as
 a  whole.  This  is  the  lobby  that  has
 acted  very  sucessfully  during  the  past
 years  in  deferring  the  Bill  year  to
 year  and  tried  their  best  to  make  the
 Government  abandon  the  idea  of
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 going  in  for  imposition  of  ceiling  on
 the  urban  property.  Due  to  the  pres-

 -sure  of  this  lobby  the  Government  has
 abandoned  the  idea  to  impose  a  ceil-
 ing  on  the  urban  buildings  and  other
 properties  and  now  in  a  very  half
 hearted  manner  the  Bill  has  been
 brought  with  certain  provisions  and

 ‘exemptions  in  a  way  that  favour  has
 been  shown  to  that  lobby.  Only  a
 small  fragment  of  the  land  available
 In  the  cities  will  come  under  the
 purview  of  the  Bill

 ॥  has  rightly  been  said  that  it  was
 a  mouse  that  has  come  out  of  a  big
 mountain.  And  now  we  are  consider-
 ing  a  Bill  for  imposing  of  ceiling  on
 the  vacant  Jand  only.  What  is  the
 meaning  of  the  urban  land  that  is
 intended  in  this  Bill?  What  is  urban
 land  and  what  i,  vacant  iand?  Urban
 land  means  any  land,  according  to  the
 Bill  ‘situated  within  the  limits  of  an
 urban  agglomeration  and  referred  to  as
 such  in  the  master  plan.  But  does  not
 melude  any  such  land  which  is  mamly
 used  for  the  purpose  of  ogriculture.’
 Why  ‘mainly’,  I  don’t  know.  it  is
 because  there  may  be  some  confusion
 and  in  that  confusion  the  person
 owning  land  which  may  have  been
 used  for  someother  purpose  but
 sometimes  used  for  agricultural
 purposes  may  take  the  opportunity
 of  this  phraseology  saying,  mainly
 used  for  agriculture  and  quite  a  good
 lot  of  exemption  may  be  granted  on
 this  score.  Vacant  land  means  land
 ‘not  being  land  mainly  used  for  the
 purpose  of  agriculture,  in  an  urban
 agglomeration,  but  does  not  include
 Jand  on  which  construction  of  a  huild-
 ing  is  not  permissible  under  the  build-
 ing  regulations  in  force  in  the  area  in
 which  such  land  is  situated’.  What
 about  large  plots  of  land  on  which
 slum  dwellers  have  been  living?  What
 would  happen  to  them?  This  is
 neither  used  by  the  land  owners  nor
 by  the  dwellers,  neither  there  are  re-
 gular  Government-authorised  construe-
 tion,  according  to  the  master  plan  or
 any  other  plan,  or  any  other  munici-
 pal  regulation  ete.  There  are  hun-
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 dreds  and  thousands  of  slume  dwellers
 and  Jhuggi  and  Jhompri  dwellers
 which  are  not  covered  and  a  lerge  part of  the  money  is  being  extracted  from
 such  pedple  by  landowners,  What
 will  happen  to  these  vast  plofs  of  land
 situated  in  cities?  There  is  no  clear
 reference  to  this  in  the  Bill.  Regard-
 ing  the  ceiling  in  the  Bill,  here  it  ig
 started  that  there  will  be  500  aq.  metres
 only.  Please  see  Ci,  4(i)  (a).  Here
 we  find  that  the  ceiling  is  put  there.
 But  for  land  appertaining  to  buildings
 there  is  500  sq.  metre  exemption,  also,
 38.00  hrs.

 Then,  for  the  total  vacant  space,  the
 owner  will  claim  500  sq.  meters  as
 exemption  and,  if  he  has  a  building
 appurtenant  thereto,  there  too,  he  may
 claim  500  sq.  meters.  That  means  the
 total  may  come  to  1,000  sq.  meters.
 In  fact,  in  reality,  the  exemption
 comes  to  1,000  sq.  meters.  And  the
 ceiling  in  above  1,000  sq.  meters
 because  these  people  who  can  retain
 vacant  land  in  a  city  may  have  their
 own  building—residential  dwelling
 houses—in  the  other  plots  of  land.
 Hence  they  can  detain  that  land,
 When  they  have  a__  building  also  ap-
 pur  tenant  thereto  and,  in  that  piece
 of  land  and  the  building  appurtenant
 thereto  there  is  an  exemption  of  500
 8q.  meters  and  also  there  is  an  exemp-
 tion,  for  the  total  vacant  land,  of  an-
 other  500  sq.  meters  it  may  even
 total  to  more  than  1,000  sq.  meters.

 MR.  SPEAKER:
 now.

 SHRI  DINESH  JOARDER:  As  re-
 gards  exemption,  there  are  many  clau-
 ses  under  which  exemptions  may  be
 claimed.  There  is  scope  as  also  an
 opportunity  on  the  part  of  Government
 as  well  as  various  persons  authorised
 in  this  behalf  to  show  favour  and,
 thereby.  some  malipractices  may  come
 in  under  the  provisions  of  this  Bill.
 Exemptions  are  given  in  a  very  wide
 field  and  the  rate  of  compensation  is
 also  very  high.  Compensation  is
 dealt  with  in  clause  il  of  this  Bill.  It
 is  very  high.  What  would  be  income
 from  such  a  vacant  land  if  there  are

 Kindly  conclude
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 plots  of  land  adjacent  to  each  other?
 In  one  plot  of  land  there  may  be  a
 certain  income  while  m  the  other  plot
 of  lund  there  may  be  certain  other
 facome  But,  for  this  provision  the
 rate  of  compensation  may  not  be  the
 ame  for  all  the  owners  of  the  adjacent
 Jand.  And  the  compension  may
 vary  from  one  plot  to  the  other  plot
 in  the  same  area  Moreover  the  clause
 ३8  yery  vague  when  it  says  ‘the  income
 from  such  a  vacant  land  ?  Does
 this  mean  the  income  of  the  hutments
 will  also  come  under  this  clause?
 Whether  the  slum  dwellers  will  be
 alloweg  to  stay  on  the  land  bustees
 and  slums?  You  have  excluded  the
 agricultural  land,  then  what  else  should
 there  be?  This  is  not  also  clear  The
 rate  of  compensation  per  sq  meter  ३58
 also  very  high  We  demanded  that
 all  lands  should  be  confiscated  and
 forfeited  from  these  big  persons  who
 have  the  lands  and  a  lot  of  money  by
 racketeering  and  profiteering  in  the

 vacant  lands  Why  should  their  lands
 be  not  taken  over  without  any  com
 pensation?There  should  have  been  a
 certain  hmit  for  the  persons  who  have
 accumulated  wealth  As  per  records
 of  direct  taxes  for  those  who  have  got
 the  black  money,  the  voluntary  dis-
 closure  of  income  and  wealth  to  some
 extent  has  brought  them  im  hght  The
 lands  of  those  persons  from  the  urban
 area  should  have  been  taken  away
 without  giving  them  any  compensation
 at  all

 Coming  to  Clause  20(l)  (a)  the
 State  Government  may  show  a  specific
 favour  to  certain  persons  to  whom  they
 want  to  give  some  concessional  hcen-
 ces  Under  that  clause  they  can  give
 such  preference  and  much  benefits  to
 @  particular  individual  landlord  Sir
 T  want  that  more  cities  in  West  Bengal

 and  of  some  other  States  should  also
 come  under  Schedule  i  that  is  parti
 ‘enlarly  Sihguri  land  New  Jalpaguri
 and  Barasat  cities  of  West  Bengal
 Should  have  been  listed  in  schedule  I
 In  fact,  a  city  with  a  population  of
 moore  than  two  lakhs  should  also  come
 wnder  this  schedule  Sihguri  and  Now
 Jalpaiguri  which  are  growing  like  big
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 cities  should  also  come  under  this
 Schedule

 MR  SPEAKER  Kindly  conclude
 now

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Caleutta—South)  He  is  not  referring
 to  his  area  he  is  referring  to  some
 other  area

 SHRI  DINESH  JOARDER  This  Bill
 will  apply  only  to  vacant  land  There
 are  built  houses  with  vast  lawn  space
 there  are  bunglows  with  vast  space
 around  in  the  capital  cities  This  Bill
 does  not  apply  to  them  Thus  a  loop-
 hole  i8  provided  {o  evade  the  applica-
 tion  of  the  ceiling  on  vacant  lands

 I  would  request  the  Minister  to  re-
 consider  the  whole  matter  and  bring
 forward  a  comprehensive  Bill  imposing
 a  ceiling  on  all  the  properties  in  urban
 cities

 MR  SPEAKER  The  time  allotted
 for  this  Bill  35  6  houres,  $  hours  for
 general  discussion  and  2  hours  for  the
 clauses  and  third  reading  I  propose
 to  call  the  Mister  at  about  320  PM
 (Interruptions)

 SHRI  BHOGENDRA  JHA  Jainagar)
 I  have  a  constitutional  objection  to
 tms  Bill

 MR  SPEAKER  You  an  raise  it.
 That  78  not  on  the  allotment  of  time

 That  is  a  different  matter

 So  I  propose  to  call  the  Minister  at
 320  or  latest  by  330

 SHRI  BHOGENDRA  JHA  After
 4PM

 MR  SPEAKER  We  will  stick  to  3  30
 otherwise  the  time  for  the  clauses  and
 third  reading  will  be  reduced

 SHRI  BHOGENDRA  JHA  Lest  our
 labours  go  in  vain,  I  want  to  raise  one
 thing  The  Government  have  not  cir
 culated  the  recommendations  of  the
 State  legislatures  So  we  do  not  know

 what  728  contained  therein.  Just  now
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 I  heard  the  Minister
 about  it.

 say  something

 I  think  thie  Bill  violates  art.  252  of
 the  Constitution,  The  recommenda.
 tions  of  the  various  State  legislatures
 are  with  regard  to  immoveable  urban
 property,

 MR.  SPEAKER:  They  have  been
 placed  in  the  Parlfament  Library  for
 reference  by  members,

 SHRI  BHOGENDRA  JHA:  I  have
 heard  what  the  Minister  stated.  So  I
 am  referring  to  it.

 MR,  SPEAKER:  Are  you  interven-
 ing?

 SHRI  BHOGENDRA  JHA:  I  am  on
 a  point  of  order,  raising  a  constitu-
 tional  point  on  which  your  ruling  is  re-
 quired.

 Article  252  says.
 “If  it  appears  to  the  Legislatures

 of  two  or  more  States  to  be  desirable
 that  any  of  the  matter  with  respect
 to  which  Parliament  has  no  power
 to  make  laws  for  the  States  except
 as  provided  in  articles  249  and  250
 should  be  regulated  in  such  States
 by  Parliament  by  law,  and  if  resolu-
 tions  to  that  effect  are  passed  by
 ali  the  Houses  of  the  Legislatures  of
 those  States  it  shall  be  lawful  for
 Parliament  to  pass  an  Act  for  regu-
 lating  that  matfer  accordingly..”

 Here  I  want  to  emphasise  the  words
 ‘to  that  effect’  and  ‘accordingly’.  The
 Legislatures  of  several  States  have
 passed  resolutions  recommending  to
 Parliament  the  enactment  of  legisla-
 tion  for  putting  a  ceiling  on  urban  im-
 moveable  property.  Accordingly,  here
 the  legislation  can  only  be  in  respect
 of  urban  immoveable  property,  nat
 only  a  ceiling  on  vacant  land.  So  7
 think  this  Bill,  as  it  is,  a  clear  viola
 tion  of  this  article.  Your  ruling  is  re-
 quired  on  this.

 Reg.)  :

 SHRI  K,  RAGHU  RAMAIAH:  |  may
 answer  it  straight  way.  ‘Urban  im-
 moveable  property  includes  nat  enly
 buildings  but  alao  land.  Land  is  alsa:
 an  urban  immoveable  property,  not
 only  buildings.  Now,  what  we  have
 done  is  to  give  effect  to  that  part  of
 that  resolution.  That  is  sil.  It  is
 nothing  contrary  to  what  ig  there
 There  is  no  contradiction.  We
 are  giving  effect  to  the  resolu-
 tion  tothe  extent  ‘that  land  is
 concerned.  It  is  also  urban  im~
 movable  property.  There  ig  no:
 contradiction  between  that  resolution
 and  this  Bill.  It  is  true  the  Bill  does
 not  cover  the  entire  immoveable  pro-
 perty  but  the  resolution  nowhere  says
 that  you  cannot  do  it  in  respect  of  part
 only.

 SHRI  BHOGENDRA  JHA:  You  have
 heard  him.  The  article  provides  that
 Parliament  should  enact  ‘accordingly’,
 not  simply  part.  He  has  said  land  and
 now  he  has  made  it  ‘vacant  land’  in
 the  Bill  There  is  no  power  according
 to  the  Constitution  to  enact  for  ‘part’
 as  he  says  and  to  make  this  discrimi-
 nation.  It  is  a  very  vital  issue  and  in
 order  to  serve  the  interests  of  the
 urban  money  bags,  is  violating  the
 spirit  of  the  Constitution  which  makes
 a  clear  provision,  You  should  give
 thought  to  the  matter.

 SHRI  RAGHU  RAMAIAH:  I  do  not
 want  to  enter  into  any  argument  just
 now  across  the  Table.  But  I  certainly
 resist  with  all  the  force  at  my  com-
 mand  the  insinuation  that  we  have
 subserved  to  other  interests  in  doing
 this,

 MR.  SPEAKER:  I  think  there  is  no
 point  of  order  in  this  because  the  hon.
 Minister  has  explained  that  the  State
 legislatures  had  passed  resolution  and
 they  had  been  kept  in  the  Library.

 SHRI  BHOGENDRA  JHA:  Constitu-
 tion  gives  power  to  Parliament  to  enact.
 accordingly,

 MR.  SPEAKER:  I  atn  not  here  to  in-
 terpret  the  Constitution.  I  am  only
 concerned  to  see  that  the  procedural
 requirement  for  consideration  of  this
 Bill  is  met,
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 SHRI  BHOGENDRA  JRA.  It  the
 Bill  vielates  the  Constitution

 MR,  SPEAKER  It  will  be  for  the
 gourts,  I  cannot  decide  on  that

 SHRI  K  RAGHU  RAMAIAH  My
 reply  is  already  on  record.

 MR,  SPEAKER  So  far  as  the  pro-
 cedure  is  concerned,  resolutions  have
 been  passed  by  the  state  legislatures
 More  than  that  I  am  not  called  upon
 to  say  by  way  of  interpretation,

 SHRI  BHOGENDRA  JHA  The  word
 used  in  the  Constitution  is  ‘according-
 ly’  Can  you  allow  us  to  move  a  Bull
 hke  this  in  the  House  We  have  no
 right  to  do  so

 MR  SPEAKER  I
 rulng

 have  given  my

 SHRI  N  K  P  SALVE  (Betul)  I
 am  grateful  to  you  for  giving  me  an
 opportunity  for  making  a  few  submis.
 sions  on  this  Bull  before  this  House
 Before  I  start  making  my  submissions
 I  want  to  bring  to  your  notice  what  I
 consider  to  be  a  very  extra  ordinary
 practice  in  Lok  Sabha  today,  to  which
 we  were  not  used  in  this  House  and
 I  think  it  i8  a  very  umportant  matter
 to  which  I  should  draw  your  attention
 It  has  never  happened  before,  it  has
 happend  for  the  first  time  and  |  hope
 it  never  happens  again  Therefore,  J]
 am  bringing  this  particular  matter  to
 your  notice,  Mr  Speaker  When  we
 asked  for  a  copy  of  the  Bull,  we  were
 told  that  we  should  go  to  Mr  Patnaik
 and  get  a  shp  from  him  and  then  only
 we  will  be  given  a  copy  of  the  Bull
 It  1s.  an  extremely  improper  thing  and
 I  hope  it  will  never  be  repeated  again
 I  have  the  higest  regard  for  the
 bureaucracy  in  the  Lok  Sabha  Secreta-
 riat,  they  do  their  best  I  do  not
 know,  probably  Bulls  might  have  been
 in  short  supply  or  there  might  have
 been  other  difficulties  I  know  the
 culture  of  the  Lok  Sabha  Secretariat  is
 quite  different  from  the  other  secreta-
 riats  to  which  we  are  used  and  there-
 fore  it  would  be  extremely  improper
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 for  any  one  of  us  to  impute  any
 motives  Even  such  a  small  matter  is
 something  which  has  upset  us  tremens
 dously  and  I  hope  this  will  never  hap-
 pen  again.  I  am  only  bringing  it  to
 your  notice  so  that  we  are  entitled  to
 copies  of  Bills  and  they  must  be  given
 when  we  ask  for  them,  we  should  not
 be  left  on  the  mercy  of  any  bureau-
 crat  of  the  Lok  Sabha  Anyway  I  am
 not  imputing  any  motives,  they  are
 officers  working  here  and  I  have  seen
 that  they  go  out  of  their  way  to  give
 all  help  to  us  usually  but  even  one
 lapse  of  this  nature  is  one  too  many

 Coming  to  the  Bill,  I  do  not  think
 there  could  be  any  doubt  in  the  mind
 of  any  one  who  makes  a  sincere,  dis-
 passionate  and  objective  evaluation  of
 the  various  galutary  and  galient  provi-
 sions  of  this  Bull,  that  this  Bull  is  an
 extremely  important  landmark  in  our
 progress  towards  achieving  our  social
 objectives  whatever  might  have  been
 the  motives  imputed  by  the  hon  Marx-
 ist  Member  Joardar  that  this
 was  an  attempt  by  us  once  again  to
 hoodwink  It  was  unfair  for  the  hon.
 Member  to  impute  such  motives  in  a
 measures  like  this,  |  thought,  on  the
 Other  hand,  he  would  welcome  this
 Bull  as  it  takes  positive  steps  which
 were  necessary  to  acheve  the  social
 Objectives  which  we  have  in  our  mind
 ang  which  we  have  kept  as  our  ulti-
 Mate  alm,

 This  is  one  step  m  ag  direction  which
 the  Marxist  Member,  I  thought,  of  all
 the  people  would  very  highly  com-
 mend  However,  for  obvious  reasons.
 of  political  motivations,  he  has  found
 some  ulterior  motives  m  our  bringing
 this  legislation  which,  I  think,  2s  not
 very  fair  of  him  This  is  an  extreme-
 ly  important  and  dehcate  legislative
 measure  It  3s  going  to  have  a  far
 reaching  :mpact  on  our  economy  as
 such  As  to  how  deeply  it  will  affect
 our  economy  I  shall  advert  to  a  little
 later  Therefore,  I  wish  that  the  Bill
 was  not  passed  in  such  a  haste  and
 that  it  had  been  referred  to  the  Joint
 Committee  Had  it  been  referred  to  4
 Joint  Committee,  we  could  possibly  in



 going  to  achieve  and  I  have  no  doubt
 in  my  mind  that  large  scale  racketeers
 and  profiteers  in  the  business  of  con-
 struction  will  all  now  be  edged  out  af
 their  business.  And  the  great  specula-
 tors  in  land  and  land  speculators  in
 hig  cities,  especially  Bombay,  Delhi
 Calcutta  and  Madras  and  other  cities
 like  Bangalore,  Ahmedabad,  Hydera-
 bad,  etc.  would  find  themselve  com-
 pletely  set  at  naught  as  a  result  of
 this  enactment.  That  provisions  of
 allotment  of  vacant  land  by  Govt.  need
 considerable  modifications.  I  do  not
 find  in  Clause  23,  which  is  the  only
 clause  vesting  powers  in  the  State
 Government  to  allot  acquired  land,  to
 statutorily  allot  the  same  to  the  lower-
 middle  class  people  who  have  been
 deprived  of  a  house  of  their  own  for
 long  years.  Under  the  provisions  88
 they  are,  they  cannot  look  forward  to
 building  up  cheap  houses  so  that  they
 and  their  families  can  comfortably  live
 in  the  same.  The  four  objectives  of
 the  Bill  are  clear  and  glaring  in  the
 Statement  of  Objects;  and  Reasons.
 Objectives  2  and  4  are  very  important
 which  are  to  bring  about  socialisation
 of  the  urban  land  and  the  urban
 agglomeration  to  subserve  the  common
 good  by  ensuring  equitable  distribu-
 tion.

 Sir,  this  ceiling  in  urban  agglomera-
 tion  would  have  no  meaning  unless  it
 is  also  coupled  with  proper  equitable
 distribution  amongst  those  who  need
 ang  deserve  tand.  It  is  not  fair  for  the
 State  Government  to  use  this  land  as
 a  lever  to  allot  land  to  the  State  em-
 ployees.  There  is  a  gpecific  provision
 in  Clause  23  to  that  effect.  The  Mints-
 ter  will  take  care  of  it  and  explain  as
 to  why  in  Clause  23  a  special  rnention

 land
 those  who  belong  to  vulneraple

 section,  to  lees  privileged  and  udder.
 privileged  sections.  If  the  Goverti-
 ment  servants  are  not  leas-privileged
 and  under-privileged,  they  should  be
 kept  out  of  it.  Otherwise,  this  bill

 attention  so  that  if  not  in  this  bill  at
 least  later  on  he  will  duly  consider
 thig  aspect  of  the  matter  and  bring
 forward  guitable  amendment  to  the
 legislation.  The  first  and  the  foremost
 aspect,  which  strike  me  m  this  legisla-
 tion  as  extremely  inequitous  and  un-
 just,  ig  that  there  8  no  reference
 whatsoever  to  the  money  value  of  the
 land  to  come  in  for  ceiling.  The  land,
 which  a  man  owng  at  Bombay  at  the
 Nariman  Point  land  entitled  to  retain
 with  him,  under  this  Bill,  will  be  worth
 of  Rs.  50.9  lakhs.  But  a  person  in
 Nagpur  or  Sholapur  or  Kolhapur  will
 not  be  able  to  keep  land  worth  even
 Rs.  20,000  or  Rs.  25,000.  It  is  extreme-
 Jy  unjustifiable  and  inequitous.  What
 is  the  justification  for  a  person  to  hold
 land  worth  of  Rs.  50.0  lakhs,  ultimate-
 ly  if  the  idea  is  socialisation,  Certainly
 the  concept  involves  substantial  reduc-
 tion  in  the  value  of  the  proper-
 ty  which  a  person  is  _  hold-
 ing.  ‘You  are  going  to  penalise  the
 person  whose  land’s  value  in  the  cut-
 skirts  of  Nagpur  is  eight  annas  or  one
 rupee  per  square-feet.

 Suppose  someone  hag  25,000  sq.  ft;
 at  50P  per  aq.  ft.,  it  comes  to  Ra.  12,500
 and  his  surplus  half  the  land  would  be
 taken.  But  if  a  person  holds  4500
 sq.  ft.  of  land  at  Nariman  Point  in
 Bombay,  its  value  is  Rs,  45  lakhs  or
 maybe  more.  So,  to  enforce  this  ceil-
 ing  in  al}  the  States  without  any  refer.
 ente  to  the  money  value  brings  about
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 To  some  extent,  I  agree  with  Mr.
 Joarder.  People  holding  large  immo-
 vable  properties  and  extensive
 buiidings  in  Bombay,  Calcutta,
 Ahmedabad,  Bangalore  and  other
 places,  worth  crores  of  rupees,  will
 alfo  be  entitleg  to  the  same  ceiling  as
 &  middle  class  person  or  a  small  busi-
 nessman  holding  a  little  piece  of  land,
 to  construct  a  house  for  himself  and
 his  family.  He  ig  put  on  the  same
 footing  as  a  person  owning  large
 palaces  on  Bombay’s  Marine  Drive  or
 in  front  of  Lotus  Theatre,  Bombay,
 worth  crores  of  rupees-property  sold
 by  Shrimati  Scindia.  The  people  who
 are  owning  crores  of  rupees  worth  of
 immovable  of  properties—they  have
 already  divided  their  land  between  the
 various  members  of  the  family—will
 badly  be  hit  by  this  ceiling.  Hach  one
 of  them  wilt  be  entitleq  to  the  same
 ceiling  as  a  small  worker  or  a_  tiny
 businessman  with  a  small  shop.  If  you
 want  to  implement  the  resolutions
 passed  by  the  States  sincerely,  you
 must  liberalise  the  ceiling  in  favour
 of  those  who  do  not  have  any  immov-
 able  property  and  make  the  ceiling
 tighter  in  case  of  those  who  already
 have  residential  houses.  Then  there
 would  be  a  just,  equitable  and  fair
 working  of  ceiling  and  not  otherwise.

 Then,  the  retrogpectivity  of  the  pro-
 visions  of  the  Bill  is  extremely  inade-
 quate.  For  the  Jast  three  or  four
 years,  continuously  people  have  been
 dividing  the  land  either  by  gift,  sale
 or  otherwise.  I  think  sufficient  atten-
 tion  hag  not  been  given  to  the  retros-
 pectivity  of  the  provisions.  This  is
 where  the  bureaucrats  have  failed
 completely.  Perhaps  they  do  not  have
 a  eufficient  idea  of  what  is  happening
 outside  and  the  way  the  he
 ‘business  community  works  in  advance
 to  defeat  all  the  provisions  of  the  Bill.

 a
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 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagea):  Why  blame  the  bureau-
 crats?  It  is  the  Minister  who  is  to  be
 blamed.

 SHRI  N.  K,  P.  SALVE:  3  request  the
 minister  to  consider  what  the  bureau-
 crats  have  given  to  him  and  see  whe-
 ther  or  not  the  retrospectivity  ig  suffi-
 crent.  I  submit  that  all  transfers  of
 land  in  the  preceding  five  years  should
 be  brought  within  the  purview  of  this
 Bill  for  examination  and  scrutiny  by
 the  competent  authority.  All  transac.
 tions  of  people  who  have  parcelled  out
 their  land  either  by  gift  or  sale  to
 benamig  etc.  should  be  declared
 and  void  straightway  by  law.  Unless
 that  is  done,  those  people  who  could
 afford  to  get  the  best  legal  advice
 woulg  get  away  with  it  cheaply  and
 those  who  were  not  able  to  get  legal
 advice  would  suffer.  Those  who  thought
 that  at  least  Government  will  allow
 them  to  keep  Rs.  50,000  worth  of  land
 will  suffer.  As  I  said,  in  Nagpur,  at
 the  outskirts,  the  land  is  worth  50P  or
 75P  per  sq.ft.  and  a  person  owning
 50,000  sq.ft.  of  land  worth  approxi-
 mately  Rs.  25,000  or  30,000  38  deprived
 of  his  land  under  thig  Bill.

 A  man  who  does  not  have  any  im-
 movable  property  and  has  investeg  his
 entire  savings  in  this,  is  also  to  be
 given  compensation  at  par  with  other
 owners  of  huge  immovable  properties.
 I  request  you  to  consider  this  aspect
 of  the  matter.  Be  liberal  to  those  who
 have  only  one  bona  fide  piece  of  land
 for  their  residentia]  purposes,

 Clause  23  is  the  only  clause  which
 vests  powers  in  the  State  Government
 foy  making  allotment  of  the  land  which
 will  be  taken  over  by  the  Government.
 With  your  permission,  I  shall  read  out
 two  or  three  776९8  of  this  clause.
 Clause  23  deals  with  vacant  land  and
 it  says  :

 “Jt  shall  be  competent  for  the
 State  Government  to  allot,  by  order,
 in  excess  of  the  celling  limit  any
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 vacant  land  which  is  deemed  to  have
 been  acquired  by  the  State  Govern-
 ment  under  this  Ac¢  or  is  acquired
 by  the  State  Government  under  any
 other  law,  to  any  person  fcr  any
 purpose  relating  to,  or  in  connection
 with,  any  industry  or  for  providing
 residential  accommodation  of  such
 type  ag  may  be  approved  by  the
 State  Government  to  its  employees
 and  it  shall  be  lawful  for  such  per-
 gon  to  hold  such  land  in  excess  of
 the  ceiling  limit.”

 Iam  unable  to  understand  the
 rationale  behing  this  provision.  A
 brother  bureaucrat  is  helping  another
 brother  bureaucrat,  This  provision
 must  be  deleted.  The  land  has  got  to
 be  given  to  vulnerable  sections,  to
 under-privileged  and  to  nobody  else.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA.
 IAH):  The  intention  of  this  provision
 is  to  give  land  for  the  employees  of
 an  industry  and  not  Government  em-
 ployees.

 SHRI  N.  K  P.  SALVE:  If  it  is  the
 intention,  then  distinction  should  be
 made  between  the  Jang  allotted  to  the
 industry  and  to  the  industrialist.

 If  you  are  going  to  put  the  em-
 ployees  of  the  industry,  then  be  care-
 ful,  even  the  Managing  Director  will
 come  as  the  employee  of  the  industry.
 And  then,  there  will]  be  all  sorts  of
 problems.

 There  igs  another  aspect  of  the
 matter.  What  is  the  position  of
 various  industries  which  are  coming
 up?  I  am  extremely  concerned  about
 it  beause  somebody  came  to  me  and
 told  me  that  he  had  acquireg  land  to
 put  up  2  sheds.  One  of  the  sheds  had
 been  constructed  ang  the  rest  of  the
 land  was  entirely  vacant.  If  you  were
 to  go  by  the  provisions  of  this  Bill,
 the  lang  for  the  rest  of  i  sheds  is

 taken  over  by  the  Government.  2
 would  submit  that  a  specific  provision
 should  be  marie  that  lang  which  is
 acquired  for  an  industry  will  not  be
 deemed  to  be  a  vacant  land.  Unless
 that  is  done,  it  is  likely  to  create  very
 many  difficulties.

 I  come  to  the  lest  peint  and  this  is
 also  an  important  aspect  of  the
 maftér.  It  is  that  the  construction
 activity  forms  hard  core  of  pur  econp=
 my.  We  are  glad  that,  the  construction
 activity  has  been  taken  oyer  from  the
 hands  of  racketeers  ang  big  specula-
 tors  by  this  legislative  measure.  That
 is  an  extremely  redeeming  feature  of
 this  Bill.  But  fs  there  any  provision
 in  this  Bill  that  simultaneously  we
 should  organise  mechanism  and  machi-
 nery  by  which  the  State  Government
 agencies  or  semi-State  Govt.  agencies
 would  immediately  take  up  construc-
 tion  etc.  of  smal]  or  other  houses?  If
 ever  construction  activity  comes  to  a
 standstill  for  two  or  three  years  as  &
 result  of  this  Bill.  it  is  going  to  be
 disastrous  for  our  economy.

 And  again,  the  inflationary  spiral
 will  start  rising,  because  suspension
 of  constructive  activity  is  the  most
 pernicious  and  disastrous  thing  that
 can  happen  to  an  economy.  I  find
 that  the  State  Governments  have  been
 given  the  right  to  distribute  land.
 What  about  the  obligation  on  the
 State  Govts  to  ensure  that  the  con-
 struction  will  also  come  about  on
 those  vacant  Jands?  Therefore.  I  wish
 that  the  Minister,  while  replying.  does
 consider  this  aspect  of  the  matter  and
 let  us  know  what  he  has  to  say.  In
 the  end,  I  congratulate  the  Minister
 for  taking  a  very  bold  step  at  long
 last.  The  vulnerable  and  poor  sections
 can,  as  I  had  submitted,  look  forward
 to  having  a  house.  For  God’s  sake,
 streamline  this  bill,  as  a  result  of
 which  these  people,  who  could  not
 ever  in  the  urban  agglomeration  bored
 to  construct  a  house,  can  look  forward
 to  having  a  House  now.  You  will  have
 their  blessings;  vou  will  have  their
 thanks  in  their  prayers.
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 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  Mr,  Speaker,  Sir,  we  need  not
 go  into  the  details  with  regard  to  the
 chequered  history  of  thig  bill.  For  the
 388६  30  years  there  have  not  only  been
 demands,  but  promises,  commitments,
 announcements  and  resolutions  by  the
 ruling  party  itself,  for  imposing  &  ceil
 ing  on  urban  property  in  various
 forms  There  was  enough  justifica-
 thon  for  it  Ags  we  all  know,  in  our
 country,  as  hag  been  made  out  in  the
 i7th  roung  of  the  National  Sample
 Survey,  55  per  cent  of  the  households
 an  the  urban  areas  own  70  land  at  all
 About  46  per  cent  of  households
 holding  40  acres  and  more  of  urban
 Jand,  hold  7478  per  cent  About  20
 per  cent  own  about  0  05percent  And
 that  is  the  picture  with  regard  to  the
 land  held  by  various  sections  in  the
 towns  And,  Sir,  we  also  have  the
 Reserve  Bank  of  India  study  About
 20,000  plus  wealth  tax  assessees  hold
 over  or  aroOung  Rs  11,063  crores  worth
 of  jand,  even  according  to  the  grossly
 under-estimated  and  evaded  returns
 that  have  been  filed  Against  such  a
 background,  it  38  only  welcome  that
 a  bill  of  such  a  nature  38  moved  in
 this  House  for  immediate  enactment
 And  as  the  Objects  here  narrate—I
 need  not  read  out  the  entire  Objects
 which  have  been  read  out  by  the
 Manisster,  they  are  also  unexception.
 able  because  they  lead  to  the  ceiling
 on  urban  property

 ‘It  is,  therefore,  considered  neces
 sary  to  take  measures  for  exercising
 social  contro]  over  the  scarce
 resource  of  urban  land  with  a  view
 to  ensuring  its  equitable  distribu-
 tion  amongst  the  various  sections  of
 society

 Again  it  says

 “The  bill  Is  intended  to  achieve
 tthe  following  objectives

 (i)  to  prevent  concentration  of
 urban  property  in  the  hands  of

 a  tew  persons  and  speculation  and
 profiteering  therein;”

 Urban  Lang  (Cel
 &  Reg)  Bill

 So,  the  first  objective  of  the  bill,  as
 provideq  here,  is  with  regard  to  the
 ending  of  concentration  of  urban  pro-
 perty  in  a  few  hands,  not  only  of  land
 Here  we  get  these  88  the  objectives
 But  when  they  come  to  concrete  facts,
 i¢  ig  very  much  disappointing  The
 Minister  has  said  that  he  has  in  mind
 some  other  measures,  taxation  etc.
 For  that,  I  thmk  thig  Parhament  has
 nof  to  do  anything,  because  those  taxes
 are  levied  by  local  bodies,  munici-
 palfttes  ic  They  had  that  power
 earhe,r  also  To-day  the  Minister  has
 forewarneg  them  I  also  wish  to  say
 that  for  the  last  ten  years  we  have
 been  campaigning,  demanding  and
 promising  a  measure  like  this  AS
 such,  this  measure  should  provide  that
 any  transfer  any  transaction—real  or
 benami—that  has  been  undertaken
 during  thig  period  should  be  declared

 and  void  But  as  Mr  Salve  has
 said,  a  period  of  five  years  will  be
 taken  Buteven  that  can  be  made  as
 ten  years  But  here,  this  bill  provides
 for  at  only  from  the  17th  February
 975  but  even  that  with  regard  to
 certain  States  and  with  regard  to
 certain  other  States  it  has  been  left
 open

 So  from  a  ceiling  on  urban  property
 we  have  come  to  a  ceiling  on  land
 Then  even  though  the  name  of  the  Bill
 is  Ceiling  on  Urban  Iand  Bull  it  3s
 given  effect  only  in  the  case  of  vacant
 lands  When  we  go  into  the  details,  I
 will  explain  how  a  major  portion  of
 even  the  vac2nt  land  have  been  left
 out  of  the  purview  of  the  BI  Or
 top  of  all  that  we  have  to  see  how  १६
 is  rmplemented  in  practice

 Parliament  has  got  enough  powers
 under  articles  249  and  250  to  enact
 legislation  on  this  subject  Article  249
 say,

 Notwithstanding  anything  m  the
 foregoing  provisions  of  this  Chapter,
 if  the  Council  of  States  has  declared
 by  resolution  supported  by  not  less
 than  two-thirds  of  the  members
 present  and  voting  that  it  is  necas~
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 sary  or  expendient  :n  the  national
 interest  that  Patliament  should  make
 laws  with  repect  to  auy  matter  en-
 umerated  in  the  State  List  specifi-
 @d  in  the  resolution,  it  shalt  be  law-
 ful  for  Parliament  te  make  laws  for
 he  any  part  of  the  tern-

 tory  of  India  with  respect  to  that
 matter  while  the  resolution  remains
 in  force.”

 So,  if  Rajya  Sabha  decides  by  two-
 thitds  majority,  this  legislation  can  be
 enacted.  Further,  article  250  is  to
 cover  the  period  during  the  promulga-
 tion  of  emergency.  We  are  now  pass-
 ing  through  @  period  of  emergency  and
 I  do  not  think  the  emergency  is  going
 to  be  lifted  tomorrow.  But,  instead  of
 btinging  in  the  legislation  under  arti-
 éles  249  or  250,  the  Minister  has  taken
 refuge  under  article  252.  That  is  why
 we  say  that  it  will  be  applicable  only
 in  those  States  which  have  passed  reso-
 tutions  to  that  effect.  So  far  as  other
 States  are  concerned,  it  will  come  into
 force  when  they  also  pass  resolutions
 in  their  Legislature  to  that  effect.
 Therefore,  it  is  a  forewarning  given  to
 the  manipulators  m  other  States  of
 the  country  that  they  should  dispose  of
 their  lands  as  early  88  possible  That
 is  why  I  say  that  this  is  a  half-hearted
 attempt  by  the  Government  with  some
 half-hearted  motivations,

 We  also  know  how  7  has  been  water-
 ed  down  in  every  possible  way.  Take
 the  case  of  definition  of  a  “family”
 Here  the  definition  is:  “  ‘family’  in  re.
 lation  to  a  person  means  the  individual,
 the  wife  or  the  husband,  as  the  case
 may  be,  of  such  individual,  and  their
 unmarried  minor  children.  The  ex-
 planation  is:  “For  the  purpose  of  this
 clause,  ‘minor”  means  a  person  who  has
 not  completed  his  or  her  age  of  eight-
 een  years.”  So,  if  a  minor  child  gets
 married,  he  or  she  will  become  another
 “family”.  In  this  way,  we  are  going
 to  encourage  infant  marriage  in  our
 country.  If  igs  ridiculous  that  while  an
 unmarried  child  below  the  age  of
 eighteen  is  covered  by  this  term
 “family”,  It  does  not  cover  a  minor  who
 has  married.  ‘Bo,  by  this  measure  you

 The  defiinition  of  “land  appurtenant”,
 after  mentioning  that  it  shall  in  no
 case  exceed  five  hundred  square  metres
 states:

 “and  includes,  in  the  case  of  any
 building  constructed  before  the  ap-
 pointed  day  with  a  dwelling  unit
 thereon,  an  additional  extent  not
 exceeding  Ave  hundred  square  metres
 of  land.”

 The  ceiling  under  clause  4  is  500,  1000,
 500  and  2000  square  metres  in  vari-
 ous  cases  and  over  and  above  that
 here  a  further  500+500  square  metres
 are  allowed,  So,  by  these  definitions
 we  are  making  the  whole  enactment
 infructuous  so  that  the  purpose  for
 which  it  is  brought  is  defeated,

 Similarly,  “urban  agglomeration”
 has  been  defined  as;

 “any  other  area  which  the  State
 Government  may,  with  the  previous
 approval  of  the  Central  Government
 having  regard  to  its  location,  popula-
 tion  (population  being  more  than
 one  lakh)  and  such  other  relevant
 factors  as  the  circumstances  of  the
 case  may  require,  by  notification  in
 the  Official  Gazette,  declare  to  be  an
 urban  aggi.meration...”

 No  State  Government  has  yet  taken
 any  such  measures.  In  such  a  situa-
 tion,  is  it  necessary  to  prescribe  the
 previous  sanction  of  the  Central  Gov-
 ernment?  Do  you  want  the  State
 Governments  to  proceed  in  this  direc-
 tion  or  do  you  want  to  put  a  break?
 We  are  enacting  om  a  uniform  basis
 for  the  whole  of  the  country.  80,  why
 is  this  previous  sanction  necessary?

 iy
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 Tf  the  population  does  not  exceed

 not  be  as  high  as  this.  It  should  be
 reduced  to  at  least  half,

 Further,  why  exclude  other  towns
 and  cities  in  the  country?,  Why  not  in-
 clude  at  least  the  divisional  and  dis-
 trict  headquarters  of  the  whole  coun-
 try?  We  know  that  there  is  dearth  of
 land  for  housing  purposes  throughout
 the  country.  About  75  per  cent  of  the
 urban  dwellers  have  no  land  for  pbuild-
 ing  their  own  houses.  When  this  is
 the  condition,  I  do  not  know  why
 there  should  be  this  exclusion.  I  think
 the  hon.  Minister  should  take  cour-
 age.  We  can  pass  it  tomorrow  if
 necessary,  but  he  should  consult  Gov-
 ernment  meantime  and  see  that  this  is
 made  applicable  to  the  whole  country.

 Coming  to  vacant  land,  it  is  said
 that  if  one  has  got  a  building  on  it,
 the  land  on  which  the  building  is
 situated  will  not  be  acquired.  What
 does  Government  want?  Does  it  want
 to  encourage  landlordism  and  the  sys-
 tem  of  pagris,  the  system  of  semi-
 slavery  that  is  being  adopted  by  the
 house-owners  and  landlords  in  the
 cities  and  towns?  So,  why  can’t  land
 include  also  the  portion  on  which  the
 building  is  situated?  Even  if  he  is
 very  generous  to  them;  even  if  he  feels
 that  500  sq.  metres  or  000  sq.  metres
 or  500  sq.  metres  or  2000  sq.  metres
 are  necessary,  why  don’t  you  include
 that  land  on  which  a  building  is  situ-
 ated  itself?,  I  think  even  the  vacant
 land  including  the  land  on  which  a
 building  or  a  part  of  it  is  situated
 ean  be  included,

 As  far  as  the  bonafide  sale  with  re-
 gard  to  vacant  land,  if  any,  is  con-
 cerned,  that  will  be  excluded,  Who
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 will  judge  this?  Naturally,  the  con.
 cerned  officer  will  judge  it.  So,  the
 impetus  is  being  given  for  corruption,
 for  bribery  to  see  thet  all  such  trans-
 actions  are  included  in  the  ponafide
 category.  ३  think  you  are  implement-
 ing  this  Act  so  late.  After  so  many
 exemptions,  why  is  it  necessary  again
 that  the  justified  sale  should  be  ex-
 cluded  from  this?  I  think  it  is  very
 dificult  to  underatand  or  appreciate
 these  things.

 Again  another  thing  is  provided  here.
 If  any  transfers  have  been  made  under
 the  State  Act  recently  enacted  or  ex-
 emptions  given  by  the  State,  then  these
 will  be  treated  as  bona-fide  transac-
 tions.  That  is  an  extra  point,  Here
 you  are  enacting  one  uniform  legisla-
 tion  for  the  whole  country.  Why  is
 there  lack  of  uniformity?  Why  is  there
 this  encouragement  for  accepting  these
 things?

 As  far  as  compensation  is  concerned,
 apart  from  the  points  that  have  been
 raised  by  my  friends  just  now,  it  is
 high.  The  more  atrocious  point  is  the
 net  income  from  the  produce  as  written
 in  the  registers  of  those  land  owners.
 They  are  given  on  the  basis  of  8.33
 per  cent  or  at  times  three  times  of  that
 produce  or  income.  That  will  be
 calculated  for  the  compensation,  That
 means  the  entire  amount  will  be  given
 to  them.  Even  according  to  the  bank
 rate,  they  will  get  l2  per  cent  interest
 per  annum  from  that  amount  for  ever.
 So,  it  is  not  a  ceiling;  it  is  simply  a
 purchase.  Is  it  necessary  to  go  to  that
 length  and  tax  the  exchequer,  It  means
 you  are  taxing  the  public  exchequer.
 So,  I  think  the  compensation  must  be
 brought  down.  Otherwise,  the  very
 objective  that  has  been  stated  and  the
 social  purpose  are  totally  defeated.

 With  regard  to  calculating  of  com-
 pensation  for  the  produce,  for  the  gross
 income,  for  the  net  income,  there  will
 be  an  enquiry.  It  means  again  there
 will  be  scope  for  corruption  and
 bribery.  Why  do  you  provide  loop-
 holes  for  this?  For  doing  these  things,
 an  appeal  will  be  made  to  a  tribunal
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 and  from  the  tribunal  it  will  go  to  the
 High  Court.  Why  is  it  necessary?  We
 have  seen  from  our  experience  how
 our  High  Courts  and  the  superior
 courts  behave  in  this  matter  and  we
 need  not  blame  them,  because  natur-
 ally  they  do  not  belong  to  the  land-
 less  category  nor  under  the  present  set
 up  it  is  possible  that  they  may  belong
 to  that  category.  How  is  it  necessary
 to  provide  for  that  that  they  must  go
 in  for  a  second  appeal  to  the  High
 Court?  I  think  again  either  we  are
 misleading  ourselves  or  misleading  the
 country  or  both  together.

 As  far  as  the  atrocious  thing  is  con-
 cerned,  I  think  the  Minister  has
 slightly  touched  this  point.  But  in
 this  category,  I  think  most  of  the
 vacant  land  will  be  included  and  per-
 haps  very  little  land  can  be  made
 available  and  the  land  owners  will  not
 be  lagging  behind  in  taking  advantage
 of  this  thing,

 Then  there  is  a  question  of  educa-
 tional,  cultural  or  scientific  institutions
 or  all  sorts  of  clubs.  We  know  there
 is  a  Golf  Club  in  Delhi,  In  Patna  also,
 there  is  a  club.  I  do  not  know  if  any-
 one  goes  there.  We  know  any  club  can
 be  formed  by  a  group  of  persons  any-
 where.  All  these  institutions,  private
 institutions  or  public  schools  formed
 or  established  by  anyone  will  be  ex-
 eluded.  It  is  atrocious.  Even  after
 spelling  out  the  objective,  it  will  be
 very  difficult  to  adhere  to  it.  I  do  not
 know  what  is  the  entire  purpose  of  the
 Bill.  One  clause  after  another,  one
 sub-clause  after  another,  goes  on
 watering  down  the  provisions  of  the
 Bill,

 Then,  private  banks  have  been  ex-
 cluded.  Why  should  you  exclude  pri-
 vate  banks?  What  have  banks  to  do
 with  3  or  4  or  5  acres  of  vacant  land?
 The  banks  need  land  where  building
 is  there.  Why  should  you  exclude
 them  from  the  purview  of  the  Bill?
 fiven  at  this  stage,  the  Government
 should  consider  this  point,

 FEBRUARY  2,  976  Urban  Land  (Ceil.  &  48
 Reg.)  Bill

 Again,  about  the  point  which  Mr.
 Salve  made,  giving  these  exemptions
 for  which  the  State  Governments  have
 been  authorised,  on  the  one  hand,  it
 will  harm  the  objective  of  the  Bil
 and,  on  the  other  hand,  it  will  encour-
 age  corruption,  nepotism  and  every.
 thing,  If  you  leave  it  to  different
 States,  various  authorities,  Collectors,
 ete.  I  do  not  know  what  kind  of  a

 heterogenous
 measure  will  emerge  out

 of

 Coming  to  the  Schedules,  some  cities
 and  towns  have  been  excluded:  some
 parts  of  cities  and  towns  have  been
 left  out.  It  is  atrocious.  Take,  for  ex-
 ample,  Calcutta.  It  is  good  that  you
 have  included  it.  Even  the  areas  at  a
 distance  of  5  miles  or  20  miles  have
 been  covered.  What  about  Barasat?
 I  have  personally  gone  to  Barasat,  The
 area  on  the  other  side  of  Dum  Dum
 has  been  excluded.  Barasat  falls  with-
 in  the  Calcutta  Metropolitan  Develop-
 ment  Authority.  That  has  been  ex-
 cluded.  Several  Ministers  own  land
 there  personally.  Let  them  clarify  the
 position,  The  Ministers  of  West
 Bengal  Government  and  even  at  the
 Centre,  I  do  not  know  own  land  there.

 Similarly,  the  entire  city  of  Patna
 has  been  included,  very  correctly.  But
 Danapur  has  been  excluded.  I  do  not
 know  why.  What  interest  is  being
 Served  thereby,  I  do  not  know,  Who
 are  the  persons  who  are  being  helped?

 I  think,  in  this  way,  the  whole  Bill
 is  resembling  like  a  proverbial  mouse
 coming  out  after  digging  the  whole
 mountain.  It  is  very  disappointing.
 The  whole  country  was  expecting  a
 Bill  on  putting  the  ceiling  on  property,
 at  least  on  the  urban  land  property.
 With  all  these  exemptions,  it  is  a  very
 much  disappointing  Bill.  It  is  a
 travesty  of  the  fulfilment  of  the  pro-
 mises  that  have  been  made  to  the  peo-
 ple  up  till  now.

 SHRI  H,  M.  PATEL  (Dhandhuka):
 Mr,  Speaker,  Sir,  I  certainly  accept  the
 aims  and  objects  of  this  Bill  and  the
 spirit  that  has  moved  the  Government
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 to  bring  it  forward  before  the  House.
 ‘But  I  must  say  that  the  Bill  will  be
 very  greatly  improved  if  it  could  be
 referred  to  the  Select  Committee.

 The  hon.  Members  who  have  spoken
 before  me,  Mr.  Salve  and  Mr.  Bho-
 gendra  Jha  in  particular  have  drawn
 attention  to  so  many  defects,  deficien-
 gies  and  omissions  in  the  Bill  that  it
 seems  to  me  that  they  have  made  out
 an  almost  unanswerable  case  for  refer-
 ring  it  to  the  Select  Committee.  What
 is  the  point  in  rushing  through  a  Bill
 of  such  importance?  I  agree  that  there
 thas  been  a  great  deal  of  delay.  What
 4s  to  be  gained,  however  by  putting  on
 the  statute  book  |  an  incomplete
 measure?

 SHRI  8,  M.  BANERJEE  (Kanpur):
 On  a  point  of  order,  Sir,  There  are
 so  Many  amendments  coming  even’now
 from  the  Government  side.  You  give
 us  time  to  go  through  them.  My  sub-
 mission  is  that  you  give  us  time  till
 tomorrow  to  go  through  the  amend-
 ments,  Let  us  have  the  second  read-
 ing  of  the  Bill  tomorrow.  There  are
 30  many  amendments  and  some  are
 coming  even  now.

 SHRI  K.  RAGHU  RAMAIAH:  As
 ‘you  will  see,  the  amendments  are
 mostly  of  a  drafting  nature  or  of  a
 clarificatory  nature.  You  will  find  that
 they  don’t  affect  the  substance  of  the
 matter.  You  may  go  through  them
 and....

 SHRI  S.  M.  BANERJEE:  Now  can
 we  go  through  the  amendments  when
 we  are  hearing  the  speeches.

 (Unterruptions)

 SHRI  हू,  RAGHU  RAMAIAH:  They
 are  all  of  a  clarificatory  or  a  drafting
 nature.  The  number  does  not  matter
 because  in  quality  they  are  not  very
 material.

 SHRI  ERASMO  DE  SEQUEIRA:  How
 oan  this  Bill  be  considered  by  the
 House  in  this  shape?  It  should  go  to
 a  Select  Committee.
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 SHRI  K,  RAGHU  RAMAIAH:  All
 the  amendments  are  already  there  ex-
 cept  those  in  response  to  the  points
 raised  by  the  Hon.  Members.  ‘The
 amendments  suo  motu  sent  by  the
 Government  are  over.
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 SHRI  BHOGENDRA  JHA:  We  want
 to  read  them  snd  have  our  own  opinion
 and  also  to  find  out  the  implications
 of  the  amendments,

 MR.  SPEAKER:  We  will  come  to  the
 clauses  when  we  come  to  the  second
 reading  stage.

 SHRI  BHOGENDRA  JHA:  Ihave
 not  read  these  amendments.  You  must
 allow  us  time  to  read  them  and  have
 our  own  opinion  about  them.

 MR,  SPEAKER:  When  we  come  to
 the  clauses,  we  will  see.

 SHRI  ERASMO  DE  SEQUEIRA:
 How  can  we  read  all  these  amendments
 right  now?

 MR.  SPEAKER:  We  have  not  come
 to  the  clauses  yet....

 SHRI  s.  M.  BANERJEE:  I  am  not
 against  the  amendments;  nor  am_  I
 questioning  their  authority.  My  only
 submission  is  that.  after  carefully
 going  through  this,  kindly  allow  us
 also  to  move  amendments  to  the
 amendments.

 MR.  SPEAKER:  I  have  said  that
 that  stage  will  come  when  we  come
 to  the  second  reading;  I  cannot  decide
 now,

 SHRI  S.  M.  BANERJEE.  At  least  till
 4  o'clock  kindly  permit  us  time.

 MR.  SPEAKER:  If  the  amendments
 come  up  before  that  time,  I  will  decide
 then,

 Mr,  Patel  may  continue.

 SHRI  H.  M,  PATEL:  J]  was  saying
 that  there  are  really  good  grounds
 for  referring  the  Bill  to  a  Select  Com-

 wan fo  a  ‘
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 mittee,  I  would  request  the  Minister

 to  kindly  listen  to  me  and  consider
 serjously  our  suggestion  that  this  Bill
 be  referred  to  a  Select  Committee.  I
 realise,  of  course,  that  there  has  been
 a  great  deal  of  delay  already.  Never-
 theless,  the  delay  was  presumably
 because  you  considered  this  to  be  an
 important  Bill  and  you  did  want  to
 make  it  as  perfect  and  satisfactory  as
 possible.  If  this  was  your  intention,
 then  the  various  points  made  by  Shri
 Salve  and  Shri  Jha—and  I  will  add
 some  others  of  my  own—  will  show  to
 you  how  important  it  is  that  this  Bill
 be  referred  to  a  Select  Committee.  I
 don’t  agree  with  everything  that  Mr.
 Jha  or  Mr.  Salve  has  said  but,  certain-
 ly,  the  points  that  have  been  raised
 need  to  be  carefully  considered.  They
 may  be  acceptable  partly  or  wholly  or
 they  may  not  be  acceptable  at  all,  but
 they  need  to  be  considered  in  depth,
 in  a  matter  like  this,

 Mr.  Salve  mentioned,  for  instance,
 that  the  definition  of  ‘vacant  land’
 itself  is  not  satisfactory,  Now,  this
 goes  right  at  the  root  of  the  Bill.  Why
 do  you  want  to  have  the  law  amended
 soon  after  it  has  been  enacted,  for
 these  very  deficiencies  are  certain  to
 come  to  light  immediately?  Now,  if
 the  ground  is  that  we  must  now  make
 up  for  lost  time,  then  I  would  suggest
 that  the  Select  Committee  be  asked  to
 report  this  matter  within  a  couple  of
 months  or  three  months,  Let  it  be
 specifically  asked  to  sit  here  and  do
 the  job.  There  are  various  conditions
 and  various  limitations  which  can  be
 imposed  so  that  the  report  of  the
 Select  Committee  can  come  here  in
 time.  However,  you  ensure  that  the
 Select  Committee  completes  its  work
 early.  I  do  urge  that  this  Bill  would
 greatly  gain  by  reference  to  it  even
 from  your  own  point  of  view  in  achiev-
 ing  the  objectives  that  you  have  and,
 to  a  considerable  extent,  that  we  also
 have,

 33.00  hrs,

 It  has  been  said  that  the  large
 number  of  amendments  which  have
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 on.)  Bil
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 only  just  been  circulated  are  only
 verbal.  Are  purely  verbal  atend-
 ments?  Let  me  that  there  are
 amendment,  which,  eangt  be  des-
 cribed  as  just  verbal  amendments...  .

 AN  HON.  MEMBER:  A  amend-
 ments  are  verbal,

 SHRI  H.  M.  PATEL:  Yes,  I  stand
 corrected,  What  I  had  in  mind  war
 that  these  were:  amendments  which
 were  of  substance,  and  not  just  of  form
 Or  omission  or  clarification,  For  ins-
 tance,  he  wants  an  ‘Explanation’  to  be
 added:  “,...In  relation  to  any  vacant
 land  owned  by  the  Central  Government
 means  the  Central  Government,  any
 vacant  land  owned  by  any  State
 Government  not  situated  in  a  Union
 Territory....”  and  so  on.  These  are
 not  just  clarifications.  These  are
 omissions  of  a  serious  nature  which
 you  have  now  spotted.  May  I  suggest
 that  one  would  quite  easily  discover
 many  more  omissions....

 SHRI  K,  RAGHU  RAMAIAH:  It  is
 clarification  of  that  omission,

 SHRI  H.  M.  PATEL:  All  right,  Have
 it  that  way.  Nevertheless,  you  may
 discover  many  more  such  omissions.  I
 think.  reference  to  a  Select  Committee
 is  clearly  called  for,  if  you  really  want
 this  Bill  to  serve  the  purpose  that  you
 wish  it  to  serve  in  an  effective  manner.
 In  your  latest  amendment  just  circu-
 lated,  you  have  suggested  that,  after
 line  such  and  such,  the  following  lines
 be  inserted,  And  how  many  lines  are
 being  inserted?  About  30  to  40  lines
 are  being  inserted.  Yet,  you  say,  it  is
 merely  something  of  form.  Please  see
 Amendment  No.  36  which  says  that
 on  page  7,  line  3i,  at  the  end  of  Clause
 4,  something  should  be  added,  Sub-
 clause  (8)  of  Clause  4  reads  as  follows:

 “Where  a  person,  being  a  member
 of  a  housing  cooperative  society
 registered  or  deemed  to  be  register-
 ed  under  any  law  for  the  time  being
 in  force,  holds  vacant  land  allotted
 to  him  by  such  society,  then,  the
 extent  of  land  so  held  shall  also  be
 taken  into  account  in  catculating
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 the  extent  of  vacant  land  held  by
 such  pérson.”

 And  he  goes  on  to  add  to  that  two
 mbre  sub-clauses,  (9)  and  (10),  ‘Yet,
 we  are  told  that  this  is  merety  a  clari-
 fication  or  clarification  of  an  omission.
 I  do  wish  that  he  takes  these  remarks
 of  ours  or  suggestions  of  ours  more
 seriously  than  he  appears  to  do  at  the
 moment,

 Take  Mr.  Salve’s  point  that  the  re-
 trospective  effect  proposed  in  the  Bill
 ig  inadequate.  I  do  not  think  that  he
 is  right,  Nevertheless,  he  has  some
 point  there.  He  says  that,  if  we  do  not
 give  adequate  retrospective  effect,  than
 a  number  of  people  who  ought  to  come
 within  the  mischief  of  this  Bill  will
 escape,  That  is  a  point  which  ought
 to  be  gone  into  seriously.  As  I  said,  I
 do  not  agree  with  the  suggestion  that
 it  should  be  as  mueh  as  five  years
 pecause  that  is  a  period  when  even
 the  idea  of  such  a  Bill  was  not  public-
 ly  mooted.

 RI  K.  NARAYANA  RAO  BOB]
 The  State  Governments

 passea  tne  Resolutions  in  1971,

 SHRI  H.  M.  PATEL:  If  you  want
 to  go  into  that,  §  might  suggest  that
 it  should  have  retrospective  effect
 from  the  date  when  rural  land  ceiling
 was  brought  in.  Why  should  you
 impose  ceiling  on  rural  lands  and  not
 on  urban  land?  But  that  would  not
 be  a  very  practical  way  of  dealing
 with  the  matter,  The  point  is  that
 the  Bill  has  to  have  some  retrospec-
 tive  effect  and  how  much  retrospec-
 tive  effect  would  be  proper,  sound  and
 justifiable,  is  a  matter  which  ought
 to  be  discussed  properly  in  a  Select
 Committee.  I  repeat,  therefore,  that
 this  Bill  should  be  referred  to  a
 Select  Committee  and  I  would  urge
 the  Minister  to  accept  it  and  say  that
 the  Select  Committee  submits  its
 report  within  a  matter  of  two  or
 three  months,  Three  months  would
 be  a  reasonable  time,  and  that  would
 mean  the  report  would  come  before
 the  Budget  session  ends  and  it  would
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 enable  you  to  get  it  through  the
 session,  if  you  consider  that  further
 delay  is  not  desirable.  As  a  result
 you  will  have,  this  House  will  have
 and  the  country  will  have  a  much
 more  satisfactory  Act,  I  would  also
 like  to  say  that  I  am  glad  that  the
 Minister  has  clarified  that  he  has  in
 mind  further  Bills  to  make  the  whole
 concept  complete.

 SHRI  K.  RAGHU  RAMAIAH:  Sir,
 I  would  like  to  clarify  that  the
 matters  which  I  have  mentioned  and
 about  which  guidelines  would  be
 issued  are  matters  over  which  the
 Centra]  Government  at  the  moment
 or  the  Parliament  have  no  jurisdic-
 tion  ;  they  are  within  the  jurisdiction
 of  the  State  Government.  So,  we
 will  give  them  guidelines  as  to  how
 to  implement  these  things.

 SHRI  H.  M.  PATEL:  This  makes
 it  more  necessary  and  to  my  mind,
 strengthens  my  suggestion  for  a  re-
 ference  to  a  Select  Committee,
 because  what  kind  of  guidelines
 should  be  given  to  the  State  Govern-
 ments  is  of  particular  importance  in
 that  context.  Therefore,  I  think,  the
 Minister  should  be  good  enough  to
 consider  this  request  seriously  and
 accept  our  suggestion  to  refer  it

 to  &  Select  Committee.

 SHRI  ERASMO  DE  SEQUEIRA:
 Sir,  once  it  is  accepted  that  this  Bill
 is  going  to  have  a_  retrospective
 effect,  the  fact  that  it  goes  to  a
 Select  Committee,  would  not  in  any
 manner  upset  the  position  as  it....
 exists  in  the  country.  In  fact,  with
 a  better  Bill,  we  would  probably  get
 a  much  faster  implementation  of  the
 objectives,

 SHRI  JAGANNATH  RAO  (CHAT-
 RAPUR):  Sir,  I  welcome  this  mea-
 sure.  One  of  the  main  objectives  of
 the  measure  is  to  socialise  the  land
 and  impose  the  ceiling  on  the  owner-
 ship  of  such  land  in  urban  areas,  This
 is  one  way  of  checking  the  genera-
 tion  of  black  money.  People  who
 have  got  black  money  go  on  purchas-
 ing  vacant  land  in  urban  areas  and
 sell  that  at  fancy  prices;  this  evil
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 wan  be  checked  by  this  measure.  But
 I  do  not  know,  if  a  person  owns  more
 than  one  house  in  an  urban  area,
 what  is  going  to  happen.  This  Bill
 ‘foes  not  make  any  provision  §  in
 regard  to  that.  It  is  only  limiting  the
 ‘extent  of  urban  land,  but  a  person
 owning  more  than  one  house,  any
 three  or  four  houses,  is  allowed  to
 have  the  houses,  Would  the  ceiling  on
 urban  property  in  a  sense  mean  the
 imposition  of  a  limit  on  ownership
 of  property  also?  if  I  have  six
 houses  in  Delhi,  only  the  extra  land
 is  being  taken  out,  my  ownership  of
 six  houses  is  not  being  taken  out,  It
 is  only  an  attempt  of  limiting  the

 vextent  of  urban  land,  and  this  Bill
 ean  achieve  that  limited  extent,

 So  many  amendments  have  been
 given  notice  of  by  thé Government,
 I  think,  99  to  137,  4  have  had  no
 time  to  go  through  the  amendments;
 I  am,  therefore,  not  able  io  make  any
 ‘Observations  thereon.

 33.30  hrs,

 [Mr.  Depury-Spraker  in  the  Chair]
 The  other  point  I  would  say  is

 about  the  retrospective  effect  of  this
 Bill  as  stated  by  the  speaker  that
 preceded  me,  The  Minister  has  relied
 on  the  election  manifesto  of  the
 AICC  of  the  Year  1971.  At  least  that
 should  have  been  the  date  for  the
 coming  into  force  of  this  Act.  The
 retrospective  date  should  be  related
 to  97l  and  not  February  975  so
 that  any  transfers  made  meanwhile
 would  be  hit  by  this  Bill  and  the
 Object  would  be  achieved.

 Mr.  Salve  spoke  about  the  discri-
 mination  in  the  price  level  of  the
 urban  land.  It  is  true  that  the  value
 of  land  varies  from  urban  area  to
 urban  area  and  also  from  locality  to
 locality  in  the  same  urban  area,  But
 this  discrimination  is  sought  to  be
 minimised  by  fixing  and  laying  down
 varying  limits  in  clauses  (a),  (b),
 (e)  and  (d)  of  clause  4Q)  of  the  Bill.
 In  the  case  of  8५  Urban  agglomera-
 tion  of  category  A  it  is  500  sq.
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 metres  while  in  the  case  of  category  D
 it  ig  2000  eq.  metres,  Still,  the  dis-
 criminations  would  remain  because  the
 value  of  the  land  depends  on  the
 importance  of  the  area  and  the  loca-
 lity.

 I  cannot  understand  one  thing.
 The  Bill  defines  Master  Plan.  For
 Delhi,  we  have  a  Master  Plan  but  the
 entire  area  covered  by  the  Master
 Plan  is  not  covered  by  this  Bill,  only
 a  5  km.  periphery  is  included  in  this
 Bill.  If  you  have  a  Master  Plan
 already,  why  don’t  you  bring  the
 entire  area  covered  by  the  Master
 Plan  into  the  scope  of  the  Bill?  The
 Master  Plan,  for  Delhi,  if  I  remember
 right,  extends  beyond  Faridabad  and
 Ballabgarh  in  Haryana  on  one  side
 and  beyond  Bahadurgarh  on  the  other
 side  and  even  includes  Ghaziabad  and
 Modinagar.  These  areas  are  exclud-
 ed.  Even  in  the  State  List  in  U.P.  of
 Schedule  I,  they  have  not  included
 these  areas—Ghaziabad  and  Modi-
 Nagar,

 Regarding  Haryana  and  3  other
 states,  there  is  no  schedule  at
 all.  If  you  apply  Master  Plan  to
 Delhi  and  want  to  regulate  the  owner-
 ship  and  possession  of  the  urban  land
 in  Delhi,  these  areas  should  he  in-
 cluded,  There  is  no  point  in  saying,
 “we  will  leave  it  to  the  State  Govern~
 ments.’  We  will  achieve  the  object
 of  the  law  by  including  al!  those
 areas  because  those  respective  States
 have  authorised  the  Central  Govern-
 ment  to  bring  forward  the  legislation
 here.  Agricultura]  land  and  land
 given  to  industry  can  be  exempted.

 Here  comes  the  point  whether  you
 are  guided  by  the  States  according
 to  their  recommendation.  Suppose,
 they  give  certain  cities  in  the  Sche-
 dule  or  they  authorise  you  to  include
 cities  having  a  population  of  one  lakh
 and  above.  Now,  if  you  leave  this
 to  the  States,  there  may  be  motiva-
 tions  and  the  State  Governments  may
 include  some  areas  and  may  not  in-
 clude  some  areas.  So,  please  refer  a
 certain  principle  to  State  (Govern-

 ments  and  if  they  accept  the  principle,
 you  apply  it  here.  I  would  suggest:
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 why  not  cities  having  a  population
 of  one  lakh  and  above  as  per  the  1971
 census  be  brought  under  this  BilL
 There  are  urabn  areas—Delhi  is
 umportant—but  the  urban  area  in  a
 particular  state  has  its  own  impor-
 tance,  the  scarcity  of  land  also  is
 there  and  people  cannot  purchase  the
 land  and  the  prices  are  going  up.  So
 by  principle  you  should  go  m  this
 Bill  and  not  leave  it  to  the  State
 Governments  to  include  any  city  or
 cities  as  they  like,

 Mr  Bhogendra  Jha  raised  the  ques-
 tion  about  the  constitutional  validity
 ot  this  Bill,  Under  Article  252  the
 States  have  authorised  the  Centre  to
 bring  forward  a  legislation  regarding
 the  ceiling  on  urban  property.  Land
 is  also  a  property  It  ३8  an  immov-
 able  property  within  the  meaning  of
 the  Transfer  of  Property  Act  and
 also  the  General  Clauses  Act  But
 this  Bill,  as  I  said  earlier,  does  not
 refer  to  the  property  which  imcludes
 buildings  also  It  refers  only  to  land
 and  that  too,  vacant  land  Neverthe-
 less  the  resolution  is  being  imple-
 mented  partly,though  not  fully  to  the
 extent  the  State  Governments  perhaps
 wanted  But  there  is  no  question  of
 any  constitutional  lacuna  in  this  and
 the  Bill  is  vahd.

 My  contention  78  not  about  the
 validity  of  the  Bill,  but  about  the
 adequacy  of  the  provisions  of  the
 Bill  If  you  want  to  do  :t,  how  are
 you  going  to  achieve  social  justice?
 What  is  the  land  you  are  going  to  get
 for  the  weaker  sections  of  the  soci-
 ety?  Unless  a  family  as  defined  here
 gets  a  plot  for  having  one  house,
 how  can  there  be  social  justice”

 Therefore,  the  Bill  Though  lmuted,
 is  a  good  step  in  the  right  direction
 and  it  35  to  implement  the  economic
 policy  resolution  of  1973,  ari@f  also  the
 election  manifesto  of  the  Congress
 of  A971  To  that  extent,  I  welcome
 tke  Bill  But  the  Bull  requires  fur-
 ther  scrutiny,  a  deeper  thought  and
 a  second  look  so  that  the  loopholes
 in  certain  provisions  may  be  remov-
 ed,  More  or  less  every  clause  ३5  now
 being  sought  to  be  amended.  The
 Minister  might  call  it  ‘clarificatory’
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 or  ‘explanatory’  amendments,  but,
 nevertheless,  every  clause  is  being
 sought  to  be  amended.

 Therefore,  greater  attention  should
 have  been  paid  by  the  Minister  in
 coming  forward  with  this  Bull  so  that
 these  amendments  would  not  have
 been  brought  the  way  they  are  bemg
 brought.

 However,  the  Bill  is  a  step  in  the
 right  direction  and  I  welcome  it,

 att  साल  खुद  डागा  (पाली)  एक
 बात  मैं  कहना  चाहता  हू  ।  इस  बिल  को
 सिलेक्ट  कमेटी  के  पास  भेज  दिया  जाना
 चाहिये  ।  ऐसा  बहुत  कम  देखा  गया  है  कि
 46  क्लासिक  हो  और  उन  पर  37  एमेडमेट्स

 हो  और  उसको  इस  तरह  से  पास  कर  दिया
 जाए  |  भगवान  जाने  इस  बिल  के  पास  होने
 तक  और  कितनी  एमेडमेंट्स  ा  जाए  और
 हो  सकता  है  कि  वे  i40  हो  जाए।  एक  के
 बाद  एक  एमेडमेट  जाती  जाती  है।  इस  बिल
 को  आपने  हरीडली  बनाया  है  कौर  जल्दी
 में  आप  इसको  पास  करना  चाहते  है।
 सिलेक्ट  कमेटी  में  भेजने  से  कोई  नुक़सान
 नही  हो  सकता  है।  इस  पर  आपने  सावधानी
 से  विचार  नहीं  किया  है।  आपके  पास
 लिमिटेड ड  टाइम  है  और  उस  लिमिटेड  टाइम
 में  श्राप  इसको  पारित  करना  चाहने  है

 सभी  अ्रखबारों  ने  इस  पर  एडीटोरियल

 लिखे  है  शौर  कहा  है  कि  सिलेक्ट  कमेटी

 के  पास  इसको  जाना  चाहिये  जहा  इस  पर

 सावधानी  से  विचार  हो  ।  हिन्दू  का  एडी-
 टोरियल  मै  आपको  पढ़  कर  सुनाना  चाहता

 ह्
 It  is  felt  that  too  much  delay  might
 be  caused  by  that  process,  a  reason-
 able  time  could  be  set  for  the  Com-
 mittee  to  report  to  Parliament.  And  the
 few  States  that  fortunately  are  not
 yet  covered  by  the  Central  Govern.
 ment,  it  is  not  wise  to  indulge  in
 hurried  and  competitive  metooism,  but
 wait  and  watch  how  the  Central  essay
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 ~work  out  in  the  state  it  covers  before
 Jaunching  on  similar,  even  if  pré-
 perly  modified,  urban  ceiling  law  of

 -their  own.
 MR,  DEPUTY  SPEAK&R:  That  is

 their  opinion,  why  not  give  your
 -own  opinion?

 ओ  फ्ल  चन्द  डागा  :  सिलेक्ट  कमेटी  में
 झगर  इसको  भेजा  जाए  तो  वहां  इस  पर
 ग्रम्भीर  जितना  हो  सकता  है  कौर  इसको
 एक  अच्छा  रूप  दिया  जा  सकता  है|

 कोई  यह  खयाल  न  करे  कि  यह  इम्प्लीमेंट
 हो  जाएगा  श्राप  सारे  बिल  को  पढ़  लें
 आपको  कहीं  पता  नहीं  चलेगा  कि  जल्दी
 इसका  इस्प्लेमेंटेशन  हो  जाएगा।  लैंड  सीलिंग
 झ्रापने  किया  लेकिन  उस  पर  ठीक  ढंग  से
 कमल  नहीं  हुआ  ।  उसी  प्रकार  से  इसका
 इम्प्लेमेंटेशन  नहीं  हो  सकेगा  ।  पहले  इस  में
 कम्पीटेंट  अथोरिटी  की  व्यवस्था  की  गई  है,
 फिर  दििव्यूनल  है  और  उसके  बाद  हाई  कोर्ट
 है।  जितना  प्रोसीजर  है  वह  सारा  बहुत  लम्बा
 है।  इस  प्रोसीजर  के  बारे  में  मैंने  एमेंडमेंट्स

 "दी  हैं,  पता  नहीं  मानी  भी  जाएंगी  या  नही ।
 कम्पीटेंट  प्रायोरिटी  एक्वायर  कैसे  करेगी

 बहुत  लम्बा  प्रोसीजर  है,  फिर  अपील  करने
 की  पावर  है  ट्रिब्यूनल  में  और  उसके  बाद

 हाई  कोर्ट  में  जाने  की  पावर  दी  गई  है।  कोई
 यह  न  समझे  कि  पांच  सौ  स्क्वेयर  मीटर
 जमीन  जो  थोड़ी  छोड़ी  गई  है  उससे  फालतू
 जमीन  ले  ही  ली  जाएगी

 दूसरी  बात  यह  है  कि  आपने  यह  हुकम
 भी  दिया  है  कि  दस  साल  तक  कोई  मकान
 नहीं  बेच  सकेगा  tv  oath  प्राइमरी  को  वह
 दस  साल  तक  बेच  नहीं  क्रेग  और  अगर
 कोई  बेचना  चाहेगा  तो  उसको  इसके  लिए
 परमिशन  लेनी  होगी।  कोई  मकान  बना  नहीं
 सकता  है  जब  तक  परमिशन  न  ली  हो  t
 इसका  नतीजा  क्या  होगा  ?  सब  मजदूर
 जो  कंस्ट्रक्शन  वाले  है  बेकार  हो  जाएंगे  ।

 चिंतो  सोचे  समझे  भागने  इस  बिल  में  लॉजिक
 इस  तरह की  रख  दी  हैं  कि  न  तो  कोई  मकान

 को  सेल  कर  सकेगा  जो  सीलिंग के के  अन्दर
 कभी  जाता  है  औैर  ते  ही  सीलिंग  को  झावर

 जो  जमीन  जाती  है  उसको  भी  बेच  सकेगा।
 दोनों  को  आपने  सना  कर  दिया  है।

 इस  बिल  में  ए,  जी,  सी  तीन  कैटिगरीज
 बनाई  गई  हैं  ए  में  500  स्क्वायर  मीटर,
 वी  में  एक  हजार  स्क्वायर  मीटर  कौर  सी  में
 500  स्क्वायर  मीटर  रखा  गया  है।

 बम्बई  में  500  स्क्वायर  मीटर  जमीन  रखी

 जा  सकती  है  जब  कि  पूना  में  बड़े  बड़े  लोग  i

 हजार  स्कवायर  मीटर  तक  रख  सकते  हैं  ।
 इससे  आपकी  सूझबूझ  का  पता  चलता  है।

 सरकार  गांव  में  i50  स्क्वायर  याई
 जगह  दे  रही  है।  आखिर  वह  कैसे  समाजवाद
 लाना  चाहती  है।  एक  जगह  वह  50  स्कवायर
 यां  दे  रही  है  कौर  दूसरी  जगह  2  हजार
 स्कवायर  मीटर,  इतना  फर्क  क्यों  रखा  गया

 है  ?  इसलिये  मैंने  इस  बारे  मे  संशोधन
 दिये  हैं।  सरकार  की  तरफ  से  कहा  गया
 कि  यह  सालिग  लगाने  का  उद्देश्य  यह  है
 कि  सिटी  के  एक्सप्लोशन  पर  रोक  लगाई
 जाये  और  मकान  सही  ढंग  से  बनें  मेने  कई
 बार  कहा  है  कि  शहरों  के  एक्सप्लोरर  पर
 रोक  लगाने  का  तरीक।  यह  नहीं  दै।  चाइना
 ने  इस  एक्सप्लोशन  को  रोकने  के  लिए  क्या
 उपाय  किया  है

 “If  you  are  dealing  with  a  time-
 bomb—and  I  think  we  all  agree  that
 there  ig  an  element  of  this  in  the
 urban  crisis—~you  solve  the  problem
 by  defusing  it,  by  stopping,  the
 mechanism  working.  Now  that  has
 been  achieved  in  China.

 इसमें  बड़ी  डिटेल्स  दी  हुई  हैं।  ज़रूरत तो
 इस  बात  की  थी  कि  इंडस्ट्रीज  को  शहरों  में
 स्थापित  होने  से  रोका  जाये  घौर  गांव  को

 पापुलेशन  के  शहरों  में  भगाने  पर
 शोक  लगाई  जाये  i  कलकत्ता  में  क्या  हों  रहां
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 है,  बहा  85  लाख  लोग  कब  गये  हैं।  कलकत्ता
 के  बारे  में  कहा  गया  है--

 *We  sent  a  note  to  the  corporation,
 gaid  «  senior  CMDA  official,  request.
 ing  them  to  clear  the  gully  pits.
 They  replied  with  a  note  saying  that
 the  gully  pits  could  not  be  cleared  be.
 cause  the  inlets  were  choked,  the  in-
 Jets  could  not  be  cleared  because  the
 manholes  were  choked,  the  manholes
 could  not  be  cleared  because  the  se-
 wers  were  choked,  and  the  sewers
 could  not  be  cleared  because  pump-
 ing  stations  were  weak.’

 सरकार  कहती  है  कि  वह  विषमता  को
 कम  करना  चाहती  है  a  नैटो  मे  कहा  था-

 “Life  in  the  modern  city  has  be.
 come  a  symbol  of  the  fact  that  man
 can  become  adapted  to  starless
 skies,  treeless  avenues,  shapeless
 buildings,  tasteless  bread,  joyless
 celebrations.”

 इस  बिल  में  आदर्शवाद  बहुत  है।  झगर

 इसके  स्टेडमैट  श्राफ  औबजेक्टस  एड  रिजर्व

 को  पढ़ें  तो  मालूम  होता  है  कि  यह  बडा  सुन्दर
 बिल  है।  मैं  इस  बिल  के  प्राचीन  की  तरफ
 आपका  ध्यान  दिलाना  चाहता  हू  ।

 MR.  DEPUTY  SPEAKER:  My  diffi-
 culty  is,  I  have  to  reconcile  your
 observations  to  this  Bill,

 SHRI  M.  C,  DAGA:  We  have  given
 an  amendment  and  it  is  No.  i.  If
 we  are  given  a  chance,  within  8
 minutes  we  have  to  finish.  We  will
 finish  it,  we  have  no  objection.

 ea  बिल  की  इलाज  6  में  कहा  गया  है'

 “Every  person  holding  a  vacant
 land  in  excess  of  the  ceiling  limit
 at  the  commencement  of  this  act
 shall,  within  such  period  as  may  be
 rescribed......”

 Now,  rules  are  to  be  framed  specify-
 ing  the  location,  extent,  value  and
 such  other  particulars  as  may  be
 prescribed.

 &  Reg.)  Bilt
 जब  तक  ख्त्ज  नहीं  बनाए  जायेगे

 तब  तक  यह  बिल  इम्प्लीमेंट  नहीं  किया
 जा  सकता  है।  इस  बिल  मे  सौ  बार  लिखा
 होगा  कि  एकम  वी  प्रैस्क्राइव्ड”  |  इस  का
 मतलब  यह  है  कि  जज  को  फ्रेम  किये  बिना
 इस  कानून  पर  कमल  नही  किया  जा  सकेंगी।

 अगर  कोई  व्यक्ति  टाइम  चाहता  हैं,
 तो  तीन  महीने  का  टाइम  दिया  गया  है  ।
 गवर्नमेंट  ने  इतनी  बडी  डिसत्रीशन  भ्र पने
 पास  रखी  है  कि  अगर  कोई  अाफिसर

 चाहे,  तो  वह  किसी  भी  ज़मीन  को  छोड
 सकता  है।  मैंने  अ्रपने-प्पने  संशोधनों  मे  कहा
 है  कि  इस  प्राचीन  को  हटा  दिया  जाये  1

 इस  में  कहा  गया  है  :

 “Tt  shall  be  within  the  competence
 of  the  State  Government  to  allow,
 in  excess  of  the  ceiling,  any  vacant
 land  which  ig  deemed  to  have  been
 acquired  by  the  State  Government,”

 कॉम्प्रोमाइज  कौन  कर  सकता  है  ?
 काम्पीदेट  एकारादि  ।

 मेरा  निवेदन  है  कि  मेहरबानी
 करके  इस  बिल  को  सिलेक्ट  कमेटी मे
 भेजा  जाना  चाहिए।  पत्नी  महोदय  को
 इस  बात  को  कोई  प्रैक्टिस  इस् यू  नहीं  बनाना

 चाहिए  t  यह  बिल  बजट  सेशन  मे  लाकर
 पास  किया  जा  सकता  है  ।

 श्री  शिवनाथ  सिंह  (झुंझुनू)  :  उपाध्यक्ष

 महोदय,  शहरी  जमीन  की  हदबन्दी  के  सम्बन्ध
 में  यह  बिल  पेश  करने  हुए  मंत्री  महोदय  ने

 कहा  है  कि  कई  विधान  सभाओं  ने  इस  आशय
 के  प्रस्ताव  पास  किये  कि  पार्लियामेंट  इस
 सम्बन्ध  मे  कानून  बनाये,  और  उसके  संदर्भ
 मे  यह  बिल  पेश  किया  जा  रहा
 है  ।  मैं  यह  निवेदन  करना  चाहता  हू  कि
 उन  विधान  सभाझ्रो  ने  जो  बात  कही  भी,
 यह  बिल  उससे  बिल्कुल  भिन्न  &  कांग्रेस

 पा  के  इुलैबशन  मैनीफैस्टो  कौर  उस  की
 नीति  में  यह  स्पष्ट  सकेत  था  की  हम  शहरी

 8]
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 [श्री  शिवनाथ  सिंह]

 सम्पत्ति  पर  निमंत्रण  करेगे  ।  जिस  वक्त
 हम  ने  देहात  में  कोफ्त  की  जमीन  पर  नियंत्रण
 किया  भा,  उस  की  सीमा बन्दी  की  थो,  उसी
 वक्त  देहात  और  शहर  की  स्थिति  मे  एक
 एक  पैदा  हो  गया  था  |  ग्रामीण  जनता  यह
 समझ  रही  थी  कि  हम  ग्रामीणो  की  सम्पत्ति
 पर  सीमा  लागू  की  जा  रही  है,  लेकिन  शहरों
 में  चाहे  कोई  कितना  धन  कमाये  और  चाहे
 कितनी  सम्पत्ति  रखे  1

 यह  बिल  ग्रामीण  जनता  के  दिल  को
 बहुत  दुखाने  वाला  है।  वे  लोग  सोचते  थे
 कि  कभी  न  कभी  शहरी  सम्पत्ति
 पर  भ्र कुश  लगाया  जायेगा।  लेकिन  इस  बिल
 को  देख  कर  उन  की  चिरकाल  से  चली  झा
 रही  आशा  और  प्ाकाक्षा  धूमिल  होने  लगी
 है।  मैं  लिबरेशन  करना  चाहता  हू  कि  यह  बिल

 बिलकुल  आपूर्ण  है  कौर  हमारी  नीतियो  के

 प्रतिकूल  है।  वह  हमारे  देश  के  करोड़ो  लोगो
 की  इच्छाओं  को  पूर्ण  नही  करता  है

 इस  बिल  के  प्रावधानों  में  बहुत  बडी

 छूट  दी  गई  है।  ग्रामीण  क्षेत्र  मे जमीन  की
 सालिग  के  लिए  जो  प्रावधान  किये  गये  थे
 इस  बिल  के  प्रावधान  उन  से  बिल्कुल  भिन्न

 ह।

 इस  बिल  मे  एक  प्रावधान  यह  रखा
 गया  है  कि  एग्रीकल्चरल  लैंड  को  इस  कानून
 से  अलग  रखा  जायेगा  ।  लेकिन  इस  में

 “एग्रीकल्चर”  की  डेफिनीशन  को  बिल्कुल
 बदल  दिया  गया  है।  इस  में  कहा  गया  है  कि

 “हग्नीकल्चर”  में  रेजिन  आफ  ग्रास,  डेयरी

 फार्मिग,  पोल्ट्री  फार्मिग  और  ब्रीडिंग  श्राफ

 लाइव स्टाक  शादी  शामिल  नहीं  होग  ।  भी
 तक  ये  सब  कायें  “एग्रीकल्चर”  में  सम्मिलित

 रहे  हैं।  इस  का  परिणाम  यह  होगा  कि  कृषि
 का  काम  करने  वाले  लोगो  के  हितों  को  भ्राधात

 पहुचा  ।  लेकिन  आप  मे  इस  बिल  में  जो

 Cell.
 Rep)  sin  8

 ऐश्रीकल्बर  की  परिभाषा  रखी  है  यह  इस

 सब  से  एक्सक्यूज कर  दी  ई  है।  तो  जितना
 भी  शहरो  के  नजदीक  रहने  बाला  काश्तकार

 तबका  है  यह  इस  से  बर्बाद  हो  आएगा।
 दिल्ली  के  श्ासंपास  के  किसान  पहले  भी  तबाह
 हो  चुके  है  और इस  बिल के  अंदर  8
 किलोमीटर  का  क्षेत्र  श्राप  ने  इसमें  रखा  है,
 इस  प्रावधान  से  दिल्ली  के  पास  पास  क  या
 अर  बडे  बडे  शहरो  के  पास  पास  के  काश्तकार
 इस  से  तबाह  हो  जाएगे।  सरकार  को  इस
 ओर  ध्यान  देता  चाहिए  ।

 इस  के  साथ  साथ  किसान  के  लिए  भाप
 ने  रखा  है  कि  एग्रीकल्चर  फार्म  मे  अगर
 किसान  ले  अपना  मकान  बना  लिया  है
 फेमा-हाउस  है  तो  बह  एक्सक्यूज  हो  जायगा।,
 लेकिन  किसान  की  तो  झोपड़ी  होती  है
 उसी  मे  वह  रहता  है,  उस  क  बच्चे  रहते
 है,  उसी  मे  वह  अपने  पश्  भी  बाधता  है  और
 उसी  में  अपना  नाज  भी  रखता  है  तो
 उस  का  निर्धारण  स्टेट  गव ने मेट  क्या  करेगी  ?

 इसलिए  मैं  निवेदन  करना  कि  इस  बिल  के
 प्रावधान  इस  प्रकार  रखे  गए  है  कि  शहरों
 के  आस  पास  रहने  वाले  किसान  तग  होगे  ।

 इन  प्रावधानों  को  और  सु  दर  बनाना

 जाहिए  |

 आपने  प्रबंनाइज़ेबल  जो  लैड  है  उसको  इसमें

 इन्क्लूड  कर  दिया  ब  ऐसी  कोई  जमीन

 नही  हो  सकती  है  जिस  को  हम  शहर  क  लायक
 घोषित  न  कर  सकते  हो।  मेरे  ध्यान  से  शहर
 के  नजदीक  का  कोई  गाव  ऐसा  नहीं  है  जिस

 को  अबेनाइज़ेबल  न  कहा  जा  सके  तौ  इस

 प्रकार  से  इस  से  बडी  हार्ड शिप  पैदा  होगी  ॥

 इस  के  बाद  म  आप  ने  छूट  रखी  है  ।

 जिस  वक्त  हम  ने  लैड  सालिग  कानून  नाश्ते-

 कारी  का  बनाया  था  उस  जब्त  जितने  भी

 ट्राउजर्स  थे उन  को  हम  ते  इनवैलिडेट  किया
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 भा  क्योकि  बिना  उस  ब  हम  जमीन  स्क्वायर
 सही  कर  सकते  थे ।तिकिन  इस  में  शाप  ने

 द्रासफर्स  वै लि डेट  कर  दिया  है।  क्लास  4
 में  आप  ने  यह  कहा  है

 “"n  any  State  to  which  this  .\ct
 applies  m  the  first  mstance,  f  ot
 on  or  after  the  17th  dav  of  Februar:
 975  but  before  the  appointed  day,
 anv  person  has  made  any  transfer
 (other  than  a  bona  fide  transfer

 unter  a  registration  deed  for  vatua-
 ble  consideration).”

 इस  तरह  मे  वैल्यूबल  रूरिडरेशन  च/हे
 कितना  भी  हो  सकता  ह  प्रौढ़  सेल  डॉट  से
 जिस  ने  उम  को  द्रास फर  कर  दिया  है  उस  को
 शाए  ने  बलि  मान  लिया  |  मेरा  निवेदन
 है  कि  यह  डबल  स्टैंड  है  ।  एक  जगह  आप
 जमीन  के  सेक  शौर  द्रास कर  के  लिए  एक
 प्रावधान  रखते  है  दूसरी  जगह  तिरा  प्रावधान
 रखते  है  7  यह  विशाल  टिगस्करिमिनेटरी  है  ।

 हसी  के  स'थ  सभा  अप  ने  रखा  है  जिस

 पहले  भी  जिक्र  हो  चत्रा  है  वि  एक  आह
 +  पास  500  वायरस  मीटर  जमीन  खाज
 पड़ी  7  जिस  पर  उस  ने  कोई  मकान  नही
 बनाया  हे  तो  उस  वे!  पास  बह  500  स्क्वायर
 मीटर  ही  रहेगी  ।  बिन  जिस  ने  उस  में
 200  स्क्वायर  मीटर  पर  मस्तान  बना  लिथा

 है  तो  उस  के  पास  1200  स्क्वायर  मीटर  तक
 गह  मकान,  है  जन  वे!  पास  है  उन  को  आप  ने
 और  झट  दे  री  हे  और  जन  ने  पास  नहीं  है
 उन  को  मेनन  इज  किया  है  जो  उस  पर
 मकान  नहीं  बना  पाए  है  |  यह  बिल्कुल  डि-
 स्क्रिमिनेटिंग  प्रवधान  है  ।  वीसी  भी  न्यायालय
 के  सामने  यह  टिक  नहीं  पाएगा  |

 कम  के  बाद  बाप  ने  एक्जमशस  रखे  है
 दस  बडे  ही  विचित्र  एक्जम्प्शस  है  1  श्राप
 देखे  कऋ चाज

 “Educationa'’,  cultural,  technical  or
 scientific  institution  or  club”.
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 कोर्ड  भी  क्लब  कितनी  ही  जमीन  रख  सकता
 है  शहर  के  अदर  चाहे  हट  क्विनी  कीमती
 जमीन  क्यो  न  हो  |  क्लब  को  भी  आप  ने
 एक्सल  कर  दिशा  ह  ।

 हम  तर;  से  'ग्रेम  देखे

 ‘Any  Society  registered  under
 the  Societies  Registeration  Act,

 860’

 कोई  भी  ग्राम”  तिरी  भी  परपज  वे”  लिए
 सोसाइटी  रजिस्टर  करा  सकता  है  कौर  उस  के
 लिए  किन  भो  जमीन  रखने  का  प्रावधान
 श्राप  गे  इस  के  नरेदर  बर  दिया  है  |  मैं  निवेदन
 करना  चाहता  है  कि  इनकम  लेक  बचाने
 के  लिए  और  दसरे  दस  प्रकार  के'  बालों  को
 करने  ह. ी  ऐसी  ऐसी  सरकार  रजिस्टर  करा
 ह:  है  उन  को  श्राप  इसे  छट  दे  रहे  हैं  ।
 मैं  आप  के  सामने  बिरला  एजुकेशन  ट्रस्ट  का
 उदाहरण  रखना  चाहता  है  जिस  के  अदर
 हजारों  एकड़  जमीन  उन्होंने  उकट डी  कर  रखी
 है  ट्रस्ट  वे”  नाम  सेहोर  अपनी  सरस"डटीज  ने
 नाग  से  ।  ये  उस  में  नहीं  गाते  है  और  इन  को
 कितनी  भी  जमीन  रखने  का  हक  होगा  t
 इस  तरह  में  समाज  के  झदर  जो  चतुर  आदमी
 है.  जो  गोपी  है  उन  लोगों  के  लिए  श्राप  से
 पह  प्रावधान  रखे  दिया  है  1  बस  के  रहते
 डीए  कोई  भी  परपज  इस  से  सब  नहीं  हो  सकता
 हे  |

 इसी  तरह  शे  पपनी  भी  जमीन  झवग्प्त
 करेंगे  उस  को  निटर  यह  हारने  आ  प्रावधान
 प्राय  ने  रखा  है  7  आ  ने  कता  है  कि  इंडस्ट्री
 के  लिए  भी  नाट  का  पकने  हैं  और  दइस्टरी
 को  परिभाषा  क्या  हैं

 “‘Industry’  means  any  business,
 profession,  trade  undertaking  or
 manufacture.  .’

 कोई  भी  बिजनेस  कोई  करता  है  जैसे  में
 कपड़े  की  दृकातद।री  करता  हू  तो  वह  भी
 बिजनेस  में  आ  जाता  है  ।  तो  इस  प्रकार  से
 अ्रवाप्ति,  एग्ज़ेम्शन,  ट्रासफर  के  जितने  भी
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 [श्री  शिकन  ्य  सिरे

 प्राविजन्स  छापने  रखे  हैं  उससे  जो  भापकी
 मंशा  है  वह  पूरी  नही  होती  है  भ्रश्चिक  से
 अधिक  यह  कहा  जा  सकता  है  कि  हम  गरीब
 तबके  के  लोगों  को  शहरों  में  ज़मीन  देना
 चाहते  हैं  लेकिन  राज  भी  बहुत  सी  स्टेट्स
 में,  शास  तोर  से  मै  भ्र पनी  स्टेट  के  मम्कत्ध  मे
 बताना  चाहता  हूं  कि  जिसके  पास  अबतन  लैंड
 है  उसने  यदि  निश्चित  अवधि  में  मकान  नहीं
 दबाया  है  तो  बिना  किसी  मुहाविरे  के सरकार
 चसको  वापिस  ले  सकती  है  ।  तो  इस  प्रकार
 का  कानून  आपके  पास  है  जिससे  सारी
 मीन  आपको  मिल  सकती  है  तो  फिर  इस
 प्रकार  का  कानून  बनाना  सिवाय  धूल  झोंकने
 के  कुक  नहीं  होगा  ।  जिस  पर्पज  के
 लिए  भाप  यह  बिल  लाना  चाहने  है  बह  पूरा
 ने  होकर  सिर्फ  छोटा  सा  श्र  ई-वाश  हो  रहा
 है।  मैं  समझता हू  इस  प्रकार  थे  बिल  से
 कोई  मतलब  हल  नहीं  होगा  जैसा  कि  और
 माननीय  सदस्यों  ने  भी  कहा  है  इस  बिल  के
 प्राश्िजन्स  काप्लीकेटेड  हैं,  इसको  अगर
 सेलेक्ट  कमेटी  में  भेजा  जाता  है  तो  थोड़ा

 बहुत  पजा  हल  हो  सकता  है  |  इसलिए  मैं
 समझता  हू गवर्नमेन्ट  इसको  अटेन्ड  करके
 सभी  झन  प्रापर्टी  को  इसमे  इन्क्लूड  करे
 कौर  उसके  बाद  यह  सेलेक्ट  कमेटी  में  जाये
 तो  मैं  उसका  समर्थन  करता  हूं  ।

 SHRI  ERASMO  de  SEQUEIRA  (Mar
 magoa)  I  have  always  felt  that  when
 we  have  an  objective,  we  often  lose
 sight  of  that  objective  in  framing  our
 legislation  Because,  :f  our  objective  is
 to  ensure  that  urban  land  35  not  kept
 within  narrow  limits,  it  is  not  kept
 with  on'y  a  few  persons  to  the  detri-
 ment  of  the  society  at  large,  then  my
 submission  :s  that  the  transfer  of  that
 land,  the  spread  of  that  land  to  a  much
 larger  number  of  people  would  be
 much  quicker  and  easier  by  a  method
 which  i3  quite  different  from  what  38
 being  suggested  in  this  Bill  I  should
 have  thought  that  a  provision  in  our
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 to Wealth  Tax  law  the  effect  that
 such  urban  Jand  as  78  in  excess  of  the
 particular  hmit  which  we  set,  if  that
 were  tb  be  taxed  at  a  prohshitive
 rate  I  am  certain  that  the  objecnve
 that  the  Government  is  seeking  to
 achieve,  which  we  all  would  like  to
 achieve  mn  this  c  ountry  would  be
 achieved  at  a  much  quicker  pace  and
 without  the  creation  of  the  entire
 machinery  and  withopt  all  this  acri-
 mony  and  confusion  that  this  Bill  will
 be  crea‘ing  I  am  quite  clear  that  if
 this  had  been  done  through  an  amend-
 ment  of  the  wealth  tax  law,  you  could
 have  succeeded  m  putting  a  ceiling
 not  only  on  urban  vacant  land  but
 on  urran  land  itself,  on  urban
 property  itse'f  It  would  have  succeeded
 to  a  far  greater  degree  and  extent
 and  the  objective  wou'd  have  been
 achieved  not  so  much  by  enforcement
 from  the  government  but  by  voluntary
 measures  from  those  who  own  tt,
 faced  with  the  fact  that  if  they  did
 not  divest  themselves  of  all  that  pro-
 perty  that  they  have  accumuwated,

 they  would  end  up  by  paying  the
 entire  value  in  tax  therefore  specula-
 tion  would  become  meammngless  Be-
 cause,  it  3s  speculation  that  has  led
 to  urban  property  being  so  closely
 held  and  not  divested

 Even  the  thinkmg  of  the  govern-
 ment,  I  find,  Is,  away  from  this  ob-
 jective  This  Bull,  I  am  sorry  to  say,
 is  somethmg  most  unsatisfactory
 because  while  I  realise  that  the
 mountain  has  laboured  for  long,  what
 it  has  produced  is  the  httle  word  mn
 the  popular  saying  Look  at  the  Biull
 First  of  all  you  start  with  the  begin-
 ning,  vou  have  the  definition  of
 competent  authority  The  definition
 of  competent  authority  is:  any  person
 or  party  authorised  by  the  state
 government  There  is  no  hmit  at  alls
 it  can  start  with  the  UDC  and  end
 with  the  patwari;  anybody  can  be
 appointed  competent  authority  Such
 a  wide  definition  is  something,  I  have
 been  objecting  to  in  the  House  every
 day  You  take  the  definition  of  urban
 Jand.  First  of  all  you  have  already 2
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 come  with  the  prohibition  in  the  Jaw,
 ‘that  no  urban  building  shail  be  soid
 within  ten  years,  of  construction  and
 urban  building  is  a  building  construct-
 ed  on  utban  land.  What  is  the
 definition  of  urban  land  in  this  Bill?

 .

 At  page  4  you  will  see  that  by  saying
 ‘urban  land,  means,—

 “(i)  any  land  situated  within  the
 limits  of  an  urban  agglomeration
 and  referred  to  as  such  in  the
 master  plan,”

 but,  then  it  goes  on  to  say—

 “(ii)  in  a  case  where  there  is  no
 master  plan  or  where  the  master
 plan  does  not  refer  to  any  land  as
 urban  land,  any  land  situated  m
 any  area  included  within  the  locu!
 limits  of  a  municipality  (by  what-
 ever  name  called),  a  notified  area
 committee,  a  town  area  commit  ee,
 a  city  and  town  committee,  a  sm!
 town  committee,  a  contonment
 board  or  a  panchayat.”

 ‘Now,  this  definition  virtually  makes
 the  entire  land  comprised  within  the
 Union  of  India  under  the  urban  land,
 because  every  single  piece  of  land  77
 this  country  is  either  under  a  town
 committee  or  a  small  town  committee
 or  a  panchayat.  There  is  nothing
 left.  So,  this  virtually  means  that
 without  Government's  permission  you
 ‘cannot  construct  any  building  any-
 where  in  India.

 Then,  Sir,  please  go  through  the  bill
 and  you  will  see  that  in  almost  every
 page  there  is  so  much  that  is  different
 from  what  one  wants  to  achieve
 Kindly  refer  to  page  7]  of  the  Bill,  It
 is  mentioned  like  this,

 “oy  aM  Where  any  vacant  land  is
 deemed  to  have  been  acquired  by
 any  State  Government  under  sub-
 section  (3)  of  Section  16,  such  State
 Government  shall  pay  to  the  person
 er  persons  having  any  interest
 ‘therein—”
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 Now,  first  it  says  in  sub-section  (a):

 “(a)  in  a  case  where  there  is  any
 income  from  such  vacant  land  an
 amount  equal  to  eight  and  one~
 third  times  the  net  average  annual
 income  actually  derived  from  such

 ”

 “(b)  in  a  case  where  no  income
 is  derived  from  such  vacant  land,
 an  amount  calculated  at  a  rate  not
 exceeding—

 (i)  ten  rupees  per  square
 metre  in  the  case  of  vacant  land
 situated  in  an  urban  agglomera~
 tion  falling  within  Category  C  or
 Category  D  specified  in  that
 Schedule

 Is  that  we  all  know?  There  are  many
 cases  of  urban  land  which  has  very
 little  income  and  there  are  many
 cases  of  urban  land  which  has  a  lot
 of  income.  Here  you  have  to  see
 whether  there  is  low  income  or
 whether  there  is  income  at  al]  because
 as  per  Schedule-I,  one  will  come  ६
 conclusion  that  a  land  with  income
 calculated  under  sub-section  (a)  of
 Section  4l  will  have  a  value  which  is
 Jess  than  the  value  that  will  be  cal~
 culated  under  sub-section  (b).  There-
 fore,  I  am  saying  that  all  these  things
 must  be  looked  at  and  must  be
 seriously  considered  and  then  we
 should  come  with  a  law,  which  has
 some  meaning  and  logic  in  it.  There
 is  another  thing  that  I  want  to  28k
 the  Minister.  Look  at  the  exemptions
 in  this  Bill.  Powers  have  been  kept
 to  exempt  literally  everything  that
 is  provided  in  the  law.  Those  powers
 are  available  to  the  State  Govern-
 ments  and  also  available  to  the
 competent  authority,  Now,  such
 things  happen  in  a  law  which,  to  begin
 with,  begins  to  say  that  it  is  a  ceiling
 Jaw.  Then  there  is  only  one  possble
 effect  that  can  take  place  as  a  resuit
 of  enacting  this  law.  We  have  seen
 that  every  law  that  has  been  passed
 with  such  wide  powers  of  exemption

 2
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 beomes  a  source  of  additional  corrup-
 tien,  because  when  the  idea  is  to  put
 in  a  ceiling,  we  all  know  that  the
 amount  that  is  prescribed  is  an  amount
 wnuch  jess  than  what  the  land  would
 fetch  in  the  open  market,  it  is  pro.
 bably  in  some  cases  less  than  what
 the  person  has  paiq  for  that,  But  we
 also  know  the  manner  in  which  the
 affected  person  begins  to  act  and  we
 also  know  the  manner  in  which  the
 competent  authorities  and  the  State
 Governments  and  the  Central  Govern-
 ment  begin  to  react  The  result  35
 that  the  corruption  that  we  are  trying
 to  stop  increases  We  create  an  add-
 tional  opportunities  for  its  expansion
 Therefore,  I  say  that  if  at  all]  we  are
 serious  about  ensuring  that  urban  land
 does  not  becomes  monopohsed  and  I
 agree  that  it  should  not  be  monopolis-
 ed,  then  let  us  make  a  law  in  which
 we  are  very  specific  about  the  provi-
 sions  to  begin  with  and  where  we
 allow  no  scope  for  exemption

 It  is  only  then  that  we  can  say  that
 ‘we  have  done  an  honest  exercise  at
 establishing  a  ceiling  Every  speaker
 who  preceded  me  has  come  forward
 to  the  House  with  the  request  that
 this  Bill  be  ieterred  to  a  Select  Com-
 mittee  I  think  it  was  the  Pr  me  Minis
 ter  who  <aid  the  othe:  dey  m  this
 House  that  we  should  not  be  overly
 concerned  with  the  form  that  we  are
 following  but  much  more  with  the  sub-
 stance  What  I  would  like  to  say  to  the
 munister  and  to  the  government  is  that
 im  this  case,  they  are  mere  y  pretend.
 ing  to  follow  the  form  ‘This  is  fot
 the  way  to  make  law  As  it  is,  The
 Bill  was  ill-conceived

 Even  after  conceiving  it  so  badiv,
 they  have  come  forward  with  a
 number  of  amendments  and  80  have
 we.  The  only  place  where  we  can  say
 that  this  exercise  at  legislation  has
 been  a  substantive  exercise  is  the
 Select  Committee  and  therefore  I
 suggest  that  we  go  to  a  Select  Com-
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 mittee,  consider  it  there  and  come
 back  to  the  House.

 हो  हते  सिह  (चुरी)  :  माननीय  उठा-
 ध्यक्ष  जो,  इस  सदन  में  बेन  लैड  (सालिग
 एण्ड  रिलेशन)  बिल,  rove  पर  चर्चा  हो
 रही  है  ।

 इस  बिल  के  उद्देश्य  मकसद  और  भावना
 को  झगर  श्राप  गौर  से  देखे  तो  यह  प्रतीत
 होगा  कि  यह  बहले  समयानुकूल  है  और
 देश  वी  करोड़ों  जनता  की  जो  उमा  है  उस
 जी  पति  करता  है  ।  सरकार  का  जो  मतलब
 है  देश  को  प्रोग्रेसिव  आइडियाज  की  तरफ़
 ४  जाने  का,  उस  की  सीढ़ी  में  यह
 एक  और  नया  कदम  है  ।  जिस  देश  में  करोड़ों
 नागरिकों  को  सिर  छिपाने  के  लिए  केवल
 शा समान  है  और  दूसरी  तरफ  बड़े  बड़े  लोगों
 के  पास  बगले  और  कोरिया  है  और  उन  मे  रहने

 अलावा  उन  वे'  बगलों  वे  सामने  हजारों
 बीघे  जमीन  पड़ी  हुई  है  उस  पर  सालिग
 लगाने  के  मकसद  से  आज  दस  लंदन  में  इस
 बिल  पर  बहस  हो  रही  है  भर  यह  बिल  बडा

 समयानुकूल  है  शौर  इस  का  मैं  स्वागत  करता

 ह।

 सरकार  की  नीयत  से  मालूम  पडता  हैं
 कि  इस  समय  देश  में  जो  लोगो  वे  रहन-सहन
 म  समानता  है,  उस  को  मिटाने  के  लिए
 सरकार  तुली  हुई  है  और  टस  बिल  को  अगर
 गौर  से  पढ़ें  तो  बहुत  सारे  शक  और  शकूक
 जो  इस  सदन  में  जाहिर  किए  गए  है,  उनपर
 भी  निगाह  डालने  की  आवश्यकता  है  हमारी
 सरकार  जो  यंह  बिल  लाई  है  उस  में  उस  ने

 बडे  बड़े  शहरों  को  ही  लिया  है  लेकिन  मैं  यह
 जे  करना  चाहूंगा  कि  बहुत  सी  टाउन

 एरियाज  कमेटीज  हैं,  ना टि फाइड  एरियाज
 है  कौर  म्यूनिसिपल  बोस  है,  बहा  पर  भी

 बहुत  सारे  ऐसे  लोग  है  जिन  के  पास  सकड़ों
 मकान  और  काफी  जमीन  पड़ी  हुई  है  भर
 ह... द  बड़ी  तेजी  से  ने  झपती  जमीनों  को  बेच

 रहे  हैं  -  उस  जमीनों  पर  ने  दुकान  बना  रहे
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 है भोर  इस  तरह  से  वे  काफी  पेस,  बन।  रहे
 हैं  मैं  यह  कहना  चाहता  हूं  कि  जिस  तरह

 'से  बड़े  शहरों  को  आप  ने  इस  बिल  में  लिया

 है,  उसी  तरह  से  80  हजार  की  झआागदी  व  |

 शहरों  को  भी  लिया  जाए  ।  यह  एमेंटमेंट
 मं  इस  बिल  में  करना  चाहता  हू  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूँ
 -कि  देखा  यह  गया  है  कि  जो  भी  उपाय  सरकार
 ने  लैंड  'रिफामेप  के  बारे  मे  लिये  है  जोर  तन
 के  लिए  कानून  बनाए  हैं,  वे  भ्रदालत  में
 जा  कर  मामले  उलझ  जाते  हैं  1  मैं  सरकार
 से  यह  निवेदन  करूगा  कि  बह  इन  सब  बारी-
 कायों  को  देख  ले  ताकि  हमारा  जो  यह  परपज-

 फ्ल  कानून  है  वह  कही  अ्रदालत  की  दीवारों
 में  उलझ  न  जाए  ।  जो  बाते  अन्य  सदस्यों  ने

 कही  हैं  उन  पर  शक्ति  के  साथ  और  पेय
 के  साथ  गौर  किया  जाये  t

 तीसरी  बात  मैं  यह  कहना  हगा  कि
 वत्स  में  जो  रजिस्टर्ड  क्लब्स  और  सोसाइटीज
 के  लिए  पा बन्दो  हटाई  गई  है,  उस  के  बारे  में
 मैं  यह  कहूंगा  कि  दाज  सारे  देश  में  बहुत
 सी  फैक्स  सोसाइटियां  चल  रही  हैं  जिन्होंने
 जनता  का  काफी  रूपया  हड़प  लिया  है  झोर
 सरकार  को  भी  वे  धोखा  दे  रही  हैं  ।  मन्दिर
 के  नाम  पर,  मस्जिद  के  नाम  पर  और  दूसरी
 संस्थाओं  के  नाम  पर  सोसाइटियां  और  क्लब्ज
 बना  लिये  जाते  है  और  लोगों  को  धोखा  देते
 हैं  ।  जैन्यूत  सोमालिया  तो  बहुत  कम  हैं  1
 इसलिए  मैं  मह  कहना  चाहता  हुं  कि  इन
 दोनों  को  इस  बिल  में  ये  डिलीट  बाग  देना
 चाहिए  an  बड़े  शहरों  के  लिए  2000  रक् कराव यर
 मीटर  की  छूट  देता  उचित  नहीं  है  -  इस  छूट
 को  केवल  250  मीटर  तक  ही  रखना
 अपाहिज  ।

 इन  बातों  के  साथ  साथ  मैं  यह  भी  कहना
 खोता  हु  कि  इस  में  जो  दस  साल  की  पाबन्दी
 मकान  बेचने  की  है,  यह  बड़ी  प्रगति  है  और
 इस  का  मैं  सादिक  स्वागत  करता  हूं  ।
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 इस  से  बहुत  सारी  खामियों  को  भाप  रोक
 सकेंगे  शौर  देश  की  करोड़ों  जनता  को  इस
 से  लाभ  पहुंचेगा  ।  और  9  ष  तक  किसी
 भी  मकान  को  ने  बेचे  जाने  का  नियम  सभा
 छोटे  से  लेकर  बड़े  शहरों  तक  लागू  किया
 जाय  ।  इन  शब्दों  के साथ  मैं  इस  बिल  का
 स्वागत  एवं  समर्थन  करता  हूं  ।

 रिट्रास्रक्टिज  इफेक्ट  देने  की  बात  आपने
 इस  में  कही  है  ।  मैं  चाहता  हूं  कि  पाच  साल
 के  बजाय  दस  साल  की  आपको  इस  में  सर्वारी
 रखनी  चाहिये,  पांच  साल  के  बजाय  दस  म,ल
 की  पाबन्दी  आपको  लगानी  चाहिये,  शोर
 यह  चीज़  इस  बिल  में  कंसर्ट  कर  देनी  चाहिये  ।

 सिलेक्ट  कमेटी  की  'उलझन  के  बजाय
 मैं  चाहता  हु  कि  दो  चार  रोज़  और  इस  पर
 गौर  कर  लिया  जाए  और  पार्लियामेंट  के
 अंतिम  दिन  इसको  पास  करवा  लिया  जाए  ।

 यह  जो  बीच  का  वक्त  मिलेगा,  इस  में  तफ्सील
 से  सभी  सदस्य  ,  सरकार  और  मंत्री  इसको
 देख  सकते  है  कौर  जो  भी  इस  में  सुधार  करने
 की  गुंजाइश  हो  उसको  कर  सकते  हैं  ।

 इन  अलफ़ाज  के  साथ  मैं  इस  बिल  का
 स्वागत  करता  हूं  1

 DR.  RANEN  SEN  (Barasat):  |  join
 those  hon,  Members  who  spoke  before
 me  demanding  that  this  Bill  be  serté
 to  the  Joint  Select  Committee  or  the
 Select  Committee  as  this  Bill  is  full
 of  very  complicated  things.

 Yesterday,  when  I  was  reading  this
 Bill,  it  took  nearly  two  or  three  hours
 for  me  to  understand  the  meaning  of
 this  Bill.  The  point  is  that  it  is  com-,
 plicated  in  such  a  way  that  it  leaves
 quite  a  number  of  loopholes  and  it
 gives  rise  to  all  sorts  of  anamolies  and
 defective  things.  I  will  point  out  off@
 Gr  two  things.  For  instance,  in  tie
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 Definitions  it  is  said:  “  building  néz0-
 Jattons  mears  the  regulations  contain-
 ed  in  the  master  plan,  or  the  law  in
 force  governing  the  construction  “bf
 buildings.”  But  what  is  a  building?
 Nowhere  in  this  Bill  and  I  am  wa  in
 no  Government  Act,  there  is  any  defi-
 nition  of  a  building.  Now,  what  is  the
 definition  of  a  building—any  construc-
 tion  either  putea  construction  or  thatch-
 ed  construction.  Therefore  here  in  page
 4  down  below,  it  is  said:  “land  shall  not
 be  deemed  to  be  mainly  used  for  the
 purpose  of  agriculture  if  such  land  is
 not  entered  in  the  revenue  records
 as  for  the  purpose  of  agriculture  Of
 §f  the  land  has  been  specified  in  the
 master  plan  for  a  purpose  other  than
 for  the  purpose  of  agriculture.”  There
 can  be  a  building  m  the  name  of  farm
 house.  So,  this  is  one  loophole,  And
 that  will  depend  on  the  judgement  of
 the  State  Government,

 The  Minister  says  that  he  is  sending
 guidelines  to  the  State.  And  after
 the  passing  of  this  Bill,  he  will  send
 more  guidelines.  I¢  the  Bill  is
 defective,  what  the  guidelines  wil]  do?

 Urbanisable  land  means  land  situafed
 ‘with  an  urban  agglomeration,  but  not
 being  urban  land.  In  the  urban  land
 it  is  clear  that  there  are  notified  lands
 for  Town  committees  small  commit-
 tees,  cantonment  boards,  panchayats,
 ete.,  I  understand  that.  But  reterring
 to  Schedule  I,  I  want  to  ask  the
 Minister,  why  in  the  case  of  West
 Bengal,  very  important  municipalities
 that  are  only  five  miles  from  Calcutta
 and  urbanised  panchayats  that  are
 only  three  miles  from  Calcutta—I  am
 elected  from  this  area—Barasat—have
 been  left  out?  Therefore.  this  Bill  is
 full  of  and  loopholes  which  will  invite
 all  sorts  of  contradictions  and  litiga» tions.  There  {s  scope  for  litigation  also,
 People  will  rush  to  the  urban  land
 tribunals,  There  is  another  point.  In  re-
 gard  to  cities  like  Bombay  or  Caloutta--
 I,  am  more  definite  about  Calcutta  3
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 Sir,  you  also  know  a  little  bit  about
 Calcutta—no  land  ‘will  be  available  at
 Calcutta.  Unless  property  is  touched,
 simply  touching  the  tend  will  not  nefD
 the  poor  people  of  Calcutta.  Sir,  you
 may  be  knowing  that  the  price  of  land
 in  Calcutta  is  running  very  high.  We
 calcutta  this  price  on  the  basis  of
 kutta  which  is  1720  of  a  bigha;  it
 means  1/60  of  an  acre.  And  the  price
 at  present  will  be  Rs,  80,000  or  Rs,  4
 lakh.  Ten  years  back  a  certain  plot
 of  land  was  available  at  Rs,  ‘72,000/-;
 you  can  imagine  its  price  now.  But
 land  is  not  available  in  the  city  of
 Calcutta.  The  State  Government  Is
 getting  whatever  land  is  available.
 under  this  bill,  I  need  not  go  into
 each  section  and  each  paragraph.  4
 conclude  by  saying  that  this  bill  will
 not  serve  its  own  purposes  which  aré
 laudable—purposes  like  sociolization
 of  land  and  seeing  to  it  that  a  hapha-
 zard  growth  does  not  take  place  in
 the  metropolitan  areas,  municipalities
 and  towns:  but  the  bill  leaves  so
 many  loopholes  that  a  part  of  the  pur.
 pose  will  be  completely  defeated  Take
 for  example,  the  question  of  giving
 compensation.  I  quite  agree  with  Mr.
 Salve  when  he  said  that  we  simply
 put  our  stress  on  the  area  and  the
 volume  of  the  land  That  wil!  be  a
 great  injustice  to  certain  people  and
 a  sort  of  a  boon  to  certain  others.  The
 big  people  who  have  amassed  a  huge
 amount  of  land  near  about  Calecutta—-
 ang  who  have  thrown  poor  people
 outside  the  city  of  Calcutta:  gradually
 they  are  going  more  and  more  out-
 side—will  be  rewarded  They  will  get
 rid  of  the  land  because  they  know
 that  somehow  or  the  other  socializa-
 tion  of  land  and  urban  property  was
 coming  Therefore,  they  will  be
 agreeable  gladly  to  give  away  the  land
 to  the  Government  at  the  rates  the
 letter  have  suggested  in  this  bill;  but
 the  lower  middle-class  or  poor  people
 —and  even  upper  middle-class  people
 who  have  very  little  bit  of  land  on
 which  they  were  thinking  of  doing
 certain  other  things  like  raising
 structures,  will  be  deprived.  ir.
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 doarder  had  raised  a  certain  sigmf-
 cant  point  in  regard  to  a  dwelling
 house.  In  page  6  of  the  bill  below
 Explanation  to  4(3),  it  is  said:

 “(i)  “scheme  for  group  housing”,
 in  relation  to  any  vacant  land,
 means  the  scheme  for  construcfion
 of  a  building  on  such  land  with  one
 or  more  floors,  each  floor  consisting
 of  one  or  more  dwelling  units  and
 having  common  service  facilities.”

 As  I  had  said,  there  should  be  a  defi-
 nition  of  “building”  etc.  I  do  not
 know  it.  I  have  asked  many  Members.
 The  only  definition  which  a  lawyer
 has  given  them,  is  that  a  building  Is
 “any  construction”,  Therefore,  what
 happens  to  a  slum  के  Calcutta?  Are
 they  to  be  considered  as  buildings?
 Slums  are  not  buildings  in  that
 respect;  and  you  know  that  in  Ca’-
 cutta,  any  number  of  slums  exist
 Nearly  one-fourth  of  the  population
 of  Calcutta  lives  in  slums.  (Interrup-
 tions)  Not  3/4  in  the  city  of  Calcutta.
 In  Greater  Calcutta  it  will  be  much
 more  I  do  not  know  whether  it  is
 3/4.  What  happens  to  these  slums*
 I  have  tried  to  understand  that  point,
 because  we  are  connected  with  the
 movement  of  the  people  in  the  slums.
 This  Bill  does  not  explain  as  to  what
 happens  to  such  lands  because  [thé
 connotation  of  the  word  “bui'ding”  ff
 absent.  ae

 34  ७0  hrs.

 Then,  supposing  a  gentleman  has
 got  four  or  five  houses  and  a  smail
 bit  of  land,  may  be  500  sq  metre.  if
 it  ultimately  becomes  5,000  sq  metres,
 what  happens  to  that  land?  That  is
 not  explained  here.  The  Minister  has
 to  explain  the  calculation.

 Then,  suppose  a  gentleman  has  got
 hottses  in  various  cities  of  India.  Take
 8  person  of  the  stature  of  Shri  Birla.
 He  will  have  houses  in  many  cities,
 inckuding  Delhi,  having  a_  certain
 amount  of  lahd.  It  is  not  clear  from
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 the  Bill  as  to  what  happens  to  such
 cases.

 MR.  DEPUTY-SPEAKER:  I  think
 the  Bill  is  quite  clear  on  this  point.

 DR.  RANEN  SEN:  May  be  the  Sill
 is  clear  to  you,  but  not  to  us,

 I  want  the  Minister  to  explain  fthfs.

 Then.  there  are  so  many  ‘oopholes,
 vague  references  and  30  many  exemp-
 tions  over  which  the  State  Govern-
 ment  is  the  sole  arbitrator,  as  the
 competent  authority.

 Lastly,  certain  exemption  have  been
 given  to  industries,  business  houses,
 clubs  and  89  on.  There  are  some  clubs
 in  Calcutta  where  new  members  can
 be  chosen  only  on  the  recommendation
 of  the  existing  members,  and  the
 existing  members  were  mostly  chosen
 before  945  bv  the  British.  So,  you
 can  imagin  the  composition  of  the
 members  of  those  clubs  १  do  not
 understand  why  such  clubs  should  be
 exempted.

 Then,  there  are  some  _  business
 houses  which  have  their  godowns  in
 the  outskirts  of  Calcutta.  While  some
 of  the’  godowns  are  full,  some  others
 are  emptv  or  vacant  for  vears  to~
 gether.  What  happens  to  the  land
 occupied  by  those  godowns,  when  vou
 say  that  the  business  houses  would  be
 exempted  from  the  land  ceiling?

 When  it  is  an  important  Bill  with
 such  laudable  objectives,  as  stated  in
 the  Bill,  it  should  not  be  taken  up
 and  passed  by  this  House  in  such  a
 hurried  manner.  Notice  has  given
 of  a  large  number  of  amendments  and
 we  have  been  asked  to  go  through
 them  in  such  a  short  time.  Many  of
 the  hon.  Members  have  not  been  able
 to  go  through  them.  So,  I  would  re-
 quest  hon.  the  Minister  to  listen
 to  the  view  which  has  been  expressed
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 here  from  all  sides  of  the  House,  ir-
 respective  of  party  affiliations,  includ-
 ing  from  the  Congress  side,  not  to  pass
 this  Bill  in  such  a  great  hurry.  When
 you  have  delayed  it  for  five  years,  a
 delay  of  another  two  or  three  months
 will  not  make  any  difference,  Heavens
 ‘will  not  fall  because  you  have  delayed
 it  by  another  three  months  So,  let
 us  go  through  the  provisions  deeply,
 not  in  aq  leisurely  fashion,  and  then
 pass  this  laudable  piece  of  lemsiation.

 श्री  नरसिंह  ताराज  हॉँडी  (गोरखपुर)  :
 उपाध्यक्ष  महोदय  जो  बिन  सदन  के
 सामने  पेश  ह्भ्ा  है,  उस  का  सदस्य  घड़ा
 सुन्दर  है  स्त्री  महोदय  ने  काग्रेस
 पार्टी  के  उन  तमाम  प्रस्तावों  को  तरफ
 सात  का  ध्यान  दिलाया  है  जो  उसने  समय
 समय  पर  पास  क्य  है  मीर  जो  उसने

 घोष  णा-पत्र  का  अग  बने  हुए  है  ।  बहुत
 दिनों  से  देश  के  गरीब  लोगों  की  यह  इच्छा
 और  झभावाक्षा  थी  कि  अगर  देहाती  क्षेत्र
 में  भूमि-सुधार  के  कानून  बने  हैं  भर  सालिग
 एक्ट  लागू  हुए  हैं  तो  शहरी  क्षेत्र  में  भी
 उनके  रहने  के  लिए  कोई  ऐसी  व्यवस्था
 हो,  जिस  से  उन  को  जगत  मिल  सके
 मैं  बहुत  अदब  वे  रथ  माननीय  मंत्री  जी
 से  कहना  चाहता  हु  कि  जिस  ध्येय  को
 ले  कर  ह  बिल  शाया  वह  ध्येय  तो  बहुत
 पुनीत  कौर  पवित्र  है,  गया  की  तरह
 पुनीत  है  लेकिन  जो  विधेयक  पाया  और
 जिन  शब्दों  मे  आया  है  इस  से  बडी  निराशा

 हुई  है  ।  निराशा  इसलिए  हुई  है  कि  जो
 आवजेक्ट्स  ऐंड  रिजर्व  दिए  गए  है  वे
 आबवजेक्टटरस  ऐंड  रिजर्व  इस  बिल  के
 शिक्षण  मिश्रित  नहीं  हैं।  यह  मैं  इसलिए
 कहना  हूं  कि  मेरा  शहर  गोरखपुर  भी
 इस के  अन्दर  दिया  गया  है।  उस  शहर
 को  जमीन  जो  भी  बाकी  बची  हुई  है
 बहे  बड़े  जमीदारों  की  वह  तो  स्थनिसिषल
 शबो  ने  लीज्ष  आउट  कर  दी  है  और
 बह  ऐसे  लोगों  के  हाथ  में  है  जो  बड़े

 VEBRUARY  2,  976  Urban  Lang  (Ceil,  80
 Reg.)  Bin

 जमी दादर  थे  & ! ल  स्थुमिश्तिपेसिट।  के  बे
 झोहतेदार  थे  था  म्यनिशिपक्ष  कमिश्नर
 थे।  ऐसे  ही  तमाम  बड़े  शहरों  मे  वी
 बलास  और  सी  क्लास  शहरों  में  उन  की
 जमात  का  बटवारा  किया  गया  है  कौर
 99  माल  की  ली  दे  दो  गई  है।  अब

 जो  लैण्ड  बची  हुई  है  बहता  तो  स्क्वायर
 किया  है  मास्टर  प्लान  के  लिए  या  ऐक् चा यर
 हुई  है  हाउसिंग  सोसाइटीज  के  लिए
 मिडिल  इनकम  ग्रुप  और  लो  इनका  ग्रुप
 के  लिए,  वह  शहर  से  बाहर  की  जमीन
 है.  जिस  को  शहरी  क्षेत्र  के  अन्दर  लाया
 गया  है।  कौर  मैं  तो  यह  सम्झतः  हू
 कि  झगर  यह  जिन  जिस  तरह  से  रखा  गया
 है.  द्य  तरह  से  इस  का  प्रारूप  हो  तो
 मास्टर  प्लान  के  लिए  जो  जमीन  ली  जा  रही
 हैं  उस  वे”  लिए  तो  लाभदायक  सिद्ध  होगी
 लेकिन  शहर  वे  अन्दर  इस  बिल  के  रहते

 हग  एक  इच  भी  जमीन  माननीय  स्त्री  जी
 को  मिलने  वाली  नहीं  है  और  जो  हम  र'

 “लेबल  आवजेक्टिव”  है  वह  पास  से

 पुरा  होने  वाला  नहीं  है  ।  इसलिए  मैं

 ऐसा  मानता  है  फि  इतने  सुन्दर  और  प्रनीत
 व्िछिेपिक  को  ला  कर  भी  जिस  की  तरफ
 सारे  देश  के  विरोधों  काम  करने  गातो  का
 दिल  और  दिमाग  लगा  हुमा  है  फि  हम
 को  एक  मकान  मिलेगा,  हम  को  जमात
 मिलेगी  उनकी  इच्छाओं  की  पूर्ति  उस  से

 हम  नहीं  कर  सकत  ।

 आप  ने  सोसायटी  को  एग्जम्प्ट
 विया  है।  प्रा जसा रे  बडे  बड़े  लोगों  ने

 चाहे  धर्मादा  सोसाइटी  आह  कसी  डोर

 तरह  की  सोसायटी  बना  लो  है।  उन

 सोसाइटीज  के  श्रन्त्गंत  उन्होंने  बड़े  बडे

 एम्पायर्स  कायम॑  कर  रखे  है  चाहे  वह
 ब्रिटिश  हां  टाठा  हों  या  धर्म  के  बे  बड़े
 ठेकेदार  हों  इन  सभी  लोग  ने  ऐसी
 स्थिति  पैदा  कर  दी  है  देश  में,  अपनी  जमीन
 बौर  धन  को  बचाने  के  लिए  सोसाइटी
 ऐक्ट  का  बहाना  मे  कर  उन्होंने  ट्रस्ट  बना
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 $  fad  हैं अर  बन  ईस्ट  को  देखा  साथ  तो:
 उस:  में  उन  के  परिवार  के  ही  सारे  लोग
 मेम्बर  होते  हैं।  मैं  जिन  के  खिलाफ
 चुन  कर  आता  हुं  गोरखपुर  के  महंत  उन
 के  पास  इसे  तरह  से  गोरखपुर  की  दो

 तिहाई'  जमीन  है  जिस  में  बड़े  बड़ें  भवन
 बने  हुए  हैं  -  आप  ने  कहा  कि  हम
 आऑफिटियरिंग  रोकना  चाहते  हैं.  ब्लेक

 मजाक  टिंग  के  शभ्रापरेशन  को  रोकना  चाहते
 हैं,  सारे  बाजी  को  रोकना  चाहते  हैं  शौर  जो
 पैसा  जाता  है  इस  तरह  से  उस  को  और
 बनाया न  में  या  जमीन  या  बिल्डिंग
 खरीदने  में  न  लगाया  जाय,  यह  शाप  का
 ध्येय  है  ।  लेकिन  जब  सालिग  ऐक्ट
 आया  तो  ड़े  बड़े  जमीदारों  ने  क्या  किया  Vv

 बड़े  बड़े  लोगं।  को,  जो  इनकम  टैक्स  से
 बचना  चाहते  हैं,  इच्छा  पैदा  हुई  नि

 हम  फालिंग  करें  7  उन्होंने  जमात  ली,

 ट्रस्ट  और  सोसाइटी:  बनाई  शौर  सारे  उन  वे
 गलत  घाघ  जो  थे  वह  उसी  ट्रस्ट  था
 सोसाइटी  के  ब्यावर,  उसी  फारिग  के
 अन्दर  करने  होंगे  ।  उसी  के  प्रकार

 उन्होंने  अपने  सारे  गलत  धन्धों  को  और
 “ब्लैक  मनीर  को  छिपाने  को  कोशिश  की
 इसी  तलाश  से  राज  यह  ट्रस्ट  और  सोसाइटीज
 इस  बिल  की  परिधि  से  निवास  दी  जाती

 हैं।  तो  चाहे  धर्मादा  हो,  किसी  तरह  के

 र्स्ट  डॉ,  सोसायटी  हों  उनके  कारण  तो

 इस  जिल  की  जो  इच्छा  है.  इस  बिल  की
 जो  मन्ना  है  बह्  पूरी  नहीं  हो  पायेगी  ।

 इसलिए  मेरी  मंत्री  जी  से  अर  सरकार  से
 जायं ना  है  कि  वे  इस  बिल  को  उस  लायक
 बनायें  जिससे  जो  इसका  ध्येय  है,  जो  हमारी
 पार्टी  का  स्टैंड  है.  जिसके  अन्तर्गत  हम
 करोड़ों  लोगों  को  घर  देना  चाहते  हैं.
 उसको  बयान  चाहते  हैं  उस  ध्येय  की:

 है  हो सह
 मैं

 एसा  मानता  इस
 बिल  के  इसी  स्थिति  में  रहते  हुए  न  तो

 कहीं  .  कोई  ज़नान  मिलेगी  और  ने  हू
 हुम  ब्लैक  सनी  के  आपरेशन  को  रोक
 सकते  हैं  ।  इस  फार्मों  में  इस  बिल  के
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 रहते  1-4  उन  मंक्तत्पों की  पत्ति  बहीं  हो
 सकता  है।  वला जवा इज  डिस्कशन  के
 समय  मैं  अलग  से  अपने  विचार  रखूगा
 स्किन  बेहतर  होगा,  यदि  कुछ  देर  भी
 हो  जाये  तो  कोई  बात  नहीं  है,  लेकिन
 सरकार  इसको  इस  तरह  से  ड्राफ्ट  करके
 लाए  जिसके  वाद  सारी  स्थितियों  का
 समावेश  हो  सके,  आपका  जो  मंतव्य  है
 पूरा  हो  सके  कौर  करोड़ों  गरीब
 लोग  जो  आपकी  तरफ  देख  रहे  हैं  उनकी
 आयें  भी  पूरी  हो  सके  ।

 श्री  राम  सहाय  पॉड  (राजनंदगांव)  :
 उपाध्यक्ष  महोदय,  मैं  इस  विधेयक  का
 समर्थन  करता  हुं  ।  मुझे  जहां  इसमें
 प्रसन्नता  होती  है  वहां  थोड़ा  सन्देह  भी
 कै  कि  आपके  पास  ए  क्लास  शहरों  में  कोई
 जमीन  आयेगी  भी  या  नहीं  ।  आपने
 जो  एग्ज़म्शन्स  दे  रखे  हैं,  क्लब्ज़  को,
 सोसाइटीज़  को,  चेर्नोबिल  ट्रस्ट  को
 वह  अगर  विदा  करने  तभी  आपको
 थोड़ी  बहुत  जमीन  मित्र  सकती  है  ।
 हम  देखते  हैं  राज  बम्बई  में  सांस  लेने
 की  जगह  नदीं  है.  वहां  पर  था  तो  चालीस
 चालीस  खण्डों  के  मकान  हैं  या  फिर
 स्विस'  हैं।  अगर  वहां  पर  कोई  खली
 जगह  है  तो  रेसकोर्स  है  या  फिर  शौर  कितने

 ही  क्लब्ज  हैं  जहां  पर  खुली  जगर  दिखाई
 पड़ेगा  ।  हमारे  पांडे  जी  का  कहना
 ठोक  है  मगर  बाप  पर्सन  टु  पर्सन,  एरिया  दु
 एरिया  या  सिटी  =  सिटी  डिस् परि टी
 को  खत्म  करना  चाहते  हैं  और  जैसा  कि
 आब्जेक्ट  ऐण्ड  रीडर्स  में  आपने  दिया
 है  कि  जनता  के  साथ  हमारा  कमिटमेंट
 है,  हम  उनको  मकान  देना  चाहते  हैं  तो
 उनको  मकान  देने  के  पहले  श्रौर इस इस  बिल  की
 लाने  के  पहले  आपके  लिए  जरूरी  था  कि
 आप  कंलकुपेट  करते  कि  500  स्क्वायर
 मीटर,  000  500  या  2000  “स्क्वायर
 मीटर  एग्ड्ग्पणन  देने  के  बाद  आपको
 कितनी  जमीन  मिलेगी  ।  इस  पि पे यक
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 के  माध्यम  से  अगर  बाप  इस  देश  को  रहे
 जता  सकते  कि  चार  श्रेणी  के  शहरों  में

 एग्शग्पशन  देने  के  बाद,  कम्पेन्सेशन  देने
 के  बाद  हम  इतनी  ज़मीन  बांट  सकेंगे,  इतने
 मकान  बना  सके  गे,  इतने  लोगों  के  सिर  पर
 छ्  देखके  तो  अच्छा  रहता  लेकिन
 उस  सम्बन्ध  में  इसमें  कुछ  नहीं  है।  भ्रामक

 चन्देल  केजल  यही  नहीं  है  कि  यह  बिल  पास

 हो  जाये  ।  मै  समझता  हू  क्लब्ज,
 सोच  ईटीओ,  चेरिटेबिल  ड्र्स्ट्स  इत्यादि
 के  नाय  से  जो  एग्जेम्शन्स  दे  रखे  है  उनको
 अगर  भाप  णिदड़ा  नही  करते  तो.  0  क्लास
 सिटीज  मे  आपको  कोई  ज़मीन  नहीं  मिर  दी,
 वी  क्लास  में  भी  नहीं  मिलेगी,  हो  सकता

 है  सी  कौर  डी  क्लास  शहरों  में  कुछ  ज़मीन
 मिल  जाये  1

 रेट्रो  स्टीव  दुकेक्ड  की  बात  इतने
 कही  गई  है।  1971  के  मेनिफेस्टो  में

 हमने  पेन्शन  किया  था  धरती  ने  सम्बन्ध  मे
 हमारा  ध्यान  पहले  गावों  की  तरफ  गया
 तो  हमने  कहा  हम  लैण्ड  रिफार्म  करेगे
 ग्रोवर  जिसका  जो  आऊजेक्टिव  था  वह  यह
 था  कि  जिनके  पास  जमीन  नहीं है  उनको

 हम  जमीन  देगे  लेकिन  उस  काम  को  हम
 अभी  नही कर  पाये  हैं।  जमींदारी  उन्मूलन
 बे  बाद  हम  उसको  डुस्प्लीमेन्ट  नही  कर
 पाये,  लैण्ड  रिफार्म  इसे  के  बाद  हम  भूमि
 का  डिस्ट्रीब्यूशन  नहीं  कर  पर  7  हम  उन
 लोगों  को  भी  जमात  नही  रे  पाये  जिनके
 पास  कोई  जमीन  नहीं  है।  और  बाप
 ने  इस  कनीज़  में  यह  प्रावधान  रखा  है  कि
 कार्ट  में  जाये,  हाई  कोर्ट  मे  जानने,

 द्राइग्यूनन  होगा  ।  उधर  कल् वी टेंट  क्यो-
 चिटो  को  रिफ़ाइन  नहीं  किया  हूं  ।  वह
 कौन  सी  कम्पीटेट  अथोरिटी  होगी  ?
 अगर  श्रीगणेश  पटवारी  की  तरफ़  से

 हो  गया  तो  पटवारी,  फिर  तहूधोलदार,
 फिर  एस०  डी०  एम०  और  उस  के  बाद
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 हाई  कोर्ट  ।  इस  में  तो  सारा  उद्देश्य  ही
 फंस  जायगा  ।  तो  कम्पीटेट  भ्रभौरिटी

 की  कहीं  न  कही  डैकोनियन  आ्रापको  देनी

 चाहिए  ।  जब  शाप  एक  आश्वासन  के
 साथ  दुखता  के  साथ  कुछ  करना  चाहते
 है,  चाहते  है  कि  लोगों  का  हित  हो  तो
 लिटिगेशन  से  जो  टाइम  कज्यूमिग  फैक्टर  है
 इस  को  समाप्त  करना.  चाहिये  था,  करता
 हमारा  परपज  ही  डिबेट  हो  जायगा  ।
 संविधान  के  अनुच्छेद  262  मे  प्रायोजन

 हैं  कि  कानकरेंट  सब्जेक्ट  में  पार्लियामेट

 स्टेट्स  की  राय  ले  कर  कानून  बना  सकती

 है,  श्राप  ने  स्टेट्स  से  गाइडलाइन्स  सोक
 की  है,  उस  में  प्रापर्टी  ज़ोर  खण्ड  के
 बारे  में  व्यवस्था  की  जा  रूकती  है,  तेनीत
 एक  को  आप  ने  ले  लिया  और  दूरे  को

 नही  लिया,  अर्थात्  लैण्ड  आप  ने  ले  ला
 आर  प्रोपर्टी  नही  लो  1  इस  तरह  से
 कैसे  कम  चन गा  ।  मैं  श्रन्तर्याप्ट्रीय
 कूं टेक्स्ट  में  एक  बात  कहता  हु  कि  मार्शल
 टीटो  ने  क्या  किया  ?  उन  वक्त  जितनी
 जमीन  और  जितनी  प्रॉपर्टी  थी,  झगर  एक
 आदमी  के  पास  6  प्रोपर्टी  थी,  तो  सब
 से  पहने  उस  से  पूछा  कि  तुम्हारे  परिवार
 मे  कितने  सदस्य  है,  उस  के  हिसाब  से
 एक  खाका  तय  कर  के  उन्होंने  देखा  कि
 शहर  से  उन  परिवार  को  क्या  'रिक्यारमेट
 हो  सका  है,  पतों  प्रॉपर्टी  छोड  फर
 बाकी  सब  मार्श  4  52  ने  कितनी  २+ट  कर
 लो  ।  जैसे  कती  के  पाल  6  बगल  है,
 हर  बड़े  शहर  में,  जैसे  बतौर  में,  मंसुर
 मे,  कलकत्ता  मे,  बम्बई  में  और  मदार
 में  और  रूब  के  सथ  काफ़  काफ़  जमीन  है
 छापने  हर  एक  बगल  के  रूथ  600,  600
 स्क्वायर  मीटर  जगह  छोड़  दी  शौर  बाकी
 जमीन  को  ले  लिया  श्लोक  दत्त  का  कम्पेन्सेशन
 दे  दिया,  तो  यहां  क्या  बात  हुई ।  जब  बाप
 जमीन  ले  रहे  है  तो  श्राप  बतायें  कि  ऐसो
 परिस्थिति  में  बाप  क्या  करेंगे
 भाप  देखे  कि  हर  कै पिट लिस्ट
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 हाउस  के  पास  था  तो  चेरियों  के  नाम  से
 या  इश्डोडक्यूशन  के  नाभ  से  प्रॉपर्टी  है,
 हर  कसो  एक  'किंदील  मेम्बर  के  नाम  से

 शुक  प्रापर्टी  यहा  है  तो  बातों  प्रॉपर्टी
 हिल  स्टेशन  पर  है,  बडे  बड़े  शहरों  मे
 है  तो  उन  के  लिए  यह  कीजिए  कि  अगर

 एक  ग्रोवर  है  भौर  उस  के  पास  6  बंगले
 हैं  वी  एक  में  &00  स्क्वायर  मीटर  का

 एरिया  छोड  देंगे  अर  बाकी  सब  ऐव्वायर
 कर  लेग  + अब  सान  लीजिए  कसी
 बंगले  में  600  स्कवायर  मीटर  ज़मीन  है
 बी  आप  यह  बताइये  कि  100  स्क्वायर
 मीटर  का  आप  क्या  करेगे  ?  श्र  अगर

 कही  दीप  हुआ  कि  लंगर  किसी  बंगले  का
 लान  2000  स्क्वायर  मोटर  है  और  उन
 ने  उसमें  छोटे  छोटे  हे नेमेन्ट्स  बना  दिये
 600  500  स्क्वायर  मीटर  वर  पर
 a  तो  आप  को  क्या  सिमगा  ?  अगर
 राज  से  ही  कंस्ट्रक्शन  वरा  दे  500  500
 स्क्वायर'  मीटर  के  हिलाल  से  टेल््मन्ट्स
 बिग  दिये  तो  क्या  होगा  ?  उस लित
 मेग  निवेदन  हे  कि  अगर  अप  ने  सेल
 अर  फस्ट्रक्शन  के  कोम  को  नेद्रास्पेक्टिव
 इफेक्ट  नहीं  दिया  तो  आप  को  जमीन

 ं।  मिलेगी  और  जो  होशियार  नरम
 होगे  वह  आप  वा  पराजय  अलापना  से
 डिफोट  कर  देंगे  ।

 आप  का  उद्देश्य  बहन  अच्छा  है
 आर  कोई  शक  करने  की  गज़ा इश  नही  है,
 लगन  कही  कंस्ट्रक्शन  का  काम  न  रुक
 जाय  |  कॉस्ट्रकशन  के  काम  में  मैं  बड़े  बडे
 भवनों  को  बात  नही  बरता  हू  ,  हम  10,
 20  वर्ष  से  देख  रहे  है  बम्बई  शहर  में
 40,  40  खण्ड  %  मकान  बन  गये,  लकिन
 झगर  पुराने  टेनेमैन्टस  न  होते  तो  लोगों  के

 रहने  का  कोई  ठिकाना  न  होता  बसे

 ही  बम्बई  में  6,  7  लाख  लोग  फुट  पौध
 पर  सोते  हैं  क्या  उन  के  लिए  कोई  प्रोविजन
 कर  सकेंगे  ?  एक,  दो  कमरे  के
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 जो  पुराने  टेनेमेट्टस है  उन  को  कया  होगा  ?
 तीसरी  बात  यह  है  कि  प्राय  के  ही  नेतृत्व
 में  बड़े  बडे  क्षे  मकान  बन  गये  ।  लेकिन

 में  चाप  ने  इस  बात  पर  गौर  नहीं  किया
 कि  क्या  यह  सम्भव  नहीं  हो  सकता  था
 कि  जब  किसी  सोसायटी  को  या  प्राइवेट
 डोनर  को  30,  40  खण्ड  की  इमारत
 बनाने  की  परमीशन  दी  थी  तो  बाप  यह
 भी  कहते  कि  इतनी  कोस्ट  मे  आप  को  दो
 बसरे  वे!  उफान  भी  बनाने  होंगे  जिस  से
 जनता  उन  में  रह  रुका।  ।  न  तो  इस
 में  स्लम  कि लये रेश  की  कोई  बात  है  और
 न  मामूली  किराये  पर  रहने  वालों  वा
 कोई  प्राविजन  हैं  बल्कि  शब  तो  यह  हो
 गया  है  कि  म्पूनिन्परिलिटी  वे  रूल्स

 एण्ड  रेगलेशन्स  में  जितनी  जमीन  आती
 है  वह  एग्जेम्प  हो  गयी  शौर  600  स्क्वेयर
 मीटर  बाप  ने  और  एगजेम्प्ट  कर  दिया  ।
 &  नहीं  समझता  कि  इस  से  शाप  को  जमीन
 एक लास  शहरों  में  सिलेगी।  आप  बस  से
 कम  यह  पता  लगा  कर  रूदन  को  बताएं
 कि  क्विनी  जमीन  एक लान  गह।  मे
 मिलती  कितनी  बी  सी  अर  कलास

 शहरों  में  मिलेगी  शौर  इस  अपने  उद्देश्य
 में  आप  क्ति ना  र्प्फल  होगे

 इन  शब्दों  के  साथ  मैं  इस  बिल  का
 सामान  कहता  हू  ।

 श्री  परि पूर्णा नद  पेग्यूली  (टिहरी-
 गढ़वाल)  उपाध्यक्ष  जी  माननीय  मंत्री
 जी  के  इस  बिल  का  मैं  स्वागत  करता  हू  कौर

 इसलिए  भी  कि  काग्रेस  का  ऊब  स्पिरिट
 हुआ  था,  उस  समय  9  सूत्री  वार्थ क्रम  मे  हम
 ने  शहरी  सम्पत्ति  के  राष्ट्रीयकरण  की  बात
 देश  के  सामने  रखी  थी  कौर  97  के  इंजक्शन
 मैनीफैस्टो  में  भी  यह  बात  रखी  थी  ।  इस
 के  अलावा  नरौरा  काग्रेस  अधिवेशन  में  शहरी
 सम्पत्ति  क ेसमाजीकरण  का  प्रस्ताव  किया  मया
 भा  शोर  हमारे  राष्ट्र  के  मेताभों  ने  इस  बारे
 में  आश्यासन  भी  दिया  था  ।
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 ह आ  मे  कोई  शका  रही  है  कि  यह  जो  नया

 विधेयक  भद्दी  जी  ने  प्रस्तुत  किया  है,  इस  में
 आरा  काफी  बडी  मात्र  से  भविष्य  में  सम्पत्ति
 को  कछ  ही  लोगों  के  हाथा  मे  उसे  से  रोका
 प्लग  सकेगा  भ्र ौर  शहर।  में  जो  वे ताह शा  उन सख्या
 में  बद्ध  हो  रही  है,  बेरोज्गगररी  बढ़  रही  है
 और  ष्  की  स्उह  से  शहरो  में  गंदगी  और

 करनी  राबिया  जैसे  कि  भ्रमरा  शहरों  मे
 बढ  रहे  हैं,  उन  मे  किसी  हद  तक  रुक जब  पैदा
 करो  सकेगी  ।  जैसा  कि  झप  ज  नये  हैं  कि  हिन्दु-
 स्थान  की  आवादी  का  एचवी  हिस्सा  शहरा
 में  रहता  है  और  आबादी  की  'रखकर  नगर
 यही  रही  और  दश  मे  पस  तरह  से  आब दी
 बढ़  रही  है,  उस  के  अनुपात  में  झेलने  25
 वर्षो  मे  शहरों  की  वदी  ढाई  गीता  बढ़

 जाएगी।  इसलिए  मै  रमता  हु  कि  इस  तरह
 के  विधेयक  की  झआावश्णक्ता  थी  ।  किन्तु
 सैं  स्मिता  हु  कि  इस  विधेयक  से  ही  हमरी
 स्मस्यए  पूरी  तरह  में  हल  नहीं  हो  सकेगी
 शौर  दर्रे  गंदा  म  यदि  मैं  यह  वह  कि  इससे
 तो  हमारी  झ्राशाओ्रो  पर  तुषारा  ते  हुआ  है
 कौर  रास जी करण  की  घोषित  नीति  के  तुरुप
 यह  बिय्रेयक  प्रस्तुत  नही  किया  गया  हैं,  तो
 मैं  रमन्ना  हु  वि  यह  गलत  नहीं  होगा  ।

 इस  'विधेयक  म  श्राप  ने  परिवार!  की
 परिभाषा  ठीक  तरह  से  बटी  की  है  और  उसा
 की  व्यवस्था  ठीक  नहीं  की  है  |  परिवार
 की  जो,  परिभाषा  श्राप  ने  गात  की  जमीना  का
 समाजीकरण  करने  के  मामले  में  वी  है  वर्ट
 इस  पर  भी  लागू की  पप्नी  चाहिए  थी  ।

 दूसरी  बात  यह  है  कि  खली  इतना
 ही  व  ऑफ  नही  है  वि  शहरो  की  भूमि  पर  सीलिंग

 लागू  बारे।  इम  वे  रथ  यह  भी  जरूरी  है  पि

 चका  ऐसी  सदन  योज्ञता  बनाई  जाय  कि
 शहरी  क्षेत्र  भर  उ  ,  से  जिला  हुआ  समस्त
 स्थानीय  क्षेत्र  जो  है  उस  रीजन  हे
 शिकार'  के  लिए  आपके  पारा  एक  हनडप्रटेंड
 प्लान  हो  &  समझता  हु  कि  बहरों  के  पास
 जो  गांव  #  उन  में  जो  कम-होल्स  हैं  उन
 को  लिव  किया  पगना  ब  हिए  मार्केट  के  साथ
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 झकझोर  जब  न्यूतम  धुवीय 6  शहर  के  लोगों  को
 उपलब्ध  हैं,  वह  सुविधाएं  मौत  के  उस  इलाके
 को  सही  देगे,  जो  उस  केन  के  चार'  फ्रांस  है,
 तब  लीक  आप  की  यह  जो  शौकत  है,  बह  जो
 बिल  है,  इस  की  सकता  सि  नही  हो  सकेगी
 क्योंकि  शहरों  मे  सुविधाएं  होने  के  कारण
 गाथ  के  लोग  शहरो  की  शोर  भागते  7  1
 गावों  में  रोजगार  मिले,  तभी  शहरो  की  तरफ
 लोगों  का  भाग सा  कमा  सकेगा  |

 इस  विधेयक  में,  ग्रुप  ने  छोटे  बस्ता  के
 लिए  2  हजार  केयर  मीटर  क,  क्षेत्र  निर्धारित
 किया  है  ।  वह  सबेरा  अत पथ क्त  है  |  मैं
 समझता  है 0 1  परसेन्ट  प  पुलिस  जो  एकता-
 याद  केकान  की  है,  उस  को  छोड़  कर  ब  की
 कितन  आदमी  &  जो  छापे  शहरा  मे  चुनती
 बडी  जमीन  पर  नने  मन  नब  मत  था
 बत!  भा  उपायो  मेन्डे  परा रात्रा  हैं।  ”स-

 सिर  यो  हम  रा  द. क  बाई,  दष्टिकाग  है,
 जो  समाजवाद  रक  हम  रे  घोषण।  है  सा  के
 झतवस्प  यह  नहीं  हॉग  ।

 घना  में  में  मानवीय  मंत्री  जी  का  इस  के

 लिए  बय  देता  ह  कि  उन्होने  यह्  विक्रयक

 प्रस्तुत  क्या  ।  उचित  रहे  होगा  कि  इस  में
 जो  खामिया  रह  गई  2  जिन  का  दृश्य  मित्रा
 ने  उल्लेख  किया  है,  उनकों  ठीक  करन  के

 लिए  दि  वे  ठस  बिन  को  इवेन्ट  साइट
 कमेटी  म  भेजना  उचित  समझे,  ता  अच्छा  7  था
 लेकिन  मने  ऐस,  लगता  है  कि  श्री  रघरमैया
 जी  इस  के  लिए  तैयार  नहीं  है  ।

 इन  शब्दों  के  रूथ  मैं  इस  विधेयक  का
 समर्थन  करता  हू  ।

 SHRI  HARI  KISHORE  SINGH
 (Pupri)  Mr  Deputy-Speaker,  Sur,
 I  welcome  this  Bill  particularly  the
 part  in  which  the  hon  Munister  has
 indicated  the  purpose  of  the  Govern-
 ment  in  introducing  this  Bill,

 It  a  a  sad  commentary  on  the
 whole  development  of  urban  cities
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 that  there  is  a  rush,  influx  of  popu-
 jation,  from  villages  to  cities,  If
 this  is  not  checked,  then  no  amount
 of  this  kind  of  measure  will  come  to
 the  aid  of  the  people  who  really  live
 in  slumg  or  on  the  pavements  in  hig
 cities  like  Bombay,  Calcutta  and
 other  places.  So,  it  is  necessary  that
 some  thought  should  be  given  in  that
 dirction,  and  a  long-term  planning
 should  be  made  to  improve  the  condi-
 tions  of  the  villages  and  also  of  the
 smalier  towns,  so  that  people  do  not
 come  to  big  cities  for  medical
 facilities  or  educational  facilities  of
 in  search  of  employment.

 Regarding  compensation.  I  would
 like  to  point  out  that  the  amount
 mentioned  as  compensation  is  too  big.
 It  should  be  modest.

 Another  point  I  would  like  to  make
 is  about  the  basis  on  which  the  cities
 or  places  have  been  selected.  This
 has  been  done  on  the  old  basis  of
 Administrative  units.  I  feel  that  the
 places  should  have  been  selected  on
 the  basis  of  valuation  or  price  of  the
 land  obtaining  in  those  places.  I
 know,  even  in  smal]  places,  the  price
 of  tend  is  fantastic.  For  example.  in
 my  own  small  town  which  is  not
 included—and  seeing  the  speed  with
 which  the  hon.  Minister  is  proceeed-
 ing  in  this  matter,  I  do  not  think  it
 will  be  included  because  it  is  a  town
 with  a  population  of  20,000—the  price
 of  land  is  fantastic.  So,  some  thought
 should  be  given  to  the  price  of  Tané
 obtaining  in  various  places,  whether
 thev  have  a  small  population  or  a  big
 population.

 I  do  not  agree  with  my  friends  who
 have  made  the  suggestion  that  the  co-
 wverative  housing  societies  should  not
 be  excluded  from  the  purview  of  this
 Bill  because  there  might  be  some
 manipulation  in  cooperative  housing
 societies.  But  it  is  also  fact  that,  in
 most  of  the  cities,  the  cooperative
 housing  societies  do  cinsist  of  people
 who  belong  to  the  smal)  income  group
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 of  midle  income  or  lower  middle  in-
 come  group.  So,  exemption  should  be
 made  here,  and  it  has  been  rightly
 made.  I  have  to  suggest  an  amend-
 ment  and  I  will  speak  at  that  stage...

 SHRI  K.  RAGHU  RAMAIAH:  I  I
 may  intervene  to  correct  the  impres-
 sion  of  the  hon,  Member,  we  have  not
 exempted  any  cooperative  house  as
 such.  What  we  have  done  is  that,  if
 any  person  comes’  forward  with  a
 scheme  to  build  houses  for  low  income
 group  people,  to  that  extent,  that  land
 will  be  kept  out  of  the  ceiling.  So
 far  ag  housing  cooperatives  are  con-
 cerned,  the  land  which  obtains  to  the
 share  of  each  shareholder  therein  will
 be  counted  against  him.

 SHRI  HARI  KISHORE  SINGH:  I
 differ  on  this  issue  fundamentally  be-
 cause,  I  believe,  in  many  places  be~
 cause  of  the  delay  in  geting  permission
 from  the  local  authorities,  houses
 have  not  been  constructed;  the  land
 has  been  acquired,  but  the  applica-
 tions  have  been  pending,  in  some  cases,
 for  the  last  20  years.  I  know  a
 particular  society  in  Patna  where  the
 application  of  members  belonging  to
 the  middle  income  group  has  been
 pending  finalisation  since  1959;  three
 of  four  times  people  have  come  to
 Supreme  Court;  there  has  been  a  lot
 of  litigation  In  that  kind  of  situation,
 what  would  you  do?

 MR.  DEPUTY-SPEAKER;:  T  do  not
 see  the  differenece....

 SHRI  HARI  KISHORE  SINGH:  Co-
 operative  societies  of  genuine  nature,
 consisting  of  middle  income  group  or
 lower  middle  income  grouv  should  be
 exempted  from  the  purview  of  this
 Bill.

 MR.  DEPUTY-SPEAKER:  I  under-
 stood  the  Minister  as  saying  that  the
 share  of  the  mebmer  of  the  co-opera-
 tive  society  in  that  land  remains  For
 calculation  only  much  of  land  would’
 be  counted.
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 SHRI  K.  RAGHU  RAMAIAH:
 Meturally,  if  it  is  in  excess,  if  will
 be  dit

 SHRI  HARI  KISHORE  SINGH;  I
 am  referring  to  a  land  which  is  vacant,
 where  no  construction  has  been  done.
 not  because  of  any  fault  of  the  mem-
 bers  of  the  society,  but  because  of  the

 -delay  by  the  local  authorities.

 MR,  DEPUTY-SPEAKER:  If  it  is
 in  excess,  that  will  covered  by  fhis
 legislation.

 SHRI  HARI  KISHORE  SINGH:  We
 should  also  bear  in  mind  that  Gov-

 ‘ernment  have  come  out  with  438
 amendments.  May  be,  s0me  of  them
 ate  of  formal  nature,  but  70  does  show
 that  this  requires  a  fresh  look.  So,
 I  hope  the  Ministe:  will  reconsider
 the  position.

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  Mr.  Deputy-Speaker,

 Sir,  this  bill  is  quite  welcome  and  the
 Objective  of  this  Bill  is  laudable  It
 is  mentioned  in  the  Statement  of  Ob-
 jects  and  Reasons:

 “With  a  view  to  ensuring  unifor-
 mity  in  approach  Government  of
 India  addresseq  the  State  Govern-
 ments  in  this  regard;  cleven  States
 have  so  far  passed  resolutions  under
 article  25204)  o¢  the  Constitution
 empowering  Parliament  to  under-
 take  legislation  in  this  behalf.  The
 present  proposal  is  to  enact  a  Par-
 Jiamentary  legislation  in  pursuance
 of  these  resolutions,

 The  Bill  ig  intended  to  achieve
 the  following  objectives: —

 (i)  to  prevent  concentration
 of  urban  property  in  the  hands  of
 a  few  persons  and  speculation  and
 profiteering  therein;

 (ii)  to  bring  about  socialisa-
 tion  of  urban  agglomerations  to
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 subserve  the  common  good  by  en~
 suring  its  equitable  distribution;”

 But  the  different  clauses,  as  embodied
 in  this  Bill,  are  not  comprehensive
 or  sufficient  enough  to  ashieve  that
 objective.  An  enclent  poet  of  Indie
 said  that  a  particular  person  was  try-
 ing  to  cut  a  sal  tree  with  the  petals
 of  a  lotus.  Racketeering  on  urban
 land  and  speculation  and  profiteering
 on  land  is  a  chronicdiseage  in  our
 society  and  the  provisions  made  in
 this  Bill  are  quite  insufficient  and  in-
 adequate  to  remove  this  disease,  to
 stop  profiteering.  I  am  not  a  lawyer
 and,  therefore,  I  cannot  say  where  the
 defect  hes.  But,  from  the  common
 sense  point  of  view,  I  can  say  that
 this  837]  will  not  achieve  the  desired
 objective  Therefore,  there  should  be
 more  specific  and  deterrent  piovisions.

 For  instance,  it  has  been  mentioned
 in  the  Bull  that  the  cities  wil  be
 classified  into  categories  A,  B,  C  and
 D  and  the  vacant  land  permussable
 to  be  held  in  category  D  will  be
 jour  tuames  the  land  allowed
 for  category  A  Has  this  been
 done,  taking  into  consideration  the
 respestive  value  of  the  particular
 land  in  ea  particular  city?  7  do  not
 think  so,  because  within  the  city  itself
 the  value  of  land  differs  from  place
 to  place.  In  big  cities  hke  Bombay,
 Calcutta  Delhi  a  vacant  land  in  the
 heart  uf  the  city  will  be  0  or  even
 50  times  more  than  the  value  of  a  land
 in  the  outskirts  of  the  city.  Therefore,
 it  is  my  suggestion  that  in  determining
 the  area  of  the  vacant  land,  the  value
 of  the  particular  land  should  also
 be  taken  into  consideration.  So,  while
 determining  the  vacant  lang  we  should
 take  into  account  the  valuation  cum-
 area,

 Secondly,  as  pointeg  out  by  some  of
 the  previous  speakers,  a  person  may
 have  some  houses  in  the  same  State.
 For  instance,  @  person  may  be  own-
 ing  residential  buildings  in  Lucknoy,
 Kanpur,  Mussori  and  Naini  Tal,  thet
 in  to  say,  within  the  same  State,  or



 wm  Urban  Land  (Ceil.  MAGHA  13,  3897  (SAKA)
 &  Reg.)  Bilt

 ‘in  different  States.  There  ig  no  pro-
 vision  to  check  this,

 MR,  DEPUTY-SPEAKER:  I  think
 there  is,  if  you  have  read  the  Bill,

 SHRI  BISWANARAYAN  SHASTRI:
 I  do  not  know  how  to  tackle  it.  But,
 it  has  just  come  to  my  mind  and,
 therefore,  I  am  raising  it.  If  a  per-
 son  owns  more  houses  in  the  same
 @late,  the  State  Government  can  en-
 sure  that  he  or  the  members  of  his
 family  do  not  own  more  than  one
 house  in  the  same  State,  either  in  their
 names  or  binami.  But  if  the  houses
 are  jn  different  States,  then  the  Cen-
 tral  Government  have  to  come  into
 the  picture  and  act.  How  they  will
 have  to  act,  they  will  have  to  decide.

 There  is  a  provision  here  that  if
 the  construction  of  a  house  had  al-
 ready  heen  there  or  just  begun  on  a
 rarticular  date,  then  this  Act  will  not
 apply  to  the  vacant  land  where  that
 house  js  being  constructed.  In  that
 case,  a  person  may  just  fix  certain
 pillars  in  a  piece  of  land  and  say  that
 it  is  a  house  in  the  process  of  construc.
 tion.  In  that  case  the  vacant  land  will
 not  come  to  the  Government  and  it
 cannot  be  acquired.  That  is  my  ap-
 prehension,  I  do  not  know  the  legal
 interpretation.

 Different  States  have  not  vet  issued
 notifications  from  which  date  it  will
 come  into  operation  in  their  particular
 States.  For  instance.  take  Assam.  In
 the  first  instance  it  will  not  onerate  in
 Assam.  Gauhati  and  other  places  have
 heen  enumerated  in  ‘D’  category.  But
 Government  of  Assam  will  have  to
 adopt  a  resolution  and  issue  an  order
 for  its  overalion.  Suppose  same  ody
 starts  construction  just  now  in  Assam
 with  due  permission  fram  the  Munici-
 pal  Authorities,  that  will  also  be

 deemed  to  be  a  construction  on  the
 vacant  land.

 These  are  some  of  the  loopholes  that
 have  come  to  my  mind.

 It  appears  that  it  will  not  help  the
 poorer  section.  It  may  hurt  the  middle
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 section  people  belonging  to  the  middle
 income  group.  They  may  purchase
 some  land  but  may  not  be  in  a  posi-
 tion  to  construct  a  house  thereon.  I
 am  talking  of  a  Government  officer
 drawing  Rs.  500  to  600  p.m.  The  land
 lying  in  excess  of  the  limit  will  also
 be  acquired  but  had  there  been  a  con-
 struction,  there  would  have  been  no
 excess  land.  A  man  of  resources  can
 construct  a  house  on  a  piece  of  land
 over-night  or  in  a  couple  of  days.
 Therefore,  this  Bill  is  likely  to  hurt
 the  middle  income  group  to  some  ex-
 tent  and  favour  the  rich  people  to  a
 great  extent.

 These  are  the  shortcomings,  A
 second  thought  may  be  given  to  this
 Bill  so  that  it  may  achieve  the  desir-
 ed  objective.

 DR.  KAILAS  (Bombay  South):  I
 congratulate  the  Minister  for  bringing
 this  Bil]  so  late  at  least  after  a  couple
 of  years.  with  very  good  intentions,
 but  with  so  many  anomalies,  so  many
 contradictions,  so  many  loopholes.  He
 says  in  the  objects,  I  quote:—

 “to  provide  for  the  imposition  of
 a  ceiling  on  vacant  land  in  urban
 agglomerations,  for  the  acquisition
 of  such  land  in  excess  of  the  ceiling
 limit,  to  regulate  the  construction  of
 buildings  on  such  land  and  for  mat-
 ters  connected  therewith,  with  a
 view  to  preventing  the  concentration
 of  urban  land  in  the  hands  of  a  few
 persons  and  speculation  and  _  pro-
 fiteering  therein  and  with  a  view  to
 bringing  about  an  equitable  distri-
 bution  of  land  in  urban  agglomera-
 tions  to  subserve  the  common  good.”

 I  think,  Sir,  you  will  see  that  objects
 of  bringing  about  an’  equitable  distri-
 bution,  wil!  be  zero  because  he  is  not
 going  to  get  a  single  metre  of  land  a&
 I  can  see  in  50  many  cities  which  I
 have  visited  as  there  are  so  many
 loopholes  in  the  Bill  When  we  go
 into  the  classifications--A,  छि,  C  &  8
 we  find  that  in  Bombay  500  sq.  metres
 have  been  allowed,  whereas  in  Poona
 which  comes  under  category  ‘B'  ३3000
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 sq.  metres  have  been  allowed.  Thana  &
 Bombay  are  almost  the  same  Thana
 48  a  boundary  of  Bombay,  but  2,000
 ®8q  metres  have  been  allowed  in  Thana
 Why  should  a  person  interested  in
 profiteering  or  interested  in  buileing
 houses  not  go  from  Bombay  to  Thana
 to  zet  the  benefit  of  500  sq  metres?
 Why  should  he  not  go  to  Nasik  or
 Poona,  because  the  classifications  are
 s0  attractive  as  thev  have  been  made
 without  consideration?  Perhaps,  the
 c'assification  has  been  made  on_  the
 basis  of  population  which  is  a  very
 very  wtong  way  0०  look  ng  at  things
 This  78  a  wrong  way  of  looking  at
 things  Another  point  I  wish  to  make
 48  that  there  is  going  to  be  an  Authority
 whih  has  not  been  described  I  am
 told  Tehsilda  is  also  going  to  be  the
 authority  The  Denut,  Collector,  Col-
 Jecto:  etc  will  be  there  and  they  are
 going  to  be  given  such  powers  I  am
 sure  by  this  corrupt  on  will  breed  in
 and  things  will  go  wrong  What  I
 suggest  is  that  this  Bill  may  go  to  the
 Jomt  Select  Committee  If  the  Minister
 cannot  wait  so  ‘on,  let  him  bring  it
 on  the  l-st  day  of  the  present  session
 Let  us  have  ३  or  4  days  to  conv  nce
 him  about  our  views  I  am  very  muri
 wormed  about  the  Bombay  City  Al
 ready  the  Municipal  Corporation  is
 bancrupt  and  now  looking  to  this  Bull
 I  am  sure  this  will  hit  at  the  housing

 wactivities  so  much  ५०  that  it  will  come
 to  i  stendstill  and  hence  the  income
 of  the  Bombay  Municinal  (  orporation
 will  go  down  still  more  sudjenly  T
 heave  no  doubt  about  this  Clause  27
 imposes  restriction  on  mortgage  I
 can  understand  this  but  I  cannot
 understand  why  blanket  restriction  is
 put  Definitely  nobedy  can  understand
 how  a  middle  class  person  will  build
 hus  flat  or  house  without  a  loan  What
 I  am  submitting  is  that  if  a  person
 can  build  his  house  by  getting  loans
 from  the  LIC,  ICICI  NSFC,  SICON
 etc  These  are  the  three  institutions
 and  LIc  also  will  not  be  ;ble  to  ret
 Joan  as  per  clause  27  I  am  only  talk-
 ing  about  the  middle  class  vacant  land
 @wner  unier  the  ceilng  In  Bombay,
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 middle  claas  people  are  there  who  are
 completely  dependent  upon  the  ICICI,
 NSFC  and  SICON  and  on  LIC  as  7
 had  already  mentioned.  Government
 of  Maharashtra  had  almost  made  a
 bandhan  on  industnalists  that  they
 must  construct  houses  for  their  staff
 etc  and  they  are  dependent  upon  these
 {institutions  from  whith  they  can  get
 loan  but  under  cluuse  27  this  cannot
 be  taken  until  and  unless  this  provi
 sion  i8  there  Regarding  Clause  9  I
 will  talk  when  we  take  up  the  clause
 by  clause  discussion  This  is  regarding
 exemptions  to  Charitable  societes  and
 Clubs  as  also  cooperativé  80  ieties
 Perhaps  this  is  unaerstandable  for  co
 operative  societies  But  when  people
 were  hearing  for  the  four  years  or  five
 years  that  urban  ceiling  Bill  is  coming,
 they  have  created  these  things  hke
 Charitable  trusts  or  clubs  and  now
 they  get  exemption  A  serious  thought
 should  be  given  to  these  What  I  say
 as,  he  must  understand  the  implica-
 tions,  whether  the  Government  is  go-
 ing  to  get  even  an  inch  of  land,  even
 a  metie  of  land  in  Bombay  and  hence
 the  whole  purpose  of  bringing  this  Bll
 will  be  defeated  I  suggest  that  this
 exemption  clause  should  completely  be
 taken  away  from  it  Section  28  says
 regulation  of  registration  of  documents,
 it  is  placing  people  into  difficulte  It
 savs  clearl,  that  it  is  going  to  be  at
 the  sweet  will  be  of  the  officer  I  do
 not  understani  this  at  all  Please  see
 now  Schedule  II  Serial  No  4  If  you
 see  this  you  wil  see  how  tws  will
 work  against  the  middle  class  people

 And  hence  I  am  reauestrg  the
 Minister  to  kindly  wait  in  passing  this
 Bill  till  the  last  dav  of  the  session,  if
 he  cannot  agree  to  end  this  Bill  to
 the  Select  Committee  beause  this  Bull
 is  full  of  contradictions  and  it  will  not
 produce  the  result  with  which  you  have
 brought  this  Bill  with  good  intentions
 and  for  the  ४००0  of  the  aeonle

 We  are  happy  that  we  have  enacted
 an  act  about  the  rural  ceiling.  Now
 the  Government  has  brought  forward
 the  urban  cesling.  But  if  १४  defeats  the
 very  purpose  for  which  it  has  been
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 brought,  4६  will  pechaps  create  an  im-
 between  rural  and  urban  areas.

 So,  this  should  be  thought  of  again
 very  seriously  and  I  request  the  Minis-
 ter  to  kindly  think  of  the  two  aiterna-
 tives  which  I  have  anid.  I  have  now
 done.

 SHRI  VASANT  SATHE  (Akola)  :
 Sir,  I  begin  by  congratulating  the  hon.
 Minister  for  bringing

 -—
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 Bill.  Although  it  is  a  -hearted
 measure,  something  is  better  than
 nothing,

 Sir,  to-day,  we  bring  under  control
 the  vacant  lands  in  these  big  urban
 towns—vacant  land  above  a  certain
 ceiling.  Then,  under  Section  27,  we
 freeze  all  transfers  of  any  urban  pro-
 perty  in  these  cities  for  the  next  ten
 years.  Thus,  the  vacant  land  and
 freezing  of  lands,  mortgages  etc.,  to-
 gether  will  at  least  enable  us  to  take
 the  next  step  later.  I  was  hoping  that
 this  urban  property  Bill  would  be  a
 comprehensive  Bill  relating  to  all  urban
 property.  I  still  fail  to  understand
 why  that  could  not  be  done  when  the
 Resolution  that  was  passed  by  State
 Assemblies  was  in  relation  to  the
 entire  urban  property.  Therefore,  I
 want  to  know  from  the  hon.  Minister
 what  was  the  real  impediment  in  his
 way  for  not  bringing  a  Bull  applicable
 to  the  entire  urban  property.

 To-day  these  vacant  lands  of  insti-
 tutions  like  the  charitable  and  other
 religious  trusts  who  have  acquired  the
 lands  for  religious  and  charitable  pur-
 poses  he  wants  to  exclude.  Even  the
 educational  and  cultural  institutions
 and  clubs  and  other  things  be  wants
 to  exclude.  As  far  as  the  clubs  and
 cultural  institutions  are  concerned  they
 are  being  built  under  the  name  of  the
 trusts.  You  are  not  going  to  touch
 them  as  they  are  out  of  your  purview.
 Narriman  point  was  not  one  of  the
 points  in  your  20  Point  Economic  Pro-
 gramme,  That  is  also  out  of  your
 purview.  You  have  no  control  over
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 the  maximum  capacity,  it  is  in:  seal
 estates  and  jewellery,  gold  and  other
 things.  Be  liberal  if  you  have  brought
 all  urban  property.  I  do  not  say  you
 that  you  should  not  be  fiberal.  You
 probably  have  some  difficulty  as  seme-
 body  was  trying  to  argue  and  satisfy
 me.  After  all,  for  a  flat,  if  you  put  in
 a  ceiling  of  Rs,  i0  lakhs,  there  are
 flats  and  buildings  the  value  of  both
 of  which  is  Rs.  5  lakhs  or  6  lakhs.  if
 the  value  is  taken  at  Rs,  7  lakhs,  then
 how  do  you  divide  this.  Somehdéw  it
 was  argued  like  this.  I  say  no  diffi-
 culty  arises  on  that  basis  at  all.  Be
 liberal,  I  do  not  mind  it.  For  a  city
 having  a  population  of  more  than  ten
 lakhs  you  may  say  that  ten  lakhs
 worth  of  property  38  the  ceiling.  And
 we  agree  to  this.  But  at  least,  there-
 after,  if  you  cry,  halt,  then  say  ‘thus
 far  no  further’.

 So  that  you  can  take  over  the  entire
 property,  flats  or  buildings  or  what«
 ever  it  is  above  Rs.  40  lakhs,  under
 your  regulations.  Thus  you  will  plug
 the  loophole  for  utilising  black  money.
 Today  your  biggest  need  is  to  plough
 back,  divert  and  utilise  all  these  scarce
 resources  now  going  into  non-priority,
 non-essential  quarters.  Therefore,  I
 have  frankly,  not  understood  the  pur-
 pose  of  this  half-hearted  measure,  But
 be  it  88  it  is,  it  is  at  least  some  step,
 better  than  no  step.  Therefore,  I
 welcome  the  Bill.

 There  are  lacunae.  The  Bill  has  46
 clauses.  The  very  fact  that  the  hon,
 Minister  himself  has  tabled,  I  believe
 more  amendments  than  the  number  of
 clauses,  is,  if  correct,  an  eloquent  testi-
 money  to  the  fact  that  they  have  them.
 selves  realised  that  there  are  defects,
 If  there  are  drafting  defects,  procedural
 defects  or  other  things,  :t  is  better  we
 apply  our  mind  at  this  stage  coolly
 and  correct  those  defects  than  later  on
 having  to  come  back  with  amendments.

 Then  you  are  providing  for  appeal
 to  the  High  Court.  Under  cl.  2  you
 constitute  tribunals  to  decide  digputes.
 In  the  same  clauee,  you  provide  for
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 saneal,  ह. ड  it  ip  today,  the  High  Courts,
 haye  power  in  writ,  but  you  yourselves

 po  to  the  High  Court,  Why  do  you
 want  to  protract  litigation?  ‘You  know
 how  long  ४  will  take  in  High  Court
 im  second  appeal  particularly  That,
 means,  whatever  you  want  tq  do,  do
 you  reajly  want  to  achieve  the
 abyective  or  do  you  want  to  have  the
 satisfaction  that  you  have  done  some-
 thing?  I  will  tell  you  if  will  take  ten
 years  before  your  cage  is  decided,  How
 will  you  get  the  land?  When  wijl  you
 get  it?  Therefore,  if  you  are  really
 gxious,  do  not  have  this  second
 appeal  husinegg  af  all,  In  fact,  you
 ahould  debar  any  review  by  High
 Courts  or  the  Supreme  Court,  Writ
 will  Le  only  on  the  strict_  question  of
 law,  if  any,  because  there  are  also
 appeals  on  facts,  Therefore,  for
 heaven’s  sake,  do  not  do  it  In  this
 matter,  you  are  landing  yourselves  in
 difficulty  im  providing  for  this  second
 appeal  and  constitising  these  trbu-
 nels  as  they  are.  Whatever  you  want
 to  do,  at  least  let  there  he  a  tume-limit.
 This  is  the  age  of  time-bound  pro-
 grammes  The  hon  Munister  explained
 this  mormng  the  laudable  objective
 that  he  hag  in  mind,  he  said  he  wanted
 these  vacant  lands  so  that  for  the
 weaker  sections  we  would  be  able  to
 provide  houses  This  is  the  object,  If
 that  very  object  ३5  going  to  be  defeat-
 ed  by  putting  all  this  land  in  ltigation
 and  dispute  when  will  you  create
 anything  for  the  weaker  sctions?

 Therefore,  I  heg  of  you  to  consider
 this  If  you  do  not  want  a  Joint  Com-
 mittee,  I  would  not  8  tit  After
 having  said  that  this  wil  apply  from
 the  date  which  you  have  mentioned,
 whether  you  refer  it  to  a  Joint  Com-
 mittee  or  nof  is  not  going,  to  adversely
 affect  ‘Ihe  thing  But  if  there  is  atiy
 other  consideration,  that  you  wanted
 tp  just  have  it  passed  as  a  pat  on  the
 back  १  wish  all  luck  to  you  in  having
 it  paged  and  we  will  give  all  our
 support  to  it,  but  consider  it  at  least
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 property  so  that  tices  people  who
 were  affected  by  land  legislation  in
 rural  areas  might  also  be  satisfied  that
 the  same  restrictions  apply  in  the  case
 of  urban  areas  also  That  position  us
 still  continuing  There  are  people  in
 the  rural  sector  who  are  saying  that
 ‘you  are  only  imposing  restrictions  on
 rural  property,  not  on  urban  property’
 Then  we  had  to  give  that  assurance
 That  assurance  is  not  being  imple-
 mented

 The  resolution  passed  by  the  various
 State  legislatures  has  mentioned  that
 they  are  agreeable  to  legislation  being
 enacted  by  Parliament  with  regard

 te  ‘urban  property’  Ths  does  not
 mean  vacant  land  on'y  but  urban  pro-
 Rnerty  aa  such

 I  think  that  way  we  are  not  giving
 effect  to  the  resolutions  of  the  state
 governments,  In  addition  to  that  there
 are  89  many  leopholes  in  the  Bill.  The
 power  to  exempt  38  given  to  the  com-
 petent  authority  and  the  state  govern-
 ments,  80  arbitranly  Clause  20  says
 that  having  regard  to  the  location  of
 the  land,  the  pyrpose  for  which  it  38
 heing  used  or  proposeg  to  be  utilised
 and  such  other  relevant  factor,  if  it  us
 necessary  and  expedient  in  public  irte-
 rest,  government  may  exempt  from  the
 provisions  of  this  Act  Again,  if  the
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 power  be  given  to  the  state  govern-
 tnent  in  the  matter  of  surplos  vacant
 land

 The  ceiling  limit  is  too  high  and  I
 am  afraid  that  we  may  not  be  able  to
 get  amy  land  at  all,  particularly  in
 cities  like  Bombay,  Delhi,  Madras  and
 Calcutta  We  have  given  exemption
 to  the  extent  of  500  sq  metres,  if
 there  is  a  building  already  constructed,
 then  another  500  sq.  metres  With
 regard  to  the  disposal  of  land,  the
 state  government  can  allot  any  vacant
 land  to  any  person,  including  associa-
 ¢clations,  organisations  ang  others  for
 any  purpdte  relafing  to  any  industry
 and  also  for  providing  accommodation
 to  its  employees

 There  is  talk  about  welfare  of  the
 weaker  sections  of  the  society  that
 they  will  be  given  housing  sites,  etc
 The  only  section  which  deais  with  this
 matter  is  clause  2]  which  deals  with
 certain  cases  where  land  will  not  be
 treated  as  excess  land  If  a  person
 who  has  got  more  than  the  ceiling
 limit  declares  that  he  is  going  to  cons-
 truot  houses  or  dwelling  units  for  the
 ‘weaker  sections  of  the  society,  in.:me-
 diately  the  government  can  say  all
 right,  you  can  keep  the  land  with  .ou
 ang  construct  dwelling  units  as  yau
 like  Is  that  the  proper  way’?  Gov-
 ernment  should  have  taken  the  res-
 ponmbility  to  give  housing  to  the
 poorer  sections  Now  it  38  left  entirely
 to  individuals  Suppose  no  individual
 comes  forward  What  will  happen?
 No  housing  for  the  weaker  sections?

 This  Bilt  seems  to  be  unsatisfactory
 in  other  respects  also  It  has  been
 brought  forward  m  haste,  in  such  kur.
 ry  that  the  government  itself  had  to
 wend  in  nearly  forty  amendments  for
 a  4@-clause  Bill  Some  of  them  are
 important  and  we  want  to  consider
 them  in  some  detail  but  ‘there  is  nb
 time  ang  therefore  I  appreltend  that
 द...  will  not  be  doing  justice  to  an  ini-
 portant  measure  if  We  pass  it  ७8  it  is.  T
 réquest  the  hon  Ministér  in  all  fais:
 neds  to  refer  the  Bi  to  a  Joint  Com-
 miftize  so  that  it  can  condider  it  well
 atid  ‘biing  ४  comprehensive  measure.
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 थी  अम साथ  जिन  हुल पुबनी)  इस
 विवेक  की  1... ड  #8  |... ड  से  प्रतीक्षा  कर

 रहे  थे।  मंत्री  महोदय  ते  इस  विधेयक  को
 ला  कर  के  बड़ा  ही  सराहनीय  कायें  किया  है  ।
 कांग्रेस  के  कार्यक्रम  &  यह  अतीत  हैं  कि  शहरी
 भूमि  की  सीमा  बांध  दो  जाएगी  ।  प्रधान

 मंत्री
 निरन

 ने  जो  बीस  सूत्री  प्राणिक
 कार्यक्रम  घोषित  किया  है  उस  में  भी  इस  बात  का
 जिक्र  है  कि  शहरी  भूमि  er  अजन  होगा  ।

 महाशय,  हकीकत  यह  है  धौर  इसाफ
 का  तकाजा  भी  यह  है  कि  जब  गावों  में

 हमे  ने  भूमि  की  सोमा  निर्धारित  कर  दी  हैं
 तो  शहरों  में  भी  हमे  भूमि  की  सीमा  निर्धारित
 कर  देना  चाहिए  थी  कौर  यह  सरकार  का  एक
 पुनीत  करें  भी  था।  ऐसा  कर  के  सरकार
 ने  अपने  कर्तव्य  का,  मैं  समझता  हु  पालन
 किया  है  1

 इस  अवसर  में  मैं  एक  शोज  कहने  से
 झपने  को  रोक  नहीं  सकता  हूँ।  जब  तक  यह
 बिल  पाया  नहीं  था  तब  तक  मैं  बड़ा  सुनता
 था  कि  शहरी  भूमि  सीमा  विधेयक  क्यों  नहीं
 का  रहा  है  शौर  जब  यह  विधेयक  कराया  हैं
 तो  आलोचना  की  झडी  लग  गई  है  कौर

 कहा  जा  रहा  है  कि  बिल  में  यह  नहीं  है,
 वहू  नहीं  है,  जमीन  का  यह  हो  जाएगा  जौर

 वहू  हो  जाएगा  ।  यह  स्वाभाविक  है  कि  जब
 किसी  विषय  पर  हम  चर्चा  करते  हैं  तो  इस
 तरह  की  चर्चाएं  होती  हो  हैं  ।  लेकिन  इस
 विधेयक  को  जो  धाराये  हैं  कौर  उप  धारायें  हैं
 उन  को  अगर  गम्भीरता  से  पढ़ा  जाए  तो
 मैं  समझता  हु  कि  ह॒तोत्साह  कौर  अझसम्तुष्ट
 होते  की  कोई  आवश्यकता  नही  है  ।  जैसे,

 श्री मनु,  इस  विधेयक  मे  शहरों  को  चार
 कैटेगरी  में  बाटा.  गया  है  शौर  इस  का  विवरण
 विधेयक  की  पृष्ठ  सख्या  4  धारा  4  में  दिया
 गया  हूँ  मैं  इस  को  दोहरा  कर  समय  आपका
 नष्ट  कर,  यह  आवश्यकता  मैं  नहीं  समझता

 हूं।  भूमि  की  अलग-अलग  सीमायें  भो  कर
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 दी  भ्रम  हैं।  भूमि  का  जो  दर्जन  किया.  जाएगा
 उस  का  मुआवजा  किस  सा पार  पर  दिया  जाएगा,

 किल  नियमों  के  आधार |.  पौर  किल् कंग ढंग  से  दिया
 जाएगा,  इस  सब  की  व्यवस्था  भी  इस
 विभियक में कर दी गई मे  कर  दी  गई  है।  पृष्ठ  संख्या  9
 शारा  42  ख  शौर  पृष्ठ  संध्या  0  धारा  4

 को  नगर  कोई  पढ़े  तो  मे  सूरज  बातें  साफ  हो
 जाएंगी  ।

 एक  चीज  बहुत  एतराज़ की  है  t  यह
 एतराज मैं  ने  पहले भी  जाहिर  किया  था
 यह  कुमावजे  के  कारे  मे  है।  मैं  मान  लेता हूं
 कि  क्या  मुआवजा देते  हैं।  मुआवजे के  ऊपर
 आप  ब्याज  भी  रख  देते  है।  इस  मे  भी  आपने
 ब्याज  देने  का  प्रावधान  किया  है  शौर  इस
 पर  मेरा  निजी  एतराज  हैं  भर  भाग्जक्शन

 है  |

 उन्हों  ने एक  बड़ी  होशियारी  का  काम

 किया  है।  इस  विधेयक में  उन्हें  ने  मकान
 जो  पहले  से  बन  चुके  *,  आलीशान  मकान,
 अरह्ठालिकाए, उन  को  दहो  ने  नहीं  चेह  है,

 भोर  ऐसा  कर  के  इन्हों  ने  ठीक  ही  किया है
 क्योंकि  हुए  से  एक  ब्रहुत  बड़ा  ब्रदर  उत्पन
 हो  जाता है  फ्लोर  हम  झपने  लक्ष्य  से  कुछ  पीछे
 पड़  जाते  हैं।  जो  सी  काम  हम  करे  अच्छा  करे
 और उस  का  स्तर भी  क्या  हो  भौर  ऐसा  न
 @  कि  हमे  बाद  से  असफलता  का  सामना
 करता  पड़े  ।  मैं  समझता हू  कि  यह  ज़ो  विधेयक
 है,  म्ह  उसी  लक्ष्य  को  झोर  एक  आगे  का
 कदम  है  विधेयक  का  लक्ष्य  बिल्कुल  रूफ
 है।  केवल  अतिरिक्त  खाली  जमीन  को
 अजित  करने  के  ख्याल  से  यह  विधेयक  लाया
 गया  है  -  इस  विधेयक  का  जो  इरादा  है
 बहू  भी  बड़ा  नेक  कौर  पवित्र  है।  इस  विधेयक
 के  पारित  हो  जाने  से  सट्टेबाजी  भूमि  मे  बन्द

 हो  जाएगी  ।  भूसी  का  जो  प्रनावश्यक मूल्य
 बड़  रहा है,  उस  मूल्य  की  दर  मे  कमी  कराएगी
 और  प्रतिरक्षित  भूमि  की  वास्तविक  उपयोगिता
 सिद्ध  हो  सकेगी,  वास्तविक  उपयोग  में

 वह  था  सकेगी  1  अभी  शहरी  की  जमात  के  दाम'
 झा काश छू  रहे  हैं  ।  स्थिति ऐसी  है  कि  गांवों
 से  लोग  शहरों  की  भोर  दा  रहे  हैं  1  उन  के
 पास  इतनी  सम्पत्ति  नहीं  है,  इतना  पैसा  सही
 है  कि  ये  जमीन  1पैदा  सके  ।  समाजवाद
 का  जो  रहे  हमने  पते  सामने  रखा है,
 समरसता  लाने  का  जो  विचार  हम  ने  वे

 सामने  रखा  है  उस  की  भीर  हस  इस  विधेयक  के
 द्वारा बढ़  रूकते  हैं।  किसी के  पास  रहने  के  लिए
 विशाल  और  विराट  मकान  हैं  ौर  कोई

 प्रकाश के  नीचे  रहे  यह  हैक  नही ंहै  इस

 लिए  मैं  समक्षता  हूं  कि  प्रतीत  भूमि  उचित
 दामों  पर  वैसे  लोगों  को  दी  जानी  चाहिये
 जिन  के  पास  मकान  नही ंहैं  जमीन  नहीं  है,
 कौर  उस  पर  मकान  बनाने  की  व्यवस्था

 होनी  चाहिये  ।  इस  तरह  से  हम  झपते  लक्ष्य

 की  प्राप्ति  की  घोर  भरकर  हो  सकेंगे  ।

 इस  रूदन  मे  इस  बात  पर  बराबर  व्या

 होती  रही  है  कि  काले  धन  से  समाज  में  बडी
 विषमता  पैदा  हुई  है,  क्योंकि  उस  को  मकानों

 में  लगाया  जाता  है|  इस  विधेयक  के  पास

 होने  से  मैं  समझता  हू  कि  काले  धन  से  उत्पन्न
 विकसित  बहुत  हद  तक  दूर  हो  सकेगी  v

 इसलिए  इस  विधेयक  के  द्वारा  अतिरिक्त
 खाली  जमीन  को  सरकार  कब्जे  मे  भ्र वश्य  करे,
 झौर  उस  पर  मकान  बनाने  को  व्यवस्था  करे
 और  उन्हे  गरीबों  को  मुहैया  कारे  ।  इससे
 हमारा  जो  लक्ष्य  है  कि  गरीबों  को  मकान  मिले,
 उस  में  हम  सकल  हो  t  इस  भाषा  कौर  विश्वास
 से  मैं  इस  विधेयक  का  रूमर्येन  करता  हूं  कौर
 मंत्री  महोदय  का  धन्यवाद  करता  हू  ।

 PROF  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  I  welcome  the
 Bill  not  as  it  is,  but  as  an  indications
 of  more  stringent  action  to  curb  the
 maing  urban  properties.  I  hope  that
 the  scope  to  expand  horizontally  and
 vertically  in  the  cities  will  se  Hmited
 a¢  @  future  date.  The  alma  and  objec-
 tives  of  thig
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 lmited  in.seene.  The  Bill  primari-
 ly  aimg  at  preventing  concenttation  of
 urban  ptoperty  in  the  hands  of  &  few
 persons  ang  speculation  and  profiteer:
 ing  therein.  By  limiting  the  scope  of
 the  Bill  only  to  the  vacant  land,
 purpose  for  which  the  Bil)  is  being
 pushed  forward  has  not  been  fully
 achieved.  I  do  not  agree  with  Shri
 Jagannath  Mishm  that  by  leaving
 aside  the  buildings  already  constructed,
 the  minister  has  avoided  the,  hornet’s
 mest  and  has  become  clear  about  the
 direction  in  which  he  wants  to  pro-
 ceed,  Already  people  have  construct.
 ed  huge  buildings,  The  aim  of  the  li
 State  Assemblies  which  have  passed
 resolutions  in  this,  regard  was  to  limit
 urban  property  in  a  manner  semilar
 to  what  we  are  doing  in  the  case  of
 agriculture  in  rural  areas.  We  were
 declaring  that  we  were  going  to
 put  a  ciling  on  urban  property,
 but  all  we  have  come  up  with
 is  a  measure  to  regulate  and
 limit  vacant  land  and  provide  for
 the  taking  over  of  land  in  excess  of
 certain  limits  by  the  State  Govern.
 ments  or  by  the  competent  authority.
 This  is,  therefore,  a  measure  in  a  right
 direction  to  proceed  further,  but  ag  it
 is,  it  is  not  sufficient.

 The  classification  into  A,  B,  C  and
 D  categories  may  lead  to  any  number
 of  controversies  and  complications,
 All  the  ]  State  Assemblies  which  pas-
 sed  resolutions  are  not  covered  by  this
 Bill,  The  names  of  three  States  do
 not  come  under  any  of  the  categories.

 SHRI  K.  RAGHU  RAMAIAH:  We
 have  fixed  the  quantum  of  population
 in  each  case.  If  there  are  no  cities  in
 those  States  which  have  that  much
 population,  naturally  they  are  not
 mentioned  here.  But  later  on,  if  the
 State  Governments  want  to  include
 Sates  with  population  between  i  and  2
 lakhs,  there  38  provision  and  they  will
 automatically  come,

 PROF.  NARAN  CHAND  PARA-
 SHAR:  I  am  happy  he  has  left  some
 ‘aeope  for  the  State  Governments  to
 sproveeg  with.

 Urban  Lang  (Cell.  706
 &  Reg.)  Bill

 Throughout  India,  73  cities  have
 been  covered.  In  U.P.  which  has  the
 largest  population,  there  ara  only  ३8
 cities,  In  Madhya  Pradesh,  largest  in
 area,  there  are  &  cities  and  so  on.  Our
 attempt  and  purpose  of  circumscribing
 the  growth  of  urban  property  and  its
 expansion  on  whichever  scale  you  calt
 it,  has  been  given  a  direction.  But  it
 is  not  fully  in  consonance  with  the
 aspirations  of  the  people.  People  in
 rural  areas,  middle  income  groups  and
 poorer  sections  of  the  society  want
 much  more.  Why?  There  are  specific
 reasons,  The  reasons  are  that  people
 come  from  villages  to  cities  but  it  is
 not  their  problem  because  if  somebody
 constructs  a  small  house  of  25  sq.  yards,
 he  is  not  covered  under  this  Bill,  It
 is  these  people  who  have  big  houses
 and  large  tracks  of  land  in  urban
 areas,  who  are  covered  under  this  Bull
 and  for  them  also  certain  loopholes
 have  been  provided  so  that  they  can
 escape.  There  are  trusts,  all  types  of
 societies  and  educationa]  institutions.
 What  I  want  to  know  from  the  Minis-
 ter  is  that  whether  he  can  add  the
 words  ‘recognised  institutions  by  any
 University  or  Government’?  Whether
 all  those  institutions  which  are  regis-
 tered  will  alone  get  exemption  or  all
 sorts  of  institutions  which  sprang  up
 for  the  sake  of  fleecing  money  from
 the  parents  of  their  students,  will  be
 given  exemption?

 Seondly,  I  want  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  a  rparticu-
 lay  section  leading  to  declaration.
 After  coming  into  operation  of  this
 Act,  a  person  hag  to  inform  the  com.
 petent  authority  about  the  extra  land
 that  he  has.  Here  I  fing  that  if  he
 wants  to  transfer  it  to  somebody,  he
 hag  to  take  permission  from  the  com-
 petent  authority  and  if  the  competent
 authority  does  not  communicate  the
 refusal  to  the  applicant,  then  it  shail
 be  deemeg  that  the  permission  has
 been  granted,  First  of  all,  a  limit,  of  60
 days  has  been  granted.  [  think,  this  ig
 a  long  period  and  make  it  one  month.
 Secondly,  if  you  gay,  “may  grant  or
 refuse  to  grant  permission”,  this  is  a
 vague  term  and  thig  should  be  clearly
 defined.
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 शरद  से, आते, था.  छि  [कि  ety ४ ‘The  hon.  Minister's:  chingtive:ts  Jaud-
 able  but  be  will  not:he  able  to  satisfy

 fhe  large  sections,  of  the  pennle,  if  he
 सरकार  को  इस  पर  गंभीरता  से  विचार  करना

 de  confined  jo  thia  Rill  alone.  कण  that,  चाहिये  ।
 fhe  has-to  bring  about  ¢  comprehensive  मत  के
 का,  2०००४  wang  eniling  on  sll  types  होशियार  और  बुद्धिमान  लोगों. ने  आवरों
 toe  ee  में  भी  घूमने  लिये  काफी छूट  ले,  लें  हैं  कौर

 शी  समचअभा  विकल  (बचपन)  गरीब  बाहमी  पिच,  रहे  हैं  ape  के

 उपाध्यक्ष  सं हों दम,  जों  विधेयक  सदन  के  सम्मुख  लिये  ब्लो  को  इस  कानून  से  छूट  दी  गई  है  ।

 है,  उसका  मैं  समर्थन  करता  हु  ।  जैस/कि  सभी  क्लब  होशियार  और  समझदार  लोगों  की

 शाम नीय  सदस्यों  नें  कहा  है  मह  विधेयक  जरूर  चीज़  है।  इसकी  तुलना  में  लोग  दरी-फ़ार्सी
 देर  से  प्राया  है।  इस  बिल  के  साथ जो  सरकारी  मुर्गी-पत्तन  या  होती  के  और  कारों.  के  लिये

 संशोधन  दिये  गये  हैं  शौर  माननीय  सदस्यों  ने  जमीन  नही  रख  सकते  ।  तो  यह  क्या  है  ?

 इस  पर  जो  विचार  प्रकट  किये  हैं,  उनसे  गह
 स्पष्ट  हो  जाता  है  कि  यह  विधेयक  देर  से  कराने
 पर  भी  दुरस्त  नही  है  ।  मैं  भी  यह  सुझाव
 देता  ह  कि  इस  बिल  को  संयुक्त  ब्र  समिति
 को  भेजा  जाये  ।  मगर  बह्  भी  सभी  न  हो,
 तो  मल्ली  महोदय  कम-से-कम  6  फरवरी
 सक,  जब  तक  यह  सदन  चल  रहा  है,  सभी
 माननीय  सदस्यो  को  इस  बारे  में  विचार  प्रकट
 करने  का  मौका  दे  ।  इस  विधेयक  को  देखकर
 मैं  आज  इस  नतीजे  पर  पहचा  ह  कि  वित्त
 विधेयक  को  छोडकर  आइन्दा  हरेक  विधेयक
 पर  पहले  से  कोई  कमेटी  बनाकर  विचार
 किया  जाये  ।  इससे  शायद  समय  भी  बचेंगी  और
 माननीय  सदस्यों  के  सुझाव  भी  पहले  श्मा
 जाये  जिसके  परिणाम  स्वरूप  विधेयक  सही
 बनकर  जायेगा  और  ज्यादा।  उपयोगी  होगा  |

 35.2  brs.

 {Serr  C  M  SrepHen  in  the  Char]

 sh  दीवाना  ष्  कौर  प्राय  माननीय
 सदस्यों  ने  जो  सुझाव  दिये  हैं  -  उन  पर  जरूर
 विचार  करना  चाहिये  ।  इस  बिल  मे  कई  पते
 छोड  दी  गई  हैं  ।  मैं  उच्च  माननीय  सदस्यों से
 सहमत  नही  हू,  जो  कह  रहे  है  कि  मावि  शहर
 की  तरफ  चले  था।  रहे  हैं।  लोगा  की
 शिकायत  तो  यह  है  कि  शहर  गाव  को  खाते

 चले He  रहे हैं।  चढ़े  वह  दिल।  हो  या  उबई
 झा बणा  कलकता  हो,  शहर  गाव  को  इस  बरी

 सह  बुद्धि  जीवी  लोग  जिस  तरह  से  हर  जगह
 शोषण  करते  हैं,  इस  विधेयक  में  भी  उन्होंने
 शोषण  कर  रखा  है  |  तो  इस  पर  बिचार

 होना  चाहिये  ।

 यह  बात  भी  सही  है  कि  यह  विधेयक  भूमि
 के  संबध  में  आया  1  लेनी  लोगों  की  श्राकाक्षाएं
 धौर  आशाएं  थी  शर  हमारे  मैनीफैस्टो  मे
 भी  कहा  गया  था  शहरी  सम्पत्ति  के  लारे  मे,
 बह  शहरी  सम्पत्ति  का  विधेयक  न  झा  कर
 केवल  भूमि  का  दाया  है  शौर  उस  मे  भी  बड़े
 लोग  बफी  बचा  जागे  च  हे  सोसाइटी  बना
 कर  बाहे  और  कसी  तरीके  से,  तो  इस  पर

 पुनर्विचार  की  बहत  आवश्यकता  है।  माननीय
 मंत्री  जी  दो  दिन  का  समय  ले  ले  शौर  जिन
 नागों  को  इस  मे  शकाए  उत्पन्न  हुई  हैं  उन  को

 बुला  बला  कर  एक  एक  बात  उन  से  नोट  कर
 ले,  फिर  उस  के  झ्रनुस,  र  इस  विधेयक  को  ले  कराए
 तो  ज्यादा  बरच्छा  होगा  ।  मुझे  भी  शका  है  ।
 मैं  इसी  नतीजे  पर  आया  हूं  कि  या  तो  बाप  हस
 को  कमेटी  में  भेज  या  दो  दिन  का  मौका  है  भौर
 दो  दिन  में  उन  को  ज़रूर  सुन  ले  जिन्होंने
 इस  में  भाग  लिया  है।

 मी  भी कि दान  मोदी  (सीकर)  :  मैं
 तो  एक  ही  रा नस्या  को  बेश  करना  चाहता
 हू  ।  मान  लीजिए  कोई  प्लाट  700  मीटर

 का  है  हक  में  से  जो  ,फूहड़ सो  ज़ी  है  कस
 से  कोई  प्लाट  बनता  नहों  है,  भ  वह  क्सी
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 को  दी  छ्  सकती है  तो  उस  के  बारे  में  क्या

 जात  इस  में  रखी  है  ?  आरोप  उस  200  भौरे
 को  किस  तरह  से  लेगे  i)  दिल्ली  में  जैसे
 500  मोटर  झष  ने  रखा  है  |  एक  प्लॉट

 अना  हा  है,  उस  चाड  में  जितनी  जमीन
 छोडी  जनी  चाहिए  श्राम  पीछे

 नि
 के

 मुताबिक  उस  के  अलावा  500  मीटर  लेंगे
 भा  उस  का  मकन  जो  बना  हुमा  है  उसको
 मिला  कर  सारा  500  मीटर  लेंगे  ।  जैसे
 600  मीटर  जमीन  कसी  के  पस  है,  i00

 मीटर  उस  मे  कम  शाने  वाली  नहीं  है,
 बाप  उस  से  कोई  प्लाट  नहीं  बना  सकेंगे,
 किसी  काम  में  नहीं  ला  सकेंगे  तो  उस  00
 मीटर  बा  क्या  करेगे  ?  कसि  तरह  से  उस  का
 बटवारा  करेंगे  ?  यह  मैं  जानना  चहता
 ह

 श्री  do  सोहन  लाल  (करोल  बाग)  :
 सभापति  महोदय,  यह  बिल  पाया,  बहुत
 अच्छा  हुआ  t  ware  मैं  तो  दिल्ली  के  बारे  मे
 थोड़ा  सा  बताना  चाहता  हु  कि  इस  बिल  से
 झगर  यह  सोचा  जाय  कि  शहर  के  ब्रदर

 कुछ  जमीन  प्राप्त?)  जायगी  तो  वह  होने
 वाली  नही  है  क्योकि  ज॑से  मोदी  जी  ने  कहां  जो
 बगले  बने  हुए  है  जिन  के  पास  500  मीटर
 से  ज्यादा  लान  है  उसका  क्या  होगा  ?  इस  के
 कदर  खाली  जगह  को  लेने  की  बात  हैं  -  यहा
 दिल्ली  शौर  नई  दिल्ली  के  अंदर  पाच  पाच

 हजार  गज  के  कदर  मकान  बने  हुए  हैं  ।
 कुर  बह  5  हजार  गज  के  मकान  नही  लिए
 जा  सकते  क्योकि  खाली  जगह  ली  जा  रही
 है  |  भ्रम  खाली  जगह  तो  बन्द  कोठियों  मे
 है  प्राइवेट,  बाकी  ज्यादातर  तो  सरकारी
 बगले  हैं  t

 यह  प्राइवेट  कोठियों  वाले  अदालतों
 के  प्रकार  जाएगे  शौर  दस  साल  तक  सरकार
 को  बह  जमीन  लेने  नहीं  देगे  ।

 रहा  सवाल  यह  कि  इसका  जो  असर
 पड  रहा  है  ष्ह्  पढ़  रहा  है  देहातों  के  अंदर

 क्योंकि  दिल्ली  के  सेमी  *  लेजेंड  दिल्ली

 स्मूनिसिपल  कारपोरेशन  के  कदर  आते  हैं  ।
 कौर  जगह  के  लिए  5  मील  का  दायरा  छोडा
 गया  है  लेकिन  दिल्ली  के  कदर  तो  सारे  ही
 गाव  स्यू निस् पिल  कारपोरेशन  की  लिमिट
 के  प्रदर  हैं।  भ्रम  एक  तरफ़  तो  हम  सरकार
 को  कहते  श्र  रहे  हैं  कि  यह  जो  लाल  डोरा
 बना  हुआ  है  जिस  के  अदर  80  साल  पहले
 जोन  छोडी  गई  थी  काश्तकारी  की  जमीन
 के  बाद  जो  रिहायशी  भाती  है,  उसमे  प्री
 परिवार  बढ़ने  लग  गए  है  तो  दिक्कत  प्रति

 है  बपौती  जितनी  जमीन  थी  वह  तो  डी  डी  ए
 ने  ले  लो  और  प्लाट  या  कुछ  जमीन  प्रदर्शन
 कर  दी  ।  जैसे  नारायणा  गाव  की  जवान  का
 झाक्शन  किया  वह  जमीन  श्रावित  के  अन्दर
 800  रुपए  मीटर  तक  गई  है  ।  दिल्ली  मे

 जो  देहात  की  ज़मीन  है,  मान  लीजिए  मेरी
 बात  न  भी  मानी  जाये,  उस  को  ले  लिया
 जाये  तो  क्या  गारन्टी  है  कि  डो  डी  ए  उसको
 आक्शन  भी  करेगी  ।  क्योकि  यह  इसमे  लिखा
 नही  है  ।  अगर  दिल्ली  की  ज़मीन  के  साड़
 बाइस  गज  के  प्लाट  गरीबों  के  लिए  बना  दिए
 जाये  तब  हम  कुछ  समझ  सकते  हैं  लेकिन

 देहात  मे  जो  चारा  होता  है,  उसको  बहू  काट
 क्र  लाते  है  उप  फोन  डा  नही  जा  सकता  है
 क्योकि  वह  जानवरों  के  लिए  रखना  पड़ता

 है  तो  उसके  लिए  बह  जगह  कहा  से  लायेग  ।
 इसलिए  मैं  कहता  हु  दिल्ली  में  इसका  सारा
 असर  देहाती  पर  ही  पडेगा  ।  यहा  पर  सारे
 360  गाव  दिल्ली  शहर  के  प्रकार  भा  गए  है,
 कार्पोरेशन  की  जो  सीमा  है  उसमे  वह  हैं
 इसलिए  यहा  पर  कुछ  भी  बचता  नहीं  है  t
 फिर  भी  मैं  कहना  यह॑  बिल  पाया  तो  बहुत
 अच्छा  है,  कुछ  न  कुछ  तो  हुआ  लेकिन  सबसे
 अच्छा  होता  झगर  यह  सीमा  रखी  जाती  कि
 सिर्फ  पांच  सौ  मीटर  ही  छोड़,  जायेगा  चाहे
 उसमें कुछ  बना  हा  हैंया  नहीं।  जो  कुछ
 बना  हु  है  भगर  उसकों  भी  आप  शामिल
 कर  देते  तो  बढ़ा  अच्छा  होता  ।  तपी'  दिल्लो
 में  2  'सूचियां  हाउस  है  चह  बहुत  बडी
 बिल्ली  है--मेरा  बयान  हैं  5000  मीटर



 मैं  वह  बनी  होगी  इसी  तरह  से  सैंसंल

 «fed ir  जोकि  बहुत  बढ़ी  है।  यह  जिनको
 ,  बिल्डिंग  है  हुमेरा  धरती  क्रांतियों  भी  हैं  t

 कप  उनके  लाओस  में  से  500  यज्ञ  छोड़कर
 -  इतर  कुछ  प्रतीक  होगी  ती  ले  लेंगे  ।  उनको
 सिके  तुमने  की  ही  परेशानी  हों  सकतीं  हैं

 शोबों  फेकना  काम  soos  में  हद  लेंगे।

 कोर
 उनकी  लाखों  रुपए  की  इनकम

 “है  उसमें  कोई  1. :  पड़ा  नहीं  ।  इसलिये  मैं

 कहता  हूँ  इस  बिल  में  परिवर्तन  न  करना
 चाहिए।  500  मीटर  में बहु  एरिया  भी  भा

 7
 जाये  जिस  पर  बिल्डिंग  बनी  हुई  है  तो  फ़िर

 हमें  परवाह  नहीं  मगर  देहात  की  ज़मीन  भी
 जाती  है  तो  जाये ।  हम  देहातियों  डे  भी

 कह  सकते  हैं  कि  हमने  नयी  दिल्ली  में  बिल्डिंग
 'ली  हैं  इसलिये  तुम्हारी  जगह  भी  जा  रही

 है  तो  कोई  बात  नहीं  ।  चूंकि  मैं  दिल्ली का
 रहने  बाला  हूं  इसलिए  मैं  दिल्ली  की  बात  कह
 रहा हूँ  कि  यहां  पर  इसका  असर  देहातियों  पर

 ही  पड़  रहा  है।  इसलिए  मैं  प्रार्थना  करूंगा,
 जैसा कि  और  साहिबान  ने  भी  यहां  पर  कहा

 हैकि  इसपर  सोचने  समझने  के  लिए  और  जो
 इसमें  गलतियां  रह  गई  हैं  उनको  ठोक  करने
 के  लिए  कमर  कुछ  मौका  दिया  जाये  तो

 अच्छा  रहेगा,  इन  शब्दों  के  साथ  मैं  फ़िर  बरसे
 रिक्वेस्ट  करूंगा  कि  इसके  ऊपर  विचार

 किया  जाये  ।

 थी  दलीप  सिह  (बाह  दिल्ली)  :
 माननीय  सभापति  यो,  में  इस  बिल  का  समर्थन
 करना  चाहता  हूं  7  हम  काफी  दिलों  से  एग्री
 कल्चर  प्रापर्टी  के  तरह  से  प्रबल  प्रापर्टी.  पर

 .  सोलिड  लगाने  की  आवाज  उठा  रहे  थे  ।
 हम  समझते  हैं  कि  जर्गन  प्रापर्टी  सोलिड  बिल
 यहां  पर  जाना  चाहिए  था  ।  हम  सभी  से

 .  कहते  थे  कि  इस  केशन  में  पर्बत  भ्रामरी  बैटिंग

 “a
 fan  लाश  जायेगा:  लेकिन  बहु  बिस/सिर्फ

 डक  थोड़ा  सा  असर  होगा,  “garment  की  ae
 तरफ़  हमारा  कदम  और  बढ़ेगा  लेकिन  स्तर
 -अचेत  प्रापर्टी  सोलिड  का  बिल  पाता  शो  बहुत

 श्नच्छा  होता,  देश  में  एक  नंगी.  रोशनी  पैदा

 होती  कि  जिस  तरह  से.  एग्रीकल्चर  प्रापर्टी

 पर  सालिग  लगा  दो  गई  है  उसी  तरह  से  संभव
 प्रापर्टी  पर  भी  सीलिंग  हो  जानी  चाहिए  ।
 मैं  समझता  हूं  इस  बिल  पर  काफी  सोचने
 समझते  की  जरूरत  है।  मैं  तो  कहुंगा  भगर  हो
 सके  तो  पुन  विचार  करके  आर्यन  प्रापर्टी
 सीलिंग  बिल  यहां  पर  लायें  ताकि  हमारी
 प्रधान  मंत्रों  ने  जो  बीस  सूत्री  कार्य क्रम:  श्री
 किया  है  उसमें  लोगों  को  भ्राता  हो  रूके
 कि  अब  शहरों  के  अन्दर  भी  ब्लैकमार्कोर्ट/अर्स
 पर  सरकार  की  नज़र  पहुंच  चुकी  है

 जैसा  कि  श्री  सोहनलाल  जी  ते  कहा,
 भेरी  भी  खास  तौर  से  दिल्ली  में  रूरल  कांउटी-

 टु एल्सी  है,  मैं  ने  मंत्री  जी  से  कहा  कि  सारे  देश
 में  कहीं  भी  इसका  कोई  इफेक्ट  रूरल  एरिया
 पर  नहीं  है  सिवाय  दिल्ली  के.  जहां  सारा  रूरल
 एरिया  म्यूनिसिपल  लिमिट्स  में  जाता  है  ।
 भभोर  इसीलिये  दिल्ली  के  रूरल  एरिया  के
 जो  लोग  हैं  वह  कहेंगे  कि  हिन्दुस्तान  में  किसी
 भी  सूबे  के  भ्रन्दर  रूरल  एरिया  पर  इस  चिल
 से  असर  नहीं  हुआ  तो  दिल्ली  में  क्यों  कौर  कैसे

 हुआ  ?  मंत्री  जी  ने  कहा  कि  हम  बम्बई,
 कलकता  शौर  मद्रास  में  भी  ले  रहे  हैं,  लेकिन
 मैंने  देख/  कि  बह  तो  दाप  5,  6  किलोमीटर
 का  एरिया  ही  ले  रहे  हैं,  उसी  तरह  से  दिल्ली
 में  बाप  7,  8  किलोमीटर  का  एरिया  .के

 लीजिए  जो  कि  बेत  एरिया  है  4  हमें  इस
 में  कोई  एतराज  नहों  होगा  ।  लेकिन  यहां  तो
 आप  पूरी  दिल्ली  35,40  किलोमीटर
 एरिया  को  ही  ले  रहे  हैं  कि  बिल्कुल  देहाती
 इलाका  है  जिस  में  लोग  मांगों  में  रहते!  हैं  1
 तो  बाप  मेहरबानी  कर  के  दिल्ली  के  अं बेन

 ne  एरिया  को  से  घौर  देहाती  एरिया  को  छोड़  दें  t
 oR  ae  yb  #  te  we
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 एक  तरफ़  हम,  कंसोलिडेशन  कर  रहे  हैं  मांगों
 के  शुमार'  कौर  कह  रहे  हैं  कि  बसने  की  जगह
 कम  हैं  इसलिये  लाल  दौरा  बढ़ाते  जा  रहे  हैं
 जिस  से  लीग  शक्ले  मकान  बना  क़र  रह  सके  t
 लाज  डोरा  में  हर  भारी  की  इजाजत  नहीं
 सेनी  होती  है,  गरीब  झ्रादमी  को  25  गज
 का  प्लाट  देते  हैं  जोर  गरीब  किसान  अपने  दो

 बीच  जमीन  के  टुकड़े  को  दे  कर  एक  बीच
 कमीन  आजादी  के  लिये  के  लेता  है।  भय  जब
 आप  देहाती  इलाके  को  भी  इस  बिल  के  दायरे

 में  से  रहे  हैं  तो  मावि  के  लोगों  को  अपनी  दुगुनी
 जमीन  देने  के  बाद  भी  परेशानी  हो  जायगी  |
 मौन  लीजिये  किसी  बाप  के  चार  जवान  बेटे

 हैं,  अमोल  बाप  के  नाम  है  शौर  एक  हजार  गज

 जमीन  उसकी  है,  उस  के  लड़के  शादी  शुदा
 हो  गये  उन  के  बच्चे  भी  कौर  पैदा  हो  गये  हैं
 शाप  ने  500  एक्वायर  मीटर  से  ज्यादा  उसकी
 खमीनधले  चली  तो  वह  बेचारा  अपने  लड़को  को
 आबाद  होने  के  लिये  250,  250  गज  जमीन
 भी  नहीं  दे  सकता  है  इसलिये  भाप  ज्वाइन
 फ़ैमिली  की  बात  खोजिये  ताकि  कम  से  कम
 जो  चार  नौजवान  बेटे  मगर  किसी  के  हों  तो

 उनको  अपने  असने  के  लिए  कम  से  कम
 500  गज़  ज़मान  तो  मिल  जाये  ।  इसलिये

 मेरा  निवेदन  है  कि  अगर  हो  सके  तो  इस  वक्त

 इस  बिल  को  पोस्टपोन  कर  के  बेन  प्रापर्टी
 के  बारे  में  बिल  लाये  |  उस  ज़बत  प्रापर्टी  मे

 चाहे  मकान  बना  हो,  चाहे  वह  खाली  हो,
 उसका  सर्वे  करा  लीजिये  शौर  उस  पर  सालिग
 कीजिये  ताकि  अनेक  मार्केटिंग  ने  जो  2,  3,

 4,  5,  0  लाख  की  कोठिया  बनायी  है  वह
 उद  कानून  की  पकड़  में  थ्या  सके  ।  अगर
 शाप  अभेव  प्रापर्टी  बिल  लायेंगे  तो  ज्यादा
 सं  ज्यादा  प्रॉपर्टी  आप  के  पास  आयेगी  और
 गरीब  लगों  के  लिये  अप  अधिक  से  अधिक
 मकान  बना  सकेंगे  जिस  से  उनका  भला  होगा
 और  आप  का  उद्देश्य  भो  पूरा  होगा  ।  इस
 तरह  से  देश  के  गरीब  लोगों  का  भला  होगा  ।

 इसलिये  यहां  पर  अर्बन  प्रॉपर्टी  सीलिंग  बिल
 झामा  जीवीके  बजाय  अर्बन  लैंड  सीलिंग
 बिल  के,  यही  मुझे  कहता  हैं।

 &  Reg.)  Bill

 MR,  CHAIRMAN:  The  hon.  Minister.

 SHRI  ERASMO  DE  SEQUEIRA:  The
 amendments  have  been  received  just
 one  second  ago.

 SHRI  छू,  RAGHU  RAMAIAH:  I  will
 explain  them.  These  amendments  are
 in  response  to  the  suggestions  made  by
 hon.  Members.  One  of  them  relates  to
 the  phrase  “its  employees”.  It  is  like-
 ly  to  be  construed  as  Government
 employees.  Ag  I  explained,  it  is  meant
 to  be  industrial  employees.

 The  other  amendment  relates  to  the
 question  raised  whether  in  a  multi-
 storeyed  building  a  flat  can  be  sold.  I
 said  that  the  intention  is  the  ban
 should  apply  to  that  also,  and  that  it
 shoulg  not  be  sold.  These  two  amend-
 ments  are  meant  to  clarify  the  posi-
 tion,

 T  would  say  at  the  outset  how  thank.
 ful  L  am  for  the  broad  support  I  have
 got  from  all  sections  of  the  House.  I
 am  very  quarded  I  do  not  think
 anyone  on  this  side  or  that  side  has
 said  anything  against  the  basic  con-
 cept  of  the  Bill  Let  us  be  clear  about
 that

 DR.  KAILAS  (Bombay  South):  Un-
 animous.

 SHRI  K.  RAGHU  RAMAIAH:  |  am
 glad  that  the  support  is  not  only  broad,
 but  unanimous.

 There  are  differences  in  regard  to
 what  extent  we  can  proceed  further
 and  whether  what  we  have  provided  is
 adequate  or  inadequate  opimion  can
 differ  on  that.  But  one  thing  I  would
 like  to  make  very  clear  at  the  very
 outset  78  this,  One  of  the  allegations
 made  by  one  of  the  hon.  Members  of
 the  Opposition  is  that  we  are  now
 applying  it  to  certain  vacant  lands  and
 not  to  buildings  because  of  some  lob-
 bying  or  pressure  or  ulterior  motive.  I
 would  like  to  refute  it  with  all  the
 emphasis  at  my  command.
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 .  Ast  explained  in  the  very  baginning
 jwhen  I  was  moving  the  motion  for
 consideration,  the  ori  idea  of  pyt-
 ting  a  ceiling  on  property  valued  at
 certain  rates  was  given  up  hecause  of

 —  river  ee
 involved  in  that,  because

 prices  ५  om  plece  to  piace,
 from  time  to  pA  ie  other  wos
 The  other  point  is  why  we  have  not
 includeg  the  buildings.  In  my  earlier
 speeches,  I  have  also  pointed  out  the
 practical  difficulties  Suppose  a  build.
 ing  is  to  be  cut  Will  3६  be  done  on
 the  basis  of  valuation  or  38  it  on  the
 basis  of  reoms?  Then  what  would
 State  Gavernment  do  with  that  part
 of  the  building?  These  are  all  very
 gtave  problems  When  you  go  actual-
 ly  to  the  field,  you  will  find  difficulties
 But  it  does  not  mean  that  we  are  leay-
 ing  the  buildings  all  alone  Those
 places  and  luxury  buildings  will  not
 certainly  go  untouched.

 We  are  giving  guidelines  to  the  State
 Governments  because  as  I  mentioned
 earher,  this  is  not  a  subject  within
 the  jurisdiction  of  the  Central  Govern-
 ment  or  this  Parliament.  Imposition
 of  tax  on  those  luxury  buildings  35
 one  of  the  things  which  we  are  going
 to  ask  the  State  Governments  to  do
 themselves,  because  3  38  within  their
 competence,  with  their  jurisdiction

 Mr  Bbhogendra  Jha  has  said,  why
 don’t  we  proceed  under  Article  250  ३
 we  have  got  any  difficulty  about  it
 But  he  should  know  that  this  Article
 apples  to  an  emergency  and  any  leg)s-
 lation  passed  under  it  ceases  to  have
 an  effect  at  the  expiration  of  six
 months  of  the  emergency  ‘Therefore,
 that  would  not  help  What  we  are
 enacting  i5  a  measure  for  all  time  ahd
 that  is  possible  only  under  Article  252.
 That  ig  why,  we  are  faced  with  the
 difficulty  of  levying  tax.  The  guide-
 Zines  will  be  confined  to  those  package
 of  measures,  as  I  indicateg  in  my  ear-
 Her  speech,  which  wil]  deal  with  tax
 on  urban  land  and  buildings,  which
 ‘gill  discourage  sufficiently,  we  hope,
 euch  luxbry  buildsigs.

 “HEAAUReY  eters  urbaii
 eae

 &  Ys

 Auother  criticlée  shéite''ts  that"  the
 compensation  is  toc  heavy.  “Yt  "ls'sitd,
 why  don't  you  give  Ra.  30  per  sq.
 metre.  Nowwhere  it  says  Ra,  40;  it
 days,  upto  Rs.  10.  ‘fhe  State  may  give
 Re.  1  Rs.  2,  Re.  3  and  upte  Rs.  10.
 That  is  the  maximum,

 (interruptions)

 Similarly,  in  the  dgglomeérations  0
 and  D,  it  is  upto  88,  5.  नाक  cannot,
 at  this  stage,  decide  in  view  of,  the
 variation  in  price  in  differeat  towns,
 of  even  in  the  same  town  in  different
 locahties.  We  cannot  ourselves  lay
 down  a  uniform  rate.  So,  we  have
 laid  down  the  maximum,

 AN  HON  MEMBER.  Maximum  two
 layers.

 SHRI  K.  RAGHU  RAMAIAH:  Yes,
 you  are  quite  right  That  is  what  we
 have  done  Regarding  the  other  point
 about  what  we  have  done  about  the
 industries,  I  have  already  made  it  clear
 that  this  law  applies  to  both  land  be-
 longing  to  the  industry  as  well  as  pri-
 vate  residences  We  have,  however,
 provided  that  |  the  State  Government
 38  satisfied  that  more  land  will  be  re-
 quired  by  a  particular  industry  than
 it  is  permitted  to  have  that  for  its
 expansion  it  can  go  to  the  State  Gov-
 ernment  ang  tell  them,  look  this  is  the
 position,  we  want  more  land  and  the
 State  Government  is  empowered  to
 give  it  There  is  no  intention  whatso-
 ever  to  make  industry  suffer  because
 of  this  At  the  same  time,  we  do  uot
 want  industrial  umits  to  have  more
 land  than  what  is  needed  oy  them  I
 have  come  to  know  that  there  are  cer-
 tain  industries  which  keep  200,  300
 acres  of  land  Now,  the  idea  is  to  curb
 them,  not  to  curb  the  genuine  require-
 ment  of  any  particular  industry.

 SHRI  DINEN  BHATTACHARYYA:
 You  have  not  provided  for  that.

 (Interruptions)
 SHRI  K  RAGHU  RAMAIAH:  We

 have  provided  for  industrial  units.
 You  say  that  we  should  bring  a  mote
 comprehénmve  measure,  Even  if  you
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 make  uw  more  comprenenmye  my  canpot
 include  buildings.  That  is  no  case  for
 sending  tt  to  ‘the  Select  Oommiftee.  I

 ‘  seéuld  point  out  one  example.  So  much
 has  been

 Lay
 that  we  Rave  not  defined

 ‘Reailding  that  therefore;  jhuggies-
 Jhompries  will  also  become  ees
 and  therefore  no  land  will  be  left.  I
 would  like  you  to  kindly  read  the  defi-
 nition  of  vacant  land.

 Tt  is  defined  as:

 “Land  occupied  hy  any  building
 which  has  been  constructed  before
 Or  is  being  constructed  on  the  ap-
 pcinted  day  with  the  approval  of
 the  appropriate  authority,  if  any  and
 the  land  appurtenant  to  such  build-
 ing.”

 The  appropriate  authority  is  the  muni-
 cipal  authority  or  the  penchayat  or
 whatever  it  is,  Any  building  construc-
 ted  unauthorisedly,  illegally,  cannot  be
 excluded  from  the  scope  of  the  vacant
 land.  It  is  part  of  the  vacant  land.

 HRI  DINEN  BHATTACHARYYA:
 What  is  a  building?

 SHRI  K.  RAGHU  RAMAIAH.
 Anything  which  they  approve.  After
 all,  they  are  also  responsible  local  mu-
 nicipal  authorities.  They  cannot  ap-
 Prove  illegal,  overnight  structures  to
 defeat  the  main  objct  of  th  Bill.

 About  cooperative  housing  societies, I  think,  one  of  our  friends  here,  Shri
 Hari  Singh,  raised  that  point.  I  should
 make  it  clear  if  there  is  any  mis-
 understanding,  The  land  held  by  a
 cooperative  housing  society  fs  exclud-
 ed.  But  the  cooperative  housing  society
 has  to  allot  it  to  a  member  of  the  so-
 ciety.  The  moment  {ft  allots  land,  it
 is  caught  in  the  clutches  of  the  Bill.

 qt  is  said  that  so  many  exemptions
 are  given,  that  nothing  will  be  left  in
 Bombay,  that  nothing  will  be  left  in
 Calcutta  and  all  that.  If  it  is  to  give
 any  encouragement  ang  solace  to  the
 hon.  Members,  I  may  inform  ther,

 he I  had
 A  saya

 60
 ie

 i
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 Se West  They  are

 uot  t  t
 satisfied  with  the  Bill.  After  alt,  they
 have  no  leas  interest  in  the  common
 man,  the  weaker  sections  of  the  cam-

 .munity,  than  what  wa  have.  |  sippose,
 we  grant  that  much.  Surely  we  do  not.
 want  to  interfere  in  the  normal  work-

 ing  of  eur  society,  what  we  want  to
 stop  is  she  speculation,  monopoly  huy-
 ing  of  the  entire  land  by  a,  few  mono-
 poly  houses,  profiteering  and  rackete-
 ering  in  land.  That  is  our  objective.  Why
 should  we,  the:efore,  stop  a  poor  reli-
 gious  society  from  ownung  land?  God
 at  least  is  not  selfish,  even  if  man  is.
 There  are  religous  and  charitable  so-
 cieties,  a  society  for  the  blind  or  a
 society  for  the  deaf,  etc

 SHRI  VASANT  SATHE:  It  is  all
 right  for  you  to  say  that  God  is  honest
 and  all  that.  But  God  operates  only
 through  men.  And  men  are  unscrupu-
 lous.  As  we  have  seen,  the  mono-
 polists  and  such  peopje  are  operating
 through  the  so-called  trusts  and  reli-
 gious  institutions.  Why  are  you  ¢x-
 empting  them?  (Interruptions)

 SHRI  K.  RAGHU  RAMAIAH:  I  am
 very  serious.  I  will  explain  this  point.
 Of  course,  there  are  dishonest  gods
 also.  We  know  that.  There  are  so
 many  gods,  bad  gods,  good  gods,  all
 kinds  of  gods.

 One  important  point  that  I  want  to
 mention  seriously  is  that  in  future
 however,  this  question  does  not  arise.
 For,  every  inch  of  vacant  land  today
 will  be  vested  in  the  Government.
 There  is  no  question  of  anybody  buy-
 ing  excess  land.  This  applies  only  to
 such  societies  etc,  which  are  in  exis-
 tence  now  and  which  have  got  vacant
 land.  For  good  or  bad,  Government
 thought  that  we  should  not  interfere
 with  them.  We  have  excluded  certain
 societies  because  we  felt  that  should
 not  violently  interfere  with  the
 ordinary  run  of  iife.  For  in-
 stance,  when  we  say  a  ‘club’  it
 does  ,not  mean  that  any  and
 every  club  will  be  exempted;  it  is  gply

 such  ,clubs  as  are  recognised  by  the
 State  Governments  as  bonafide  which

 v  will  get  the  benefit  of  this.  It  is  nut
 that  every  mushroom  club  ard  every
 dishonest  club  will  get  it.  For,  is  it

 +  ah
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 one  of  the  reasons  for  which  this  has
 ‘been  put  here.

 SHRI  VASANT  SATHE:  Have  you
 put  a  time  limit  for  disposal  of  ap-
 peals?  If  that  is  not  possible,  it  will
 take  even  ten  years,  the  appeal  will
 -get  stuck.  Then  how  will  you  give
 the  land?

 SHRI  K.  RAGHU  RAMAIAH:  Our
 whole  judicial  process  will  have  to  be
 reformed.  If  that  is  done,  it  will  take
 care  of  this.

 SHRI  VASANT  SATHE:  Is  there
 any  mandatory  necessity  for  providing
 for  a  second  appeal?

 SHRI  K.  RAGHU  RAMAIAH:  Be-
 *cause  we  have  provided  for  it  in  some
 land  ceiling  legislation,  we  have  pro-
 vided  for  it  here.  If  we  find  that  this
 particular  clause  is  holding  up  the  pro-
 ceedings,  I  will  certainly  come  back
 immediately  with  an  amendment.

 SHRI  BHOGENDRA  JHA:  Are  you
 sure  that  you  will  be  m  this  position  at
 that  time.

 SHRI  हू,  RAGHU  RAMAIAH:  J  may
 not  be,  but  the  land  cannot  disappear.

 I  have  confined  myself  to  very  broad
 of  problems  which  have

 SHRI  K.  RAGHU  RAMAIAH:
 classification  is  on  the  basis  of
 lation  and  pressure  of  population  deter-

 availability.  Because,  in  a  city  like
 Bombay  or  any  othr  city
 lation  of  more  than  40  lakhs,  naturally,
 since  the  population  is  much  more,
 land  is  more  scarce.  The  pressure  of
 population  on  land  is  80  mach  that
 you  cannot  afford  to  give  more.  But
 in  the  case  of  cities  which  fall  In  cate-
 gories  C  and  D,  you  can  afford  to  give
 a  little  more  land.  That  is  the  idea.

 i  2  E

 with
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 i,t

 is  the  basis  of  the  cJaasification  of  cate-
 gories  A,  8,  C  and  D,

 SHRI  HARI  KISHORE  SINGH:  Why
 should  it  not  be  based  on  price  of  land?

 SHRI  K.  RAGHU  RAMAIAH:  Sup-
 pose  you  say  land  worth  Rs.  5,000  and
 suppose  that,  in  a  place  00  acres  come
 within  that.  Are  we  to  leave  so  much
 land  for  a  person  who  can  buy  that
 much?

 HRI  VASANT  SATHE:  In  which
 Clasy  ‘C’  city  or  town,  can  you  visua-
 lise  to  get  ३7090  acres  of  land  for
 Rs.  5,000?  Can  you  give  us  one  exam-
 ple?

 SHRI  K.  RAGHU  RAMAIJAH:  Why
 do  you  take  it  so  literally?  You  should
 not  take  it  so  literally.  J  meant  only
 a  large  amount.

 SHRI  प्र.  M.  PATEL:  Why  ts  it  that
 you  have  not  referred  to  our  request
 that  this  Bill  be  referred  to  a  Select
 Committee?  Weighty  arguments  were
 advanced  in  favour  of  that.

 SHRI  K,  RAGHU  RAMAIAH:  om

 a  ay  Re
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 tion  which  tas  begn  raleed  by  chany
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 sections  of  the  Houst.  The  point  is
 this,  This  Bill  has  been  held  up  for  so
 long  for  various  feasons.  It  is  a  very
 complicated  measure.  Government
 have  come  to  the  conclusion  that  the
 thine  has  now  come  to  put  it  on  the
 statute  book.  In  the  normal  circum.
 tances,  it  would  have  gone  to  a  Select
 Committee,  but  in  view  of  the  urgen-
 cy  कफ

 AN  HON.  MEMBER:  What  is  the
 urgency?

 SHRI  K.  RAGHU  RAMAIAH:  The
 urgency  ig  this.  People  are  asking,
 “Where  is  the  Bill  that  you  have  been
 promising?”  The  Select  Committee
 will  take  their  own  time.  A  Select.
 Committee  is  a  responsible  body;  it
 would  like  to  go  into  it  thoroughly.
 But  we  also  know  how  often  Select
 Committees  come  here  for  extension  of
 time.  Of  course,  it  would  be  a  good
 thing  if  Select  Committee  could  go  into
 it.  But  in  this  case,  in  view  of  urgen-
 cy,  we  are  not  referring  it  to  it.  It  is
 a  question  of  judgment.  Government
 have  come  to  the  conclusion  that  ४४
 would  be  better  to  have  something  im-
 mediately.  Later  on,  if  we  find  any
 difficulty  m  the  working,  we  can  always
 come  back.

 SHRI  SHIVNATH  SINGH:  You
 claim  that  you  are  excluding  agricul-
 tural  land  from  the  purview  of  this
 Bill,  Who  was  that  wisest  man  who
 suggested  to  you  the  definition  of  ‘agri-
 cultural]  land’?  We  have  had  a  defini-
 tion  of  ‘agriculture’  throughout.  Why
 are  you  excluding  an  those  things
 which  are  included  in  the  definition  of
 agriculture’?  That  only  means  that
 you  are  not  excluding  agricultural  land.
 It  is  only  in  name  that  you  are  doing
 it.  Who  was  that  wisest  man  who
 gave  you  that  definition?

 SHRI  K.  RAGHU  RAMAIAH:  I  am
 that  wisest  man.  It  was  my  suggestion.
 I  will  explain  why  I  have  done  that
 The  categories  excluded  are  of  that
 type  which  can  be  planted  overnight.
 ‘That  is  why.  we  have  said  thet  it  must
 ae  registered  in  the  revenue  register

 Urban  Land  (Ceil.  raz.
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 as  agricultural  land.  ‘Take,  for  éxam-
 ple,  poultry.  r  can  bring  some  poul.
 try  and  say  that  it  is  under  poultry...

 SHRI  SHIVNATH  SINGH:  A  club
 eannot  be  built  overnigit,  But  can  a
 poultry  be  built  overnight?

 SHRI  छू  RAGHU  RAMAIAH:  Yes;
 it  can  be  done.  This  ig  the  spirit,  whe-
 ther  you  agree  with  it  or  not.  The  idea
 ig  to  exclude  genuine  agricultural  land
 which  is  registered  as  such  and  not  land
 which,  overnight,  can  be  called  as  some
 kind  of  agricultural  land.

 SHRI  HARI  KISHORE  SINGH:
 Clause  27  puts  a  bar  on  sale  of  proper-
 ty  for  ten  years.  J  have  no  quarrel  so
 far  as  persons  having  land  above  the
 ceiling  are  concerned.  But  why  should
 those  people,  who  are  within  the  limits
 of  ceiling,  be  barred?  It  will  cause
 hardship  to  them.  We  have  seen  that,
 after  the  passage  of  the  legislation  re.
 garding  prohibition  of  mioney-lending
 in  rural  areas,  people  are  facing  hard-
 ship.  Therefore,  why  should  people
 who  have  only  500  sq.  metres  of  land
 with  building  or  without  building  be
 barred  to  sel]  it  in  cases  of  necessity?

 SHRI  K.  RAGHU  RAMAIAH :  It  is
 a  very  intelligent  question.  We  have
 not  banned  that;  we  only  want  per-
 mismon.  Why?  Because  in  the  case  of
 buildings,  we  are  not  legislating  in
 view  of  the  difficulties  involved.  But
 if  the  owner  wants  to  sell  it,  the  Gov-
 ernment  will  have  the  right  of  pre-emp-
 tion.  The  Government  will  buy,  if  it
 wants;  otherwise  if  no  reply  is  receiv-
 eq  within  sixty  days,  the  owner  can
 sell  it.

 SHRI  VASANT  SATHE:  Will  this
 not  mean  a  new  source  of  income  to
 the  officials  who  will  man  this  giving-
 permission  business?

 SHRI  छू,  RAGHU  RAMAIAH:  For
 an  honest  man,  nothing  is  income,  and
 for  a  dishonest  man,  everything  is  in-
 come.  It  is  our  endeavour  to  see  that
 alj  our  officers  are  honest.
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 श्री.  र  चन्द्र  निकल  :  एक  तो  शहरों  की
 जो  सोमा  लगाई  है  8  किलोमीटर  या  0

 उक लो मीटर  इस  की  परिधि  वहां  से  शुरू  करेंगे

 यह  इस  में  स्पष्ट  नहीं  है  ।  दूसरे  विकास  मंडल

 जहां  सरकारी  बने  हैं  उन्होंने  या  प्रा इव् रेंट  कालो-

 नाइजर्स  ने  जमीन  बेच  ली  है,  रुपया  ले  लिया  है,

 रजिस्ट्री  नहीं  की  है,  इस  का  किस  पर  असर

 पड़ेगा  ?

 ‘SHRI  K.  RAGHU  RAMAIAH:  Whe-
 ‘ther  a  land  is  owned  by  a  private  ope-
 ‘rator  or  anybody  else,  no  distinction  is
 sought  to  be  made  except  to  the  extent
 that  is  covered  by  one  of  the  exempted

 ‘categories,

 SHRI  H.  M.  PATEL:  It  does  make
 a  big  difference  and  it  would  be  worth-
 while  for  the  Government  to  make  8

 “distinction  between  a  private  person
 who  may  want  to  develop  a  thing  and
 a  cooperative  society.  You  say,  you

 ‘will  not  make  any  differences.

 SHRI  K.  RAGHU  RAMAIAH:  Ex.
 cept  to  the  extent  provided.

 SHRI  H.  M.  PATEL:  The  Govern-
 ment  appear  to  have  made  up  their
 mind  and  not  to  have  an  open  mind;
 Government  has  to  decide  ultimately.
 but  before  deciding,  I  again  put  it  to

 “you  that  this  Bill  would  be  greatly  im-
 proved  if  you  send  it  to  a  Select  Com-
 mittee.  You  said,  it  would  take  a  long
 “time  and  people  would  come  for  ex-
 tension.  Can’t  you  conceive  of  a  Select
 Committee  to  be  appointed  with  a  spe-
 cific  injunction  that  it  submits  its  re-
 port  within  a  specified  period?  What
 would  you  lose?:-  It  would  mean  two

 ‘months  more.

 SHRI  K.  RAGHU  RAMAIAH:  I  can
 undertand  that  this  is  a  very  genuine
 feeling,  but  I  have  already  explained
 the  reason  why  the  Government  wants

 ‘to  go  ahead  with  this.

 MR.  CHAIRMAN:  Has  the  Minis.
 ter  finished  his  reply?

 SHRI  K.  RAGHU  RAMAJAH:  5५
 far  as  I  am  concerned,  I  have  finished

 ‘my  reply.
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 SHRI  DINEN  BHATTACHARYYA:
 In  eastern  part  of  the  country,  in  Cal-
 cutta'and  Greater  Calcutta,  there  are
 a  large  number  of  colonies,  where  thou-
 ands  of  refugees  have  _  settled  them-
 selves  just  after  the  independence  and
 till  now,  they  have’  not  formally  recog-
 nised  or  approved  by  the  municipali-
 ties,  but  for  all  other  practical  pur.
 poses,  they  have  settled  there.  What
 will  be  their  fate?  All  of  them  are
 having  kacha  structures,  not  pucca
 structures.

 SHRI  BHOGENDRA  JHA:  I  hope,
 the  Minister  will  give  due  attention  to
 the  amendments,  we  have  moved.  I
 want  some  clarification.  On  page  2,
 this  must  not  be  the  intention  of  the
 Government,  I  think.  The  last  point  on
 page  2  is:

 “  ‘family’  in  relation  to  a  person,
 means  the  individual,  the  wife  or
 husband,  as  the  case  may  be,  of  such
 individual  and  their  unmarried  minor
 children.”

 and  they  are  excluded.  It  is  defined
 that  ‘minor’  means  a  person  who  has
 not  completeg  her/his  age  of  8  years.
 That  means  by  implication  that  if  any
 child  below  8  is  married,  he  would  be
 treated  as  a  separate  family.

 Then  there  is  another  serious  thing
 to  which  I  want  to  draw  the  atfention
 of  the  hon,  Minister.

 On  page  4  it  has  been  said:—

 “Any  other  area  which  the  State
 Government  may,  with  the  previous
 approval  of  the  Central  Government,
 having  regard  to  its  locatton,  popu-
 lation  (population  being  more  than
 One  lakh)...”

 What  is  the  necessity  of  all  this?  We
 are  leaving  it  to  the  State  Governments.
 Why  should  we  mention  4  lakh  etc.?
 Why  should  we  not  delete  it?  The  State
 Governments  are  very  responsible.
 Please  delete  it  at  least.

 We  can  bring  all  the  District  Head-
 quarters  of  the  country  within  the  pur.
 view  of  this  Act.



 cs
 nah  ner  et

 So RAMAIAH:

 *  fon
 refugee  -colorti¢k  ave  toncern-
 tand  belongs  to  the  Govern.

 Intéetuptions)  ,

 SHRI  DINEN  BHATTACHARYYA:
 Some  land  belongs  to  the  Government
 and  some  does  nof.  ‘

 SHRi  K.  RAGHU  RAMAIAH:  If  the
 land  does  not  belong  to  ‘the  Govern-
 tment,  the  Government  need  not  take  it
 if  the  State  Government  feels  that  as
 a  measure  of  justice,  it  should  not  take
 it,  That  is  why  when  some  people
 gay,  too  vast  a  power  of  exemption
 thas  been  given  to  the  State  Govern.
 ments,  I  say  there  are  80  many  unfore-
 seen  things  which  we  have  to  provide
 for.  It  is  open  to  the  State  Govern-
 ment  to  exempt  anything  which  is  ne-
 cessary  in  the  interest  of  pubhe  and
 this  is  one  of  them.

 As  regatds  married  and  unmarried
 persons,  when  a  person  gets  married,
 he  or  she  goes  into  another

 temp
 and

 the  girl  or  the  boy’s  property  is  clubbed
 In  fact,  I  find  in  many  lend  legisla-
 tions  also,  it  is  defined  like  this,  There
 is  a  legislation  specifying  the  age  of
 marriage.  Once  a  person  is  married,
 ag  explained,  it  goes  into  another
 family.  If  a  married  girl  has  a  share
 it  gets  clubbed  with  husband’s  share
 and  it  becomes  another  unit.

 SHRI  BHOGENDRA  JHA:  Girls  or
 boys  of  5  years  of  age  also  marry.

 SHRI  K.  RAGHU  RAMAIAH:  Mar.
 Tiage  is  a  sacred  instifution  and  there
 are  laws  for  the  purpose  as  to  when
 @  peron  should  marry  and  when  he
 should  not.  We  are  not  encouraging
 anything.  We  are  only  encouraging  the
 availability  of  houses  for  the  poor  sec-
 tions  of  community  by  taking  more
 land.  Supposing  you  want  to  exempt
 even  married  children.  ....

 SHRI  BHOGENDRA  JHA:  Of  course,
 children  above  the  age  of  18.

 (interruptions)
 MR,  CHAIRMAN:  Sufficient  ques-

 tlong  have  been  raised  and  these  have
 been  answered.
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 SHRI
 BHOGENDRA JHA;

 I  had  ast. ed  a  question  about  exemption  of
 4  lakh  and  the  District  Headquarters.
 SHRI  K.  RAG  BU  RAMAIAH  +  About
 the  District  Headquarters  I  may  state
 they  can  change,  '

 SHRI  ERASMO  DE  SEQUEIRA:
 Kindly  put'my  amendment  separately.

 MR.  CHAIRMAN:  Amendment  Ne.
 4  by  Shri  M.  C.  Daga.

 SHRI  M.  2.  DAGA:  I  am  not  press-
 ing.

 SHRI  ERASMO  DE  SEQUEIRA:  I
 object  to  the  withdrawal.

 MR.  CHAIRMAN:  Now  that  the
 withdrawal  is  objected  to  the  amend-
 ment  has  to  be  put  to  the  vote.

 SHRI  K.  NARAYANA  RAO  (Bobilli):
 He  ‘has  nét  moved  at  aii.

 36.00  hrs,
 MR,  CHAIRMAN:  He  has  moved  it

 already.  I  shall  now  put  amendment
 No.  |  to  the  vote  of  the  House.

 The  question  is:

 “That  the  Bill  to  provide  for  the
 imposition  of  a  ceiling on  vacant  land
 in  urban  agglomerations,  for  the
 acquisition  of  such  land  in  excess  of
 the  ceiling  limit,  to  regulate  the
 construction  of  buildings  on  such
 land  and  for  matterg  connected
 therewith,  with  a  view  to  preventing
 the  concentration  of  urban  land  in
 the  hands  of  a  few  persons  and  spe-
 culation  and  profiteering  therein  and
 with  a  view  to  bringing  ahout  an
 equitable  distriLution  of  land  in
 urban  agglomerat.ns  to  subserve
 the  common  good,  be  referred  to  a
 Select  Committee  consisting  cf  35
 members,  namely’  Shri  R.  V.  Bade,
 Shri  Raghunandan  Lal  Bhatia,  Shri
 Hiralal  Doda,  Shri  Dinesh  Chandra
 Goswami,  Shri  Indrajit  Gupta,  Shri
 C.  H.  Moharned  Koya,  Shri  Natwarlal
 Patel,  Shri  K  Raghu  Ramaish,  Shri
 P.  Narasimha  Reidy,  Shri  Erasmo  de
 Sequeira,  Dr.  H.  है  Sherrna,  Stri  8.
 है  Shukla,  Shri  Tayysb'  Hussain,  Shri
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 TM.  Chairmany
 P,  Unnigrisinen,  and  Shri  G.

 Viswanathan  with  instructions  te  re.
 port  by  the  let  April,  1976."  rosy

 The  motion  was  negatived.

 MR.  CHAIRMAN:  Now,  I  shall
 come  to  amendment  No.  52  by  Shri
 Halder,

 SHRI  KRISHNA  CHANDRA  HAL.-
 DER:  I  press  it.

 MR.  CHAIRMAN:  ‘The  question  is:
 “That  the  Bull  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  l5th  May,  1976."  (52)

 The  motion  was  negatived.

 MR.  CHAIRMAN:  Now,  the  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the
 imposition  of  a  ceiling  on  vacant
 land  in  urban  agglomerations,  for
 the  acquisition  of  such  land  in  ex-
 cess  of  the  ceiling  limit,  to  regulate
 the  construction  of  buildings  on
 such  land  and  for  matters  connected
 therewith,  with  a  view  to  prevent-
 ing  the  concentration  of  urban  land
 in  the  hands  of  a  few  persons  and
 speculation  and  profiteering  therein
 ang  with  a  view  to  bringing  about
 an  equitable  distribution  of  land  in
 urban  agglomerations  to  subserve
 the  common  good,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Clause  2.  (Definitions)

 MR.  CHAIRMAN:  Now,  we  take
 up  clause  by  clause  consideration.
 There  are  amendments  to  this  clause.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  beg  to  move:

 Page  a  line  6,—
 for  “five”  substitute  ‘three’

 (18)

 (Cell,  &
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 5 a
 ory

 for  “five”  aubetipiea  “three™
 (ay

 Page  4,  line  3,—

 for  “being  mopé’  substitute
 “Jesa”  (15)

 रमापति  जी,  मेरा  संशोधन  ह्वसरे
 पृष्ठ  पर  है,  जहां  फा सूत  को  डिज़ाइन
 किया  गया  है  ।  कानून  के  मुताबिक

 this  act  may  be  called  ‘Urban  Land
 (Ceiling  and  Regulation)  Act’.

 मैं  इस  को  “अरबन  प्रोपर्टी  रोलिंग  एक्ट”
 करना  चाहता  हूं  ।  क्यों  ?  हमारे  देश
 में  जब  देहातों  मे  जमीनों  की  हृदबस्दी  की
 बात  अली  थी,  तो  एक  तबका  हमारे
 देश  मे  ऐसा  है  खास  तौर  से
 किसानों  के  बीच मे,  खेत  मजदूरों  के  बीच
 से,  जो  जमीन  के  बटवारे  में  ज्यादा
 दिलचस्पी  नहीं  रखता  था  1  उस  तबके  ने
 इस  को  रोकने  के  उद्देश्य  स ेहंगामा  मचाना  शुरू
 किया  कौर  अ्रखवारों  ने  लिखना  शुरू  किया,
 इजारेदारों  के  अखबारों  ने  यह  लिखना  शुरू
 किया  कि  देहाती  जमीन  मे  लिको  कौर  जमीदारों
 के  साथ  अन्याय  हो  रहा  है  और  भ्रमर  जमीन
 की  हदबन्दी  करना  है  तो  शहरों  मे  भी  शहरी
 सम्पत्ति  की  हदबन्दी  होनी  चाहिए  ।  इस  बात
 का  बहुत  बड़ा  प्रोपेगेंडा  किया  गया,  प्रचार
 किया  गया  जिस  का  जबान  शासक  दल  के  लोगों
 ने  भी  दिया  और  जो  लोग  शहरी  सम्पत्ति  की

 हदबन्दी  कौर  देहातों  मे  संग  से  ज्यादा  जमीन

 को  लेने  के  पक्षयाती थे,  उन्होंने  ऐसे  लोगों  को
 जो  झाम  जनता  थी,  यह  प्रा श्वा सन  दिया  कि
 पार्लियामेट  के  इन्दर  शहरी  सम्पत्ति  वि श्रेय क्र
 जल्द से  जल्द  लाया  जाएगा  ।  इस  वाद  की
 घोषणा  सरकारी  मैचों  स ेकर  बार  की  जाती

 रही  जौर  कांग्रेस  के  नेता  सदन  के  बाहर  जनता
 के  बीच  मे  यह  भोवणा  बस्त  रहे कि  हम  शहरी
 सम्पत्ति  की  हदबन्दी  श्सह्सि  हैं  उझाल'  ह... क  बात

 कहते  रहे  लेकिन  यह  जो  बिल  लोगों  गया  है  गह
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 हम  उसे  भावना  के  विपरीत  है  T  केवल  आप

 भोली सी  जमीन  इस  कानून  के  जरिये  से  लेना

 चाहते  हैं  जोकि  खाली  पड़ी  हुई  है  कौर  उस  में
 भी  छूट  देने  का  सिलसिला  कप  ने  किया  है
 इसलिए  मैं  इसे  पाखंड  मानता  हू  ।  ड्राप  अरब  तक
 पाखंड  जैसी  बातें  बोलते  रहे  हैं  कि  हम  शहरी
 भूमि  की  हदबन्दी  करना  चाहते  है।  झगर  शाप

 सचमुच  मे  ऐसा  करना  चाहते  है  तो  इस  कानून
 को  उसी  रूप  में  रूदन  के  सामने  पेश  किया  जाना

 चाहिए  न  कि  वर्तमान  रूप  में  ।  इसीलिए,
 सभापति  जी,  यह  मेरा  संशोधन  है  कि  इस

 कानून  को  “शहरी  सम्पत्ति  हदबन्दी”  कानून
 करना  चाहिए  जिस  मे  मकान,  जमीन  और

 दूसरी  तमाम  रूपवती  को  हम  इस  के  भ्रन्तर्गत
 सा  सके  और  जो  आज  शहरों  में  या  देहातों  में
 बड़े  बड़े  लोग  है,  धन्ना  सेठ  है  और  ऊची  ऊंची

 झ्रट्टालिकाओों  में  रहते  है,  उन  से  जमीन  से
 सकें,  मकान  ले  सके  और  जो  गह  विहीन  लाखों
 करोड़ों  की  तादाद  में  देहातों  मे  रहते  है!  भ्र ौर

 शहूरों  मे  भी  रहते  हैं,  उन  के  श्वास  की
 व्यवस्था  कर  रुके  ।  इसी  उद्देश्य  से  मैने  अपना
 संशोधन  पेश  किया  है  और  सरकार  अगर
 सचपमद  रूमाऊवाद  «!  प्रति  थोड़ी  भा  हमदर्दी
 रखती  है  तो  मेरे  इस  संशोधन  को  स्वीकार
 करेगी  और  साधारण  जनता  को  बुद्ध  बनाने
 के  लिए  यह  जो  बिदा लाई  an  5  मे  यह  समाधन
 करेगी  क्योंकि  शहरी  रुम्पत्ति  की  हदबन्दी  के
 बिना  आप  समाजवाद  की  तरफ  नहीं  बड़
 सकते  !  जैसे  देहातों  मे  हृदबन्दी  हो  रही  है  कौर
 जमीनों  को  निकाला  जा  रहा  है  उसी  तरह  से

 शहरों  में  भी  बाप  करे।  हमे  खुशी  है  कि  बिहार
 में  बडे  बड़े  जमीदारों  को  और  आपकी  काग्रेस
 प्र् टी  के  भी  जो  बड़े  बडे  जमादार  है  जिन्होंने
 बेमानी  ट्रान्जेक्शन्स  कर  रखे  थे,  उन  को  भी

 पकड़ा  जा  रहा  है  और  ऐसे  पकड़ने  वाले  भरी-
 कारियों  की  हम  तारीफ  करते  है  शरीर  चाहते
 हैं  कि  उन  की  प्रोत्साहन  दिया  जाए।  तभी
 जनता  आपकी  घोषणापत्रों  पर  विश्वास  करेगी
 और  प्रतिगामी  शक्तियों  के  खिलाफ  कौर

 मजदूरों  के  साथ  मिल  कर  जोश  के  साथ
 डेली  ।
 384  LS—5
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 SHRI  K.  RAGHU  RAMAIAH:  I  do
 not  accept  these  amendments.

 MR.  CHAIRMAN:  There  are  some
 other  amendments  which  have  been
 tabled.

 SHRI  BHOGENDRA  JHA:  I  beg  to
 move;

 Page  2,  line  4,—
 omit  “unmarried”  (29)

 Page  3,  lines  6  to  9,—
 omit  “,  and  includes,  in  the  case

 of  any  buiding  constructed
 before  the  appointed  day  with  a
 dwelling  unit  therein,  an  addition-
 al  extent  not  exceeding  five  hun-
 dred  square  metres  of  land  if  any,
 contiguous  to  such  minimum  ex-
 tent”  (30)

 Page  4,  line  l.—
 omit  “previous”  (31)

 Page  4,  line  3,--
 omit  “(population  being  more

 than  one  lakh)”  (32

 Page  द
 omit  lines  6  to  36.  (34)

 Page  5.—

 omit  lines  ]  to  14,  (35)

 SHRI  M.  C  DAGA:  I  beg  to  move:

 Page  5,—
 omit  lines  29  to  32  (40)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  beg  to  move:

 Page  2,  iine  4l.—

 omit  “unmarried  minor”?  (53)

 Page  5,  line  2—

 atter  “agglomeration”  insert—

 “and  includes  land  on  whick
 built  area  constitutes  less  than
 one  half  of  the  total  area”  (54)
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 दूर

 [थ  का  Krishna  Chandra  Helder)  exceed  rupees  two  thousand  four
 SHRI  DINESH  JOARDER:  I  beg  ६०  hundred”  (80)

 move,  SHRI  HARI  KISHORE  SINGH;  I
 Page  5--  beg  to  move

 after  Ime  8,  wmsert—
 “Gn)  land  occupied  by  any  per-

 son  or  persons  not  being  the
 owner  of  the  land  having  no  other
 house  sites  have  constructed
 dwelling  hutments  on  the  land
 concerned  and  hving  there  gn  the
 appointed  day,”  (55)

 Page  5,—
 omit  lines  9  to  4  (56)

 SHRI  ERASMO  DE  SEQUEIR4
 beg  to  move

 Page  2,  line  33

 after  ‘Government  insert—
 “not  below  the  rank  of  a  Joint

 Secretary  to  that  Government”
 (61)

 Page  4,  line  5,—
 add  at  the  end,—

 “with  a  population  of  more
 than  one  lakh”  (63)

 Page  4,—
 omit  Imes  i8  to  36  (64)

 Page  3,—

 for  lines  25  to  27,  substetute—
 Cn)  to  possess  or  have  interest

 an  such  land  as  owner  or  as  tenant
 or  as  mortgagee  or  under  an  irre.
 vocable  power  of  attorney  or
 under  an  agreement  of  purchase
 whether  by  Iure  or  otherwise  or
 partly  in  one  capacity  and  partly
 im  any  other  capacity  or  capaci-
 ties”  (92)

 Page  5  lines  ]  and  2—
 for  ‘not  being  land  mainly  useq

 for  the  purpose  of  agriculture’
 substitute—
 “not  being  land  maiily  used

 for  the  purpose  of  agriculture  or
 earmarked  for  construction  7  m-
 austyal  or  pubhe  utihty  buld-
 ings’  (94)

 Page  5  line  3,—
 after  “land  on  which”  :nsert—

 ‘building  activity  has  not  been
 allowed  by  the  local  authority  or”
 (95)

 SHRI  S  M  SIDDAYYA  I  beg  to
 move  SHRI  K  RAGHU  RAMAIAH  I  beg

 to  move
 Page  3,—

 for  nes  3  to  9,  substitute—
 *(g)  “Jand  appurtenant”,  in  re-

 lation  to  any  building,  means  the
 minimum  extent  of  land  required
 under  the  building  regulations
 governing  such  building  to  be
 kept  as  open  space  for  the  enjoy-
 ment  of  such  building  which  in  no
 case  shall  exceed  two  hundred
 square  metres,’  (79)

 Page  5,—

 after  line  14,  unsert—
 “ey  “weaker  sectioas  of  the

 society”  means  those  persons
 ‘whose  annual  income§)}does  not

 Page  8,  line  4,—

 for  “stage”,
 substitute  “stages”  (100)

 Page  3,  in  line  6,—

 for  “association”
 substitute  “association  or  belay”

 (101)

 Page  3,  in  lines  22  and  23,-—
 for  “in  relation  to  any  land

 (whether  vacant  land  or  not)”,

 substitute  “in  relation  to  any
 vacant  land”  (108)
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 Page  3,  in  line  28,—

 for  “same  land”

 substitute  ‘“‘same  vacant  land”
 (103)

 wf

 for  lines  26  to  36,

 Page  4,—

 substitute—

 “(B)  land  shall  not  be  deemed
 to  be  used  mainly  for  tie  purpose
 of  agriculture,  if  such  land  is  not
 entered  in  the  revenue  or  land
 records  before  the  appointed  cay
 as  for  the  purpose  cf  agriculture:

 Provided  that  where  on  any
 land  which  is  entered  in  the  re-
 venue  or  land  records  before  the
 appointeq  day  as  for  the  purpose
 of  agriculture,  there  is  a  building
 which  jig  not  in  the  nature  of  a
 farm  house,  then,  so  much  of  the
 extent  of  such  land  as  is  occupied
 by  the  building  shall  not  be  deem-
 ed  to  be  used  mainly  for  the  pur-
 pose  of  agriculture:

 Provided  further  that  if  any
 question  arises  whether  any
 building  is  in  the  nature  of  a
 farmhouse,  such  question  shall

 be  referred  to  the  State  Govern-
 ment  and  the  decision  of  the  State
 Government  thereon  shall  be  final;

 (C)  notwithstanding  anything
 contained  in  clause  (B)  of  this
 Explanation,  land  shall  not  te
 deemed  to  be  mainly  useg  for  the
 purpose  of  agriculture  if  the  land
 has  been  specified  in  the  master
 plan  for  a  purpose’  othey  than
 agriculture.”.  (104)

 \/

 Page  3,—

 for  line  27,  substitute—

 “or  partly  in  one  of  the  said
 capacities  and  partly  in  any  other
 of  the  said  capacity  or  capacities.”
 (121)

 MAGHA  13,  897  (SAKA)  Urban  Land  (Ceil.  I34
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 Page  4,  line  2.—

 for  “any  land  situated”  subd-
 stitute—

 “any  land  within  the  limits  of
 an  urban  agglomeration  and
 situated.”  (122)

 SHRI  NATHU  RAM  MIRDHA:  I
 have  tabled  an  amendment.  We  were
 entiteg  to  move  amendment  upio
 4  P.M.

 MR  CHAIRMAN:  It  could  not  be
 circulated.  He  may  read  out  his  am-
 endment.

 SHRI  NATHU  RAM  MIRDHA:  I
 beg  to  move:

 Page  5,—

 after  lina  8  insert—
 “er (ii)  in  tre  case  of  any  person

 not  owning  any  building  but  own-
 ing  only  vacant  land  so  much  of
 the  land  as  is  going  to  be  occupied
 by  the  building  together  with  the
 land  appurtenant  to

 vs
 +  proposed

 building.”  (154)  t

 SHRI  BHOGENDRA  JHA:  We  have
 got  some  very  serious  exemptions  in
 the  form  of  explanations.  That  is  the
 tragedy  of  this  Bill.  We  have  wel-
 comed  the  Bill  and  opposed  reference
 to  a  Select  Committee  because  this
 was  long  awaited  and  should  not  be
 delayeq  further.  But  as  my  friend,
 Shri  Ramavatar  Shastri,  has  said,
 these  exemptions  are  going  to  belie
 the  hopes  of  the  people  and  the  coun-
 try.  Particularly,  the  poorer  sections
 and  the  lower  middle  classes  also  who
 are  without  any  house,  any  land  in
 town  or  citv.  In  that  context  I  should
 like  to  appeal  to  the  hon.  Minister.
 The  hon,  Minister  repeatedly  em-
 phasised  the  point  that  the  state  gov-
 ernments  are  competent  enough  and
 prudent  enough  to  take  a  correct  view
 of  the  case.  In  clause  2  they  had
 again  and  again  refused  to  accept  an
 amendment  seeking  to  omit  ‘the  pre-
 vious  approval  of  the  central  govern-
 ment’  for  towns  or  cities  with  a  popu-
 lation  of  over  a  lakh  of  peopie.  If
 the  state  governments  want  to  bring
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 those  towns  or  cities  under  the  pur-
 view  of  this  Bill,  the  previous  approv-
 al  of  the  central  government  is  neces-
 sary.  This  Parliament  gives  its  ap-
 proval  Through  a  notification  they
 ean  do  this,  Here  my  amendment  to
 elause  2,  is  for  omission  of  the  words,
 ‘includes,  in  the  case  of  any  building
 constructed  before  the  appointed  day
 with  a  dwelling  unit  therein,  an  addi-
 tional  extent  not  exceeding  five  hun-
 dred  square  metres  of  land,  if  any,
 contiguous  to  such  minimum  extent.”
 I  want  to  point  out  that  another
 exemption  is  given  and  I  think  hon.
 Minister  should  give  thought  to  it  I
 realise  he  is  not  free  to  accept  or  re-
 ject  any  amendment  But  this  is  an
 amendment  which  does  not  go  against
 the  spirit  and  even  within  his
 own  limitations  he  should  try  to  con-
 sider  these  amendments...  (Interrup-
 tions)  There  are  limitations  because
 it  is  a  cabinet,  collective  decision,  de-
 cision  of  the  whole  Government  We
 have  already  kept  under  the  ceiling
 500  sq  metres  of  occupied  land;  be-
 sides  that  500  sq.  metres  of  extra  land
 is  being  given  by  the  Bill  for  persons
 who  are  even  now  constructing  build.
 ings  Even  today  if  somecnie  starts  8
 building  by  the  time  the  competent
 authority  goes  there  and  takes  action,
 500  sq  metres  of  extra  land  can  be
 given.  So  that  portion  should  be
 omitted,  so  that  the  ceiling  limit  shall
 remain  500  sq.  metres.  Then  it  would
 not  be  posable  to  adopt  fradulent
 violations  through  subterfuge  me-
 theds  Similarly,  my  other  amend-
 ment  seeks  to  delete  the  word  ‘pre-
 vious’  from  ‘previous  approval  in  the
 case  of  cities,  towns  having  a  popula-
 tion  of  more  than  one  lakh’  If  the
 state  governments  are  responsible  and
 prudent  enough,  even  if  they  are  not
 they  should  be  so,  why  not  leave  it  to
 them  to  do  that  On  these  two  points
 the  hon  Minister  should  consider  and
 delete  the  portion”  thot  T  hed  ine  ested
 I  am  not  asking  for  addition  of  words
 or  phrases  but  simply  for  deletion  of
 certain  things  so  that  the  Bill  wil)  be-
 come  at  least  to  that  extent  more  homo-
 genous,  less  conradictory  and  less

 anomalous  on  those  points.  This  is
 with  regarg  to  my  amendments  29,
 30,  3)  and  32.

 SHRI  ERASMO  DE  SEQUEIRA  :  My
 amendment  No,  64  seeks  only  to  define
 the  authority  ag  being  a  person  not
 below  the  rank  of  a  joint  secretary  to
 the  state  government.

 I  submit  that  thig  is  essential  and
 these,  in  many  cases,  are  major  de-
 cisions  which  the  competent  authority
 is  going  to  make  and  we  should  en-
 sure  that  it  is  made  by  a  person  with
 sufficient  seniority  and  sufficient  expe.
 rience.  I  think  the  Government
 should  have  no  difficulty  in  accepting
 this  amendment.  Once  they  them-
 selves  said  on  a  previous  bill  last  week
 that  this  was  considered  to  be  a  safe-
 guarq  to  provide  such  a  person  as  a
 competent  authority.

 My  next  amendment  is  No  63.  I
 think  I  am  going  to  have  a  little  more
 difficulty  because  I  am  not  9n'w  haffl-
 ing  with  the  deafness  that  this  Gov-
 ernment  has  recently  acquired  but
 there  seems  to  be  a  considerable  dis-
 tance  between  where  I  speak  from  and
 the  place  whcre  the  grey  matter  of
 the  Government  seems  to  work  Sir,
 urban  land  has  been  defined  about
 which  I  hag  explained  when  I  was
 speaking  at  the  first  reading  stage
 that—

 “dy  any  land  situated  within  the
 limits  of  an  urban  agglomeration  and
 referred  to  as  such  in  the  master
 plan;  or

 (ii)  in  a  case  where  there  is  no
 master  plan.  or  where  the  master
 plan  does  not  refer  to  any  land  as
 urban  land,  any  land  situated  in  any
 aren  includeg  within  the  local  limits
 of  a  municipality  (by  whatever
 name  called),  a  notified  area  com-
 mittee  a  town  ares  committee  a
 city:  and  town  committee.  a  small
 town  committee.  a  cantonment
 board  or  a  panchayat”

 What  I  am  trying  to  convey  to  Gov-
 ernment  is,  that  by  this  definition,  any
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 end  in  this  country  becomes  urban
 Jand  because  guy  land  that  exists
 within  the  country  ig  comprised  with-
 in  the  limit  either  of  an  urban  agglo-
 meration  or  88  a  small  town  committee
 or  cantonment  or  a  panchayat.  There
 is  nothing  as  i  this  country  outside
 of  which  any  land  can  fall.  And  that
 is  why  I  say  to  the  Government  that
 if  it  is  their  intention  that  this  bill  ang
 its  legislation  should  apply  only  to
 “urba  land”.  They  have  already
 said  that  they  want  this  definition  to
 apply  to  agglomeration  where  there  is
 ब  lakh  of  people.  Then  Mr.  Raghu
 ‘Ramaiah  should  have  no  difficulty  in
 accepting  my  amendment  where  I
 have  just  added  “with  a  population  of
 more  than  one  lakh”  and  that  will
 make  it  clear  that  this  will  apply
 ever,  when  it  is  a  panchayat  with
 more  than  one  lakh  population.  It
 may  not  be  the  position  today,  but  it
 may  be  the  position  tomorrow.

 (Interruptions)
 It  can  happen  which  78  something  he
 cannot  imagine  I  am  prepared  to
 show  my  friends  the  towns  in  Goa
 with  a  population  in  thousands  So,
 what  I  am  saying  is  once  you  have  ac.
 cepted  that  this  should  apply  to  urban
 centre  with  one  lakh  population,  then
 make  it  very  clear  in  this  definition.
 ‘Otherwise  every  village  of  India  will
 become  urban  Jand.

 Now,  coming  to  amendment  64,  I
 would  submit  that  I  have  requested
 that  presently  ‘agriculture’  has  been
 defined  in  a  new  form.  But  it  was
 not  being  defineg  in  the  new  form  in
 the  Bill.  There  is  hardly  any  need  to
 say  about  this  but  to  exclude  this  por-
 tion,  that  35  lines  8  to  86.  But  let
 define  ‘agriculture’  as  we  know  it.
 ‘do  not  know  how  many  times  this  has
 already  been  held  by  the  courts

 The  explanation  given  by  the  Muin-
 ister  is  not  convincing  because  af  the
 agricultural]  land  is  really  to  be  ex-
 empted,  let  us  say  very  clearly  that  it
 is  to  be  exempted  ang  leave  it  at  that,
 “because  it  is  a  new  entry  into  the
 Political  field.  There  are  enough  pro-
 visions  in  this  Bill  to  take  care  of  it.
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 With  reference  to  my  amendment
 No.  68,  I  woulg  request  the  Minister
 to  ccusider  it  very  very  carefully  be-
 cause  if  he  does  not  do  that,  then  he
 ig  prohibiting  the  sale  of  any  building
 constructeg  anywhere  in  India.

 DR.  RANEN  SEN:  Sir,  I  want  to
 oppose  this  amendment,  at  least  the
 first  part  of  the  amendment.  It  seems
 that  he  wats  to  mean  that  by  this
 particular  section  the  whole  country
 can  be  covered.  In  fact,  our  friend,
 Mr.  Bhogendra  Jha,  wanteg  to  include
 all  the  district  headquarters.  Stil!
 he  wants.  It  is  not  a  question  of
 3  lakh.  I  do  not  know  much  about
 Goa,  but  I  know  about  Maharashtra
 aid  West  Bengal  where  these  urbanis-
 eq  agglomerations  are  appearing  even
 in  panchayat  areas.  So,  if  they  are
 excluded,  urban  agglomerations  will
 appear  even  jn  those  areas  which  he
 wants  to  exclude.  He  cannot  make
 Goa  the  idea]  for  the  whole  of  India.
 If  his  amendment  is  accepted,  the
 mayor  States  of  the  country  will  suffer
 ang  I  oppose  his  amendment.

 SHRI  S.  M.  SIDDAYYA:  In  clause
 2i,  there  is  reference  to  construction
 of  dwelling  units  for  the  accommoda-
 tion  of  the  weaker  sections  of  the
 society.  But  the  expression  “weaker
 sections  of  society”  has  not  been  de-
 fined.  So,  my  amendment  No.  80
 seeks  to  add  this  definition,  which
 reads  as  follows:

 “weaker  sections  of  the  society”
 means  those  persons  whose  annual
 income  does  not  exceeq  rupees  two
 thousand  four  hundred.

 supe  the  mitister  will  accept  this
 amendment,

 SHRI  NATHU  RAM  MIRDHA:  3
 have  moveg  an  amendment  to  clause
 2  which  defines  vacant  land.  If  my
 amendment  is  not  accepted,  what  Will
 be  the  distinction  between  a  maa  who
 only  owns  a  plot  of  land  and  another
 man  who  owns  a  plot  of  land  plus  a
 house  with  appurtenant  land.  If  a
 person  owns  a  house,  he  will  be  able
 to  possess  500  sq.  m.  plus  another
 600  -q  m  plus  the  land  appurtenant
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 to  the  building  which  he  has  already
 constructed.  That  means,  he  will  be
 entitleg  to  keep  7000  sq.  m.  plus  the
 Jend  appurtenant  to  the  building  he
 has  already  constructed.  Suppose  an-
 otaer  Man  owns  only  a  plot  of  700  sq.
 m.  Because  he  has  not  been  able  to
 construct  a  house  on  account  of  cer-
 tain  circumstances.  200  9q.  m.  will  be
 taken  away  from  him  and  he  will  be
 left  only  with  500  sq.m.  So,  this  will
 result  in  discrimination  between  two
 classes  of  persons  ang  the  law  will  be
 challenged  in  a  court  of  law.  There-
 fore,  I  have  suggesteq  the  following
 amendment  in  clause  2(q)  which  de-
 fines  vacant  land’.

 “(iit)  In  the  case  of  any  person
 not  owning  any  building  but  owning
 only  vacant  land,  80  much  of  the
 land  as  38  going  to  be  occupied  by
 the  building  together  with  the  land
 appurtenant  to  such  proposed  build
 ing”

 If  this  sub-clause  (iii)  is  added  after
 sub-clause  (ii)  of  clause  2(q),  the  law
 will  not  be  challengeg  o  the  ground
 of  discrimination.  It  will  also  do
 justice  to  people  who  own  only  land
 and  no  house  Ultimately  you  want
 that  hoarding  of  land  ang  speculation
 should  be  prevented.  You  also  want
 to  do  justice  to  the  poorer  sections
 Suppose  a  man  has  got  only  i000  sq
 m.  of  land  but  no  house  You  can
 allow  him  to  keep  500  sq.  m.  plus  some
 area  required  for  construction  of  a
 building.  To  avoid  distinction  and  to
 fulfil  the  basic  objective  of  this  law
 I  have  suggested  this.

 SHRI  K,  RAGHU  RAMAIAH:  So
 far  ag  the  first  point  is  concerncd
 which  was  raised  by  Mr.  Ramavtar
 Shastri,  I  will  reciprocate  his  senti-
 ments  but  I  am  unable  to  accept  his
 amendment.  I  have  laboured  at
 length  in  my  introductory  speech  as
 well  just  now  as  to  why  we  cannot
 telude  this  thing  in  this  Bill  There
 will  be  guidelines  which  will  be  issu-
 ed  to  the  State  Government  and  they
 will  be  explained  in  different  ways.
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 Regarding  Mr.  Bhogendra  Jha's
 point,  I  would  Hke  te  say  that  we  have
 to  stext  from  somewhere  and  0,  we
 have  started  from  one  lakh.  The
 whole  concept  of  the  central  legisla-
 tion  is  uniformity.  We  should  be  in  a
 position  to  take  care  whether  there  is
 uniform  policy  all  over  India  or  not  in
 cases  where  such  uniformity  is  neces-
 sary.

 Regarding  the  point  raised  by  Mr.
 Sequeira—he  wanted  to  raise  the
 status  of  certain  cities  in  his  State—
 the  State  Governments  are  the  best
 judges  to  decide  this  and  we  have
 left  this  to  them.  4

 Regarding  Mr,  Siddayya’s  poiat,  I
 would  like  to  say  that  it  is  very  diffi-
 cult  for  ug  sitting  here  to  see  condi-
 tions  in  different  States.  Economic
 conditions  vary  from  State  to  State.
 Therefore,  we  have  left  it  to  the  State
 Governments  and  the  Siate  Govern-
 ment  will  certainly,  I  hope,  take  into
 consideration  and  specify  the  details
 in  the  conditions  which  they  prescribe
 when  they  give  permission.

 Regarding  Shri  Mirdha’s  amend-
 ment  as  to  why  we  are  giving  addi-
 tional  500  sg.  yar’s,  I  would  like  to
 say  that  we  are  not  touching  biuld-
 ings,  but  :t  does  not  mean  that  we  are
 allowing  them  to  go  scotfree.  The
 State  Governments  will  levy  taxes
 which  will  be  heavy  enough  on  luxury
 buildings  ang  also  on  the  other  500
 sq.  m.  We  are  allowing  the  extra
 because  representations  have  been
 made  to  Government  that  long  before
 tse  Act,  they  have  been  enjoying  cer-
 tain  compounds  or  have  planneg  for
 them  and  that  we  should  not  comple-
 tely  lock  them  to  the  wal’s  and  he,
 therefore,  agreed  to  this  limiteg  area.
 Beyong  that,  everything  comes  under
 the  Act  and  will  have  to  be  account-
 ed.

 SHRI  NATHU  RAM  MIRDHA:  You
 are  allowing  1000  sq.  metre  plus
 building.
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 But  suppose  a  man  heaving  1,000  sq.
 metres  also  did  not  know  it.  So  he
 wants  to  make  a  reasonable  construc_
 tion,  leave  him  500  sq.m.  plus  a  small
 iand.  So,  he  will  be  having  much  le
 than  others.  Therefore,  it  is  much
 more  advisable

 SHRI  K.  RAGHU  RAMAIAH:  Pro-
 bably.  I  have  not  sufficiently  explain-
 ed  the  point  correctly  made  by  the
 how.  Member.  This  additional  500
 sq.m.  will  not  go  scot-free  either
 They  will  tax  it.

 MR.  CHAIRMAN:  I  am  now  pro-
 ceeding  to  put  the  various  Govern-
 ment  amendment,  to  the  vote  of  the
 House

 The  question  As?

 Page  3,  in  line  4~—

 for  “stage”,
 substitute  “stages”  (100).

 Page  3,  in  line  16.—
 for  “association”
 substitute  “association  or  body”

 (101)

 Page  3,  in  lines  22  and  28,—

 for  “in  relation  to  any  land  (whe-
 then  vacant  land  or  not)”,

 substitute  “in  relation  to  any
 vacant  Jand”  (102)

 Page  3,  line  28.—
 for  “same  land”
 substitute  “same  vacant  land”

 (103)  गा

 Page  4,
 for  lines  26  to  36

 substitute—
 “(B)  Yand  shall  not  be  deemed

 to  be  used  mainly  for  the
 purpose  of  agriculture,  if
 such  land  is  not  entered  in  the
 revenue  or  land  records  be.
 fore  the  appointed  day  as  for
 the  purpose  of  agriculture:

 .
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 Provided  that  where  on  any  land
 which  is  entered  in  the  reve.
 nue  or  land  records  before
 the  appointed  day  as  for  the
 purpose  of  agricutlure,  there
 is  a  building  which  is  not  in
 the  nature  of  a  farm  house,
 then.  so  much  of  the  extent
 of  such  land  as  is  occupied
 by  the  building  shall  not  be
 deemed  to  be  used  mainly  for
 the  purpose  of  agriculture:

 Provided  further  that  if  any  ques-
 tion  arises  whether  any  build.
 mng  is  in  the  nature  of  a  farm-
 house,  such  question  shall  be
 referred  to  the  State  Govern-
 ment  and  the  derision  of  the
 State  Government  thereon
 shall  be  final,

 (C)  notwithstanding  anything
 contained  in  Clause  (B)  of
 this  Explanation,  land  shall
 not  be  deemed  to  be  mainly
 used  for  the  purpose  of  agri-
 culture  if  the  land  has  been
 specified  in  the  master  plan
 for  a  purpose  other  than  agri-
 culture.”.  (104)

 Page  3,—

 for  line  27,  substitute—

 “or  partly  in  one  of  the  said
 capacities  and  partly  in  any
 other  of  the  said  capacity
 or  capacities”  21)

 Page  4,  line  2,—

 for  “any  land  situnted”  substt-
 tute—

 “any  land  within  the  limits  of
 an  urban  agglomeration  and
 situated”  (122),

 The  motion  was  adopted.

 MR,  CHAIRMAN:  Are  there  any
 hon.  Members  willing  to  withdraw
 their  amendments?  Since  nobody  is
 withdrawing  any  amendment,  I  shall
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 mow  put  all  the  other  amendments  to
 Clause  2  to  the  vote  af  the  House,

 Amendments  Nog.  13  ta,  15,  2  to.  32,

 zu  Fe
 au,  6i,  6%,  64,  79,  80,  at

 5  and  54  were  put  and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 -“That  Clause  2,  as  amended,  stand
 part  of  the  Bill”

 The  motion  wag  adopted,

 Clause  2,  us  amended,  was  added  to
 to  the  Bill,

 Clause  3  (Persons  not  entitled  to  hold
 wacant  land  in  excess  of  ceiling  limit)

 Amendment  made:

 Page  5,—

 for  lines  7  to  9.—
 substitute

 “3,  Persons  not  entitied  to  hold
 vacant  land  in  excess  of  the
 ceiling  limit—Except  as
 otherwise  provided  in  this
 Act,  on  and  from  the  com-
 mencement  of  this  Act,  no
 person  shall  be  entitled  to
 hola  any  vacant  land  in
 excess  of  the  ceiling  limit
 in  the  territories  to  which
 this  Act  applies  under  sub-
 section  (2)  of  section  .’,
 (105),
 (Shri  २६.  Raghu  Ramaiah)

 MR.  CHAIRMAN:  Amendments
 Nos.  36  and  37  by  Shri  Bhogendra  Jha.

 SHRI  BHOGENDRA  JHA:
 move;

 I  beg  to

 Page  5,  line  16,-—
 omit  “VACANT”  (36)

 Page  5,  line  8,—
 for  “any  vacant  land”  substitute—

 “any  land  including  space
 covered  by  any  bufiding  or
 buildings”  (37)

 I  would  like:  to.  pres#:  amendment
 No.  87  for  a  division;

 MR.  CHAIRMAN:  3  shall.  now  put.
 amendment  No,  36.to  the  wote  of  the

 Amendment  No,  36  was  put  and
 negatived,

 MR,  CHAIRMAN:  The  quesion  is:
 Page  5,  line  8,—

 for  “any  vacant  land”  substitute
 “any  land  including  the  space

 covered  by  any  buidding  or
 buildings”  (37)

 The  Lok  Sabha  divided:

 Division  No.  858]
 [16.46  hrs.

 AYES
 Bhargavi  Thankappan,  Shrimati
 Bhattacharyya,  Shri  8.  २,

 Chandrappan,  Shri  C.  K.
 Dutta,  Shri  Biren

 Halder,  Shri  Krishna  Chandra

 Jha,  Shri  Bhogendra
 Jharkhande  Rai,  Shri
 Joarder,  Shri  Dinesh

 Mohammad  Ismail,  Shri

 Pandey,  Shri  Sarjoo
 Parmar,  Shri  Bhaljibhai

 Roy,  Dr.  Saradish

 Sambhali,  Shri  Ishaque
 Sen,  Dr.  Ranen
 Shastri,  Shri  Ramavatar

 NOES

 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri

 Babunath  Singh,  Shri

 Bajpai,  Shri  Vidya  Dhar
 Banera,  Shri  Hamendra.  Singh

 “Barupal,  Shri  Panna  tal
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 ‘Basumatari,  कल  D.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 ‘Bheeshmadev,  Shri  M.

 Chakleshwar  Singh,  Shri
 Chandrashekharappa  Veerabasappa,

 Shri  T.  फ्
 “Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 ‘Chaudhary,  Shri  Nitiraj  Singh
 Chhotey  Lal,  Shri
 Chikkalingaiah,  Shri  K.

 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Dasappa,  Shri  Tulsidas
 Deo,  Shri  8.  N.  Singh
 Dhillon,  Dr.  G.  8.
 Dixit,  Shri  G.  C.

 Gavit,  Shri  T.  H.
 Godara,  Shri  Mani  Bam
 Gogoi,  Shri  Tarun
 Gopal,  Shri  K.
 Gowda,  Shri  Pampan
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri

 Jadeja,  Shri  D.  P.
 Jeyalakshmi,  Shrimati  V.
 Jitendra  Prasad,  Shri

 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kamble,  Shri  T.  D.
 Karan  Singh,  Dr.
 Kotrashetti,  Shri  A.  K.
 Kureel,  Shri  B.  N.

 Laskar,  Shri  Nihar

 Mahajan,  Shri  Vikram
 Meharaj  Singh,  Shri
 Majhi,  Shri  Kumar
 Mandal,  Shri  Jagdish  Narain
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 Mandal,  Shri  Yamuna  Prasad
 Mirdha,  Shri  Nathu  Ram
 Modi,  Shri  Shrikishan
 Mohan  Swarup,  Shri
 Munsi,  Shri  Priya  Ranjan  Das

 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna

 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Narsingh  Narain
 Panigrahi,  Shri  Chintamani
 Parashar,  Prof.  Narain  Chand
 Patel,  Shri  Natwarlal
 Patil,  Shri  Krishnarao
 Patil,  Shri  S,  B.
 Peye,  Shri  s.  L.

 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shii  Jagannath
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  Nageswara
 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  Sidram
 Saini,  Shri  Mulki  Raj
 Samanta,  Shri  S.  C.
 Satpathy,  Shri  Devendra
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  F.  M.
 Shaitani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  Nawal  Kishore
 Shastri,  Shri  Sheopujan
 Shivnath  Singh,  Shri
 Sohar  Lal  Shri  T
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 Swaminathan,  Shri  RV.
 Swamy,  Shri  Sidrameshwar

 Tiwari,  Shri  Chandra  Bhal  Mani

 Venkatswamy,  Shri  G
 Virbhadra  Singh,  Shr
 Yadav,  Shri  Chandrajit

 Yadav,  Shri  R  P

 MR  mon

 yf

 AN  The  result*  of
 the  division  a

 Ayes  15,  Noes  95  J

 The  motion  was  negatived.

 MR  CHAIRMAN  The  question  78
 “That  clause  3  as  amended,  stand

 part  of  the  Bull”

 The  motion  wag  adopted,

 Clause  3,  as  amended  was  added  ta
 the  Bill

 Clause  4—(Cetleng  limit)

 SHRI  BHOGENDRA  JHA  I  beg  to
 move

 Page  5,  line  23-—for  “five  hun-
 dred”  substitute  “three

 }

 n-
 dred”  (3)

 ui
 Page  5  line  23-—add  at  the  end

 “including  building”  (4)

 Page  5,  line  2?5—for  “one  thou-
 sand”  substitute  “six  hun-
 dred”  (5)

 Page  5,  line  25  —add  at  the  end,—  J
 “mcluding  building’  (8)

 Page  5  line  27,—for  “one  thou-
 sand  five  hundred”  =  subsfr-

 J tute  “nine  hundred”  (7)

 Page  5,  line  27  —add  at  the  end,—
 “including  building”  (8)  |

 Page  5,  line  20,—for  “two  thou.
 sand”  substitute  “one  thou-
 sand  two  hundred”.

 wy
 Page  5,  line  29,—add  at‘the  end,

 “including  buiding’/  (10)

 Page  5,—after  line  20,  ineert,—

 *(e)  where  such  iand  is  situat-
 ed  in  the  remaining  caties
 with  a  population  of  more
 than  ote  iakh  in  ali  the
 States  and  Umon  Territories
 of  the

 wo  bined

 ne  thou-
 sand  two  hun  square
 metres”  (my

 Page  5,—after  line  29,  insert—

 “(e)  for  all  the  district  head-
 quarters  towns  throughout
 the  country,  one  thousand
 two  hundred  square  me-
 tres”  (38)

 SHRI  RAMAVATAR  SHASTRI.  I
 beg  to  move

 Page  5  line  27

 tf

 “one  thou-
 sand  five”  substitute  “eight”

 (20)

 Page  5,  line  29,—for
 ५०

 substre
 tute  “one”  (22)

 Page  5  after  line  29,  insert

 “(e)  where  such  Jand  38  situated
 in  the  remaining  cities  with
 a  population  of  one  lakh  or
 more  in  all  the  States  and
 Union  Territories  of

 wah
 country,  one  thousa:
 square  metres”  (24)

 SHRI  M  C  DAGA:  If  beg

 ८४८

 ee

 Page  5,  lnme  23—for  “five  /fhun-
 dred”  substitute  “three}  hun-
 dred  and  fifty”  (41)

 -

 “The  following  Members  also  recor  ded

 AYES,  Shri  Dinen  Bhattacharyya

 NOES,  Shri  T.  Balakrishniah.

 their  votes:—

 Urbdtn  Lime  (Celt,  ‘de
 ह... 1  Bt  nal  शक
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 Page  5,  line  25,—for  “one  thou-
 sand”  substitute—"three
 hundted  and  fifty”  (42)

 Page  5,  line  27,—for  “one  thou-
 sand  five  hundred”  substt.
 tute—"three  hundred  And
 fifty”  (43)

 Page  5,  line  29,—for  “two  thou-
 sand”  substitute—“three  hyn
 Gred  and  fifty”  (44)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER,  I  beg  to  move:

 Page  5,  line  23,—for  “five’substi-
 tute  “two”  (57)

 Page  5,  line  25,—for  “one  thou-
 sand”  substitute  “four  hun-
 dred”  (58)

 Page  5,  line  27,—for  “one  thou-
 sand  five  hundred”  substitute
 “six  hundred”  (59)

 Page  5,  line  29,—for  “two  thou-
 san@”  substitute  “eight  hun-
 dred”  (60)

 SHRI  8.  M  SEIDDAYYA:  I  beg  to
 move:

 Page  5,  line  23,—
 for  “five  hundred”  substitute

 “two  hundred  fifty”  (81)
 Page  5,  hne  25,—

 for  “one  thousand”  substitute
 “five  hundred”  (82)

 Page  5,  line  27,—

 for  “one  thousand  five  hundred”
 substitute—“seven  hundrea

 fifty”  (88)

 SHRI  HARI  KISHORE  SINGH:
 beg  to  move:

 Page  6,  lines  ]  and  2,—
 for  “any  scheme  for  group  hous.

 ing  has  been  sanctioned  by
 tan  authority  competent  in
 this  behalf  immediately  be.
 fore  the  commencement  of
 this  Act”
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 substitute—“‘any  scheme  for
 group  housing  has  been
 sanctioned  by  or  is  under
 process  with  the  concerned
 authority  or  is  permissible
 under  the  Master  Plan  or
 Development  Plan  of  the
 area  concerned  immediate-
 ly  before  the  commence-
 ment  of  this  Act”  (96)

 SHR]  K  RAGHU  RAMAIAH;
 beg  to  move:

 Page  6,

 for  lines  23  to  27,
 substitute

 “Explanation  —For  the  purposes
 of  this  sub-section  and  sub-
 section  (0),—

 Gi)  “group  housing”  means  2
 building  constructed  or
 to  be  constructed  with
 one  or  more  floors,  each
 floor  consisting  of  one  or
 more  dwelling  units  and
 having  common  service,
 tacilities:”;  (108)

 Page  6,
 in  line  34,  after  “transfer”
 insert  “by  way  of  sale,  mort-

 gage.  gift,  lease  or  others
 wise”;  (107)

 Page  7,

 for  lines  6  to  8,

 substitute
 “by  way  of  sale  of  such  pro-

 verty,  being  vacant  land,
 made  by  any  person  under
 a  registered  deed  for  valu-
 able  consideration  in  ac.
 cordance  with  the  provi-
 sions  of  such  law  or  in
 Pursuance  of  any  sanction
 or  permission  granted
 under  such  law,  shall  be
 deemed  to  be  a  bong  “fide
 sale’;  (208)
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 Page  7,

 for  lines  9  to  3

 substrtute

 “(B)  Where  any  firm  or  un-
 incorporated  assocration  or
 body  of  individuals  holds
 vacant  land  or  holds  any
 other  land  on  which  thee
 is  a  building  with  a  dwel-
 ling  unit  therein  or  holds
 both  vacant  land  and  such
 other  land  then,  the  right
 or  interest  of  any  person  70
 the  vacant  land  or  such
 other  land  or  both  as  the

 ‘case  may  be,  on  the  basis
 of  his  share  m  such  firm  or
 association  or  body  =  shal}
 also  be  taken  into  account
 in  calculating  the  extent  of
 vacant  land  held  by  sucn
 person”,  (1099

 Page  6,—

 after  line  14,  wnsert—

 Provided  that  not  more  than
 one  dwelling  unit  in  the
 group  housing  all  be
 owned  by  one  fo  per
 son”  (123)

 Page  6,  line  ‘15,—

 for
 “Providea/

 ft  >  substitutc—
 “Provide  further,  that”
 (124)

 Page  6  lines  9  and  20,—
 for  “units  of  accommodation”

 substutute—“dwelling  units’
 (125)

 ‘Page  6,  lines  28  and  29,—
 omit  “Provided  that  not  more

 than  one  such  unit  shall  be
 owned  by  one  sipigle  per-
 son,”  (126)

 Page  6,  hne  38,
 for  “shall  be  taken  into  account

 as  being  held  by  him.”

 FEBRUARY  2,  976  Urdas  Lang  (Cell.  &  43
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 substitute
 “shall  be  taken  into  account,

 without  prejudice  to  the
 rights  or  interests  of  the
 transferee  in  the  land  so
 transferred;

 Provided  that  the  excess
 vacant  land  to  be  surren-
 dered  by  such  person  un-
 der  this  Chapter  shall  be
 selected  only  out  of  the
 vacant  land

 helg
 by  him

 after  such  vengfer"
 (127)

 Page  ‘

 after  line  3l  wnsert—

 “(9)  Where  a  person  holds  vacant
 land  and  also  holds  any
 other  land  on  which  there
 ls  a  building  with  a  dwel.
 lng  unit  therein,  the  exten‘
 of  such  other  land  occupied
 by  the  building  and  he
 land  appurtenant  thereto
 shall  also  be  taken  into
 account  in  calculating  the
 extent  of  vacant  land  held
 by  such  person

 (10)  Where  a  person  owns  a  part
 of  a  buildine  beng  a  gioup
 housirg  the  provoitionat>
 share  of  such  person  in  the
 land  occupied  by  the  build
 ing  and  the  land  appar.
 tenant  thereto  shall  also
 be  taken  into  account  in
 calculating  the  extent  of
 vae  nt  land  held  by  such
 person

 Explanation  —For  the  purposes
 of  this  section  and  sections
 6,  8  and  28  a  person  shall
 be  deemed  to  hold  any  land
 On  which  there  ४४  a  building
 (whether  or  not  with  7
 dwelling  umit  therem)  if
 he—

 क)  ovens  guch  Yand  and  the
 binldine  or

 (a)  owns  such  land  but  pos-
 sesses  the  building  or
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 possesses  such  land  and  the
 building,  the  possession,
 in  elther  case,  belng  as  a
 tenant  under  a  lease,  the
 unexpired  period  of  which
 ig  not  less  than  ten  years
 at  the  commencement  of
 this  Act  or  as  a  mortgagee
 or  under  an  irrevocable
 power  of  attorney  or  a
 hire-purchase  agreement
 or  partly  in  one  of  the
 said  capacities  and  partly
 in  any  other  of  the  said
 capacity  or  capacities.”
 (138)

 SHRI  BHOGENDRA  JHA:  I  beg
 to  move:

 That  in  the  amendment  proposed
 by  Shri  K.  Raghu  Ramaiah,
 printed  as  No,  408  in  List
 No.  3  of  amendments,

 after  “registered  deed”

 insert  “before  17-2-1975"  (150;

 That  in  the  amendment  proposed
 by  Shri  छू  Raghu  Ramaiah,
 printed  as  No.  127  in  List
 No.  4  of  amendments,—

 (i)  omit  “shall  be  taken  into
 account,  without  prejudice
 to  the  rights  or  interests  of
 the  transferee  in  the  land
 so  transferred

 (ii)  for  “only”  substitute  “first-
 ly”  (152)

 ची  शा माय तार  शास्त्री  :  इस  विधेयक  में
 आपने  जमीनों  का  वर्गीकरण  चार  प्रकार  का
 किय।  है,  ए  बी  सी  ओर  डी  शौर  हदबन्दी  का
 भी  जिक्र  आपने  किया  है  1  कलकत्ता,  बम्बई,
 दिल्ली  और  मद्रास  को  आपने  ए  कल-स  में  रखा
 है  और  यहां  के  वास्ते  अपने  पांच  सौ  स्केवयर
 मीटर  की  बात  कही  है  |  पांच  सौ  स्क्वेयर  मीटर
 का  मतलब  बिहार  के  हिसाब  से  चार  काठा
 होता  है  यह  वहां  का  नाप  है  1  दूसरे  बग  में
 छापने  एक  हजार  स्कवेयर  मीटर  रख:  है  जिसका
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 मतलब  होता  है  साठ  कहना।  तीसरी  श्रेणी
 में  जिस  में  पटना  शहर  श्यामा  है  आपने  डी
 हजार  स्कवेयर  मीटर  रखा  है  जिसका  मतलब

 होता  है  बारह  कट्टे  कौर  चौथी  में  छापने  दो

 हजार  स्क्वेयर  मीटर  रखा  है  जिसका  मतलब

 होता  है  सोलह  कट्टे  ।  सभी  जानते  हैं  कि
 कलकत्ता,  बम्बई  दिल्ली  और  दास  जैसी

 जगहों  में  एक  कट्टे  का  भाव  एक  एक  भोर  दो
 दो  लाख  रुपये  है।  एक  तो  आपने  बिल्डिंग्स
 इस  में  शामिल  नहीं  की  हैं  कौर  हमारे  संशोधन
 को  माना  नहीं  है  दूसरे  उसके  अलावा  भाप
 इतनी  जमीन  भी  छोड़  रहे  हैं  i  मैं  पटना  की
 बात  जानता  हूं  ।  वहां  एक  कंठे  जमीन  की
 कीमत  कम  से  कम  दस  पंद्रह  कौर  बीस  हजार
 हैं  ।  प्यार  बारह  कट्ठा  जमीन  छोड़ी  जाए
 जिसका  उल्लेख  छापने  इस  में  किया  है  तो  कितना
 रुपया  आपने  उसको  छोड़  दिया  है  इसका
 भ्रंदाजा  श्राप  कर  लीजिये  ।  मकान  भी  छोड़
 दिया  है,  इतना  रुपया  जमीन  का  भी  छोड़
 रहे  हैं  कौर  फिर  उनको  शाप  मुआवजा'  भी  देंगे,
 ये  तीन  तीन  लाभ  एक  एक  मकान  मालिक,
 जमीन  मालिक  को  शाप  दे  रहे  हैं  जो  कर्दा
 उचित  नहीं  है,  इसे  अनुचित  ही  कहा  जायगा  |
 इससे  भ्रसमानता  बहुत  कम  नहीं  होगी  y  प्रखर
 आलाप  समानता  को  कम  करना  चाहते  हैं  तो

 पहली  श्रेणी  में  श्राप  तीन  सौ  स्कवेयर  मीटर
 रखिये,  दूसरी  में  छः  सौ,  तीसरी  में  आठ  या  नो
 सौ  कौर  मैंने  राठ  सौ  की  बात  कही  है  और  चौथी
 3  दो  हजार  के  बजाय  एक  हजार  रखिये  ।

 ऐसा  छापने  किया  तब  तो  कुछ  जमीन  मिलेगी  tv
 और  जिन  के  पास  जमीन  नहीं  है  उनको  दी
 जा  सकेगी  और  जहां  आवासीय  गृहों  की
 समस्या  है  उसका  श्राप  हल  निकाल  सकते  हैं
 अन्यथा  नहीं  ।  हमारे  बिहार  में  32  डिस्ट्रिक्ट
 हैडकर्वाटर्स  हैं  जब  कि  आपने  इसमें  4  शामिल
 किये  हैं  जिनके  नाम  हैं  पटना,  धनबाद,  रांची
 कौर  जमशेदपुर  ।  नगर  आप  श्री  भोगेन्द्र  झा
 के  संशोधन  को  मान  लें  तब  तो  मैं  प्रैस  नहीं
 करूंगा,  नहीं  तो  मेरा  संशोधन  यह  है  कि  आप
 पांचवे  नम्बर  पर  सी  जोडिये  ।  जिसमें  जिन
 शहरों  की  आ्राबादी  एक  लाख  है,  उन  तमाम
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 जगहों  पर  इस  कानून  को  लागू  कीजिये  और
 उन  शहरा  में  भी  एक  हजार  स्कवायर  मोटर
 जमीन  छोड़िये,  यही  मेरे  सशीत्षन  वा  आशय
 है  ।  भ्रम  एक  वर्गीकरण  कौर  बढ़ा  दीजिये
 और  इसे  5  तरह  का  बर  दीजिए

 जमीन  का  जो  'आपने  जिक्र  क्या  हैं,
 जितनी  छोडा।  चाहते  है  उसमे  भी  कमी  कर
 दीजिये  तभी  कुछ  जनित  मिलेगी  और  उसका
 उपयोग  कार  सकेंगे  कौन  सी  तो  इसक।  कोई
 बहुत  ज्यादा  फायदा  नहीं  होता  ।

 SHRI  ERASMC  DE  SEQUEIRA:  I
 wet  t  to  oppose  36  Mr  Chairman,
 I  am  speatrg  ७90  amendment  36
 moved  by  the  hon  Minste:  It  75
 obvious  from  thig  antndment  that  the
 thinking  that  was  given  to  thi,  Bill
 before  it  come  forward  to  the  House
 was  neither  deep  enough  nor  of  aay
 substantial  nature  because  this  is  an
 amendment  that  substantially  chan-
 ges  the  character  of  the  ceiling

 They  are  providing  that  not  only
 does  the  prohibitic::  apply  to  land  but
 2  also  applies  to  certain  kind  of  build-
 angs_  And  itis  obvious  to  all  of  us
 that  this  Government  has  not  only
 ceased  hearing,  ceased  listening,  but
 has  also  ceased  examining  matters  be-
 fore  they  come  to  this  House  Under

 uch  circumstances  my  ouly  recom-
 mendation  is  that  they  may  go  to  the
 people  on  the  8th  March,  the  end  of
 their  term  and  enable  them  to  choose
 a  new  Government

 With  that,  with  your  permission,  I
 ~withdraw

 Shr:  Erasmo  de  Sequevra  then  left  the
 House

 SHRI  BHOGENDRA  JHA  In  the
 garb  of  some  new  amendments  the
 Minister  has  tried  to  give  clean  chit  to
 those  persong  who  have  been  trying
 and  are  trying  and  shall  be  trying
 to  cheat  this  Government  and  the
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 aotiely  and  to  tuther  feat  the  pur-
 pose  of  this  Bill  He  has  moved  an
 amendment  which  means  that  if  any
 person  has  given  his  land  to  many
 other  persons  and  that  land  to  found
 to  be  above  ceilaig  if  that  land  has
 been  fraudulently  given  as  benamz
 land  then  that  lang  will  be  calculated
 as  the  Jang  above  ceiling,  but  will  be
 taken  onlv  from  the  land  of  those
 persons  wio  rave  transfetred  the
 land  not  from  the  land  of  the  trans-
 fere  Here  an  anomaly  arises  Sup-
 pose  I  do  it  today  or  tomorrow  in  the
 name  of  some  person  as  benam:  land,
 then  he  is  barring  ne  the  recovery  of
 that  Jand  In  th>-  onginal  provision,
 this  is  not  there  There  it  38  mention-
 ed  that  t  will  he  crlculated  or  the
 basis  of  total  possession  by  that  per-
 son  Here,  this  i5  a  very  seiious
 thing  I  do  not  understand  wicther
 he  has  understood  the  implhecations  or
 not  or  he  has  hurriedly  moved  it  If
 he  ha:  understoog  it  then  he  ws  pro-
 tecting  7  he  is  goving  a  signal  to  those
 frauds  in  this  countrv  that  dispose  of
 your  land  and  transfer  the  land
 benam:  to  other  persons  ang  the  land
 will  not  be  touched

 So  my  amendment  !s  that  in  place
 of  “only”  the  word  “firstly”  should  be
 substituted  because,  १70  the  first  place
 he  shoulg  try  to  take  :t  into  his  own
 possession,  if  he  has  got  still  the  land
 But  if  he  has  q@isposed  of  the  entire
 land  then  from  the  transferee  also,
 because  in  his  name  he  has  done  it
 Otherwise  the  whole  purpose  of  the
 Act  will  be  defeated

 My  crucial  ameadment  No  38  758
 there  There  are  four  categories,
 A  B  C  and  D  proposed  by  the  Gov-
 ernment  I  want  to  suggest  another
 category  E  for  all  the  district  head-
 quarters  and  towns  throughout  the
 country  and  the  ceiling  limit  should
 be  200  Sq  metres  For  the  fourth
 category,  I  have  suggested  the  maxi-
 mum  limit  of  200  Sq  metres  For
 the  fifth  category  also,  I  suggest  a
 ceiling  limit  of  7200  sq  metres,  not
 more  than  that  Throughout  the
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 country,  the  people  in  towns  and
 cities  are  looking  torward  and  they
 are  waiting  to  see  what  the  Govern-
 ment  38  going  to  do  for  them,  They  do
 not  know  what  mischief  has  ‘een  done
 to  the  various  provisions  of  the
 Bill  They  do  not  know  it  It
 looks  as  if  everyone  has  tried
 to  see  which  land  is  to  be  saved,
 either  owned  by  him  personally  or
 owned  by  any  of  his  relations,  by
 which  provision,  by  which  clause  cr
 sub-clause  of  the  Bull.

 This  Bill  should  provide  that  it  will
 be  applicable  immediately  in  the  first
 place  to  all  the  district  headquarters
 througout  the  country  Many  towns
 and  citics  have  not  been  touched.
 Eve,  cities  and  towns  with  a  popula-
 tion  of  five  lakhs  or  95  lakhs  or  even
 seven  lakhs  are  not  being  covered
 This  38  the  tragedy.  Here,  the  people
 in  such  towns  and  cities  will  be  very
 much  disappointed  They  will  feel
 that  a  fraud  has  been  committed  on
 them.

 I  would  earnestly  urge  upon  the
 hon.  Mauister,  if  he  is  in  a  position  to
 have  an  open  mind,  to  take  some  time
 have  consultations  ang  then  decide
 about  jt  ang  do  somehing  of  which  he
 may  also  be  in  ६  position  to  have  some
 Satisfaction,  we  may  also  feel  satisfied
 ad  the  House  will  also  feel  that  we
 are  not  cheating  the  people  and  that
 we  are  honouring  the  commitment

 that  has  been  made  to  the  people.

 af}  मूलचन्द  डाया  :  सभापति  महोदय,
 हमारे  देश  में  रोटी,  कपड़ा  और  मकान  कस
 न  रा  लगाया  जाता  है।  राज  यहां  पर  मकान
 की  बात  हो  रही  है  t  हिन्दुस्तान  में  सतत  करोड़
 लोग  ऐसे  हैं,  जिन  के  पास  रहने  के  लिए  मकान

 नहीं  हैं  ।  मैं  कभी  तक  इस  बात  को  समझ

 नहीं  सका  हूं  कि  एक  जगह  500  स्क्वेयर
 मीटर  की  सीलिया  रखो  गई  है,  दूसरी  जगह
 1,000  स्क्वेयर  मीटर  की  दौर  किसी  जगह
 I500  स्कवेयर  मीटर  और  2000  स्कवेयर

 मीटर  की  ।  मगर  सरकार  सात  करोड़  लोगों
 की  मकान  देना  चाहती  है,  तो  सब  को  एक  सा
 मकाम  मिलना  चाहिए  i  झगर  मैं  एक  बड़ा
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 श्र  दमी  हूं,  उसे  काला  हुं,  तो  मैं  गांव  में  नदी के
 बिल  रे  एक  भ्रालीशान  मकान  बनाना  चाहूंगा।
 इस  का  मतलब  यह  है  कि  मैं  2000  स्क्वेयर
 मीटर  जमीन  पर  अपना  मकान  बनाऊंगा  ।
 मैं  समझता  हुं  कि सब  को  350  स्क्वेयर  मीटर
 जमीन  दी  जाये,  हजारी  लोग  कहते  हैँ  कि
 250  स्कवेयर  मीटर  भी  मकान  बनाने  के  लिए
 काफी  है  ।

 भूमि  का  प्राचीन  करते  समय  सरकार
 से  यह  निर्णय  लिया  था  कि  गावों  में  रहने  वाले
 लोगों  को  केवल  50  वर्ग  गज  जमीन  दी
 जायेगी  ।  प्रश्न  यह  है  कि  शहरों  के  लिए
 सीलिंग  कानून  में  वह  ए  वी,  सी  और  डी,  ये
 चार  श्रेणियाँ  क्यों  बनाना  चाहती  है।  जब
 सरकार  स्वय  कहती  है  कि  बड़े  बड़े  आलीशान
 मकान  न  बनें,  मकान  पर  ज्यादा  पूंजी  खच
 न  हो--बडे  मकान  पर  ज्यादा  पूजी  लगेगी--,
 तो  फिर  कुछ  श्रेणियों  क.  इतनी  जमात  क्यों
 दी  जा  रही  ह?  में  इस  बारे  में  सरकार  के
 ऋाइटेरिया  को  नही  समझ  सका  हू  ।

 लैड  सीलिंग  प्रोडक्शन  पर  डिपेंड  करती

 है  ।  जब  इस  बिल  के  द्वारा  मकान  के  लिए
 जमीन  दी  ज.नी  है,  तो  हर  एक  आदमी  को  एक
 सा  मक/न  और  एक  सी  जमीन  दी  जानी  चाहिए।
 ज्यादा  जमीन  पर  बडा  मकन  बनाया  जायेगा,
 कौर  जब  कोई  बड़ा  मकान  बनायेगा,  तो  वह
 किरायेदार  रखेगा  और  किराया  वसूल  करेगा  ।

 इसलिए  मैं  चाहता  हूं  कि  नए,  बी,  सी  कौर
 डी  श्रेणियों  को  खत्म  कर  दिया  जाये  और  सब
 को  350  स्क्वेयर  मीटर  जमीन  दी  ज/ये  t  मुझे
 साशा  है  कि  मंत्री  महोदय  मेरे  इस  सुझाव
 को  स्वीकार  करेगे  ।  सरकार  ने  ये  श्रेणियां
 किस  भ्र धार  पर  बनाई  हैं,  यह  मैं  समझ  नहीं
 सका  हूं  ।

 77.00  hrs,

 MR  CHAIRMAN:  Now  the  Minster
 will  reply.

 SHRI  K.  RAGHU  RAMAIAH:  The
 point  raised  in  about  the  ceiling  linut—
 as  to  why  it  should  net  be  Jess  than
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 {Shri  K,  Raghu  Ramaiah]
 500  and  why  if  should  be  500.  Shri
 Ramavatar  Shastri  suggested  300  to
 600  while  Shri  Daga  suggested  300  uni-
 formly  for  ail.

 SHRI  M.  0,  DAGA:  Yes.  for  all:
 there  should  not  be  these  categories
 of  A,B,C  and  D.

 SHRI  K.  RAGHU  RAMAIAH:  So  you
 can  see  that  even  among  the  Members
 who  have  spoken,  there  is  difference
 of  opinion.  So,  one  suggestion  is  as
 800d  or  as  bad  as  another;  and  this  is
 our  view.

 SHRI  BHOGENDRA  JHA-  You  have
 not  replied  about  District  Head-
 quarters.

 SHRI  K.  RAGHU  RAMAIAH-  About
 district  headquarters  it  depends  on
 what  is  now  the  district  headquarters.
 Supposing  tomorrow  it  is  not  there,
 what  will  happen?

 MR.  CHAIRMAN:  Now  I  put  amend.
 ments  Nos.  450  and  (152  by  Shr:  Bhogen-
 dra  Jha,  being  amendments  to  Govern-
 ment  amendments,  to  the  vote  of  the
 House.

 Amendments  Nos  !50  दगे  52  were
 put  and  negated.

 MR.  CHAIRMAN  The  question  is:
 Page  6,

 for  lines  23  to  27
 substitute

 “Explanation.—For  the  purposes
 of  this  sub-section  and  sub-
 section  (0),—

 “group  housing”  means  a
 building  constructed  or  to
 he  eonstrycted  with  one  or
 more  wionds..  each  floor
 consisting  Of  one  or  more
 dwelling  units  and  having
 common  service  facilties
 (106)

 Page  8,
 1  line  34,  after  “transfer”
 insert  “by  way  of  sale,  mortgage,

 gift,  lease  or  otherwise”;  (107)
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 Page  7,
 for  lines  6  to  8
 substitute

 “by  way  of  sale  of  such  property,.
 being  vacant  land,  made  by
 any  person  under  a  register.
 ed  deed  for  valuable  consi-
 deration  in  acoordance  with.
 the  provisions  of  such  law
 or  in  pursuance  of  any  sanc-
 tion  or  permission  granted
 under  such  law,  shall  he
 deemed  to  be  8  bona  fide
 sale”;  (i08)

 Page  7,

 for  lines  9  to  33
 substitute

 “(5)  Where  any  firm  or  uni-
 neorporated  association  or
 body  of  individuals  holds
 vacant  land  or  holds  any
 other  land  on  which  there
 is  a  building  with  a  dwell-
 ing  unit  therein  or  holds
 both  vacant  land  and  such
 other  land,  then,  the  right
 or  interest  of  any  person  in
 the  vacant  land  or  such
 other  land  or  both,  as  the
 case  may  be,  on  the  basis  of
 hig  ghare  in  such  firm  or

 assopiation
 or  body  shall

 also  be  taken  into  account
 in  calculating  the  extent  of
 vacant  land  helq  by  such
 person”;  (109)

 Page  6,—
 after  line  14,  insert

 “Provided  that  not  more  than  one
 dwelling  unit  in  the  group
 housing  shall  be  owned  by
 one  single  person”  (123)

 Page  6,  line  b>
 for  “Provided  that!  substitute
 “|provided  further,  that”  (124)

 Page  6,  lines  9  and  20,—
 for  “units  of  accommodation”
 subdstitute—

 “dwelling  units”  (125)
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 Page  8,  lines  28  and  29,—
 omit  “Provided  that  not  more  than

 one  such  unit  shall  be  owned  by
 orté  sirigle  person,”  (128)

 Page  6,  line  38,—

 for  “shall  be  taken  into  account  as
 being  held  by  him”

 Substitute
 “shall  be  takeri  into  account,  with-
 out  prejudice  to  the  rights  or
 interests  of  the  transferee  in  the
 land  ९0  transferred

 Provided  that  the  excess  vacant.
 Jand  to  be  surrendered  by  such
 person  under  this  Chapter  shall
 be  selected  only  out  of  the  vacant
 land  helg  by  him  after  Such  trans
 fer”  (127)

 Page  पना
 after  line  3l,  msert—

 “(9)  Where  a  person  holds
 vacant  land  and  also  HKdids  any
 other  land  on  which  there  is  a
 building  with  a  dwelling  =  unit
 therein,  the  extent  of  such  other
 land  occupied  by  the  building  and
 the  land  appurtenant  thereto
 shal]  also  be  taken  into  account
 in  calculating  the  extent  of  vacant
 land  held  by  such  person

 (10)  Where  a  person  owns  a
 part  of  a  building  being  a  group
 housing,  the  proportionate  share
 of  such  person  m  the  lahd  occupi-
 ed  by  the  building  and  the  land
 appurtenant  thereto  shall  also  be
 taken  into  account  i  calculating
 the  extent  of  vacant  larid  held  by
 such  person

 Explanation—For  the  purposes
 of  this  section  and  sections  6,  8
 and  i8  a  person  shall  be  deemed
 to  hold  any  land  on  which  there
 is  a  building  (whether  er  not  with
 a  dwelling  unit  therein)  if  he—

 (i)  owns  Buch  land  afid  the  build.
 ing,  ०7

 Gi}  owng  such  land  धा,  possesses,
 the  butlding  or  possesses  such

 @Mi  LS—<¢
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 land  and  the  building,  the
 possession,  m  either  case,
 being  av  a  tenant  under  a
 lease,  the  unkkpirea  bérlod  of
 which  is  not  tes@  than  ten
 years  at  the  commencement
 of  this  Act  or  a8  a  mortgagee
 or  under  ah  irtevotable
 power  of  attorney  or  a  hire-
 purchase  agreement  or  partly
 in  one  of  the  said  capacities.
 and  partly  md  other  of
 the  said  caputity  or  capaci
 ties”  (186)

 The  motion  was  adopted
 MR  CHAIRMAN  Now  we  have

 other  amendments  Shall  I  put  them
 together”

 SHRI  BHOGENDRA  JHA  No  38
 may  be  put  sevaratelv

 MR  CHAIRMAN  The  question  is
 Page  5,—

 after  line  29  insert—
 “(e)  for  all  tHe  district  head

 quarters  towns  throughout  the
 country  one  ‘thousand  two  hun-
 dred  square  maters”  (38)

 Let  the  lobby  be  cleared

 The  Lok  Sabha  dunded
 Division  No  16)

 {17.07  here
 AYES

 Bhargavi  Thankappan,  Shtimati
 Bhattacharyya,  Shr.  Dinen
 Bhattacharyya,  Shri  P
 Buta  Singh,  Shri
 Chandrappan,  Shri  0  K
 Halder,  Shr:  Krishna  Chandra
 Jha,  Shr:  Bhogendra
 Jharkhande  Rai,  Shri
 Joarder,  Shri  Dinesh
 Mohammad  Ismail,  Shri
 Pandey,  Shri  Sarjoo
 Roy,  Dr  Saradish

 Sambhal:.  Shri  Ishaque
 Sen,  Dr  Ranen
 Shastri,  Shri  Ramavatar
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 NOES

 Abkineewiu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Apyalansidu,  Shri

 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banera,  Shri  Hamendra  Singh
 Barupal,  Shri  Panna  Lal
 Bhagat,  Shri  H.  K.  L.
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 Bhargava,  Shri  Basheshwar  Nath
 Bheeshmadev,  Shri  M.

 Chandrakar,  Shri  Chandulal
 Chandrashekharappa  Veerabasappa,

 Shri  T.  v.
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chhotey  Lal,  Shri
 Chikkalingaiah,  Shri  K.

 Daga,  Shri  M  C.

 Dalip  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Dasappa,  Shri  Tulsidas
 Deo,  Shri  S.  N.  Singh
 Dixit,  Shri  G.  C.
 Gavit,  Shri  T.  H.

 Gogol,  Shri  Tarun
 Gopal,  Shri  K.

 Hari  Singh,  Shri

 Jadeja,  Shri  D.  P.
 Jaffer  Sharief,  Shri  ९.  K.
 Jeyalakshmi,  Shrimati  V.
 Joshi,  Shri  Popatla]  M.

 Kailas,  Dr.
 RKotrashetti,  Shri  A.  K.

 Laskar,  Shri  Nihar

 Mahajan,  Shri  Vikram

 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  D.

 Mandal,  का,  Iagdteh  Narain
 Mandal,  Shri  ‘Yen  Presad
 Mohan  Swarup,  Shri
 Munsi,  Shri  Priya  Rargen  Des

 Oraon,  Shri  Kartik

 Oraon,  Shri  Tuna

 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Narsingh  Narain
 Parashar,  Prof.  Narain  Chand
 Patil,  Shri  Krishnarag
 Peje,  Shri  S.  L.

 Raghu  Ramaiah,  Shri  K.
 Rai  Shrimati  Sahodrabai
 Ram  Singh  Bhai,  Shri
 Rao,  Shrimati  8.  Radhabai  A.
 Rad,  Shri  Jagannath
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  Nageswara
 Ray,  Shrimati  Maya
 Reddy,  Shri  K  Ramakrishna
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  Sidram
 Rudra  Pratap  Singh,  Shri

 Saini,  Shri  Mulki  Raj
 Samanta,  Shri  S.  C.
 Satpathy,  Shri  Devendra
 Sayeed,  Shri  P.  M.
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shastri,  Shri  Sheopujan
 Shivnath  Singh,  Shri
 Sohan  Lal,  Shri  7.
 Swamy,  Shri  Gidrameshwar

 Tiwari,  Ghri  Chamice  Bhal  Mani

 Yadav,  Shri  Chendrajit

 Yesav,  Shri  a  P.
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 MR.  CHAIRMAN:  The  resukt*  of
 the  divieion  iy:

 Ayes:  15;  Noga  77
 The  motipn  was  negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 all  the  other  amendments  together  to
 tha  vote  of  the  House

 Amendmencs  Now  3  to  Ww  20,  22,  24,
 कह  to  a,  B7  to  80,  BL  to  88  and  96
 were  put  and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  4  as  ‘amended,
 stand  part  of  the  Bill.”

 Ihé  motion  w2.as  adopted.

 Clause  4,  as  amended,  was  added  to
 the  Bitl.

 ‘Clause  B  (Transfer  of  vacant  land)
 Amenament  made:

 Page  7,
 in  line  36,  after  “or  otherwise,”

 insert
 “the  extent  of  the  land  so  trans-

 ferred  shall  also  be  taken  into
 account  in  calculating  the  extent
 of  vacant  land  held  by  such  per-
 son  and”,  (111)

 (Shri  K.  Raghu  Ramaich)

 MR  CHAIRMAN.  The  question  is:

 That  Clause  5,  as  amended,
 stand  part  of  tBe  Bill”

 The  motion  was  adopted,
 Clause  5,  ह ड  amended,  was  added  to

 the  Bill.

 Clause  हैं  (Persons  holding  varant  land
 in  excess  of  ceiling  limit  to  file

 statement)
 SHRI  RAMAVATAR  SHASTRI:  I

 eg  to  move;
 Pave  8,  line  T3,

 for  “such  period  as  may  be  pres.
 cribed”

 eubstitute  “ten  days”  (26)

 SHRI  K.  RAGHU  RAMAIAH:  2
 beg  to  move:

 Page  0,  line  2—

 after  “incapacitated”  insert—~
 “and  where  both  the  husband

 and  the  wife  are  absent  from
 India  or  are  mentally  incapacitat-
 ed  from  attending  to  their  affairs,
 by  any  other  person  competent
 to  act  on  behalf  of  the  husband  or
 wife  or  both;”  (128)

 Page  8,—

 after  line  19,  insert—~
 “Provided  that  in  relation  to

 any  State  to  which  this  Act
 applies  in  the  first  instance,  the
 provisions  of  this  sub-section  ghali
 have  effect  as  if  for  the  words
 ‘Every  person  holding  vacant  land
 in  excess  of  the  ceiling  limit  at
 the  commencement  of  this  Act’,
 the  words,  figures  and  letters,
 ‘Every  person  who  held  vacant
 land  in  excess  of  the  ceiling  limit
 on  or  after  the  1th  day  of  Feb-
 ruary,  975  and  before  the
 commencement  of  this  Act  and
 every  person  holding  vacant  land
 in  excess  of  the  ceiling  limit  at
 such  commencenment’  had  bepri
 substituted,”  (i37)

 Page  8,—
 for  lines  28  and  29,  substitute

 “(2)  If  the  competent  authority
 is  of  opinion  that—

 (a)  in  any  State  to  which  this
 Act  applies  in  the  first
 instance,  any  person  held
 on  or  after  the  l7th  day
 of  February  7979  and
 before  the  commencement
 of  this  Act  or  holds  af
 such  commencement;  and

 (b)  in  any  State  which  adopts
 this  Act  under  clause  (३)
 of  article  252  of  the
 Constitution,  amy  person
 holds  at  3  a
 ment  of  this  Act,

 "Abel  Matoycam  Mattie  slay  voted  for  NOES.



 {Shri  K  Raghu  Ramaiah)
 vacant  land  in  excess  of  the  ceil
 ing  limit,  then,  notwithstahding
 ansthing  contained  in”  (188)

 SHRI  BHOGENDRA  JHA  I  beg  to
 wnove

 That  in  the  arnendment  proposed
 by  Stiri*K  Raghu  Ramaiah,  printed
 as  No  37  in  Last  No  5  of  amend-

 ts,—
 omit  “and  before  the  commence-~
 ment  of  this  Act  and  every  person
 holding  vacant  land  in

 fesse
 of

 the  ceiling  limit  at  h  com-
 mencement”  (i53)
 tt  रामावतार  इॉंस््ती  सभापति

 मंददीदयं,  मेरा  संशोधन  ध।रा  (6)  में  है।

 इसमे  जहा  पर  within  such  period  as  may
 be  perscribed  का  उल्लेख  है  मैं  चुनाव
 इसके  लिए  कुछ  अवधि  निर्धारित  कर  दी

 जाये।  इस  बात  के  चा सेज़  हैं  और  ऐसा  होता
 भी  है  कि  अधिकारी  लीग  देर  कर  देते  हैं  या

 सम्बन्ध  रखने  हैं  उनसे  जिनकी  जमीनें

 हदबन्दी  से  ज्यादा  होगी,  जिनको  जमीन  ली

 जायगी  और  जिसके  बारे  में  उन  को

 काम्सटेन्ट  अधिकारी  के  सामने  स्टेटमेन्ट

 दाखिल  करना  है  |  मैं  चाहत,  हु  स्टेटमेन्ट

 दाखिल  करने  की  अवधि  निश्चित  क्र  दी

 जाये  ।  इस  बात  को  भ्रफसरो  पर  न  छोड़ा

 ह 11:6  कि  जब  वे  नीटी  ई  करेगे  तब  स्टेटमेन्ट

 दाखिल  किया  गये।  मैंने  इसीलिए  कहा  है

 हैं  दस  दिन  की  झवबधि  निश्चित  कर  दी  जाये

 जिसके  प्रकार  उनको  स्टेटमेन्ट  देना  है
 काम्मिटमेन्ट  एयारिटी  के  पास  ताकि  काम

 जल्दी  हो  सके  ।  बस  केबल  इतना  ही  मेरा

 मतलब  है  ।

 coy
 Chinn,  फ्  पु

 &  shea  iRy  8,  xb%  9  ureas
 ge  ५०

 &  ie

 MR  CHAIRMAN:  ‘Thy  question  3s:
 Page  a,  ine  ¥—

 after  “incapacitated”  ined+t—

 “and  where  both  the  husband
 and  wife  are  absent  from  f
 or  are  mentally  incapecttated, from  attending  to  thely  affdirs,  by
 any  other  person  competent  to
 act  on  behalf  of  the  husband  or

 wife  or  both,”  (128)

 Page  8,—

 after  line  19,  ihsert-—
 “Provided  that  in  relation  to

 any  State  to  which  this  Act
 applies  in  the  first  instance,  the
 provisions  of  thig  sub-section
 shall  have  effect  aa  if  for  the
 words  ‘Every  person  holding
 vacant  land  in  excess  of  the  ceil-
 ing  limit  at  the  commencement  of
 this  Act’,  the  words,  figures  and
 letters,  ‘Every  person  who  held
 vacant  land  in  excess  of  +he  ceil-
 ing  limit  on  or  after  the  I7th  day
 of  February,  1975  and  before  the
 commencement  of  thig  Act  and
 every  person  holding  vacant  land
 in  excess  of  the  ceiling  limit  at
 such  commencement’  had  Teen
 substituted,”  (187)

 Page  8,---

 for  lines  28  and  29,  substitute—

 “(2)  If  the  competent  authority
 is  of  opimion  that—

 (a)  m  any  State  to  which  this
 Act  applies  in  the  first  in-
 stance,  any  person  held  on
 or  after  the  17th  day  of
 February,  975  and  before
 the  commencement  of  this
 Act  or  holds  at  such  com-
 mencement,  or

 (b)  in  any  State  which  adopts
 MR  CHAIRMAN  i  shall

 a"
 y  put

 amendm  its  Nob  25  and  58  to  the
 vote  of  the  House
 Amendments  Nos  25  and  53  woth  ,  ,

 put  and  negateed,

 this  Act  under  clause  (l)
 of  Srticle

 Pt  ae
 a

 are
 pe:  rd
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 acant  land  in  gucess  of  the  ceil-
 toe  limit,  tee  notwithstanding
 anything  contained  in”  (188)

 The  motion  was  adopted.

 ह...  CHAIRMAN:  The  question  ig:
 “That  clause  6,  as  amended,  stand

 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  6,  as  amended,  was  added  to
 the  Bill.

 Clause  7  (Filing  of  statement  tn  cases
 where  vacant  land  held  by  a  person  is
 situated  within  the  jurisd:tion  of
 two  or  more  competent  authorities).
 Amendment  made:

 Page  9,

 G)  in  lne  18,

 for  “where  a  person”  substitute

 “C1)  Where  a  person”;

 Qi)  after  line  26,

 insert
 “(2)  Where  the  extent  of  vacant

 Yand  held  by  any  person  and
 situated  within  the  jurisdiction  of
 two  or  more  competent  authorities
 within  the  same  State  to  which
 this  Act  apples  is  equal,  he  shall
 file  his  statement  under  sub-
 section  q)  of  section  6  before  any
 one  of  the  competent  authorities
 and  send  intimation  thereof  in
 such  form  as  may  be  prescribed
 to  the  State  Government  and
 thereupon,  the  State  Government
 shall,  by  order,  determine  the
 competent  authority  before  which
 all  subsequent  proceedings  under
 this  Act  shall  be  tgken  to  the  ex-
 clusion  of  the  other  competent
 authority  or  authorities  and  com~-
 municate  that  order  to  such  per-
 son  and  the  competent  authorities
 concerned,

 (3)  Where  the  extent  of  vacant
 ‘ahd  held  by  any  person  and
 situated  within  the  jurisdiction  of

 Urban  Land  (Cell.  779
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 two  or  more  competent  authori-
 ties  in  two  or  more  States  to  which

 fle  his  “atatement  vunder
 sabe

 le  at  un
 section  Ww  of  section  6  batore  ‘eet
 ३९  of  the  competent  authorities
 and  seng  jntimation  thereof  in
 such  form  as  may  be  prescribed
 to  the  Central  Government  and
 thereupon,  the  Central  Govern.
 ment  shall,  by  order,  determine
 the  competent  authority  before
 which  all  subsequent  proceedings
 shall  be  taken  to  the  exclusion  of
 the  other  competent  authority  or
 authorities  and  communicate  that
 order  to  such  person,  the  State
 Governments  and  the  competent
 authorities  concerned.’  (114)

 (Shri  K.  Raghu  Ramaiah)

 MR,  CHAIRMAN:  The  question  is:
 “That  clause  7,  as  amended,  stand

 part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  7,  as  amended,  was  added  to
 the  Bill,

 Clause  8  (Preparation  of  draft  state-
 ment  68  regard  vacant  land  held  in

 excess  of  ceiling  limit)

 SHRI  RAMAVATAR  SHASTRI;
 beg  to  move:

 Page  10,  line  2,—
 for  “the  period  specified  in  the

 notice  referred  to  in  sub-section  (3)”
 substitute  “ten  days”  (26).

 MR,  CHAIRMAN:  I  now  put
 amendment  No.  26  moved  by  Shri
 Ramavatar  Shastri  to  the  vote  of  the
 House,

 Amendment  No,  26  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  8  stand  part  of  the
 Bill”.
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 Rite,  Chairemn)
 *  Clause  8  was  added  to  the  Bill

 Clsupe  8  (Final  statement)

 MR.  CHAIRMAN:  There  are  no
 amendments  to  clause  9.  The  question
 is;

 “That  clause  9  stand  part  of  the,
 Bill”.

 The  motion  was  adopted,

 Clause  9  was  added  to  the  Bill.

 Clause  0  (Acquisition  of  vacant  land
 in  excess  of  ceiling  lmit).  a

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  10,  line  6,—

 for  “As  soon  as  may  be”
 substitute  “within  seven  days”
 (27).

 MR  CHAIRMAN:  I  now  put
 amendment  No.  27  moved  by  Shri
 Ramavatar  Shastri  to  the  vote  of  the
 House.

 Amendment  No  27  was  put  and
 negatived.

 Amendment  made:

 Page  ,—

 for  lkwnes  3  to  15,  subststute—

 ‘Explanation.—In  this  section,  in
 sub-section  (l)  of  section  il  and  in
 sections  4  and  23,  “State  Govern-
 ment”,  in  relation  to—

 (a)  any  vacant  lend  owned  by  the
 Central  Government,  means  the
 Central  Government;

 (b)  any  vacant  land  owned  by
 any  State  Government  and  situated
 in  a  Union  territory  or  within  the
 lecal  limits  of  a  cantonment  declared
 8§  quch  under  section  3  of  the  Can-

 tonmente  Act,  2  of  10%4,  méans  that
 State  Government,’  129)

 (Shri  K.  Raghu  Rematch)

 im

 MR,  CHAIRMAN:  THe  question  is:

 “That  Clause  0,  ag  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted/

 Clause  10,  as  amended,  was  uqded  to
 the  Bill,

 Clause  W  (Payment  of  amount  for
 vacant  land  acquired),

 HRI  RAMAVATAR  SHAS7RI:
 beg  to  move:

 Page  u,  line  20,—

 for  “eight  and  one-third”  eudb-
 stitute  “one  and  one-half”  (28)

 Amendments  made:

 Page  12,  line  l,—
 omt  “by  any  State  Government”.
 (130)

 Page  12,  line  40,
 omt  “by  the  State  Government”
 (131)

 (Shrt  K  Raghu  Ramaiah}

 aft  रामावतार  शास्त्री  सभापति  जी,
 यह  मुआवजा  देने  से  संबधित  मेरा  संशोधन
 है  ।  मुआवजे  की  राशि  धाप  बहन  ज्यादा
 दे  रहे  हैं,  इसलिये  मैं  ने  यह  संशोधन  दिया

 है  कि  उस  को  कसम  किया  जाय  ।  आ।  ने
 सवा  8  टाइम  से  अधिक  लगभग  9  गुना
 मुआवजा  देने  की  बात  की  है  |  ऐलीमेंट
 निकालेंगे  5  साल  का  झगर  बेकार  लीड  से
 झ्रामदनी  होती  है  तो  ।  भौर  जितना  होगा
 उसका  करीब  करीब  9  भूत  होगा  जो  झप

 मुसावी  के  रूप  में  देते  तीन  भी  दीजिए,
 मकान  भी  दीजिए  शौर  इतना  भारी  मुश्क  विजा
 भी  दीजिए,  इसे  कदापि  सचित  नहीं  कहा  जा
 सकता  भले  ही  सरकार  कितना  ही  गाल
 क्यों  ले  जज।  ले  ।  तो  मैं  यह  निवेदन  करना

 चाहूंगा  कि  अगर  शाप  चाहते  हैं  कि  जनता

 के  पैसे  का  दुऋपयोग  से  हो  क्योंकि  इतनों
 ज्यादा  सुहावना  देना  में  बने का  है
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 ही  समझता  हूं  ।  क्या  जनता  ने  झपने  NOES

 प्रिंस  का  दुश्मन  करने  के  लिए  शाप  को  यहां
 औैर।  है?  बाप  बड़े  बड़े  लोगों  को  बड़ी  बड़ी
 राशियां  मुआवज़े  के  रूप  में  दे  दें  कौर  प्राम
 जनता  बिना  धर  के  रहे,  बिना  भोजन  के  रहे
 और  बिना  कपड़े  के  मरती  रहे  ।  इसलिये
 मेरा  निवेदन  यह  है  कि  इस  को  कस  कर  के

 डेढ़  गूना  किया  जाए  कौर  उस  से  ज्यादा  यह
 नहीं  होना  चाहिए  हालाकि  होना  तो  यह  8०8  Shri  Hamendsa  Singh
 चाहिए  कि  मुझ  विजा  उन  को  बिल्कुल  नहीं,  Rarupal,  Shri  Panna  Lal
 मिलना  चाहिए  i  आप  उन  को  डेढ़  गुना  Basappa,  Shri  K
 पेमेन्ट  कर  दें  लेकिन  उस  से  ज्यादा  नहीं  क्योंकि  Basumatari,  Shri  D.

 9  गुना  मुआवीया  देता  प्र न्याय  है,  भ्रष्टाचार  Bhagat,  Shri  H.  K.  L.
 है  शौर  जनता  को  रोका  देना  है,  उस  को  Bhargava,  Shri  Basheshwar  Nath

 Agrawal,  Shri  Shrikrishana
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri

 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar

 बेवकूफ़
 बनाना  है  ौर  उस  के  पैसे  को  उठाना  Chandrakar,  Shri  Chandulal

 t  t  Chandrashekharappa  Veerabasappa,
 Shri  T.  V.

 MR,  CHAIRMAN:  The  question  is:  Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal

 Page  11,  line  20,—  Chaudhary,  Shri  Nitiraj  Singh
 for  “eight  and  one-third”  suo.  Chhotey  Lal,  Shri

 stitute  “one  and  one-half”  (28).  Chikkalingaiah,  Shri  K.

 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Dasappa,  Shri  Tulsidas

 [i122  hrs.  Deo,  Shri  S.  N.  Singh

 Gavit,  Shri  T.  H.

 AYES  Godara,  Shri  Mani  Ram
 Gopal,  Shri  K.
 Gowda,  Shri  Pampan

 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri

 Jadeja,  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.

 Let  the  Lobbies  be  cleared

 The  Lok  Sabha  divided:

 Division  No  7

 Bhargavi  Thankappan,  Shrimati
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  S.  P.

 Gupta,  Shri  Indrajit

 Halder,  Shri  Krishna  Chandra

 Sha,  ‘Shri  Bhogendra
 JharRhande  Rai,  Shri

 Mohammad  Ismail,  Shri

 Sambhali,  Shri  Ishaque
 Reartri,  Shei  Ramavatar

 Jeyalakshmi,  Shrimati  द

 Kailas,  Dr.
 Kepur,  Shri  Set  Pal
 Kotrashetti,  Shri  A.  K.

 Lasker,  Shri  Nihar



 (गा,  &  $,  Urban
 Cat

 मठ
 Fhe  प्र  (66

 FRERUARY  2,  7४6
 न  (Cath

 के.  गा

 Mahajan,  Shri  Vikram
 Majhi,  Shri  Kumar
 Mandal,  किए  Jagdish  Narain
 Mandel,  Shti  ¥amune  Prased
 Mohan  Swarup,  Shri
 Munsi,  Shri  Priya  Ranjan  Dag
 Oraon,  Shri  Kart}k
 Oraon,  Shri  Tuna
 Painuli,  Shri  Rarspoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Narsingh  Narain
 Panigrahi,  Shr:  Chintamani
 Parashar,  Prof  Narain  Chand
 Patil,  Shri  Krishnarag
 Peje,  Shr.  S  L
 Raghu  Ramaiah,  Shri  के,
 Rai  Shrimat:  Sahodrabai
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Rao,  Shrimati  B  Radhabai  A.
 Rao,  Shri  K  Narayana
 Rao,  Shri  M  8  Sanjeevi
 Rao,  Shri  Nageswara
 Ravi,  Shri  Vayalar
 Reddy,  Shr:  K  Ramakrishna
 Reddy,  Shri  P  Narasimha
 Reddy,  Shri  Sidram
 Rudra  Pratap  Singh,  Shn
 Saini,  Shri  Mulk:  Raj
 Samanta,  Shri  S  C
 Satpathy,  Shri  Devendra
 Sayeed,  Shri  P  M.
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Sharma,  Shri  Nawal  Kishore
 Shastri,  Shri  Sheopujan
 Sohan  Lai,  Shri  T.
 Swaran  Singh,  Shri

 Tiwari,  Shri  Chandra  Bhal  Mani
 Unnikrishnan,  Shri  K.  P.
 Yadav,  Shri  R.  P.

 MR.  CHAIRMAN:  The  result*  of
 the  divisiqn  is;

 Aves  10;  Noes:  80.

 The  mation  was  negatived,

 MR,  CHAIRMAN:  Now  the  पुरहा
 tion  is:

 “That  Clause  li,  as  amended,
 ptand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  wu,  as  amended,  was  added  to
 the  Bull,

 Clause  2  (Constitution  of  Urban  Land
 Tribunal  and  appeal  to  Urban  Land

 Tribunal)

 SHRI  M  C  DAGA  i!  beg  to  move:

 Page  13,  line  20,—

 add  at  the  end—
 ‘and  its  decision  shall  be  final”
 (46)

 SHRI  K  RAGHU  RAMAIAH  I  beg
 to  move

 Page  13,  line  13,

 insert  at  the  end—
 “or  where  the  extent  of  such  land

 situated  within  the  jurisdiction  of
 two  or  more  Tribunals  is  equal,  to
 any  of  those  Tmbunals  ”  (132)

 SHRI  M  C.  DAGA:  Sir,  I  want  to
 speak  I  have  suggested  one  amend-
 ment  regarding  sub-clause  5  of  clause
 12  It  says  ‘In  deciding  appeals  the
 Tribunal  shall  exercise  all  the  powers
 which  a  civil  couxt  has  and  follow  the
 same  procedure  which  a  civil  eourt
 follows  in  deciding  appeals  against  the
 decree  of  an  original  court  under  the

 *The  following  Members  also  tecorded  their  votes:—
 AYES;  Shri  Biren  Dutta.
 NOXS;  Sarvashri  Tamm  फीडरों  and  R  K.  Khadilke:
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 “code  of  Civil  Procedure,  1908.  Ihave
 requested  the  to  add  the
 ~words  ‘and  its  decision  shall  be  final’.
 Please  do  away  with  clause  1a,  Why
 I  Bave  said  this  is,  first,  let  there  be

 a  competent  authority.  The  com-
 petent  authority  gives  the  decision.
 Under  Clause  2  you  have  appointed
 a  Tribunal.  The  State  Government,

 ‘by  notification  in  the  Official  Gazet'‘e,
 consititutes  one  or  more  tribunals.
 This  Tribunal  will  be  the  appellate
 authority.  Here  is  an  area  in  which
 a  vacant  land  is  situated.  That
 “tribunal  will  hear  the  appeal  and  give
 its  decision  Now,  under  the  Civil
 Procedure  Code,  in  order  to  avoid
 delay,  they  have  even  gone  in  second
 appeal,  We  want  to  do  away  with
 Section  00  and  we  say  that  in  very
 special  and  exceptional  circumstances
 and  on  question  of  legal  propriety.

 then  and  then  alone,  the  second  appeal
 tan  oe  there.  When  you  have  already
 appointed  a  tribunal  the  tribunal  will
 give  its  decision.  It  is  appellate  court
 Why  de  you  give  power  to  go  for  a
 second  appeal  to  a  high  court?  There-
 fore  I  requested  you,  when  you  want
 to  expedite  the  matter,  and  you  want
 १0  do  away  with  delay,  please  do  away
 with  this  thing.  I  hope  the  Minister
 will  accept  it.

 SHRI  K  RAGHU  RAMAIAH:  As
 has  earher  been  stated  as  a  measure
 of  justice,  in  the  case  of  Land  Ceilings
 Bill,  as  in  some  of  them,  the  appeal
 Yo  the  High  Court  is  provided  for  I
 have  already  explained  that.

 MR.  CHAIRMAN:  First,  I  shall  now
 put  Government  Amendment  No,  32
 ‘to  the  vote  of  the  House.

 The  question  is:

 “Page  13,  line  3,—
 insert  at  the  end—
 “or  where  the  extent  of  such  land

 situated  within  the  jurisdiction  of
 ‘two  or  more  Tribunals  is

 br
 fo

 many  of  those  Tribunals:"  (182),

 The  motion  was  adopted,

 Urban  Land  (Ceil.  178
 &  Reg.)  Bill

 MR.  CHAIRMAN:  Mr.  Daga,  are
 you  pressing  your  amendment?

 SHRI  M.  C.  QDAGA:  No,  Sir.

 SHRI  BHOGENDRA  JHA:  This  is
 a  simple  amendment.  He  cannot  now
 withdraw  his  amendment.

 MR.  CHAIRMAN:  =I  shail  put
 amendment  No.  46  moved  by  Shri
 Ramavatar  SHastri  to  the  vote  of  the
 House.

 The  question  is:

 ‘Page  18,  line  20,—

 add  at  the  end—
 “and  its  decision  shall  be  final”
 (46)

 The  Lok  Sabha  divided.

 Divis.on  No  8]
 [27.39  brs.

 AYES

 Bhargavi  Thankappan,  Shrimati
 Bhattacharyya,  Shri  S.  P.

 Dutta,  Shri  Biren

 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra

 Jha,  Shri  Bhogendra
 Jharkhande  Rai,  Shri
 Mohammad  Ismail,  Shri
 Sambhali,  Shri  Ishaque
 Shastri,  Shri  Ramavatar

 NOES

 Agrawal,  Shri  Shrikrishna
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri

 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T,
 Banera,  Shri  Hamendra  Singh
 Serupal,  Shri  Panna  Lal  ms
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 Basappa,  Shri  K,
 Basumateri,  Shri  D

 Bhagat,  Shri  H  K  L.

 Bhargava,  Shri  Basheshwar  Nats

 Bheeshmadev,  Shri  M

 Chandraker,  Shr:  Chandu'al

 Chandrashekharappa  Veer
 Shr  T  V

 Chandrika  Prasad,  Shri
 Chaturvedi,  Shr:  Rohan  Lal

 Chaudhary,  Shri  Nitiraj  Singb
 Chhotey  Lal,  Shri
 Chikkalingassh,  Shr  K

 Dalbir  Singh,  Shri

 Dalip  Sigh,  Shri
 Das,  Shri  Anadi  Charan
 Dasappa,  Shr  Tulsidas

 Deo,  Shr:  S  N  Singh

 Gavit,  Shn  T  H
 George,  Shri  A  C

 Gopal,  Shri  K

 Han  Singh,  Shr
 Hashim,  Shr  M  M

 Ishaque,  Shri  A  K  M

 Jaffer  Sharief,  Shri  C  K
 Jeyalakshmi,  Shrimati  V

 Kailas,  Dr
 Kakodkar,  Shr:  Purushottam
 Kapur,  Shri  Sat  Pal
 Khadilkar,  Shri  R  K
 Kotrashetti,  Shn  A  हू

 Laskar,  Shri  Nahar

 Mahajan,  Shr:  Vikram
 Majhi,  Shri  Kumar
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Mirdha,  Shri  Nathu  Ram
 Mohan  Swarup,  Shri
 Munsi,  Shri  Priya  Ranjan  Das

 ¥  a  ve  =  मिफेदत  Lond  (Cel.  ak  ran
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 Oraon,  Shri  Tune

 Panuil,  Shri  Parlpoornanani
 Pandey,  Sbri  Naraingh  Narain

 Panigrahi,  Shri  Chintemant

 Pant,  Shri  K.  C
 Parashar,  Prof  Naram  Chand.
 Patil,  Shri  Krishnarao
 Peje,  Shri  S&S,  L.
 Pradhani,  Shn  K

 Raghu  Ramaiah,  Shri  K

 Rai,  Shrimat:  Sahodaraba:
 Ram  Singh  Bhai,  Shri
 Rao,  Shrimati  8  Radhabai  A.

 Rao,  Shri  Jagannath
 Rao,  Shr:  K  Narayana
 Rao,  Shri  M  8  Sanjeevi
 Rao,  Shri  Nageswara
 Ravi,  Shri  Vayalar
 Reddy,  Shr:  K  Ramakrishna
 Reddy,  Shr:  P  Narasimha
 Reddy,  Shn  Sidram
 Rudra  Pratap  Singh  Shn

 Samanta,  Shri  8  C
 Satpathy,  Shri  Devendra
 Sayeed,  Shri  P  M
 Shalani,  Shri  Chandra
 Shambhu  Nath,  Shr:
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shr:  8
 Sharma,  Shri  A  P
 Sharma,  Shri  Nawal  Kishore
 Shastri,  Shri  Sheopyan
 Shinde,  Shr:  Annasaheb  P
 Shivnath  Singh,  Shri

 iddheshwar  Prasad,  Prof
 Sohan  Lal,  Shri  T

 Tiwari,  Shri  Chandra  Bhal  Mank

 Unnikrishnan,  Shri  K  P.

 Yadav,  ह...  के,  ड्,

 |
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 MR,  CHAIRMAN:  The  result*  of  the  the  said  capacity  or  capacities.”
 Rivisiod  tg:  (183)

 Ayes:  16;  Noes:  0.  (Shri  K.  Raghu  Ramaiah)

 The  motion  was  negatived
 MR.  CHAIRMAN:  The  question  is:

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  12,  as  amended,  stand
 part  of  the  Bill’.

 The  motion  was  adopted.

 Clause  12,  as  amended,  was  added  to
 the  Bill.

 Clause  8  was  added  to  the  Bill.

 Clause  4  (Mode  of  payment  of
 amount)

 MR.  CHAIRMAN:  Mr.  Daga—absent,
 Shri  Sequeira—absent.

 The  question  is:

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Biil.
 Clauses  5  to  8  were  added  to  the  Bili.

 Clause  19  (Chapter  not  to  apply  to
 certain  vacant  lands)

 MR.  CHAIRMAN:  Shri  Hari  Kishore
 Singh.

 SHRI  HARI  KISHORE  SINGH:  Not
 moving.

 MR.  CHAIRMAN:  Amendment  No.
 133.  Shrj  Raghu  Ramaiah.

 Amendment  made:

 Page  6,—

 for  line  23,  substitute—

 “or  partly  in  one  of  the  said
 capacities  anamarty)  in  any  uiner  or

 “That  clause  las  amended,  stand
 part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  19,  as  amended,  was  added  to
 the  Bill,

 Clause  20  (Power  to  exempt)
 MR,  CHAIRMAN:  No.  48,  Shri  Dags

 —not  present.  No  70.  Shri  Sequeira
 not  present.  No.  85,  Shri  Siddayya—
 not  present.

 The  question  is:
 “That  clause  20  stand  part  of

 the  Bill”.

 The  motion  was  adopted.
 Clause  20  was  addeg  to  the  Bilt.

 Clause  2l  was  added  to  the  Bill.
 MR  CHAIRMAN:  Clause  22  Shri

 Siddayya  has  two  amendments—he  is
 not  present.

 The  question  is:

 “That  clause  22  stand  part  of  the
 Bill”.

 The  motion  wag  adopted.

 Clause  22  was  added  to  the  Bill.

 Clause  23  Disposal  of  vacant  land
 tequired  under  the  Act)

 MR.  CHAIRMAN:  Nos.  49—5i  Shri

 {fferayana  Rao.
 SHRI  NARAYANA  RAO:  Not  mov-

 ing.
 MR.  CHAIRMAN:  Nos.  7i-72,  Shri

 Sequeira—not  present.  No.  89,  Shrt
 Siddayya—not  present.

 Shri  Raghu  Ramaiah  hag  amend-~
 ments  Nos.  5  and  i4l,

 *The  following  Members  also  recorded  their  votes:—
 AYES:  Shiv  Dinen  Bhattacharyya,
 NOES:  Sarvashri  Kartik  Orvon,Hari  Kishore  Singh  end  Terun  Gogol.
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 Amendments  made:

 Page  18,

 ह...  Hine  28
 insert

 “(5)  Notwithstanding  anything
 contained  in  sub-sections  (l)  to
 (4),  where  the  State  Government

 is  satisfied  that  it  is  necessary  to
 retain  or  reserve  any  vacant  land,
 deemed  to  have  been  acquired  by
 that  Government  under  this  Act,
 for  the  benefit  of  the  public,  it
 shall  be  competent  for  the  State
 Government  to  retain  or  reserve
 such  land  for  the  same”  (115)

 Page  1,  line  40

 for  “its  employees”  subsittute—

 “the  employees  of  any  industry’
 (141)

 (Shri  K  Raghu  Ramatrah)

 MR  CHAIRMAN  The  question  38

 “That  clause  23,  as  amended,  stand
 part  of  the  Bull”

 The  motion  was  adopted

 Clause  23,  as  amended,  was  added  to
 the  Bull

 Clauses  24  and  25  were  added  to  the
 Bul

 Clause  26  (Notice  to  be  given  before
 transfer  of  vacant  lands)

 MR  CHAIRMAN  Shri  Har:  Kishore
 Singh  No  98  He  is  not  present
 Shri  Haghu  Ramaiah  has  amendments
 Nos  116  and  34

 Amendments  made,

 Page  19,
 after  line  25
 ansert

 (3)  For  the  purpose  of  cal-
 culating  the  price  of  any  vacant
 Jagd  sinder  mab-gection  (2),  it  shgil

 ber  Gr
 i¢  oh

 undes  फ्  decd  3
 of  the  Land  Acquisition  894
 (  of  894)  oy  under  the  relevant
 provision  of  any  other  correspond-
 ing  law  for  the  time  ‘being  in
 force,  had  been  issued  for  the
 acquisition  of  such  vacant  land
 on  the  date  on  which  the
 notice  was  given  gub-
 section  reby  of  this  sectiog”.  6)

 Page  19,  hne  0,—
 for  “entitling  to  hold  vacant  Innd

 under  this  Act”

 substitute
 “holding  vacant  land  within  the

 ceiling  limit”  (134)
 (Shri  K  Raghu  Ramarah)

 MR  CHAIRMAN  The  question  is’
 “That  clause  26,  as  amended,  stand

 part  of  the  Bull”

 The  motion  was  adopted
 Clause  26,  as  amended,  was  addeg  to

 the  Bull

 N

 Clause  27  (Prohibition  on  transfer
 of  urban  property)

 MR  CHAIRMAN  No  73,  Shri  Se-
 queira—not  present  No  7,  Shri
 Raghu  Ramaiah

 SHRI  K  RAGHU  RAMAIAH  I  am
 not  moving  it

 SHRI  DINEN  BHATTACHARYYA
 Why?

 SHRI  K  RAGHU  RAMAIAH'  Be-
 cause  it  is  substituted  by  another  am-
 endment  I  have  other  amendments
 to  move,  Nos  142,  143,  144,  145,  146,
 47  and  48

 Amendments  made:

 Page  19,-—

 for  lines  27  to  29,  substitute—

 “being  in  force,  ७०  person  shall
 transfer  by  way  of  sale,  mortgage,
 gift,  leene  for  @  nerlod  sxcreding
 xen  years,  or  otherwise,  any  urban
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 or  urbanisable  lang  with  a  build-
 ing  (whether  -cofstructeg  before
 or  after  the  commencement  of  this
 Act)  or  a  portion  oly  of  such  ,
 buillizig  for  a  period  of  ten  yeary of  stich”  ay

 Page  19,  line  32,—
 for  “transfer  any  land”  substi-

 tute—
 “make  &  tratisfer”  (148)

 Page  20,  line  :
 for  “the  transfer  of  the  land”

 substitute—
 “the  transfer  of  the  land  with

 the  building  or,  as  the  case  may
 be,  a  portion  only  of  such  build-
 ing”  (144)
 Page  20,  line  4,—
 for  “such  land”  substitute—

 “such  land  with  building  or
 portion  only  of  such  building”:
 (145)
 Page  20,  line  ,—
 for  “such  land”  substitute—

 “such  land  with  building  or
 portion  only  of  such  building”
 (146)

 Page  20,  lines  5,—~
 for  “such  land”  sibstitute—

 “such  land  with  building  or
 portion  only  of  such  building”
 (1472)
 Page  20,—
 after  line  1%  insert—

 “(6)  For  the  purpose  of  calcu-
 lay

 Ane
 the  price  of  the  land  and

 building  or,  as  the  case  may  be,  a
 portion  only  of  such  building
 under  clause  (a)  of  sub-section
 (5),  it  shall  be  deemed  that  a
 hotificatidn  unter  sub-section  QM
 of  section  4  of  the  Land  Acquisi-
 tion  Act,  884  (३  ef  884)  or  under
 the  relevant  provision  of  any  other
 corresponding  law  fér  the  time
 being  in  force,  had  been  issued  for
 the  acquisition  of  that  land  and
 buildifig  or,  a  thé  cate  indy  be,  a

 Fede sal
 36502
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 was  made  under  sub-section  (2).”
 (148)

 (Shri  K.  Raghu  Ramaiah)

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  27,  as  amended,
 stdnd  part  of  the  Bull.”

 The  motion  wads  adopted,

 Clause  27,  68  amended,  was  added  to
 the  Bill.-

 Clause  28  (Regulation  of  registratioy
 of  documents  in  certain  cases)

 Amendment  made;

 Page  20,  line  22,—
 -  after  “land”  insert—

 “or  any  building  (including  any
 portion  thereof)”  (149)

 (Shri  RK  Raghu  Ramaiah)

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  28,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  28,  as  arhended,  was  added  to

 Clauses  29  to  3  were  added  to  the  Bill.

 MR.  CHAIRMAN:  There  is  a  new
 clause  3(A)—amendment  No.  135.

 New  Clause  35

 Amendment  made:

 Page  22,—

 after  line  14,  insert—

 3IA.  “Jurisdiction  of  competent
 authorities  and  Tribunals  in  spe-
 etal  cases.—Where  undér  sub-sec-
 tion  (2)  or  sub-section  (3)  of  sec-
 tion  7,  the  State  Government  or
 the  Central  Government,  as  the
 case  may  be,  determines  the  com-
 petent  authority  or  where,  for  the
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 reason  that  the  extent  of
 the  vacant  land  situated
 within  the  jurisdiction  of
 two  or  more  Tribunals  is  equal,  an
 appeal  hes  been  preferred  to  any
 ome  of  the  Tribunals  under  sub-
 section  (4)  of  section  13,  then,
 such  competent  authority  or
 Tribunal,  as  the  case  may  be,  shall,
 notwithstanding  that  any  portion
 of  the  vacant  land  to  which  the
 proceedings  before  the  compe-
 tent  authority  or  the  appeal  be-
 fore  the  Tribunal  relates,  ts  not
 situated  within  the  area  of  its
 jurisdiction,  exercise  all  the  po-
 werg  ang  functions  of  the  com-
 petent  authority  or  Tribunal,  as
 the  case  may  be,  having  jurisdic-
 tion  over  such  portion  of  the
 vacant  land  under  this  Act  in  re-
 lation  to  such  proceedings  or  ap-.
 peal.”  €85)

 (Shri  K.  Raghu  Ramaiah)

 MR.  CHAIRMAN:  The  question  is:

 “That  New  Clause  34  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 New  Clause  3A  was  added  to  the  Bitl.
 -Clausg  32  to  44  were  added  to  the  Bill.

 ~wlause  45  (Power  to  make  rules)
 Amendment,  made:

 Page  mM,

 after  line  33

 insert.

 “(bb)  the  form  of  intimation
 under  sub-sectioris  (2)  and  (ay  of
 section  Ww;  (118)

 Page  #4,

 in  line  84,  for  “in  ७  statement”
 substitute  “in  the  statement”

 ait)

 ait
 =

 Page  25,

 after  Und  10
 ineert--

 “{il)  the  particujars  to  be  men-
 tioned  in  the  statement  referreg  to
 in  sub-seetion  roby  of  section
 (120)  J

 Shri  है,  Raghu  Ramaiah)

 MR.  CHAIRMAN;  The  question  is:

 “That  clause  45,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  45,  as  amended,  wes  added  to
 the  Bill,

 Clause  46  was  added  to  the  Bill.

 Schedules  I  and  IY  were  added  to  the
 Bil.

 Clanse  (Short  title,  application  and
 commencement)

 Amendment  made:

 Page  2,  in  line  6,—

 for  “and  any  reference”

 substitute  “and,  gave  as  other-
 wise  provided  in  this  Act,  any  refer-
 ence”,  (99)

 (Shri  Raghu  Ramaiah)
 MR,  CHAIRMAN:  There  ig  another

 amendment,  No.  2  to  this  clause  by
 Shri  Remavater  Shastri.  Is  he  mov-
 ing  it?

 SHRI  RAMAVATAR  SHASTRI;  I
 beg  to  move;

 Page  2,  line  5,—

 for  “Land”  substitute
 including  buildings.”  aa)

 MR.  CHAIRMAN:  The  question  ry

 Page  2,  Une  5—
 for  “Land”  substitute

 “Property
 inchiding  buiblings”  aa,

 The  Lak  Sethe  ticihek:
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 Division  No,  293
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 Dalbir  Singh,  Shri

 Aves  ‘  Dalip  Singh,  Shri
 Das,  Shri  Anadi  Charan

 Bhattacharyya,  Shri  Dinen  Dasappa,  Shri  Tulsidas
 Bhatiecharyya,  Shri  P.
 howhan,  Shri  Bharat  Singh

 Dutta,  Shri  Biren
 ‘Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra

 Jha,  Shri  Bhogendra
 Jharkhande  Rai,  Shri
 “Mehta,  Shri  P.  M.
 Mohammad  Ismail,  Shri
 Mukerjee,  Shri  H.  N.
 Patel,  Shri  H.  M.
 Sambhali,  Shri  Ishaque
 Shastri,  Shri  Ramavatar
 Singh,  Shri  D,  N.

 NOES
 ~Agrawal,  Shri  Shrikrishna
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri

 “‘Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 “‘Banera,  Shri  Hamendra  Singh
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  D.

 “Bhagat,  Shri  H.  K.  L.
 ‘Bhargava,  Shri  Basheshwar  Nath
 Bheeshmadev,  Shri  M.

 ‘Chandrakar,  Shri  Chandulal
 Chandrashekharappa,  YVeerabasappa.

 Shri  १९  द
 ‘Chandrika  Prasad,  Shri
 ‘Chaturvedi,  Shri  Rehan  Lai
 Chaudhary,  Shri  Nitiraj  Singh

 Chavan,  Shri  Yeshwantrag
 Chikkaitngsih,  Shri  मे.
 Wage,  Shrt  wc.

 Doda,  Shri  Hiralal
 Gandhi,  Shrimati  Indira
 George,  Shri  A.  C.
 Gogoi,  Shri  Tarun
 Gopal,  Shri  K.
 Hari  Singh,  Shri
 Ishaque,  Shri  A.  K.  M.
 Jaffer  Sharief,  Shri  C.  K.
 Jeyalakshmi,  Shrimati  ्,

 Kailas,  Dr.
 Kamble,  Shri  T.  D.
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kotrashetti,  Shri  A.  K.
 Laskar,  Shri  Nihar
 Mahajan,  Shri  Vikram
 Mahara)  Singh,  Shri
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  D.

 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad

 Melkote,  Dr  G.  8.
 Mirdha,  Shri  Nathu  Ram
 Modi,  Shri  Shrikishan
 Mohan  Swarup,  Shri

 Mohsin,  Shri  F.  H.
 Munsi,  Shri  Priya  Ranjan  Das
 Oraon,  Shri  Karitk
 Oraon,  Shri  Tuna
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Narsingh  Narain
 Panigrahi,  Shri  Chintamant
 Pant,  Shri  झ्,  C.
 Parashar,  Prof,  Narein  Chand
 Patil,  Shri  Xrishnarao
 Peie,  Shri  8,  L.

 Pradhari,  Shri  K.

 i99



 391  UvSds  Lend  ‘*Ceil,  &  FEBRUARY  2,  3776
 Reg.)  Bilt

 Raghu  Ramaiah,  Shri  K.

 Rai,  Shrimati  Sahodérabal
 Ram  Singh  Bhai,  Shri
 Rao,  Shrimati  Ba  RadHabal  A.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  8,  Sanjeevi
 Rao,  Shri  Nageswara
 Ravi,  Shri  Vayalar
 Reddy,  Shri  K.  Ramakrishba
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P,  Narasimha
 Reddy,  Shri  Sidram
 Saini,  Shri  Mulki  Raj
 Samanta,  Shri  5  C.

 Satpathy,  Shri  Devendra

 Sayeed,  Shri  P.  M.
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A  ४9,

 Iharma,  Shri  Nawal  Kishore
 Shastri,  Shri  Sheopujan
 Shinde,  Shri  Annasaheb  P.
 Shivnath  Singh,  Shri
 Siddheshwar  Prasad  Prof.
 Sohan  Lal,  Shri  T.
 Swaran  Singh,  Shri
 Tiwari,  Shri  Chandra  Bhal  Man:
 Unntkrishnan,  Shri  K.  P.
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  R.  P.

 MR  CHAIRMAW:  The  result*  of
 the  division  jc:

 Ayes:  ‘15;  Nogs:  95.
 The  motion  us  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  1  ts  amended; stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Urban  ag  Aber
 &  we

 “Clause  L  oa  amendetl,  ह... द  added  te
 Bi,

 The  Enacting  Formula,  the  Preamble
 and  the  Title  weré  addea  to  the  BHU

 SHRI  K.  RAGHU  RAMAIAH:  Sir,  T
 beg  to  move:

 “That  the  Bill,  as  aniended,  be
 passed  ”

 MR  CHAIRMAN:  Motion  moved:
 “That  the  Bill,  as  amended,  be

 passed  ”

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Chairman,  Sir,
 this  bill  is  a  half-hearted  bill  and  in-
 stead  of  bringing  forward  the  urbarr
 property  ceiling  bill,  the  Minister  has
 come  forward  with  a  bill  which  ean
 be  called  “Urban  Vacant  Land  Ceiling
 Bill”,  Sir,  I  want  to  put  three  or  fout
 questions  Perhaps  the  hon  Minister
 will  answer  thein.  First,  I  want  to
 know  at.‘  the  distribution  of  land
 acquired  by  the  Government  arid  how
 and  to  whom  it  wil]  be  distributed.
 There  is  no  guideline  in  the  Bill.
 There  are  lands  occupied  by  Buste¢
 dwellers  or  slum  dwellers,  which  are
 owned  by  hig  urban  landlords  who
 are  earning  a  lot  of  profit  by  way  of
 rentals  by  paying  ndmina?  municipal
 taxes  What  will  happen  to  those
 lands  and  what  will  be  the  fate  of
 those  slum  dwellets  who  have  rip  al-
 ternative  land  or  house  sites  to  livé
 in?  Mr,  Dinen  Bhattacharya  has  al-
 ready  spoken  about  the  refugees  from
 East  Bengal  who  are  settled  in  and
 around  Calcutta  in  other  places  of
 West  Bengal  in  squattera  colonies.
 What  will  be  their  fate?  Will  those
 lands  be  distributed  arttong  those  who
 are  already  settleg  there?  ‘This  has
 not  been  clarified  by  the  Minister.

 Why  should  the  sate  rate  of  com-
 pensation  be  given  to  the  monopoly
 capitalist  owners  ef  the  land  and
 middle-class  owners?  not  fore--
 feit  the  land  owtied  by  thé  Eapitalists
 and  distribute  i  td  the  slum  dwelidte?

 *Shri  Jagjiven  Ram  also  recofded  his  vote  for  NOES,
 ey
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 The  Bill  ig  to  be  given  retrospec-
 tive  effect  from  l7th  February  75.
 Why  not  from  lst  January  TW?  The
 tninister  said  that  some  panchayat
 areas  are  also  included.  One  need
 not  get  permission  or  sanction  to
 build  jouses  in  panchayat  areas.  So,
 this  point  has  to  be  clarified.

 Perhaps  you  know,  Sir,  that  when
 the  Land  Reform  Act  wes  passed  in
 West  Bengal,  our  party  demanded
 that  Calcutta  should  be  included.  Rut
 the  Congress  Party  opposed  it  and
 excluded  Caleutta,  from  it.  For  20
 years,  the  capitalists  have  been  earn-
 ing  huge  profits  and  black  money.  I
 want  to  know  whether  all  the  lands,
 except  their  dwelling  houses,  all  muiti.

 toreyed  buildings  belonging  to  the
 rich  people  in  metropolitan  cities  wil!
 be  acquired  or  not.  I  demand  that  no
 compensation  should  be  paid  ‘o  any
 big  land-owners  or  capitalists  owning
 hundreds  of  houseg  in  metropolitan
 cities.  I  demand  that  a  foolproof,
 comprehensive  urban  property  ceil-
 ing  Bill  shoulg  be  brought  as  early
 as  possible.

 sit  रामावतार  शास्त्री  (पटना)  :
 सभापति  जी,  भारतवर्ष  को  करोड़ों  जनता
 कौर  खास  तौर  से  शहरों  में  रहने  बाले  गरीब
 लोग  इस  आशा  में  ब्रैंड  थे  कि  सरकार  उन  के
 हक  में  ऐसा  शहरी  सम्पत्ति  हदबन्दी  कानून
 पास  करेगी  जिस  से  श्राम  गरीबों  को  जिन  के
 पास  मकान  नही  है,  हजारों  लाखों  लोगों
 को,  जो  सड़कों  पर  शौर  फुटपाथों  पर  निवास
 करते  हैं,  फायदा  होगा  ।  यह  उनकी  तराशा  थी
 लेकिन  इस  विधेयक  के  पास  होने  के  बाद  उन्हें
 निराश  होता  पड़ेगा  क्योंकि  बहुत  कस
 जमीन  वर्तमान  विधेयक  के  स्वीकृत  होने
 के  बाद  उन्हें  मिलेगा  भभोर  जमीन  इस  लिये
 कम  मिलेगी  क्योंकि  बहुत  कम  शहरों  को
 इस  के  दायरे  मे  लाने  की  कोशिश  की  गई  है।
 ज्यादातर  शहर  इस  के  दायरे  ते  छूट  गये  हैं  1
 जसा  कि  मैं  ने  पहले  कहा  था  कि  विहार
 में  32  जिला  हैटक्वादंस  मे  से  केवल  4  जिला

 हुककयार्ट्स  ही  ऐसे  होंगे  जो  कि  इस  विधेयक

 2384  tad.  s.
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 के  झन्तगेत  झा  सकेंगे  ।  इसी  तरह  से  हिन्दुस्तान
 के  कोने  कोने  मे  हजारों  शहर  इस  के  दायरे  से

 छूट  जायेंगे  भोर  इस  तरह  से  वहा  के  गरीबों
 को  इस  विधेयक  से  एक  पाई  का  भी  फायदा
 नहीं  होगा  :  तो  इस  लिहाज  से  यह  कानून
 बहुत  ही  अपूर्ण  है जिस  से  उन  गरीब  लोगों
 की  झाशाएं  पूरी  नहीं  होंगी  और  सरकार
 ने  जो  वायदा  किया  था  वह  भी  अपने  वायदे
 से  इस  कानून  का  पल्ला  पकड़  कर  मुकर  रही
 है  लेकिन  जनता  आप  को  मुकरने  नहीं  देगी
 आर  आन्दोलन  कर  के  फिर  आप  को  विवश
 करेगी  कि  सम्पूर्ण  शहरी  सम्पत्ति  की  हदबन्दी
 के  सिलसिले  मे  आप  जल्द  में  जल्द  बिल  लायें  t

 दूसरी  बात,  सभापति  जी,  मैं  यह  कहना
 चाहता  हू  कि  श्राप  ने  मुआवीया  तो  दिया  ही  है
 जिस  के  बारे  में  हम  पहले  कह  चके  हैं  लेकिन
 शाप  कई  नामों  पर,  कम्पनी  के  नाम  पर,
 घार्मिक  सस्थाओं  के  नाम  पर,  ट्रस्ट  के  नाम
 पर  और  तरह  तरह  के  नामों  पर  जमीन  छोड़
 देंगे,  तो  जिन  शहरों  को  श्राप  इस  विधेयक
 के  दायरे  में  लाने  की  कोशिश  कर  रहे  है,
 यहा  भी  बहुत  सी  जमीन  इस  तरह  से  निकल
 जाएगी  और  बाप  को  ज्यादा  भूमि  नहीं
 मिलेगी  ।  उदाहरण  के  तौर  पर  शाप  को  मैं
 बतलाना  चाहता  हु  कि  पटना  के  पास  फुलवारी
 शरीफ  में  बिड़ला  की  42  एकड़  जमीन  है
 कौर  आज  से  नही  बीसियों  वर्षों  से  ।  वहां
 एक  ह्क्म  पाइप  की  फैक्ट्री  बनाने  की  बात  कर

 रहे  है।  इस  तरह  से  वहां  पर  उन्हों  ने  किसानों
 को  जमीन  पर  काफी  समय  से  कब्जा  कर  रखा
 है  और  यह  मसला  हाई  बोट  मे  चला  गया  है।
 तो  ऐसी  जमीन  भी,  जो  श्राप  का  कानून  है,
 उस  से  छूट  जाएगी  ।  जमीनों  को  द्रव्यों
 लगाने  के  नाम  पर  ले  कर  रख  दिया  गया  है
 और  उद्योग  घंटे  वहां  पर  खड़े  नही  किये  जाते

 है  जब  कि  जनता  की  मांग  है  कि  वहां  १२  उद्योग
 चघंघे  खड़े  किये  जाये  ।  इस  तरह  से  फूलवारी
 शरीफ  में  42  एकड़  जमीन  बेकार  पड़ी  हुई
 है  कौर  यह  एक  उदाहरण  मैं  ने  श्राप  के

 सामने  रखा  है  i
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 ती  तरह  से  आप  जानते  है  कि  मटियाले
 भी  बहुत  सी  सम्पत्ति  झपने  पूरी  रखते  है
 शहरों  मे  भी  कौर  देहातों  मे  तो  हजारो  हजार
 एकड  जमीन  उन  वे  पारू  है  :  ऐसी  जमीन  को  भी
 आप  छोड  रह ेहै  ।  यह  क्या  मखौल  है?  आप

 ऐसा  कानून  ला  रहे  है  जिस'  से  ज्यादा  से  ज्यादा
 लोगो  की  जमीने  निकल  जाए  और  उन  को
 बाप  इस  तरित  से  छूट  दे  रहे  है  t  भ्रमर  इस
 तरह  की  बात  होगी  वा  जाहिर  बात  है  कि
 ज्यादा  जमीन  श्राप  को  नहीं  मिलेगी  ।  मै

 यह  जानता  ह्  कि  लाखो  करोड़ो  लोगो
 को  आप  को  जमीन  दे  कर  बसाना  है।  जोतने
 के  लिए  श्राप  उन  को  जमीन  नहीं  दे  सकते
 लेनी  कम  से  कम  इतनी  जमीन  तो  उन  को
 मिल  जाएं  कि  वह  अपनी  एक  झोपड़ी  डाल
 सके  कौर  एक  छोटा  झा  मकान  बना  सके
 पटना  में  आज  दरू  हजार  लाग  सबको  पर  बसत
 है  और  पी०  डब्ल्यू०  डी०  वी  सडकों
 पर  एल्क्रोत्रमेट  कर  ५4  उन्हों  न ेमकान  बनाए

 हुए  है  >  सरकार  उन  को  जमीन  नही  द  रही
 है  और  न  वें  स्वय  उजडने  वे  लिए  तैयार  है।
 सरदार  प्रयत्न  भी  करती  है  ता  रख्सिदेस

 होता  है  प्रतिरोध  होता  है  और  सरकार  का
 पीछे  हटाता  पडता  है  |  अगर  ऐसा  नही  करेगे
 तो  उन  लोगो  का  बसायेगा  कैसे  ?  उनका
 बयान  ५  लिए  आपको  बहुत  ज्यादा  जमीन

 कहिए  ।  बाप  का  उद्देश्य  भी  यह  है  कि
 आप  गरीबी  को  मिटायेगा  उन  को  आगे  बढ़ायेगी
 कमजोर  वर्ग  का  आगे  बढायेगे  ।  इस  उद्देश्य
 को  अगर  आप  पूरा  करना  चाहते  है  तो  इस

 कानून  को  आप  पास  कर  दे  लेकिन  एक

 दूसरा  रूम्पूर्ण  विधेयक  बाप  सदन  वे  सामने
 लाये  और  उर  को  झूले  प्रतिवेदन  मे  पेश
 करे  और  उस  को  पास  करवाये  ।  आप  ने
 झगर  ऐसा  किया  तो  जनता  को  सचमुच  में
 विश्वास  हो  सकेगा  कि  बाप  सही  दिशा  मे
 ज़ा  रहें  है और  फासिस्ट  तथा  प्रतिक्रियावादी
 तत्वों  कौर  इजारेदार ों  के खिलाफ,  सचमुच  में
 लड  रहे  हैं  फिर  चाहे  वे  कारवानों  के  इजारेदार
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 हों,  या  जमीनों  के  इजारेदार  हूँ  ।  सकता
 को  समझाने  के  लिये  यह  जरूरी  है  कि  दूसरा
 बल  लाया  जाए

 MR.  CHAIRMAN  Those  of  the
 Members  who  wanted  to  speak,  had
 passed  on  cits  tome  Now  it  is  over.
 The  Minister  will  now  reply

 SHRI  K  RAGHU  'RAMAIAH  The
 point,  raised  by  the  two  hon  Mem-
 bers  from  the  Opposition  are  those
 which  I  have  already  answered  (In-
 ter  ruptions)

 MR  CHAIRMAN  Those  of  the
 Members  who  wanted  to  speak  had
 sent  their  chitg  to  me  I  have  called
 those  Members  to  speak  Mr  Bho-
 gendra  Jha  had  enough  occasion  to
 speak  on  the  debate  No  more  dis-
 cussi0n  on  the  debate  I  call  on  the
 Mmuster  to  give  the  reply  We  are
 getting  on  to  6  O'clock

 SHRI  BHOGENDRA  JHA  In  Chap-
 ter  I  here  we  have  defined  it  under
 sub-sections  (2)  and  (3)  Sub-sec-
 tion  (l)  requires  the  State  legisla-
 tures  which  have  passed  resolutions
 asking  the  Parhament  to  enact  the
 legislation  and  in  sub-section  (3)
 there  are  the  State,  under  Central  rule

 and  the  States  which  have  passed  the
 resolutions  Tamil  Nadu  comes  in
 neither:  of  the  categories  All  the
 States  have  been  named  here  Only
 Tamil  Nadu  now  gets  excluded  by
 this--unwittingly  perhaps  or  by  m:s-
 take  what  will  happen?  If  vou  do
 not  include  Tamil  Nadu  in  sub-section
 (8)  of  Chapter,  will  it  be  umplement-
 ed?  Secondly,  the  Minister  had  said
 that  the  directive  will  be  sent  to  the
 States  to  issue  notifications  for  in-
 cluding  the  towng  and  cities  with  one
 lakh  of  population  Ig  it  going  ५  be
 done?

 SHRI  K  RAGHU  RAMAIAH:  E  the
 hon  Member  had  read  the  bill  pro-
 perly,  his  doubt  would  have  been
 cleared  The  States  who  have  ac-
 cepted,  are  only  Mor  il,  There  are


